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RAJYA SABHA
Friday, the 5th March, 2010/14th Phalguna, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTION
Acquisition of urea producing units by KRIBHCO

*121. SHRI TAPAN KUMAR SEN: Will the Minister of CHEMICALS AND FERTILIZERS be

pleased to state:

(a) whether Krishak Bharati Cooperative Limited (KRIBHCO) had acquired the urea
producing fertilizer units at Shahjahanpur, Uttar Pradesh from a private company, through a
Joint Venture;

(b) if so, the year and the cost of acquisition;

(c) the net profit earned (after payment of tax) after acquisition by the Joint Venture
Company, year-wise;

(d) the share of the profit accrued to KRIBHCO during these years; and
(e) whether the acquisition price has already been recovered ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (&) A Statement is laid on the Table of the House.
Statement

(a) Yes, Sir. The urea-ammonia plant of M/s. Oswal Chemicals and Fertilizers Limited
(OCFL) at Shahjahanpur was acquired by M/s. KRIBHCO Shyam Fertilizer Limited (KSFL), a
Joint Venture Company, between KRIBHCO and Shyam Basic Infrastructure Ltd. in which
KRIBHCO holds majority share.

(b) KSFL took over the Shahjahanpur Plant of OCFL w.e.f. 18th January, 2006. The fixed
assets of the said plant were acquired at a consideration of Rs. 1900 crore which was financed
with a debt equity ratio of 2:1.

(c) The net profit earned (after payment of tax) after acquisition by the JV company
year-wise is given as under:—
(Rs. crore)

Description 2005-06 2006-07 2007-08 2008-09

Net Profit (after payment of tax) 3.4 3.76 0.57 -(39.87)




(d) and (e) It was envisaged at the time of acquisition that profits to KRIBHCO/dividends
will accrue only after the first few years of operations. Accordingly, neither any profit has accrued

to KRIBHCO during these years nor recovery of acquisition price has taken place.

SHRI TAPAN KUMAR SEN: Mr. Chairman, Sir, my point is that it has been stated that the
Oswal Chemical and Fertilizers Limited was taken over by KRIBHCO for a consideration of its
assets valuation at Rs. 1,900 crores. My point is that when the Government sells the property it
does not go for this assets valuation. It goes for discounted cash flow or some other method on
the plea that it is a running company and it should not be on assets valuation method. Now,
when the Government is purchasing a private property it purchases the property on assets
valuation method and that is why a Rs. 700 or Rs. 800 crore valued company, at that time,
would have purchased for Rs. 1,900 crores. My first question is this. Why is this contradictory
approach? When the Government purchases, the price is jacked up, and when the Government
sells and the private party purchases the price decreases causing serious loss to the exchequer.
Why is this contradiction in the Government policy? Why is this assets valuation chosen in this
case although the company’s overall performance, at that time, could not fetch more than
Rs. 800 crores? | would like to know whether due diligence has been exercised and the issues

were properly scrutinised to avoid this contradiction.

SHRI SRIKANT JENA: Sir, as you know, this is not Government acquisition. This is a

cooperative. Under their law they preferred to go in for acquisition.

SHRI TAPAN KUMAR SEN: Sir, Government is the main shareholder. You are speaking in

the House.

SHRI SRIKANT JENA: The Government is a stakeholder. As you know, these multi-State
cooperatives are governed by their own bye-laws. Under their bye-laws it has been settled that
the Central Registrar of Cooperative Societies would give directions and the cooperative
societies are free to acquire as per the decision of the Board and the general body. They
appointed a valuator, M/s. Edelweiss Capital Ltd., and on the basis of its recommendation they

went for acquisition.

SHRI TAPAN KUMAR SEN: In his reply, he has stated that after all KRIBHCO is a
cooperative, but the Government is a major shareholder. So, whatever is the decision, the
Government is a party to that because without the Government’s consent, the Board can’t take
any decision. The whole responsibility rests on the management, because of the over-valued

sale and the loss to the Government exchequer.

My second point is that your reply says that it could not yet recover the cost of acquisition.
So, what is the time-bound programme to ensure that it is developed after this? When the OCFL

was taken over by the KRIBHCO, why are OCFL workers discriminated in terms of wages and



salaries vis-a-vis the workers of KRIBHCO creating a serious unrest in the plant and disturbing

productivity ?

SHRI SRIKANT JENA: Sir, so far as the workers’ issue is concerned, that aspect was not
mentioned in the question. It is a separate company. KRIBHCO is a major stakeholder but it is a
joint venture company. If you want any specific details about the workers, | will certainly provide
it.

DR. K. MALAISAMY: Sir, we have come across a number of deals between two private
parties, two owners purchasing, selling, etc. In a matter like this, will the Government have any
mechanism to check malpractices and evasion of income tax or other taxes? What | am trying to
say is this. Will the Government have a mechanism, a fool-proof mechanism, to check the

evasion of income-tax or other taxes in a deal between two private parties ?

SHRI SRIKANT JENA: Sir, so far as income tax and other related issues are concerned, in
fact, if any violation or aberration takes place anywhere, the concerned Ministry or the

concerned Department takes notice of it and then takes appropriate action on that.
Remunerative price for potato growers

*122. SHRIMATI KUSUM RAI: Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that prices of potato have fallen to Re. 1to Rs. 2 per kg. in the

wholesale markets when the crop of potato is ready with farmers for sale;
(b) if so, the details thereof;

(c) whether Government is aware that cost of production of potato lies at least between
Rs. 5to Rs. 7 per kg. and poor farmers are compelled to sell their product at less than their cost

of production; and

(d) the steps Government will take so that farmers can sell their potato at a rate higher

than their production cost?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (d) A Statement is
laid on the Table of the House.

Statement

(a) to (d) Data for potato wholesale market prices collected by the Directorate of
Economics and Statistics, Department of Agriculture and Cooperation does not indicate potato
prices falling to Re. I/- to Rs. 2/- per kg in the last one year. Department of Agriculture and
Cooperation has a Market Intervention Scheme (MIS) for procurement of various horticultural
commodities including potatoes, generally perishable in nature and not covered under the

Minimum Support Price (MSP) Scheme. The cost of production of potato varies from region to



region. However, to avoid a situation of distress sale by the farmers, the State/UT Governments
send requests to Government of India for intervention under MIS. No proposal has been received

from any State Government in this regard.
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Intervention Scheme. If the State Government is ready to accept the idea to share 50 per cent

losses, then the remaining 50 per cent losses would be borne by the Government of India. The
Government of India will depute NAFED to purchase from the open market in order to protect the
interests of the farmers. But for that purpose, we require a request from the State Government.
Till today, we have not received any request. If any State Government, whether the West Bengal
Government or the Uttar Pradesh Government, sends this type of request, we will definitely start
purchasing and support the farmers. Secondly, | have received a request letter from the hon.
Chief Minister of West Bengal saying that for the last three-four years, there were conscious
efforts to establish themselves in the South East Asia market and that they were supplying
potato regularly to the South East Asia Market. It is not very easy because Australia is sending,
Brazil is sending, America is sending and their cost of production is less as compared to India. In
such a situation, in the last three-four years, the Government of India was helping the farmers of
West Bengal and providing subsidy just to reduce the transport cost. The Government of India
has borne some of the burden. | have received a letter from the hon. Chief Minister. As per his
own assessment, there will be glut of potato in the State and in such a situation he wants to
export quite a big quantity to South East Asia and he wants that the Government of India
should support them financially and if possible, the Government of India should also try to
acquire some of the refrigerator containers which can protect potato. These two suggestions are
there. We are going to take a decision on the second suggestion made by the hon. Chief

Minister.
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cold storages. But, actually, we set up 157. So, we have crossed the target. Therefore, if there

is any such proposal from the Uttar Pradesh Government, then, under the Horticulture Mission,

we will, certainly, be happy to consider it.
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SHRI MANOHAR JOSHI: Sir, the question asked is in the interest of farmers. | remember
the hon. Minister said two days ago, while replying to the debate in the House, that the price of
potato was Rs. 2 per kilo. Today, he is saying it is Rs. 4 per kilo. | would like to know why there
is this difference. Secondly, | am also interested in knowing how you arrive at the cost of

production of an article.
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For instance, at Kanpur in Uttar Pradesh, it is Rs. 5 per kilo; at Bhubaneswar in Orissa, it is Rs. 6
per kilo and so on. This is the retail price. But the farmer is getting much less than the retail
price. He always gets a price much less than the retail price. So, when it is being sold at Rs. 5
per kilo in retail, it means that the farmer may not be getting more than two or three rupees per
kilo. Now, coming to the other question that the hon. Member has raised regarding cost of
cultivation, according to the information available, the cost of cultivation of potato varies from
State to State. In Punjab, the cost of production is Rs. 2.49 per kg; in West Bengal, it is Rs. 3.56
per kg; in Uttar Pradesh, it is Rs. 2.74 per kg; in Jharkhand, it is Rs. 1.90 per kg. Thus, it varies
from State to State. Now, which are the items you take into account to come to the conclusion
about the price? we found that the value of hired human labour, hired bullock labour, own
bullock labour, own machinery labour, hired machinery charges, seeds owned and purchased,
insecticides and pesticides cost, manure, owned and purchased, fertilizers and their cost,
depreciation of the implements and farm building, irrigation charges, land revenue, cess and
other taxes, interest on working capital, interest on the value of owned fixed capital assets
including land and rental value of their own land and imputed value of family labour. These are
the items. %Wﬂ’s’ﬁﬂﬁﬂ'&&ﬂﬁ?%{'ﬂgw procedure B ghdr gl
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MR. CHAIRMAN: Thank you. Question No. 123.

i} FEd Agaa! : IR, AT G He AR AT Hed ...(FaEH)...
MR. CHAIRMAN: No, please. You have asked your question. ... (Interruptions)...
it HHTS SRR : TSI ARBRI BT T8 BF TP TATGH ? ..(TALT)...

MR. CHAIRMAN: | am afraid, it is not the way. You have asked your question.
...(Interruptions)... 1 am afraid, you cannot have a second supplementary.
...(Interruptions)...

i} e gl : *
MR. CHAIRMAN: No, this is not recorded. Question No. 123.
Import cost and subsidy outgo for urea

*123. SHRI MOHAMMED AMIN: Wil the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the total quantity of urea produced indigenously and quantity of urea imported since
2003, year-wise;

(b) the average import cost of urea since 2003, year-wise; and

(c) the total subsidy outgo for indigenous and imported urea since 2003,
year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (c) A Statement is laid on the Table of the House.

*Not recorded.



Statement

(a) and (b) The year-wise details of urea produced indigenously, urea imported and
average import cost of urea since 2003-2004 is given below :—

Year Indigenous Imports Qty. in lakh MT Weighted Average
Production C&F price of
Qty.in imported urea
lakh MT inUS $ per MT
From Through Total From Through
Oman STEs* * Oman STEs* *
2003-04 192.03 0.00 0.00 0.00 0.00 0.00
2004-05 202.63 0.00 6.41 6.41 0.00 237.88
2005-06 200.98 13.25 7.32 20.57 155.23 258.56
2006-07 203.09 18.37 28.82 47.19 168.66 248.85
2007-08 198.58 18.91 50.37 69.28 180.10 344.20
2008-09 199.22 19.06 37.61 56.67 232.79 524.41
2009-10 178.26 17.41 31.25 48.66 168.10 276.96
upto Jan. 10
k%

(c) The year-wise total subsidy outgo for indigenous and imported urea since 2003-2004
is as under:—

Year Amount of subsidy on urea (Rupees in crore)
Indigenous urea Imported urea Total
(Gross)

2003-2004 8521.00 0.82 8521.82
2004-2005 10243.15 742.37 10985.52
2005-2006 10652.57 2140.88 12793.45
2006-2007 12650.37 5071.06 17721.43
2007-2008 16450.37 * 9934.99 26385.36
2008-2009 20968.74* 12971.18 33939.92
2009-2010 13588.84 6103.40 19692.24
upto Jan. 10

*includes bonds of Rs. 3500 crore in 2007-08 and Rs. 3000 crore in 2008-09.
**STEs - State Trading Enterprises.
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SHRI SRIKANT JENA: Sir, though this is not a part of this question, but | would like to say
that the Government has taken initiative; the Cabinet has already taken a decision for the revival
of projects. The final view would be taken by the Cabinet which is viable; in which route the
plants can be revived, that is also under consideration of the Government.

SHRI KUMAR DEEPAK DAS: Sir, in his reply, the Minister has said that the indigenous
production of urea is lessened year by year. In 2003, it was 192.03 lakh MT, in 2006-07 it
increased to 203.09 lakh MT. In 2009-10, it becomes 178.26 lakh MT. Indigenous production is
less because there is no proper planning. Sir, in my own

t[Transliteration in Urdu Script].



own State, there is Namroop Fertilizer Plant. There are three units and they are all old units,
there is no modernization plan. The Ministry has already proposed to establish the fourth unit.
But, there is no modernization and no planning. How can the production of indigenous urea go
up? | would like to have a specific reply from the Minister whether the Government would do a
proper planning and modernization of the old plants.

SHRI SRIKANT JENA: Sir, the Government has already taken the initiative and incentive
also has been given to the plants who are trying to convert from Naphtha-based to gas-based.
On the basis of that, the production has increased. So far as Namroop is concerned, the three
units are not running satisfactorily and the Government too is seriously considering to go in for
the fourth unit instead of having units which cannot be revived at this stage now.
...(Interruptions). ..

MR. CHAIRMAN: Mr. Baishya, do not intervene. Shri Tiruchi Siva.
DR. V. MAITREYAN: Sir, the Minister is not there. ... (Interruptions)...
MR. CHAIRMAN: Please do not intervene, Dr. Maitreyan. ... (Interruptions)...

DR. V. MAITREYAN: Sir, we appreciate that the MoS is a knowledgeable Minister. But the
Cabinet Minister is absent.

MR. CHAIRMAN: Please do not intervene. ... (Interruptions)... Please, Dr. Maitreyan.
DR. V. MAITREYAN: | seek your protection. ...(Interruptions)...
MR. CHAIRMAN: | am sorry, protection for something unusual is not given.

SHRI TIRUCHI SIVA: Sir, the MoS can answer. ... (Interruptions)... All Ministers are equal.
...(Interruptions)... He cannot compel.

DR. V. MAITREYAN: Some are more equal. ...(Interruptions)...

MR. CHAIRMAN: Yes, Mr. Siva, please go ahead. ...(Interruptions)... Dr. Maitreyan,
please.

SHRI TIRUCHI SIVA: MoS can reply. ...(Interruptions)... You cannot frame new rules.
...(Interruptions)... As per the data given by the Minister, Sir, the subsidy given to imported
urea, when compared to the indigenous urea, is double the amount. For example, if it is Rs. 50
crores for one lakh metric tonnes, it is Rs. 100 crores for imported urea. As my colleague asked,
I would also like to ask the Minister that when they have plans to revive the sick units and
encouraging new conversions, whether there is any timeframe to increase the indigenous
production and lessen the burden of importing urea and giving more subsidy on that imported
urea.

SHRI SRIKANT JENA: Sir, exactly, that is the intention of the Government to revive the sick
units and also to strengthen the existing units so that they can run in optimum capacity. On the
basis of that, the Government has taken initiative and decision has been taken in this direction
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and, probably, the revival of the closed units is under the consideration of the Government and
the Government may take a final view soon.

SHRI SANTOSH BAGRODIA: Thank you very much, Mr. Chairman, Sir. | find that in seven
years the production is static. This is a very serious matter because no industry can survive
particularly when the demand is going up and we want agricultural revolution and all that and we
know production in every field is going down. Urea is the most important nutrient for increasing
productivity. Now, one side is that the production is not increasing. The second is, the im
ports are, | find, one is from Oman and another is STE. The STE is importing double the quantity
and the rates are two-and-a-half times more. Can you not get from Oman more quantity and
why do you have to import through ST and pay more than double? Can the Minister explain,
please?

SHRI SRIKANT JENA: Sir, the Oman unit is a joint venture unit and the price has been well
settled right from the beginning and the quantity is also fixed. Therefore, that way it is not
possible. They cannot give more than the quantity that has been agreed upon with them and
whatever is the other import from other countries, it is determined by the market price. On the
basis of this market price, the subsidy is also determined because the urea MRP has not been
changed. Therefore, the subsidy part is increased automatically from when the international
price of import is hiked.

National Higher Education Finance Corporation

*124. SHRI JAI PRAKASH NARAYAN SINGH: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that to give impetus to educational reforms, Government is
planning to set up National Higher Education Finance Corporation (NHEFC);

(b) if s0, the details in this regard; and

(c) what will be the role of NHEFC for technical institutes, universities and schools once it
is operational ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (¢)
A Statement is laid on the Table of the House.

Statement

(a) to (c) A proposal for the establishment of National Education Finance Corporation
(NEFC) is under consideration, which aims at providing loans for infrastructure development
and expansion of educational institutions, as well as refinance facility for educational student
loans.

oY 517 geTer ARE fE - gy ST, IReR e I S B foxt e a5 v
PR ST BT 81 H 59 4w | H2A1 S | g A1 Aredl § 6 39 WA Bl authorized share
capital FIT BT 3R FIT IE ARATT non-recognized RATHT Td fIereral &1 eIl SUT
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BRI AT Haed UGC AT T faeafdenedl & \eradl Suae SHRIYT, Ul fIaR 4
|

it B Rysgel - FTfy oY, ot WRER 7 ®1$ Tar vy 98 forar & f% Education
Finance Corporation znfud foan NIMEISE P o 5 I8 had proposal Eal stage WX g aiR BNl
TR IREGR H TG gl T8 8, T WA HHIRH J redia o) I8 8 MR T8 proposal 34T 721
TRE W freeze a1 6T TRAT &, <Ifh AT ST AT YT 2, ISP H&H H H ATIHT IATT A8
g f& 3R Education Finance Corporation ¥ITfUd 8T, A1 AR | I8 & fb 3T & fa S
BT education sector H VHT AMfRY MR fITT T41 SYT B, 98 HIW! 18] §, J4ifd g 9
Private Educational Institutions g}f T Aided Institutions g}f T Government Institutions ﬁ, ST U
educational infrastructure & %IQ TR E\, I8 SUAL 78] 81 3R Education Finance Corporation
Eﬁ“ﬂ, ar AR aqra g Eﬁ"ﬂ fop 94} sectors I S finance BT STRT %ﬁ"ﬂ 3R 94T sectors Bl
98 access BIFI A1RT

sft ST vere AREY 4T : 78Iy, 39 99 § Py fJened iR daeiel Wvem 9k
TATSAICTS AT GOl AIRIAT UR Il RET 8 3R 57! (ST Pl 7 1 ARBRI FRATY AT et
g 3R 1 &Y 3728 IR-WRER offices 7! FSAAT &1 A1l €1 gai & oral Y qafe g1 e g1 H
3MTIP ATETH F A A Sff & I8 S Ared § {6 a8 o 39 < foemy ), dois e &
TE RATIT IR I3 T, I9H IR A= 91 feafemerdl ok faenesi & R $v =R fea
27 3R If 781 fhan &, 1 SHHT T HROT 872

it e Rieer : 5t a& recognition T HdTel %, it has nothing to do with the Educational
Finance Corporation. ST&f @@ recognition T aTel &, I I YMSHICTS Bl & AT RSIRIERG]]
1 39H finance BT Eﬁ‘é’ dlec]dh B Bl TR recognised institution %\’, T finance STOR AT 3R
3TN recognised &l 8, 1 $9 finance fer

SHRI P. RAJEEVE: | would like to know whether the proposed new mechanism would
replace UGC and if so, whether education is a subject under the Concurrent List. Has the
Central Government made proper consultations with the State Governments before

implementing or planning new proposals as per this?

SHRI KAPIL SIBAL: Sir, | might just clarify. This has nothing to do with the UGC. Let me
explain what the purpose of an Educational Finance Corporation is. At the moment, Sir, under
the present policy framework if you want to set up an institution there is no Government agency
that can finance you. So, there is no access to finance to setting up a new educational
institution. So, he will have to go to the bank to actually get financing from the bank at the
lending commercial rate. Now, human resource development is not considered as infrastructure
development and the Supreme Court has said that this is charity, this is for public service. So,
an activity which is for public service has to borrow if he wants to set up an educational

institution at commercial rates. But, an activity which is in the infrastructure sector, namely
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physical infrastructure, you can borrow at softer rates because that is priority sector. So, what
the policy framework within which we are working is, that anybody who wants to set up an
educational institution should have access to finance. That is the first purpose. This has nothing
to do with UGC. Secondly, if you set up an educational institution, under the present guidelines
you will get grants from the UGC or from the Government or under schemes of the Government
only when you have achieved certain milestones. Now, in the meantime if you want to enhance
your infrastructure — and nowadays, with research and development expanding exponentially
— you need new capital investment. There is no way that you can get finance. You have to
cross many milestones. So, when we set up an educational finance corporation, our objective is
that anybody who wants to set up an educational institution should have free access to finance
as a priority lending sector. What happens is, when you call it charity, State Government control
fees. Once it is charity, State Government control fees and they cannot increase fees in their
institutions. Many of them do the kind of practices that they are doing and that is the root cause
of the problem. When they will have free access to finance and every child has free access to a
loan why will he need to sell the family silver to enter into an educational institution? So, | think it
is the need of the hour and | would request you to give me suggestions as to how we must move
forward because unless we build that infrastructure and capital we will not be able to move

forward.

DR. T. SUBBARAMI REDDY: Sir, | would like to ask the hon. Minister, it is a very welcome
measure that this Government is planning to set up a National Higher Education Finance
Corporation. Just now the Minister said that it is very difficult for institutions to get loans at softer
interest. It is very important. In his reply he said, ‘under consideration’. It is a very normal, vague
reply of the Government. | would like to get a categoric reply. When is he going to set up and
how is he going to plan for it and how is he going to help the universities and also the educational
institutions and other universities? So, | would like to know what is going to be the role of the

corporation. He must come up with a time frame and commitment.

SHRI KAPIL SIBAL: Sir, in fact, in reply to his first query, | made it clear that this in the form
of a proposal. It is not a decision of the Government yet. We are moving forward with this
proposal. My Ministry is extremely keen in that proposal and | want the support of the House,
because unless we move forward in this direction | don’t think we will solve the problems of
access. Remember, Sir, we want to improve our GER. At present, out of every 100 children who
go to school in India, only 12 per cent reach colleges and 88 per cent do not reach college. We
want to improve our GER Ratio to 30 per cent. In any developed country, 40 per cent of every
100 children reach college. Sir, it is 6 per cent in Sub-Saharan Africa. In India, it is 12 per cent.
The global average is 23 per cent. Are we not doing a great injustice to our children? We want
our GER Ratio 30 per cent by 2020. How will we increase it? We will increase it only if you have

access to finance... (Interruptions)...
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SHRI PENUMALLI MADHU: Increase your Budgetary allocation ...(/nterrupt/ons)...
7t SEARTIT 9Ifdn : W), TF.MR. S #H [ A MY & ...(IEH)...

MR. CHAIRMAN: Please, do not intervene...(/nterrupt/ons)...tITfﬁ[ S, 98 U wilel
..(FILT)...

SHRI KAPIL SIBAL: Therefore, Sir, as | said, this is in the form of a proposal in our Ministry.
We are very serious about it and we hope that the Government will finally take a decision in
favour of this proposal.

Y ST 991E : R, §R7 U BICT AT 9aTd 2 ...(Sqae)...
it SR UIfor - ﬁiﬂwﬁadmissioniﬁrquotaaﬂmﬁ?
it |umafay : arfor <ft, wiet...

ofY TS RIS : OR, WRT U BIeT 91 WdTd g1 S Education Loan S& 3 fiyedr &, af &m
3T I B allocation << 8, ST quota < & b 3T SINTY AT I BT MU BT Y€ TR
g <A1 BIAT1 8, AT JB] FaTd Bl

SHRI KAPIL SIBAL: Sir, this is the whole point. The proposal is that anybody — under
privileged or privileged — who wants a loan for setting up of an educational institution or if any
child who wants to go to an educational institution where the fees are high should have access
to a loan. There can be no discrimination between one and another. That is our policy. And, Sir,
the rate of interest, hopefully, when the proposal goes through, will be priority lending sector
rate.

SHRI RAJNITI PRASAD: Sir, that is not my question. My question is...
it |uTafar : 81 79T Now, Question No. 125.
Quality of education in foreign university centres

*125. SHRI THOMAS SANGMA: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the number of foreign universities which have been allowed or given permission to set
up centres in the country;

(b) whether there is any process to check and ensure the quality of education in these
institutions; and

(c) ifso, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (¢)
A Statement is laid on the Table of the House.

Statement

(a) to (c) 100% Foreign Direct Investment (FDI) through automatic route is permitted
in the Education Sector since 11th February, 2000, without the authority to confer foreign
degrees.
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At present, the All India Council for Technical Education (AICTE) has framed regulations,
for entry and operation of foreign universities/institutions, imparting technical education in India
and seven collaborations between Indian and foreign institutions have been registered by AICTE

under the said regulations.

A legislative proposal for regulating the entry and operation of foreign educational

institutions in India is under consideration of the Government.

SHRI THOMAS SANGMA: Mr. Chairman, Sir, hon. Minister in his reply has stated that a
legislative proposal for regulating the entry and operation of foreign educational institutions in
India is under consideration of the Government. Sir, the hon. President’s Address before the
commencement of the current Budget Session also stated that the Bill known as the Foreign
Education Providers (Regulation) Bill is going to be introduced very soon. Sir, we are aware that
once this Bill is introduced, it will allow foreigners to set up independent colleges which will be
treated as deemed universities offering independent degrees without having to seek affiliation
from an Indian university or tie partnership with others. This means, the introduction of this Bill...

MR. CHAIRMAN: What is your question?
SHRI THOMAS SANGMA: | am coming to that.

The Bill received very well in many parts of the country, particularly in the North-Eastern
States and my own State of Meghalaya which | represent here. However, my question is, when
the Bill is moved for consideration, will the Government ensure or direct or ask the foreign
universities, which would set up their campuses in India, to set up their university campuses not

only in the Metropolitan cities but also in places like the North-Eastern Region...
MR. CHAIRMAN: Please, don’t make a statement. Put your supplementary.

SHRI THOMAS SANGMA: My supplementary is, whether the Government will ask or direct
the foreign universities to set up their campuses not only in Metropolitan cities but also in the

North-Eastern Region where the tribal people of North-East also avail such facilities.

SHRI KAPIL SIBAL: Sir, first of all, | would just like to inform the hon. Member that all the
inter-Ministerial consultations are over and the matter is to go before the Cabinet very soon and
it would not be fair for me to discuss the details of the Bill at this point of time. But, the broad
parameters do not require us to direct any investors in this country who want to set up
educational institutions as to where they should go and where they should not go. In fact, we do
not give directions to anybody or any educational institution in this country. But, when the
Government sets up educational institutions, we are aware of the paucity of such institutions in
the North-Eastern States and the Government on its own will endeavour to ensure and
strengthen the educational infrastructure in the North-Eastern Region. And, the Government, on
its own, will endeavour to ensure and strengthen educational infrastructure in the North-Eastern

Region.
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SHRI THOMAS SANGMA: Sir, considering the Indian socio-economic and cultural
contacts, and to provide quality education to different sections of the society, whether the
proposed Bill has any specific provisions to ensure that the foreign universities and other

universities, in India, apply and follow the reservation policy.

SHRI KAPIL SIBAL: The law of the Supreme Court, as of today, is that in the education
institutions, which are private and unaided in this country, there is no reservation.
...(Interruptions)... That is the law of the Supreme Court. And, we will not make foreign-

education-providers any different. ... (Interruptions)...
SHRI JESUDASU SEELAM: You have to amend the law. ... (Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Shri D. Raja. ...(Interruptions)...
You can express your views appropriately at the right time, but this is not the occasion.

...(Interruptions). ..

SHRI D. RAJA: Sir, the answer says, “A legislative proposal for regulating the entry and
operation of foreign educational institutions in India is under consideration of the Government.”
When that legislative proposal comes before us, we will see whether it is necessary or not. But
there is a mention in the President’s Address that there is a paradigm shift in higher education.
As per the Minister’s statement, |, so far, understand the paradigm shift means de-regulation,
privatisation and commercialisation. And, the answer says that there are seven collaborations
between Indian and foreign institutions. Having said that, my question is whether any study had
been made on these collaborations. What is the experience? What is the impact on the equity,

equal access to education and on the quality and contents of education?

SHRI KAPIL SIBAL: Sir, | would like to inform the hon. Member that, in fact, this shift is not
towards de-regulation, but the shift is towards regulator. At the moment, foreign education
enterprises are in India, but are not regulated. They are collaborating with private universities
without regulation. The purpose of the Foreign Education Providers’ Bill is, in fact, to regulate
them. And, our intention is to set up, what is called, the National Accreditation Authority. The
National Accreditation Authority Bill has been cleared by the Group of Ministers. It will be coming
to Cabinet very soon. Once the National Accreditation Authority is set up all institutions, whether
in India or outside India, which want to come into India will be subject to the national
accreditation process. And, only an institution of quality will be allowed to enter the space of
education in India to ensure that there are quality institutions that operate. As far as the
eight universities are concerned, which you are talking about, yes, seven permissions have
been given by the AICTE. And, those permissions have been given after due deliberations
that they are institutions of quality. In fact, there are 69 institutions that are operating outside
the AICTE framework. And, because of the fact that we have no regulation, we want to
regulate them. So, it is a shift not from regulation to de-regulation, but from de-regulation to

regulation.
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SHRI D. RAJA: No; no, that is... (Interruptions ). ..

MR. CHAIRMAN: Mr. Raja, no arguments please. ...(Interruptions)... Please sit down.
This is not the occasion. ... (Interruptions)...

SHRI D. RAJA: You have not replied to my question: What is its impact on equity and equal
access to education? ... (Interruptions)...

SHRI KAPIL SIBAL: This is equal access to education. ... (Interruptions)...

MR. CHAIRMAN: Mr. Raja, this is not the occasion for an argument. ... (Interruptions)...
SHRI D. RAJA: You are not answering to my question. ... (Interruptions)...

SHRI KAPIL SIBAL: | am answering it. ... (Interruptions)...

MR. CHAIRMAN: Please, Mr. Raja, resume your place. ...(Interruptions)... This is not an
occasion for an argument. ... (Interruptions)...

SHRI D. RAJA: Sir, it is a serious matter. ...(Interruptions)...

MR. CHAIRMAN: It may be a serious matter, but there is a procedure by which we discuss
such matters. ...(Interruptions)... | am afraid, this is not going on record. ...(Interruptions)...
This is not the occasion for it. ...(Interruptions)...

SHRI PENUMALLI MADHU: Sir, please allow Half-an-Hour Discussion on it.
...(Interruptions). ..

MR. CHAIRMAN: Please move through appropriate  procedure for it.
...(Interruptions). .. Shri Karimpuri. ... (Interruptions)...

7} SR g HAYRY - IR, H ROy HAT ST I I A1 ATE1 g (o a1 397 e 4
USYcS HRCH, USYeS ¢I5ed 3R &R Thds Foliel & fory Rerder @I uifersdl 27 s696
AR HAT S 7 1l I o S 6 faaed 81 A1 99 faahd Pl gR BRb Ry H3AT Sff
g7

SHRI KAPIL SIBAL: Sir, | made it clear that whatever law is applicable in the land to private
unaided education providers will be available to foreign education providers also; they will not be
treated any differently.

MR. CHAIRMAN: Thank you. Shri Raashid Alvi.

2} INE oA : W, TP AMERI-3MERT FHRIAZS Bl O 8T 81 BRA
ATt a=mh, o STl @1 aear BIRT YFafiet § Tl Sl uIg, a1 WRBR Dl AT
el F TR g= Bl &G 2 [P g8 {69 ave 4 ugw ? Hard Yol T 8 6 @i oie
TR & IR H WRHR T A9 I 7| W, BRT AR @1 a1 vis AR e
AT & 3iax AR ATEd B AT & IT 781 ATH © 1P ST <afTst a & Srad T8
g, sl 15 AT 4 Al &b 3iar I, ool & UIheR P ATScHE 81 8l UT RE! 2

Y |HTafY : 3T FaTe 4foyl
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SHRI RAASHID ALVI: Where is the question of quality of education in foreign universities if
we are unable to look after our own universities? And for the last 15 years... ... (Interruptions)...

MR. CHAIRMAN: What is the question?

SHRI RAASHID ALVI: ...nobody is working in Urdu Department as a Professor of Urdu. |
want to know whether the Minister has taken any action and whether it is in the knowledge of the
Minister.

SHRI KAPIL SIBAL: Sir, this question has nothing to do with foreign education providers,
but, in any case, since the hon. Member has asked the question, on the one hand, the hon.
Member tells me that we should allow the university system to function independently of
Government, on the other hand, he has also asked a question whether | have looked into it and
whether | am appointing Urdu teachers or not. Sir, | am aware of the fact that there is a paucity
of Urdu teachers, and we are trying our very best to persuade the University to, in fact, have
more teachers in Urdu in the University.

MR. CHAIRMAN: Q.No. 126. ...(Interruptions)... Mr. Pany, please. ...(Interruptions)...

S10 FHTHR BIR: AR, H A1 T2 Y&+ AT&T 1| ...(&GEH).... Sir, | come from an educational
institution. Please allow me. ... (Interruptions)...

MR. CHAIRMAN: Please allow your colleague to ask the next question. ... (Interruptions)...
S10 IHTHR BIR: IR, H T Yo1 18 ol

MR. CHAIRMAN: No. Mr. Pany. ...(Interruptions)... | am afraid, | cannot go beyond three
supplementaries. Mr. Pany, please.

IS H fHam=l gRT SR
*126. 31 SEARTI 9TM0T: 97 HY 3 I8 I B HUT BN [
(F) 1376 IS A i fHari gRT §:WS AMHATARIT & AR F1d RBR & IR
3 I 81 T 5
(@) af =, a T kT T E;
(1) R F=IT AR 7 59 HdGT20el e TR I AR DI HIs AATE 4l 8;
(@) Il e, q3H R I5T IR &1 a1 gfaferan g; 8iR

(¥) PR ERI 9 THR AMC W B qb AR HIF-DI I YA HEH ISR SN BT
frar 872

P 3t (3ft TRE T@AR): () 9 (3) T [Jav0r 991 ded IR 7 e a2
faa=or

(P) ¥ (3) T R 1 Fd a1 & 6 waar &, RovR afe & R A &
41 BT IHTETST &b ATl 31.1.2010 T T &1 3 HTSAT H Frord fHy Y &1 ST TRBR |
S FRIT STHEIRIT IR BRUN T HA BT AR a1 77 81 50 ARSR 7 Gaa fovan 2
o BT AR &b s AHA! &b oY & IHTHIID J (o)) AHA 15 Yferd gRT Sfidl
TTehT < T B
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JE, BT SR A fHAMT §RT FHET B e Y IST TRBR H UG T8 8s ©
HRA AXPR RT PV &5 § W Gt Al & FATET & oy 99Td Had IS 3iR fham
3! FIRT 31 GIRA & Y IR IR §RT Yw A~ w1l & T8d 58 WERI & I_
[ wfh Ffd 81l 81 IS S e Qo1 (SIREAETS) & T8d WhiH/SrRidGH! B
TR &3 3R BrIa # fF7o7g o @t 2ifth 57 SRR & 9 fadsiiad o 41 718 ® aifs
TR §RT IR @ra Rl ok il & efed sRied 3% 6y 51 96| 530
THR WRA GXBR B A T Al (RIS &R SrIaa 3§ 1521 &1 FeHRar &1 gRebe
BT 81 I Bl RRART F T W% 2009 BT 11T 61, 3§ 199 ARPRI Bl {HAMI §RT
[T DI S dTell FHIT3I & FHTEM b g STRY Whial & Sl AlS[aT e BT SuIT
PR I FATE &1 T3 B 39D IIfIRTH 3MUST I8 PN 3R T ATIGT 3hRABAT BIY B
eI Suered (T &1 JART WY T SRR gIRT AT SURHA HATI o fo7g fpam <1 et 2

ST WRBR 7 G (A1 & 6 P &5 BT Arvded o 9o & g feami 3 e
fRIRT 31 GuRT T Ps Tgdl &l YHIMd DI 718 2, ORI 3= Il & a1 et 8 — o7 4
A 3R I f[AH &1 9T B3 & g arqes U IR R 6 ol g 157 fhar SinT
BT TS, 3T [T SX W YHTIOIT 1Sl T fqaRor, Srennf/8 @™ & d8d forde R
RIS & foTg 50% TSTIETICT H&T HRAT, IRTAT Bl & qad I THT 32000 50 fH BT
PHaXS, TTHRT [IBT BRIHH b Ted 64000 80 A BT HANS 3R 8.62 ART AT Pl 5%
TST X TR TR 2009 H 1407.82 BRI 5. b el 01 BT faavol|

Suicides by farmers in Orissa

+%*126. SHRI RUDRA NARAYAN PANY: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the reports of tragic suicides by farmers in Orissa also have started coming
to the Central Government now;

(b) if so, the details thereof;

(c) whether the Central Government has given any advice to the State Government on
this sensitive issue;

(d) if so, the State Government’s reaction thereto; and

(e) the effective steps proposed to be taken by Government in this serious matter and by
when?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (e) A Statement is
laid on the Table of the House.

Statement

(a) to (e) The State Government has informed that forty one cases of alleged suicides by
farmers due to crop loss, debt burden etc. have been reported in the media recently till 31.01.10.
The Government of Orissa has been requested to elaborate upon reasons for these alleged
suicides. The State Government has informed that Unnatural Death (UD) cases registered for
many cases of alleged suicides are under investigation by the State Police.

tOriginal notice of the question was received in Hindi.
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Though confirmed reports of suicides by farmers due to agrarian reasons have not been
received from the Government of Orissa, the State Governments have been generally vested
with powers under various schemes launched by the Government of India to take effective steps
to address all the issues pertaining to the agriculture sector and to ameliorate condition of
farmers. Under Rashtriya Krishi Vikas Yojana (RKVY), decision making power has been
decentralized to the State Governments in formulation and implementation of the
Schemes/Programmes, so that initiatives can be taken by the States keeping in view the locally
prevalent conditions and situations. Similarly, other schemes of the Government of India also
envisage participation of the States in planning and implementation. In the wake of the drought
that has affected Kharif 2009, the State Governments have been advised to utilize the existing
provisions under the ongoing schemes in order to address the problems faced by farmers.
Moreover, funds available under the Calamity Relief Fund and National Calamity Contingency

Fund can also be used for drought mitigation efforts.

The Government of Orissa has reported that for improving financial conditions of farmers to
increase profitability of agriculture sector, a number of initiatives have been taken which inter-alia
include constitution of State Farmers’ Commission to work out a comprehensive strategy for
achieving sustainable and equitable agricultural development in the State, distribution of certified
seeds at subsidised rates, providing 50% subsidy for lift irrigation projects under ‘Jalanidhi
Scheme, coverage of about 32000 ha. of land under horticulture crops, coverage of about 64000
ha. of land under watershed development programme and disbursement of crop loan of Rs.
1407.82 crore in Kharif 2009 @ 5% interest to 8.62 lakh farmers.

i TSRO 10T g=yare GHIfT Aeiad| fodl W) e uR e i gHITy &l fawy
2 3IR fARIVSR fhAT1 B STcHET Ao U A9 51 BN #3015 Ueh Herar a1 5, a9
2004 ¥ ST fHAMIT §RT 3MTH §T B I &1 8 3R IS a1 I7h IR I ST T& 5

it | FaTe giovl

it BEARTIT 1T |R, 37T a9 2009 I ISHT H fHAFT BT FHEAT Y 88 © AR SHB
Y TRGR HfSAT Bt RUIE F8 BT 81 I8 aRAddhar 2.1

it [T 31T Fard gl

sft TEARTY AT TR, I8 WX ST 5T WRER & IRE A BT 11 & & 81 I8 T
BT, T A USTH 2] Bl Bl R, TSI BT S WAIRAS THHIRTS & gIRT 841 A1V, I8
T H TE 81 U1 §, S HRUT (B FMHEAT B & | I AFHI S F3 57 757 RBR
I FHH BT AR SHDT IARA o THANRME b gRT &1 H NRIRH< fham Sg?

MR. CHAIRMAN: Thank you.

#} TRT 9aR: FUIRT AEISY, S8l I WIRIRAC &1 FaTd 2, <2 9 ford=1 9t g, aradt
RIerT, IS WG &I YRI TIRT 9RT ARBR - Bl &, FilTh gHD] AGLIHAT &1 3T AP &5
BRI U1, BRATOM IR I Yoo IR f$Ts R I, AR 3fTSTdhdl ST, BRINE MR I
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e, I < ST I YA IR FATS R 6 IR H 377 7T I &1 I8 91 99 § {6 TR I 5
Rreprarc 1T fob ST & P& fai 3§ S A9 QUIc U1s¥ &, 98 fhami &l el f¥efdl 2| a8
R AHe TaTHE $ FEAN | WG Bl Sl FaRAT 2, SHH IR B Bl Aaeddal 31 7
FRKIT AR TR 5T ISR I Hicde [HA AR I8 Iqar 6 Al smue! vsaid &
STETIDH 8, Al 89 TS o & o7y 91 AR 81 AU 37 AR Bls Jfen =13y, 1 89 8
e 9 < & forg TR &, FR i Ha waie ursw feari of el vz, I8 Raf 3o 781 81
TS ST 3 & AR 1G9 B WIS DI IR B Fdhdl &, FlD 3HD! IATIDBT < DI T,
ST HRA TRBR 3MTD! YRI TRE A TN <1 o Ty TR Bl 3T HRIRHC SATRT IgT8U
SO S1-3I |IeT Ugel T ave | WIRIRAT BIdT T, 399 IR 81 741 81 Sl A1 94
BT VT T, STH GeATS 21 SHPI 3R ORI B Bl AT 5l H I 5T AXPR ¥ Hicde
Hea | AfE 7o A FSRgae 1 BIs FARIT 7, A1 Ifs I 991 I el & 719 < <91, A1 981 R
WISl GRS vex Wiel B a1, H 758 TSR B &1 & oIy TR gl

#} BRI qIOT: R, RIS DT 7 VAT 81 771 2 fob # IS # fauer # doar g 8iR
P W A1 fuer 7 g1 R, AN QAT © 1 A1 BN H3i1 <%1 6 b PeraR 7l § AR J§ W
WRER H &, I81 B IS TP, AU Pl P75 ABR o [ARIH] Be<ll &, oAl A P FAT
B G81 Bl Y AIBR P 1Y AT Yd S8 AT, AAT A ATeiel AT A1 By F41
B W RBR H &, I8 TRBR b eI 6 1...(FIeM)...

oft gurafey: <Rau, THg H9 B

Y SEARTIV AL IR, § 19 FEdl g, 1 W AU F9G $H B 21 .(FAIH)... IR, TR
HET & b T8 ARBR B! fAherdl Bl bsi1d WK IR cognizance H i1 AT 8, giferg & #re=iar
B A3 Sl BT T=dTE <A1 €1 WR, I8 YA BT qaTd 51 319 ST & b KBK, DIRTYES FIAiiR
PIAEIS! $ T H U Ao TRFERME ST & F9T 3 6 gs 2| KBK H JIAiRR TH® T
fren 2, wifes wreeitg w50 S 7 Wfifhe Riel &1 9 wes &1 we1 gafon § s @ g 5
IR Yo 71 2 3R g8 R @UREId U i 2l ..(FaeT)... TR, PUT Hh vl fhami
B IFHEZT T TBR Pl Sa1P Bl 8, STAB] FAER I, TR S Had ol AR
7ol & @UTET @l & Ud URAR & T ARKAT I &R SY g3 ...(TIEH)...

Y quTafy: 3TahT FdTol R ?

S} TEARTVT 9If0T: IR, IRT G I © [P T80 W [HAmi BT e 81 81 § 901 I8
TR IHR TR 3R YRR 81 157 ARBR Bl © [ ...(TIeTH)...

it [HTIf: I8 A1 39T 9T 2, 319 FaTe Ifog?

it TEARTET 91T ¥R, H FaTe U= ST E...(FAEM)... TR, 57 WHR Hadl ¢ 6 a8
T BRET HHI ST, T BRET AN G-1171 519 g8 g GRAR F greir &) fb smg
ST judicial inquiry BRTSY, TH judicial commission SSTST, AT SHDT el AT &1 s Bl IR A
NI ...(IdYT)... Please cooperate, Sir. ...(cddHTH)...

MR. CHAIRMAN': This is not an occasion for statement. | am afraid, | have to disallow this. |
have to proceed to the next question. ... (Interruptions)...

it *fQ 3iHR YRITE: You will be surprised to know that people died due to hunger. It is a
serious question. ... (Interruptions)...
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MR. CHAIRMAN: Where is the question? ... (Interruptions)...

SHRI RUDRA NARAYAN PANY : Sir, the question is this ...(REET)... TR, AT &1 77T I8
5 <1 fopaar smcTean 3R YE&RI 9§ #_d §, FI1 AXPR 596 Y PIs judicial commission
Jorf?

sft IRE AR : o WRBR 7 O for@r 8 b Orissa High Court H 39 Heolde IR public
interest litigation 3T & iR Orissa High Court T $H®! WIHR a1 &, galely I8 #Hex
sub judiice B3N 1 B4 ISIAT TRBR -1 I8 $7HIH [T 21 STd R sub judice 3T 2, AT &9 $AH
BE qP S D &, T8 W ST BT | IS TITRIHAT &1, Al ST Tl &, Iod IRBR B fora=
PR AR B

SHRI RAMA CHANDRA KHUNTIA: Sir, it is a matter of great concern that people are dying,
farmers people are committing suicides and also there are starvation deaths in Orissa, in spite of

the loan waiver scheme, Minimum Support Price and other schemes of the Government of India

for workers and for farmers.
MR. CHAIRMAN: What is your question?

SHRI RAMA CHANDRA KHUNTIA: Sir, in spite of all these schemes, the farmers are not
getting benefit. In Orissa, farmers are bound to sell paddy at Rs. 750/~ per quintal. Would the
hon. Minister assure this House that the Government would appoint a Commission at the
national level and the State level, like the Women Commission, the Child Labour Commission
and the SC and ST Commission? Will you appoint a permanent Commission at the national level
and also at the State level to go into the problems of farmers and to see that the Central
Government schemes are implemented properly ?

ot IRE YR TR, 39 AT HHIYE Appoint BT HI W BIS NMTLIHAT Tl &1 THRAT
HIT &, I8 B4 A 31 I8 RIGRId € fh 98] Rl S3+1 &1 Jdg 781 8id1 81 B § Wexd W
TRIE B DI ATTLIRAT &, AT SHDT SR qel Freltll A1 89 Uh.1.3MTs. PI bel U= 1
ST Hex @ier & oy TR 2

37 IPTEs Efean: W), 98 Hex gdlio 81 L. (FaET). ..

SHRI GOVINDRAO ADIK: Mr. Chairman, Sir, last year, this Government made a provision
of Rs. 70,000 crores or so for waiving loans of farmers. As a result of which, Orissa also was
benefited; the farmers of Orissa could get some relief out of it. | would like to know form the hon.
Minister whether because of the loan waiver scheme, the rate of suicides has declined in a very

big way.

SHRI SHARAD PAWAR: Sir, by and large, from the information that | am getting from other
States, the situation seems to be better. TR ST8T Ih ISIT B! 910 & ool Ui ATl § ST
DI TWH H FH TMAR T8 §Hioer ferc off fh gAR e # wgarss (e & oisl 981 81 98
S S & el B, U8 Jaee ot 25 ARIE Bl fd 2 8iR 26 IR &1 31X #7570 9, TR
THAN B TG W I GRHR Bl foragl 1, IR-9R RAger W f2ar 21 86 I TWaR &)
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TR U Bl RS AT b TAR TBT TR 43 B FoUuR H RUIE gU &1 Y TIRIA crises I §U
g T 3 BRUN A §U &, SAD! Sd PR & & IR S PR &b d1a gD RUIC TqDT 31| STef
TP 9 T a1 AN 2, 39 759 7 BReeel weoe forar o f s9R 9= 31 $v 781 g
2, TR QT 91 | M 81 2 P 59 RuIS # iR vagerar yRRRIf 4 % 21 98f $9 55
YA GU &, ATST I8 WIHR B DI RT3 # 781 |

SHRI GOVINDRAO ADIK: Sir, the Minister has not replied to my question.

MR. CHAIRMAN: Please sit down. 21T H3Tel fFH1...(@@L)... I8 STeal ¥ Y8 oA1forg]

SHRI GOVINDRAO ADIK: Sir, he has not replied to my question.

i et fopere: Tafy Sft, § A SR S | ST A 6 S 9 o @lied &
T e BIURTA -1 97 FaReq &l &2 fUsel AT 2009 ¥ B &1 @{ieT 1 &, /1 A==
HAT ST I8 Fa?

3l IR AR ﬂﬁf Jure AIfeq <Y, @ifs — his question does not relate to the

subject. But, definitely, | am ready to supply this information to the hon. Member, if he gives me

separate notice.

MR. CHAIRMAN : Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Availability of foodgrains

*127. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the available stock of wheat and rice in the country at present;

(b) the quantity of stock of wheat and rice which is considered to be enough from the
food security point of view; and

(c) whether Government has prepared any action plan for storage of adequate amount of
foodgrains in the country ?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) and (b) The stock in the Central Pool as on 31.1.2010 was
206.23 lakh tons of wheat and 256.58 lakh tons of rice. The current level of stocks of foodgrains
(wheat and rice) in the Central Pool is adequate to meet the requirement of foodgrains under the
Targetted Public Distribution System (TPDS) and Other Welfare Scheme (OWS) at the existing
level of allocations. It is more than the buffer stock required at 82 lakh tons of wheat and 118 lakh
tons of rice as on 1.1.2010.

(c) The Government has prepared plans for storage of adequate amount of foodgrains.
For creation of storage capacity for the long term, Government has formulated a scheme for
construction of storage godowns through Private Entrepreneurs under a 7 year guarantee.
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Educational institutions being run purely for profit

+%128. SHRI BRIJLAL KHABRI: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether some private educational institutions, by resorting to education law, are
being run in the country solely with the purpose of earning profit;

(b) ifso, the number of such educational institutions in the country;
(C) whether details of such institutions have been collected by Government;
(d) if so, whether Government is working to control such institutions; and

(e) whether the education and future of youth has been hampered and is still being
hampered by such educational institutions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (e)
[t has been stressed in National Policy on Education as well as in several judicial
pronouncements that education is a not-for-profit activity and commercialization of education is
to be avoided. Further, as per the UGC Act, 1956, the Commission has been empowered to take
steps to ensure that no candidate secures admission to any course of study by reason of
economic power and thereby prevents a more meritorious candidate from securing admission to
such course of study. The UGC Act provides that no college shall accept, whether directly or
indirectly, any payment otherwise than by way of fees; or any donation of gift (whether in cash or
kind), from, or in relation to, any student in connection with his admission to, and prosecution
of, any course of study. According to the information furnished by the UGC, the State
Governments have constituted Committee for regulating admission and fee structure in respect
of the private and self-financed colleges located in their respective jurisdiction.

All India Council for Technical Education have also formulated regulations for the purpose of
charging of fee by technical institutions. As per these regulations State level fee committee have
been constituted by the concerned State Governments which will prescribe fee to be charged by
technical institutions and also monitor the implementation.

A legislative proposal for prohibiting unfair practices in higher education is under
consideration of the Government.

Decline in agricultural productivity

*129. SHRIMATI T. RATNA BAI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the decreased agricultural productivity has become a concern;

(b) if so, the details thereof and the reasons therefor in the Eleventh Five Year Plan
period; and

tOriginal notice of the question was received in Hindi.
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(c) the future action plan prepared so far to tackle such situation with the help of private
people to improve the productivity of each item in future with proper budgetary allocation
according to the demand of each State?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (c¢) Though overtime
agriculture productivity of major crops has not decreased, low productivity in several parts of the
country, particularly for food crops, is a matter of concern. National Food Security Mission has
been launched in 2007 to specifically target the low productivity districts with an aim to obtain
additional production of 20 million tonnes of rice, wheat and pulses by end of Eleventh plan.
Similarly, Rashtriya Krishi Vikash Yojana has also been launched for enhancing investments in
agriculture sector which, interalia, will also lead to productivity enhancements.

Implementation of these initiatives coupled with ongoing crops and horticulture
development programmes have increased the production and productivity of food grains,
horticulture and other crops during Eleventh plan period. There is about 8% increase in
production and about 9% increase in productivity of food grains during 2008-09 as compared to
2006-07 (pre-eleventh plan). The total food grains production in 2008-09 was 234.47 million
tonnes, as against 217.28 million tonnes in 2006-07 with record production of rice and wheat
crops. The production of Horticulture crops was 214.71 Million tonnes in 2008-09 against 191.81
Million tonnes in 2006-07.

Apart from involving private agencies in supply of agricultural inputs to farmers and for
creation of post harvest infrastructure, States can engage with the private sector in Public
Private Partnership (PPP) mode through Agriculture Technology Management Agency (ATMA)
to improve Agriculture productivity in any district.

Engagement of private sector to promote Khadi

*130. SHRI B.S. GNANADESIKAN: Wil the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether there is any proposal to engage private sector in a big way to
market Khadi in our country and also develop and promote Khadi as a global brand;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) There is a proposal to revitalize the
khadi and village industries (KVI) sector for enhanced sustainability of khadi, increased incomes
and employment, increased artisan welfare and development of selected village industries
through a comprehensive Khadi Reform and Development Programme (KRDP) with loan from
Asian Development Bank (ADB) amounting to US$150 million for a period of 3 years. KRDP will
be implemented by Khadi and Village Industries Commission (KVIC) through 300 selected khadi
institutions.
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Recognizing the vast potential of growth in the KVI sector, it has been decided to implement
the KRDP with private participation by setting up a professionally run marketing organization with
majority share from private partner to harness the brand value of khadi, focus on product
development on the basis of changing demands of market, leveraging the unique selling
proposition of being a heritage product besides being eco-friendly. Private participation is also
proposed in the field of raw-material production through execution of PPP models in the KVIC-

run Central Sliver Plants besides sliver production at institutional level.
Constant rise in prices of sugar

1%131. SHRI BALAVANT ALIAS BAL APTE: Wil the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether prices of sugar are on a constant rise inspite of fixing the limit of

storage/stock, allowing duty-free import and other remedial measures;
(b) if s0, the details thereof and the reasons therefor;

(c) the volume of sugar production, its consumption, its availability, its demand and the

availability of stock during each of the last three years and current year as well; and

(d) the details of the action taken by Government to control prices of sugar and to

increase the production of sugarcane and sugar?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) and (b) The price of non-levy sugar (free-sale sugar) in the
open market depends upon a number of factors such as domestic production, demand and
supply of sugar; global supply, demand, shortage or surplus in the international market,
international prices; market sentiments and expectations etc. The prices have increased due to
interplay of market sentiments and demand-production gap. They have also decreased
responding to the measures taken by Government to augment domestic availability of sugar and
enforce stock holding limits. As on 03.03.2010, prices of sugar are showing declining trend as
compared to prices prevailing in the previous month as indicated below :—

Date Ex-mill prices of S-30 grade of sugar Retail price in Delhi
(in Rs. per quintal) (in Rs. perkg.)
Maharashtra Uttar Pradesh Delhi
1 2 3 4
15.01.2010 3650-3670 3890-3940 47.00
01.02.2010 3825-3845 4090-4240 43.00
15.02.2010 3390-3440 3650-3690 43.00

tOriginal notice of the question was received in Hindi.
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1 2 3 4

26.02.2010 3180-3220 3390-3440 41.00
02.03.2010 3050-3150 3440-3470 41.00
03.03.2010 3050-3150 3390-3415 39.00

(c) A statement indicating the estimated Season-wise production, availability, and
demand/consumption of sugar during the last three sugar seasons and current sugar season is
given in the Statement-| (See below ).

(d) The, Central Government has taken a slew of measures as given in the Statement-l
(See below), to augment domestic stocks of Sugar and to control the prices of sugar, which,
inter-alia, include permitting duty-free import of raw and white/refined sugar upto 31.12.2010,
imposition of stockholding and turnover limits on sugar dealers, stockholding limit on bulk
consumers of sugar and suspension of futures trading in sugar upto September, 2010. The
Government has also taken a number of measures to increase the production of sugarcane in
the country, details of the which are given in the Statement-Iil.

Statement-/

Production, consumption and availability of sugar during the last three
sugar seasons and current sugar season

(Figures in lac tons)

Particulars 2006-07 2007-08 2008-09 2009-10
Production of Sugar 282 263 146.8 160
Availability 326 368 257.6 240.7
Internal demand/consumption 191 205 220 230

Statement-1/

Steps taken to augment availability of sugar and control sugar prices in
2008-09 and 2009~ 10 sugar seasons

. Allowed duty-free import of raw sugar under Advance Authorization Scheme by sugar
mills on ton-to-ton basis with effect from 17.02.2009 upto 30.09.2009.

. Allowed duty-free import of raw sugar by sugar mills under Open General License
with effect from 17.04.2009 and opened up to private trade from 31.07.2009 for being
processed by domestic factories on job basis. Presently, this facility is in force upto
31.12.2010.

. Allowed duty-free import of white/refined sugar by STC/MMTC/PEC and NAFED
upto 1 million tons with effect from 17.04.2009 and opened up to other Central/State
Government agencies and private trade in addition to existing designated agencies
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with effect from 31.07.2009. Presently, this facility is in force upto 31.12.2010 with out
any quantitative cap.

. Levy obligation has been removed in respect of all imported raw sugar and
white/refined sugar. The white/refined sugar has been also allowed to be sold at the
discretion of the importing organizations, but sugar processed from imported raw
sugar is subject to accelerated releases.

. States have been requested to waive VAT on imported white/refined sugar so as to
make the imports competitive.

. The levy obligation on sugar factories has been enhanced from 10% to 20% of
production for 2009-10 sugar season only.

. Stockholding and turnover limits on sugar dealers were imposed vide naotification
dated 12.03.2009. Further, khandsari sugar has been brought under the ambit of
stockholding and turnover limit from 16.07.2009. Presently these limits are in force
upto 30.09.2010.

. An order has been issued vide notification dated 22.08.2009 imposing stockholding
limit on large consumers of sugar who are using or consuming more than ten quintals
of sugar per month as a raw material for production or consumption or use,
stipulating that such bulk consumers shall not hold sugar stock exceeding fifteen
days of their requirement. The notification has come into effect from 19.09.2009. The
stockholding limit has been lowered to ten days, and the revised limit has been
notified on 05.02.2010 to come into effect from 20.02.2010 and will continue for a
period of 180 days thereafter /.e. upto 18.08.2010.

. Futures trading in sugar in domestic exchanges has been suspended w.e.f
27th May, 2009 to curb any possible speculative tendency. Currently, this is in force
upto September, 2010.

. Monthly quotas of non-levy sugar for sale by sugar mills in open market, have been
sub-divided into fortnightly and periodically weekly targets for sale to ensure even
flow of sugar into open market.

Statement-Ill
Steps taken by the Government to increase sugarcane and sugar production

(a) The Central Government has now fixed the Fair and Remunerative Price (FRP) of
sugarcane payable by sugar mills for 2009-10 sugar season at Rs. 129.84 per quintal
linked to a basic recovery rate of 9.5% subject to a premium of Rs. 1.37 per quintal
for every 0.1 percentage point increase in recovery above that level. Hitherto, the
Central Government was fixing the Statutory Minimum Price (SMP) of sugarcane.
This FRP is substantially high over the SMP of 2008-09 sugar season which was
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Rs. 81.18 per quintal, with an additional premium of Rs. 0.90 for every 0.1% point
increase in the recovery above 9%.

(b) The Sustainable Development of Sugarcane Based Cropping System (SUBACS) is
one of the components of Centrally Sponsored Scheme (CSS), namely Revised
Macro Management of Agriculture Scheme (RMMA). The main thrust of SUBACS is
on the transfer of improved production technology to the farmers through field
demonstrations, training of farmers, supply of farm implements, enhancing
production of planting materials, efficient use of water, treatment of planting materials
etc.

(c) The Central Government provides Concessional loans at an interest rate of 4% per
annum to sugar factories from Sugar Development Fund (SDF) for modernization of
plant and machinery, expansion of crushing capacity, utilization of by-products viz.
baggasse for co-generation of power and molasses for production of ethanol,
upgradation of technology and sugarcane development including better irrigation
facilities, improved seed variety, ratoon management etc.

(d) A short term scheme has been announced for cane development in the current
financial year under which loans of Rs. 1.0 to 2.5 crore at 4% simple interest from
the Sugar Development Fund (SDF) are made available to sugar factories depending
upon their crushing capacity, for purchase of seeds, fertilizers and pesticides etc. to
be passed on to the farmers at the same rate of interest.

(e) To optimize processing of raw sugar along with cane juice to produce white sugar, a
scheme has been introduced in the current financial year for loans from SDF at 4%
simple interest to sugar factories to install balancing equipment so as to maximize
availability of processed sugar from imported raw sugar in 2009-10 sugar season.

Introduction of bullet trains

*132. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RAILWAYS be pleased to
state:

(a) whether introduction of bullet trains in India was discussed with the Japanese Prime
Minister when he visited the country in December, 2009;

(b) if so, whether dedicated tracks would be laid for this purpose or the existing tracks
could be upgraded for fast running of bullet trains at a maximum speed of 250 km. per hour; and

(c) whether keeping in view India’s passenger traffic profile for another twenty years, this
project would be an economically viable project?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) No, Sir. However,
Japanese Prime Minister mentioned about the safety record of Shinkansen (Bullet) trains and
stated that these technologies could be put to use in India.
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Minister of Railways has announced in Budget Speech 2010-11 that Railways will undertake
construction of high speed rail corridors in India. Railways have identified six corridors and as
these projects require large investments, they will be taken up on the Public Private Partnership
(PPP) mode. Railways have proposed to set up a National High Speed Rail Authority for
planning, standard setting, implementing and monitoring these projects.

(b) and (c) Do not arise.
Installation of Anti-Collision Device in Railways
%133, SHRI MOTILAL VORA: Will the Minister of RAILWAYS be pleased to state:

(a) the Railway Zones in which Anti-Collision Device (ACD) is being used to stop train
collision and the extent to which it has been successful till now;

(b) the expenditure for implementing this technology, zone-wise;

(c) the places in the country where ‘Train Protection and Warning System’, a technique
borrowed from European Rail Traffic System for preventing the collision between trains, is being
used, and the amount spent thereon;

(d) the total loss incurred on rail accidents during the last two years and the amount
estimated to be incurred on installation of Anti-Collision Device; and

(e) the reasons for not using anti-collision technology by Government?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) The Anti-Collision
Device (ACD), developed by Konkan Railway Corporation Limited (KRCL) has been in service
trial as a pilot project, on 1736 Route Kms. of North-East Frontier Railway (NFR) since July,
2006. Based on experience on NFR, specifications for ACD have been revised to improve
efficacy, reliability and availability of the ACD. The improved version is proposed to be extended
to three more Zonal Railways (Southern, South Western and South Central Railway) for in
service trial.

(b) On the NFR, expenditure incurred on the ACD project, so far, has been
Rs. 99.31 crores against the original sanctioned cost of Rs. 50.0 crores. For the three zones on
the southern region, KRCL has intimated that estimated costs, conforming to improved
specifications, will be worked out after KRCL developing the product.

(c) Train Protection Warning System (TPWS) is presently being used, as a pilot project,
on the Chennai Central-Gummidipundi suburban section of Southern Railway since May’08. The
amount spent so far is Rs. 47.85 crores.

(d) Loss incurred to railway property (Rolling stock and Permanent way) on ralil
accidents for last two years (07-08, 08-09) are 40.55 crores and 60.64 crores respectively.

As already replied to part (b) of the question, Indian Railway is waiting for the cost estimate
to be furnished by KRCL. The cost estimates will depend upon route kilometers, number of
stations and number of locomotives to be equipped.

tOriginal notice of the question was received in Hindi.
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(e) ACD technology as a pilot project, is in use on NFR and based on experience, an
improved version of the ACD to revised specification needs to be developed for service trials on
three zones viz. Southern, South Central and South Western Railways, covering 1600 Route
KMs.

Demands of railway loco-running staff
*134. SHRI N. BALAGANGA : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware that the long pending demands of railway
loco-running staff have not been resolved;

(b) if so, the action taken by Government for the early redressal of their grievances; and
(c) ifnot, the reasons therefor?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (¢) Indian Railways
are proud of its 14 lakh employees. There is a well set machinery and system to address the
grievances of the employees including the loco running staff. The grievances/demands received
from various sources are dealt with accordingly.

Profit of sugar companies listed on Stock Exchanges

*135. SHRI D. RAJA: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that the sugar companies listed on Stock Exchanges could
increase their profit from Rs. 30 crore at the end of December, 2008 to Rs. 901 crore at the end
of December, 2009 due to the abnormal rise in prices of sugar;

(b) if so, the details thereof; and

(c) whether it is also a fact that there has not been a corresponding change in the prices
of sugarcane during this period?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) and (b) The profit or loss of a company depends upon a number
of factors like realization from sale of its product/s, the marketing strategy, management
efficiency etc. As such, it is not possible to quantify or specify that the profits sugar companies
have made or are likely to make, are due to rise in price of sugar alone; though it can be
stated that rise in prices of sugar will have a positive impact on profits if other costs remain the

same.

(c) Under the provisions of the Sugarcane (Control) Order, 1966, the farmers are entitled
to receive fair and remunerative price (FRP) as fixed by the Central Government. For the current
sugar season 2009-10, the Central Government has fixed the FRP at Rs. 129.84 per quintal
linked to 9.5% recovery level with increase of Rs. 1.37 for every 0.1% point increase in the
recovery above 9.5%. This is the benchmark price only below which no sugar factory can
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purchase sugarcane from sugarcane farmers. However, the farmers are receiving cane price well

above the FRP in the current sugar season.
Production of sugarcane in Uttar Pradesh and Maharashtra

*136. SHRI PARVEZ HASHMI: Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether production of sugarcane is decreasing in Uttar Pradesh;

(b) if so, the total quantity of sugarcane produced in the last three years in Uttar Pradesh
and Maharashtra; and

(c) the steps Government is taking to encourage farmers to increase the farming of
sugarcane in these States?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) Yes, Sir.

(b) The details of the quantity of sugarcane produced in the last three years in Uttar
Pradesh and Maharashtra are as under:—

State Quantity of Sugarcane Produced (Million tonnes)
2007-08 2008-09 2009-10*
Uttar Pradesh 124.67 109.05 93.10
Maharashtra 88.44 60.65 54.05

*2nd Advance estimates released on 12.02.2010

(c) In order to encourage farmers to increase the farming of sugarcane, Government is
implementing a centrally sponsored scheme of Sustainable Development of Sugarcane Based
Cropping Systems (SUBACS) in various sugarcane growing States of the country, including
Uttar Pradesh and Maharashtra. The main thrust of the scheme is on transfer of improved
technologies to the farmers through field demonstrations, training of farmers, supply of farm
implements, enhancing seeds production and pest management measures etc. To give more
flexibility to the states and implement the scheme on the basis of states’ priorities and
requirements, this scheme has been clubbed under the Macro Management Mode of Agriculture
(MMA). In addition, the Government of India provides 100% financial support for organization of
front line demonstrations, national level trainings and breeder seed production through Indian
Council of Agricultural Research (ICAR) and State Agricultural Universities.

Further, in order to check shift in cultivable area from sugarcane to other crops and to
ensure that cultivation of sugarcane is not rendered unattractive and unprofitable vis-a-vis
wheat and rice, the Government has also approved fixation of higher Fair and Remunerative
Prices (FRP) of sugarcane for 2009-10 sugar season at Rs. 129.84 per quintal as compared
to Statutory Minimum Price (SI\/IP) of Rs. 81.18 per quintal fixed for the previous sugar

season.
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The State Governments of Uttar Pradesh and Maharashtra have also undertaken various
steps to make the cultivation of sugarcane remunerative to farmers. For example, the
Government of Uttar Pradesh has increased the State Advised Price (SAP) and the State
Government of Maharashtra has launched an ambitious Pilot Programme in 2009-10, which aims
at enhancing sugarcane productivity through joint efforts of State Agriculture Department,
Sugarcane factories, State Agricultural Universities and Research Institutes.

Setting up of a coach factory at Kanjikode in Kerala
*¥137 SHRI K.E. ISMAIL: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that a good part of land required for setting up a coach factory at
Kanjikode in Palakkad district of Kerala has already been acquired and the balance has been
promised by the State Government to be made available according to the schedule fixed by
Railway authorities;

(b) if so, the details thereof; and

(c) Dby when the formal clearance will be accorded for setting up the coach factory and
the ground work be started?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (¢) Government of
Kerala has stated that, out of 430 acres required for the coach factory, 235.55 acre is already
available with District Collector, Palakkad and balance land will be made available according to
the schedule fixed by Railways.

Planning Commission has accorded ‘in principle’ approval. Further action for approval of
the project is being expedited.

Safety in trains

*138. DR. T. SUBBARAMI REDDY: Will the Minister of RAILWAYS be pleased to
state:

(a) whether, in view of enhanced terror threat to travellers and increasing crimes on
trains, Railways have worked out a seven-point action plan to ensure safe and secure travel for
passengers;

(b) if so, whether high level meeting of State Home Secretaries, officials from Ministry of
Home Affairs and her Ministry has decided to strengthen security in naxal-affected areas;

(c) whether to effectively curb increasing cases of crimes, Inter-State police teams will
be formed for a group of trains running through the States; and

(d) if so, the other measures taken in this regard and to what extent these measures
have helped in ensuring safety in trains?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) Safety and
security are our priority area. Railway is much concerned about crime in Railways. The Railway
system being the softest target is the most vulnerable to sabotage and other destructive
activities by the anti-social elements.
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‘Policing’ being a State subject, registration cases, their investigation and maintenance of
law and order in Railway premises as well as on running trains are the statutory responsibility of
the State Police. The State Police has a separate wing called the Government Railway Police
(GRP) for dealing with all matters relating to law and order on the Railways. Railways bear 50%

cost of expenditure on the Government Railway Police.

However, to provide better security to the travelling passengers in trains and passenger
areas, the RPF Act, 1957 and the Railways Act, 1989 have been amended in the year 2003 to
enable the Railways, through the Railway Protection Force, to supplement the efforts of the
State Governments in controlling crime on the Railways. The duties of RPF have been modified
to protect and safeguard Railway property, passenger area and passengers by amending RPF
Act 1957. The Railway Protection Force staffs are being deployed to escort about 1275 important
trains daily on an average in affected sections in addition to escorting of about 2200 trains by
Government Railway Police daily.

Regular coordination meetings are held by Railways with Government Railway Police and
State Police at all levels to ensure proper registration and investigation of crimes.

Railways are coordinating with State Governments to provide better security to passengers
and property regularly. A coordination meeting with the State Home Secretaries, officials of
Ministry of Home Affairs, Intelligence Bureau and Railways was held on 20.01.2010 at Rail
Bhavan, New Delhi to improve security of travelling passengers in railways. The problems of
extremist activities in certain states, attack on Railway property in course of political and local
agitations, property related offences, incidents of drugging and difficulties encountered in
registration of cases were the issues which were discussed besides other issues. During the
meeting, a 7 point joint resolution was discussed and agreed to. The resolution includes holding
of regular coordination meetings, sharing of intelligence, tackling investigation of crimes on
railways etc., which has been sent to State Governments for implementation. The concerned
State Governments have also been requested to take effective steps to strengthen security on

railways in naxal affected areas.

(c) and (d) During the mesting it has been suggested to form inter-state police teams by
State Governments so that the gangs of criminals operating in railways can be arrested. The
suggestions made during the meeting are to be implemented by the State Governments. The
usefulness of the systems as suggested can be assessed after the implementation by the State

Governments.
Continuous depletion of iron-ore resources

*139. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of STEEL be pleased
to state:

(a) the cumulative export of iron-ore from our country since last three years;

34



(b) whether the exports have led to continuous depletion of such a precious resource
and whether the exports have kept on rising over the years;

(c) whether Government is formulating any plan to protect the reserves of iron-ore in the
country; and

(d) if so, the details thereof?

THE MINISTER OF STEEL (SHRI VIRBHADRA SINGH): (a) The export of iron- ore from
the country during the last three years is given below :—

(Quantity in million tonnes)

Year Quantity of iron ore exported
2006-07 93.79
2007-08 104.27
2008-09 105.87

(b) Yes, Sir. The exports of iron-ore have continuously kept on rising over the years and
this has led to continuous depletion of iron-ore resources.

(c) and (d) As per recommendations made in the National Mineral Policy, 2007, there was
an agreement that iron-ore resources of the country should be conserved for the use of
domestic steel industry. It was decided that although conservation of iron- ore resources of the
country is of paramount importance, the same may not be achieved by banning or capping the
export of iron-ore but by taking recourse to appropriate fiscal measures. This was approved by
the Government. Initially in 2007, an export duty of Rs. 50/~ per tonne was imposed on iron-ore fines upto
62% Fe content and Rs. 300/~ per tonne on all other varieties of iron-ore. Subsequently, rates of
export duty on iron-ore were revised from time to time. The present rates of duty on iron-ore
exports w.e.f. 24.12.2009 are following:—

(i)  Iron ore fines (all sorts) — 5% ad-valorem
(i) Iron ore other than fines (including Lumps and pellets) —10% ad-valorem
Closure of railway crossings in Mumbai

+%140. SHRI Y.P. TRIVEDI: Wil the Minister of RAILWAYS be pleased to
state:

(a) whether the Central Railway has so far closed down eight railway level crossings in
Mumbai since January, 2010;

(b) if s0, since when the same have been closed down and the reasons therefor;

(c) whether the level crossings were used only by the pedestrians or by vehicles as well;
and

tOriginal notice of the question was received in Hindi.
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(d) the alternative route provided by Railways for the passage of vehicles as well as
pedestrians, and the details thereof?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) No, Sir. No
level crossing has been closed so far since January, 2010 in Mumbai.

WRITTEN ANSWER TO UNSTARRED QUESTIONS
Shortage of milk production in North India

1895. SHRIMOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of AGRICULTURE be pleased to state:

(a) the time when Government came to know of shortage of milk production in North
India;

(b) the extent of shortage in milk production and the reasons therefor;
(c) the steps taken by Government to increase the production of milk;
(d) by when this effort will start yielding results; and

(e) the extent of price rise in milk from January, 2009 till now?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) There is no report of shortage in milk production in North India.

(c) and (d) Milk production in the country has increased from 80.6 million tonnes in the
year 2000-01 to 108.5 million tonnes in 2008-09. Government is implementing following dairy
development schemes in the country for increases in milk production:—

1. ‘National Project on Cattle and Buffalo Breeding’ to improve productivity of milch
animals.

2. ‘Intensive Dairy Development Programme’ in hilly and backward areas.

3. ‘Dairy Venture Capital Fund’ through promoting entrepreneurship and self

employment in rural areas by providing interest free loan through National Bank for
Agriculture and Rural Development (NABARD).

(e) The sale price of milk has been increased by Rs.1-7 per litre in the country in this
period.
Sowing of rabi crop in North India

896. SHRI VARINDER SINGH BAJWA: Will the Minister of AGRICULTURE be pleased to
state:

(a) the extent to which sowing of rabi crop in North India has suffered due to severe
weather conditions in the region during this winter (2009-10), State-wise;

tOriginal notice of the question was received in Hindi.
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(b) whether any financial assistance has been given to the farmers to speed up sowing

operations so as to make up for the loss of time for sowing during the period; and

(c) if so, the details thereof, State and UT-wise, as against the demand of the

concerned State/UT administrations for the purpose ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) As on 26.2.10, an area of 379.67 lakh hectares has been sown under total food grains
in the country including north Indian states, which is 6.36 lakh hectares more than the normal
area of 373.31 lakh hectares. The area coverage of wheat, the major Rabi crop, has also
increased by 7.19 lakh hectares compared to the normal coverage of 270.98 lakh hectares.
There is major gain of 23.82 lakh hectares under pulses coverage also compared to normal
coverage of 119.47 lakh hectares. The coverage under oilseeds has been 92.27 lakh hectares as

against 90.92 lakh hectares covered during last Rabi.

In order to supplement the efforts of the State Government/Union Territories, assistance is
provided to the farmers for procuring inputs such as seeds, nutrients, plant protection
chemicals, machinery etc. under centrally sponsored and Central Sector Schemes of National

Food Security Mission, ISOPOM, ICDP, Rashtriya Krishi Vikas Yojana etc.
Strategies for higher agricultural growth

897. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has recently convened a meeting with States Head to discuss
the strategies on achieving higher agriculture growth and to tackle the shortage of essential

commodities as well as to contain increased food prices in the country;

(b) if s0, the details of the issues deliberated and decisions arrived at in the said meeting;

and

(c) the details of steps proposed by Government to bolster food production and tackle

the shortage of essential commodities ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. Ministry of Consumer Affairs, Food and Public Distribution convened a Conference
of Chief Ministers on 6th February, 2010, to discuss issues relating to prices of essential
commodities. The Conference also discussed strategies for achieving higher agriculture growth

and to tackle the shortage of essential commodities.
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(b) and (c) Deliberations in the Conference and decisions taken to bolster food production
and tackle shortage of commodities include taking up programmes for increasing production and
productivity of foodgrain crops, bridging gaps in farm yields between States, strengthening
implementation of the Rashtriya Krishi Vikas Yojana, better implementation and amendment to
Essential Commodities Act, better and effective delivery of essential commodities to the
vulnerable sections of society and augmentation of warehousing and storage capacity (including

cold chains).
Production of onion and potato

1898. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the production of potato and onion in the country has suffered
due to draught and floods;

(b) if so, the production of above mentioned products in the years 2007, 2008 and 2009;
and

(c) the quantity of these items exported out of above production during each of the
above mentioned years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. The area under kharif potato in some States has been reduced because of
less and delayed rains. Similarly production of late kharif onion has also suffered due to delayed
and scanty rains as compared to last year. However, the total production of both potato and
onion in the country in the years 2007, 2008 and 2009 is as follows :—

Production (000 MT)

Year/Crop 2007 2008 2009
Onion 10847 13900 13565
Potato 28600 34658 34391

(c) The quantity of onion and potato exported during the last three years is as

follows:—
Quantity (000 MT)
Year/Crop 2007 2008 2009
Onion 1102 1783 1578
Potato 78 185 25

tOriginal notice of the question was received in Hindi.
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Schemes to enhance production of foodgrains

1899. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government had implemented new schemes to increase the
production of foodgrains in the country during the past years;

(b) if so, the name of these schemes, the details thereof and production target set for

them;

(c) whether it is also a fact that these schemes have failed due to floods and drought in

the country; and

(d) if so, the reaction of Government thereon and whether uncertainty of rain in the
country was not taken into consideration while formulating the schemes ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. National Development Council (NDC) in its 53rd meeting held on
29.05.2007 adopted resolution introducing two new initiatives namely National Food Security
Mission for enhancing the productivity and production of rice, wheat and pulses; Rashtriya Krishi
Vikas Yojana for enhanced investments in agriculture sector to achieve 4% annual growth
during Eleventh Plan period.

The aim of the National Food Security Mission is to increase production of rice, wheat and
pulses by 20 million tones. The National Food Security Mission is presently being implemented in
312 identified districts of 17 States of the country. From the year 2010-11, 5 new districts of
Assam and 10 new districts of Jharkhand would also be included, making the total number of
districts covered to 327 under NFSM.

Under NFSM, assistance is provided to the farmers for improved technologies
like use of High Yielding Varieties/Hybrieds Seeds; use of Improved Farm Machines; Integrated
Pest Management through distribution of Plant Protection Chemicals; Integrated Nutrient
Management through distribution of Gypsum/Lime and Micronutrients; water conservation
devices through distribution of Sprinklers and Pumpsets; Imparting knowledge regarding the
best agricultural practices through Farmers Field Schools and demonstrations is also an integral
part of the Mission.

The broad objective of Rashtriya Krishi Vikas Yojana is to provide Additional Central
Assistance (ACA) to the States to increase public investment to achieve 4% growth rate in
agriculture and allied sectors in the Eleventh Five Year Plan. The new scheme requires the States
to prepare District and State Agriculture Plans for creation of such infrastructure, which are
essential to catalyze the existing production scenario for achieving higher production.

tOriginal notice of the question was received in Hindi.
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(c) and (d) Question does not arise.
Production of fruits and vegetables

1900. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that production of fruits and vegetables has increased in the
country during the year 2009-2010;

(b) if so, whether this increase in production is 2.5 per cent and 4.8 per cent respectively
as compared to the production during last year;

(c) ifnot, the actual estimate in this regard;

(d) whether along with production of these products their exports have also increased;
and

(e) if s0, the percentage increase in exports of fruits and vegetables as compared to that
of last year?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a)to (c) Yes, Sir.

(d) Yes,Sir.

(e) The percentage increase in experts of fruits and vegetables is 26 per cent and 64 per
cent respectively during the year 2008-09 over the period of 2007-08.

Assessment regarding production of foodgrains

1901.  SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government has made second phase assessment regarding
production of foodgrains in the country during the year 2009-2010;

(b) if so, the details of estimate made regarding production of wheat, rice, oilseeds and
pulses; and

(c) the production in the year 2009-2010 in comparison to the production in the year
2008-20097

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) Yes, Sir. The details of estimated production of major crops i.e. wheat, rice, pulses,
foodgrains and oilseeds during 2009-10 (2nd Advance Estimates released on 12.02.2010) vis-a-
vis their production during 2008-09 are given below :—

tOriginal notice of the question was received in Hindi.

40



Crop Estimated production (million tones)

2009-10 2008-09
Rice 87.56 99.18
Wheat 80.28 80.68
Pulses 14.74 14.57
Foodgrains 216.85 234.47
Oilseeds 26.32 27.72

Steps to develop varieties of mangoes

902. SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of AGRICULTURE be pleased to state the steps taken by Government to
develop various varieties of mangoes in coordination with the Government of Gujarat ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
A centre to take up research for varietal development and production system management
of mango has been established at PARIA, Navsari Agriculture University under All India
Co-ordinated project on subtropical fruits. The centre has 172 varieties under field evaluation and
has developed hybrids namely, Neeleshan, Neeleshwari Neelphonso and Sonpari.

Besides development of new hybrids, the centre is also testing cultivar developed in other
institutes for its suitability in Gujarat.

Sugarcane production

1903. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of AGRICULTURE be pleased to state:
(a) the details of sugarcane production in the year 2008 and 2009;
(b) the reasons for shortfall in sugarcane production;

(c) the quantity of sugar that had to be imported due to shortage in sugarcane
production and the amount of foreign exchange incurred thereon; and

(d) the steps being taken by Government to boost farmers for increasing sugarcane
production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) The estimated production of sugarcane in the country during the years 2008-09 and
2009-10 (2nd Advance Estimates) stand at 285.03 million tones and 251.27 million tones
respectively.

tOriginal notice of the question was received in Hindi.
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(b) The production of sugarcane during 2008-09 and 2009-10 has declined mainly on
account of shortfall in area coverage due to shift from sugarcane to other foodgrain crops,
decline in productivity due to delayed/deficient rainfalls and high percentage of ratoon area in

overall area under sugarcane in some of the major sugarcane growing states, etc.

(c) The details of quantity and value of sugar imported during 2008-09 and
2009-10 is given in the table below:—

Year Sugar Imported
Quantity (Lakh tonnes) Value (Rs. crore)
2008-09 3.86 583.16
2009-10 (Apl’il - .71 2414.19

October, 2009)

(d) In order to encourage farmers to increase the farming of sugarcane, Government is
implementing a centrally sponsored scheme of Sustainable Development of Sugarcane
Based Cropping System (SUBACS) in various sugarcane growing States of the country
including Uttar Pradesh and Maharashtra. The main thrust of the scheme is on transfer of
improved technologies to the farmers through field demonstrations, training of farmers, supply of
farm implements, enhancing seeds production and pest management measures etc. To give
more flexibility to the states and implements the scheme on the basis of states’ priorities and
requirements, this scheme has been cludded under the Macro Management Mode of
Agriculture (MMA). In addition, The Government of India provides 100% financial support for
organization of front line demonstrations, national level trainings and breeder and seed
production through Indian Council of Agriculture Research (ICAR) and State Agricultural
Universities.

Further, in order to check shift in cultivable area from sugarcane to other crops and to
ensure that cultivation of sugarcane is not rendered unattractive and unprofitable vis-a-vis wheat
and rice, the Government has also approved fixation of higher Fair and Remunerative Prices
(FRP) of sugarcane for 2009-10 sugar season at Rs. 129.84 per quintal as compared to Statuary
Minimum Price (SMP) of Rs. 81.18 per quintal fixed for the previous sugar season.

Research and development institute for rice farming

904. SHRIK.E. ISMAIL:
SHRIM.P. ACHUTHAN:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government’s attention has been drawn to a proposal made by the eminent
agriculture scientist Dr. M.S. Swaminathan about the need to set up a below-sea level research

and development institute for rice farming at Kuttanad in Kerala; and
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(b) if s0, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. Dr. Swaminathan has recommended to the Kerala State Government for
setting up of an International Centre for Below Sea Level Farming in Kuttanad, which in turn can
become a resource centre even for countries such as Bangladesh and Maldives, which are
similarly placed in terms of farming options as is Kuttanad. Presently two centers, namely,
Moncombu Rice Research station and Kumarakam Regional Agricultural Research Station of
Kerala Agricultural University (KAU) located below sea level are conducting research related to
the problems of this region. The proposal is under examination of this department.

Second Green Revolution

905. SHRIM.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is considering a proposal to bring about a Second Green
Revolution in order to enhance the production and productivity in the agricultural sector;
and

(b) if so, the details thereof and steps being taken in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) For revitalization of agricultural sector, improvement in production and productivity,
stepping up the growth rates of the sectors, enhancement of the incomes of the farmers, etc.,
the Government has already taken many initiatives like Rashtriya Krishi Vikas Yojana, National
Food Security Mission, National Horticulture Mission, setting up of National Rainfed Area
Authority and Protection of Plant Varieties and Farmers’ Rights Authority, Micro Irrigation,
Agriculture Technology Management Agency (ATMA) Scheme, National Agricultural Insurance
Scheme, Comprehensive Credit Package, Debt Waiver Scheme, Revival of Cooperative Credit
Institutions, Technology Mission on Oilseeds and Pulses, etc. Further, the Government has
announced a National Policy for Fanners in 2007, incorporating many of the recommendations of
the National Commission on Farmers that are aimed at the revival of the Indian agriculture with
special emphasis on the economic well being of the farmers. Moreover, in keeping with an
announcement contained in the address by her Excellency, the President of India regarding
urgent steps towards ‘Second Green Revolution’, following additional proposals have been
made in the Union Budget 2010-11 to give fillip to the agricultural sector:—

1. Rs. 400 crore provided to extend the green revolution to the eastern region of the
country comprising Bihar, Chhattisgarh, Jharkhand, Eastern UP, West Bengal and
Orissa.

2. Rs. 300 crore provided to organise 60,000 “pulses and oil seed villages” in rain-fed

areas during 2010-11 and provide an integrated intervention for water harvesting,
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watershed management and soil health, to enhance the productivity of the dry land
farming areas.

3. Rs. 200 crore provided for sustaining the gains already made in the green revolution
areas through conservation farming, which involves concurrent attention to soil
health, water conservation and preservation of biodiversity.

4. Banks have been consistently meeting the targets set for agriculture credit flow in the
past few years. For the year 2010-11, the target has been set at Rs. 3,75,000 crore.

5. In view of the recent drought in some States and the severe floods in some other
parts of the country, the period for repayment of the loan amount by farmers
extended by six months from December 31, 2009 to June, 30, 2010 under the Debt
Waiver and Debt Relief Scheme for Farmers.

6. Incentive of additional one per cent interest subvention to farmers who repay
short-term crop loans as per schedule, increased to 2% for 2010-11.

Production of rice, wheat, pulses and oilseeds

906. SHRI MATILAL SARKAR:
SHRI SHYAMAL CHAKRABORTY:

Will the Minister of AGRICULTURE be pleased to state:

(a) the status of production of rice, wheat, pulses, edible oil, oilseeds and sugar during
the years 2007-08, 2008-09 and 2009-10;

(b) the status of consumption of rice, wheat, edible oil, oilseeds, pulses and sugar
during the above periods;

(c) the status of cultivable land area of rice, wheat, oilseeds, pulses and sugarcane
during the last three years; and

(d) the steps taken by Government to enhance production of these items of food and the
results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):

(a) The details of production of rice, wheat, pulses, oilseeds and sugar during the year 2007-08
to 2009-10 are as under:—

(Million tonnes)

Crops 2007-08 2008-09 2009-10*
Rice 96.69 99.18 87.56
Wheat 78.57 80.68 80.28
Pulses 14.76 14.57 14.74
Oilseeds 29.76 27.72 26.32
Sugar 26.30 14.67 16.00

*2nd Advance estimates released on 12.02.2010.
Note: Production of sugar for 2008-09 and 2009-10 is provisional.
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(b) Details of consumption of rice, wheat, pulses etc. are collected through Consumer
Expenditure Surveys conducted by National Sample Survey Organization (NSSO), Ministry of
Statistics and Programme Implementation. The consumption estimates from the above surveys
are available only upto 2006-07.

(c) The details of area coverage under rice, wheat, pulses, oilseeds and sugarcane
during the last three years /.e. 2006-07 to 2008-09 are as under:—

(Million hectare)

Crops 2006-07 2007-08 2008-09
Rice 43.81 43.91 45.54
Wheat 27.99 28.04 27.75
Pulses 23.19 23.63 22.09
Oilseeds 26.51 26.69 27.56
Sugarcane 5.15 5.06 4.42

(d) Government is implementing a number of schemes to enhance the production of rice,
wheat, pulses, oilseeds and sugarcane in the country through area increase and productivity
enhancement. Major schemes being implemented by the Government include National Food
Security Mission (NFSM), Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize
(ISOPOM) and Centrally Sponsored Scheme of Sustainable Development of Sugarcane Based
Cropping System (SUBACS) subsumed under Macro Management of Agriculture etc. Besides,
the Rashtriya Krishi Vikas Yojana launched by the Government also aims to incentives the States
to increase the investment in Agricultural and Allied Sectors. Government also provides
encouragement to farmers by ensuring remunerative prices for their produce in the form of
Minimum Support Price of various crops revised from time to time. The above steps have led to
increased production of rice, wheat, pulses and other foodgrains in the country during the
Eleventh Five Year Plan.

Fishing harbours and fish landing centres in Andhra Pradesh

907. SHRI GIREESH KUMAR SANGHI: Will the Minister of AGRICULTURE be pleased to
state:

(a) the number of existing fishing harbours and fish landing centres in Andhra Pradesh
with details of their locations;

(b) whether financial assistance has been provided to the State for modernization and
expansion of these fish landing centres;

(c) if s0, the details thereof for the last three years, year-wise;

(d)  whether new fishing harbours and fish landing centres are also proposed in the State;
and

(e) ifso, the details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Four fishing harbours and 267 fish landing centres are existing in Andhra Pradesh. Details are
given in the Statement-1 (See below ).

(b) and (c) The Department of Animal Husbandry, Dairying and Fisheries, Ministry of
Agriculture provides financial assistance to coastal State Governments, Union Territories, Port
Trusts, Fishermen Organizations/Associations, private Entrepreneurs for development of new
fishing harbours, fish landing centres and expansion and modernization of existing ones under a
Centrally Sponsored Scheme (CSS). The Government of Andhra Pradesh has not sought any
assistance during the last three years for modernization and expansion of existing fishing
harbours and fish landing centres.

(d) and (&) Yes, Sir. The Government of Andhra Pradesh have conveyed their intention to
built new fishing harbours and fish landing centres ant 16 locations. Details are furnished in the
given Statement-Il.

Statement-/

Details of existing fishing harbours and fish landing
centres in Andhra Pradesh

A. Fishing Harbours

Sl. Name of fishing harbour District
No.

1. Visakhapatnam Visakhapatnam
2. Kakinada East Godavari
3. Nizamapatnam Guntur

4. Machilipatnam Krishna

B. Fish Landing Centres

Sl. Name of fish landing District
No. centre

1 2 3

1. Dontukuru Srikakulam
2. Kapaskudi -do-

3. Chinnakarrivanipalem -do-

4. Peddakarrivanipalem -do-

5. Idduvanipalem -do-

6. Kothakalingapatnam -do-

7. Iskalapalem -do-
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1 2 3
8. Rammayapattnam Srikakulam
9. Gollagandi -do-
10.  Kothuru -do-
11.  Battigalluru -do-
12.  Ekavuru -do-
13. Gedduru -do-
14. Meelagangavada -do-
15.  Gunupalluru -do-
16.  Akkupalli -do-
17.  Dokalapadu -do-
18.  Chinnakothuru -do-
19.  Nuvvalarevu -do-
20.  Manchineelapeta -do-
21.  Hukkumpeta -do-
22. Kambalarayudupeta -do-
23. Kothapeta -do-
24. Althada -do-
25. Bhavanapadu -do-
26.  Sunnapali -do-
27. Meghavarm -do-
28. Marrivada -do-
29. Geddalapadu -do-
30. Kumudavanipeta -do-
31.  Jaganathapuram -do-
32.  Umilada -do-
33. Peddakoviripeta -do-
34. Guppidipeta -do-
35. Jogampeta -do-
36.  Kotharevu -do-
37. Ampalam -do-
38. Bandaruvanipeta -do-
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39.
40.
1.
42.
43.
44.
45.
46.
47.
48.
49.
50.
51.
52.
53.
54.
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Komaravanipeta

Mogalapadu

Srikaurmam (Matchiliesam)

Balaramapuram
Kunduvanipeta
Pukkalapeta

Pathadibbapalem

Kothadibbapalem (Rallapeta)

Badivanipeta
Budakatlapalem

Kottamukkam

Gowallamukkam (Jeerupalem)

Allivalasa
Peddakovvada
Gurayyapeta
Dhonipeta
Chintapalli
Mukkam

Barripeta
Thammayyapalem
Pulligeddaplem
Tippavalasa
Sodipallipeta
Chinnakondarajupalem
Kondarajupalem
Chinnakancheru
Peddakancheru
Pudimadaka
Annavaram
Nagamayapalem

Bhimilipattinam

Srikakulam
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

Vizianagaram
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

Visakhapatnam
-do-
-do-

_do_
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5. Uppada Visakhapatnam
6. Mangamaripeta -do-
7. Rushikonda -do-
8. Lawsonsbay -do-
9. Jalaripeta -do-
10.  Dibbapalem -do-
1. Appikonda -do-
12.  Thikkavanipalem -do-
13.  Muthalammapalem -do-
14.  Thanthadi -do-
15.  Venkayyapalem -do-
16.  Rambhilli -do-
17.  Naraspuram -do-
18.  Kothapattinam -do-
19.  Bangarammapalem -do-
20.  Revupolavaram -do-
21. Rajayyapeta -do-
22. Boyipadu -do-
23. Bangarammapeta -do-
24. Pentakota -do-
25. Rajavaram -do-
26. Venkatanagaram -do-
27. Rajanagaram -do-
28. Ratnamayapeta -do-
29. Korlayyapeta -do-
30. Palachetturu -do-
1. Addurupeta East Godavari
2. Pampodipeta -do-
3. Kothapeta -do-
4. Yerriahpeta -do-
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Yelliahpeta

Dhaniahpeta

Narsipeta
Perumallapuram
Kukkampeta
Chodipallipeta
Konapapapeta

Mulapeta

Aminabad

Mayapatnam
Ramesettipeta and Sooradipeta
Uppada and Jagarajupeta
Kothauru (Incl: Kothapatnnam)
Subbammapeta

Nemam

Polaram

Suryaraopeta

Vakalapud

Dummalapeta
Bhiravapalem (Mech)
Neelarevu and Pandi
Chirayanam

Valasala

Valasalatippa
Rameswaram-|
Rameswaram-l|
Vadalerevu
Antharvedipallipalem
Karavaka

Kesanapalli

Bhiravapalem (NM)

East Godavari
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

_do_
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Biyyaputtippa

Vemuladivi
Chinnamylavani Lanka
Saradhukodappa
Peddamylavanilanka (S)
Chillapalem

Metturevu
Kothadindulapallipalem
Mollaparupalem
Yettipogarupallipalem (N)
Mylavanilanka (Kutlakada)
Chinnagollapalem
Urlagondittippa

Kunuru

Satravapalem
Manginipudi

Cambelpeta

Gilakalasindi
Malakayalanka
Palakayalanka
Pathupakali (Sangmeswaram)
Sorlagond

Gullalamodu

Jinkapalem

Nachugunta
Yeelachetladdiba
Mollagunta

Kothapalem
Lankevanidibba
Rajukalvaputtapalem (Lakhsmipuram)

Nakashtranagar

West Godavari
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

Krishna
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

Guntur
-do-
-do-
-do-
-do-
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1. Vijayalakshmipuram Prakasam
2. Vodarevu -do-
3. Ramauram (Sunnapuvaripalem) -do-
4. Kotaripalem -do-
5. Pottisubbiahpalem -do-
6. Uttukurusubbiahpalem -do-
7. Ramachandrapuram -do-
8. Chinnaganjampallipalem -do-
9. Chinnaganjampeddapallipalem -do-
10.  Peddaganjampallipalem -do-
1.  Peddaganjampattapalem -do-
12.  Kotamvaripalem -do-
13.  Kodurupalem -do-
14.  Gundayapalem -do-
15.  Gundamala -do-
16.  Pinnavaripalem -do-
17.  Kothapatnam Pallipalem -do-
18.  Vajireddipalem -do-
19.  Rajupalem Pattapalem -do-
20. Ethamukkalapattapalem -do-
21.  Ethamukkalapallipalem -do-
22. Madanur Chinnapattapalem -do-
23. Madanur Peddapattapalem -do-
24. Pakalapallipalem -do-
25.  Pakalachellammagaripattapalem -do-
26.  Pakalapotiahgaripattapalem -do-
27.  Woolapalembavikaddupallipalem -do-
28.  Woolapalemdevalam Pallipalem -do-
29.  Woolapalembasirei Pallipalem -do-
30. Karedukothapalem -do-
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31.  Karedu Thenkayachetlapalem Prakasam
32. Battipalem -do-
33. Alagayapalem -do-
34. Chackicherlachinnapattapalem -do-
35. Chakicherlapeddapattapalem -do-
36. Chackicherlapeddapattapalem -do-
37. Avulaelam -do-
38.  Montivaripalem -do-
39. Ramayyapatnam -do-
40. Karlapalem -do-
41.  Avulavaripalem -do-
42. Ravoorivaripalem -do-
43. Chinthaigaripalem -do-
1. Nandemmapuram Nellore
2. Chennayapalempallipalem -do-
3. Chennayapalemchinnapattapalem -do-
4. Chennayapalempeddapattapalem -do-
5. Kothasatram -do-
6. Peddaramudupalem -do-
7. Chinnaramudupalem -do-
8. Sreerampuram -do-
9. Thummalapentapallipalem -do-
10.  Thummalapentapattapalem -do-
1. Nattupattapalem -do-
12.  Votturupallipalem -do-
13.  Lakshmipuram -do-
14.  Venkateswarapuram -do-
15.  Zuvvaladinnepattapalem -do-
16. Kadapalem -do-
17.  Bangarupalem -do-
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21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.

47.

Thattichetlapalem
Pathapalem (Navas)
Pathaplem
Iskapallipattapalem
Kurupattapalem
Kothakurupattapalem
Ponnapudipattapalem
Ponnapudichinnapattapalem
Ponnapudilakshmipuram
Ponnapudivenkatanarayanapuram
Buskapadupalem
Ramachandrapuram
Ramatheertham
Gowripuram (Incl. Ananeyapuram)
Vutukurupattapalem
Vutukurupallipalem
Ankaiahdibbapalem
Gangapattinam Pallipalem
Mypadu (North)

Mypadu (South)

Kollimitta

Krishnapuram

Kuruturu

Venkanapalem
Muthyalathopu
Kodurunadipalem
Kodurupattapalem
Kodurupattapalem
Eeduturpalem

Advalapalem

Nellore
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

-do-
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48. Neelaturupalem Nellore
49. Krishnapatnampattapalem -do-
50. Krishnapatnam Advalapalem -do-
51.  Krishnapatnam -do-
52.  Middrevu -do-
53. Gummaladibba -do-
54. Theegapalem -do-
55.  Venugopalapuram -do-
56. Pamangipalem -do-
57.  Thuppilipalem -do-
58.  Kondurupallem -do-
59.  Sreenivasapuram -do-
60. Pulingeripalem -do-
61. Vadapalem -do-
62.  Manjakuppam -do-
63. Rayaduruvu -do-
Statement-1/
Details of fishing harbours and fish landing centres proposed for
construction by the Government of Andhra Pradesh
Sl. Name of fishing harbour/ District
No. fish landing centre
1 2 3

A. Fishing Harbours
1. Nizamapatnam Stage-ll Guntur
2. Uppada East Godavari
B. Fish landing centres
1. Antervedi Pallepalem East Godavari
2. Lakshmipuram Krishna
3. Vodalarevu East Godavari
4. Gundayapalem Prakasam
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5. Uppalanka East Godavari
6. Guppidipeta Srikakulam
7. Mangamaripeta Visakhapatnam
8. Uppada East Godavari
9. Sorlgondi Krishna
10.  Satravapalem Krishna

1.  Lankevanidibba Guntur

12.  Pothauiahgripattapupalem Prakasam
13.  Kothasatram Nellore

14.  Biyyaputippa West Godavari

Four fish landing centre projects at S.No. | to 4 above have been accorded technical approval in
January, 2008 by the Department of Animal Husbandry, Dairying and Fisheries, Ministry of
Agriculture for construction under Tsunami Rehabilitation Programme (TRP).

National Seeds Conference
908. SHRI MOHD. ALI KHAN: Will the Minister of AGRICULTURE be pleased to state:
(a) whether Government has held National Seeds Conference recently;
(b) if s0, the details discussed and decisions arrived at so far;

(c) the views of each State Government in this regard and adoptions from such
conference; and

(d) the roadmap prepared in this regard for the Eleventh Five Year Plan, State-wise and
seed-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. The National Seeds Congress was organized at New Delhi from 18th to 20th
January, 2010.

(b) and (c) The National Seeds Congress was attended by various stakeholders in the
seed sector including officers from Central and State Governments/agencies, public sector
seed Corporations, scientists, private industry etc. The Congress discussed and made
recommendations in six Technical Sessions and one Panel discussion on the following
subjects:—

(i) The role of plant breeding and variety maintenance.
(i) Seed production.

(i) Seed quality assurance and seed enhancement.
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(V)

W

(Vi)
(vii)

Plant variety protection, farmers’ rights and movement of seed in international
trade.

Seed health testing and Sanitary and Phytosanitary Measures for Plant Quarantine
(SPS) issues.

Transgenics and advanced technologies for seed testing.

Public-private-partnership and seed security.

The recommendations of the Congress have been circulated to all concerned and are also

available on www.seednet.gov.in.
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The Government is providing assistance for seeds under the following schemes:—

Development and Strengthening of Infrastructure Facilities for production and
distribution of quality seeds.

National Food Security Mission (NFSM).

Integrated Scheme of Oilseeds, Pulses, Oilpalm and Maize (ISOPOM).

Macro Management of Agriculture (MMA).

National Horticulture Mission (NHM).

Technology Mission on Horticulture for North East (TMNE).

Technology Mission on Cotton.

Technology Mission on Jute and Mesta.

Rashtriya Krishi Vikas Yojana (RKVY).

Mega Seed Project.

Scheme for protection of Plant Varieties and farmers’ Rights.
Decline in production of agriculture

SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be pleased to

whether there is decline in agriculture production in the country;
if so, the reasons therefor; and

the measures Government are planning to take to boost the agriculture production in

the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. As per the 2nd Advance Estimates released on 12.02.2010, the foodgrains
production in 2009-10 is estimated at 216.85 million tones which is 17.61 million tones lower than
the production of 234.47 million tones during 2008-09. The shortfall in foodgrains production has

tOriginal notice of the question was received in Hindi.
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been on account of delayed/deficient monsoon and drought in various parts of the country
during kharif 2009-10.

(c) Inorder to further boost the agriculture production in the country, the Government is
implementing a number of schemes namely, National Food Security Mission (NFSM), Rashtriya
Krishi Vikas Yojana (RKVY), Macro Management of Agriculture (MMA), Integrated Scheme of
Oilseeds, Pulses, Oil Palm and Maize (ISOPOM) etc. The schemes aim at increasing agricultural
production by way of area expansion, productivity enhancement, restoring soil fertility,
technology demonstration, support for quality seeds of high vyielding varieties, resource
conservation technologies, integrated nutrient and pest management and infrastructure
development through increased investment in agriculture sector.

Stagnation in production of pulses, oilseeds, etc.

910. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that there has been stagnation or very minimal growth in
production of pulses, oil-seeds and deep sea marine products during last three years;

(b) whether progressive policies and constant monitoring have not been done of the
pulses, oilseeds and deep-sea fisheries sectors;

(c) whether these sectors were ignored in favour of agri-business sectors;
(d) to what extent Government will correct this situation in 2010-2011;

(e) the steps proposed to remove the bottlenecks in policy implementation of these three
vital sectors; and

(f)  the respective production of these three sectors in last three years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) and (¢) No, Sir.

Various committees and monitoring teams constituted at national, state and district levels
monitor the progress of pulses, oilseed development programmes regularly. Inter- Ministerial
Empowered Committee on Marine fisheries, constituted under the Chairmanship of Secretary
(Animal Husbandry Dairying and Fisheries) considers issue related to deep-sea fishing matter in
its meetings held at regular intervals.

(d) and (e) Ministry has been actively promoting the pulses and Oilseeds through various
crop development schemes viz. National Food Security Mission (NFSM), Integrated Scheme of
Pulses Oilseeds, Oil Palm and Maize (ISOPOM), Macro Management Mode of Agriculture
(MMMA). Comprehensive marine Fishing Policy ensures sustainable exploitation of marine
resources in Exclusive Economic Zone (EEZ).
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(f)  The details of production of pulses, oilseeds and deep sea marine production during

last three years are as under:—

(Production in million tonnes)

Sl. Crops 2006-07 2007-08 2008-09
No

1. Pulses 14.20 14.76 14.57
2. CQOilseeds 24.29 29.76 27.72
3. Deep sea marine products 3.02 2.9 2.97

Source: ESA and Department of Animal Husbandry, Dairying and Fisheries.
Foodgrains output

911. SHRI T.K. RANGARAJAN: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether competent agencies have made assessments on the foodgrains output for
the year 2009-10;

(b) if so, the details thereof;
(c) whether there is a possibility of short fall in the output of foodgrains; and
(d) if so, the details thereof and the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (d) Yes, Sir As per the 2nd Advance Estimates released by the Directorate of Economics
and Statistics, Department of Agriculture and Cooperation on 12.02.2010, the foodgrains
production in 2009-10 is estimated at 216.85 million tonnes which is 17.61 million tones lower
than the production of 234.47 million tonnes during 2008-09. The shortfall in foodgrains
production has been on account of delayed/deficient monsoon and drought in various parts of
the country during kharif 2009-10.

Despite decline in production of foodgrains, the position of stocks of rice and wheat in the
Central Pool is comfortable. In Rabi Marketing Season (RMS) 2008-09 and 2009-10, there has
been record procurement of 226.89 lakh tonnes and 253.82 lakh tonnes of wheat in the country.
Similarly, there has also been record procurement of 287.36 lakh tonnes and 336.84 lakh tonnes
of rice during Kharif Marketing Season (KMS) 2007-08 and 2008-09 respectively. With
considerably higher procurement of wheat and rice during the last two years and estimated
procurement of about 260 lakh tonnes of rice in current year /.e. 2009-10, the stocks of rice and
wheat in the Central Pool are sufficient to meet the requirement of TPDS and other welfare

schemes.
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Production and procurement of coarse grain

912. SHRIMATI BRINDA KARAT: Wil the Minister of AGRICULTURE be pleased to
state:

(a) the production of coarse grain/millets between 2004-2005 to 2009-2010;
(b) the procurement by Government in these years; and
(c) the procurement price for the coarse grain during this period, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) The details of production and procurement of coarse grain/millets during the years
2004-05 to 2009-10 are as under:—

(Lakh tonnes)

Production/ 2004-05 2005-06 2006-07 2007-08 2008-09 2009-10
Procurement

Production 334.65 340.69 339.23 407.50 400.38 342.73%

Procurement 8.26 11.51 ** 2.03 13.75 2.85%

*2nd Advance estimates released on 12.2.2010

$As on 02.03.2010 **Negligible

(c) The details of Procurement Price/Minimum Support Price (MSP) of major coarse
grains for the years 2004-05 to 2009-10 are given in the table below:—

Crop Minimum Support Price (Rs./Quintal)

2004-05 2005-06 2006-07 2007-08 2008-09 2009-10
Jowar 515 525 540 600 840 840
Bajra 515 525 540 600 840 840
Maize 525 540 540 620 840 840
Ragi 515 525 540 600 915 915
Barley 540 550 565 650 680 750

Component plan for women farmers

913. SHRI PENUMALLI MADHU: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that Government is earmarking some outlay in the Budget for
Women Component Plan for the welfare of women farmers in the country;

(b) if so, the details of outlay earmarked for the last five years under the Plan,
year-wise;
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(c) the manner in which it has been utilized for women farmers in the country with a
particular reference to Andhra Pradesh;

(d) whether it is also a fact that Rs. 21,600 crore has been allotted for 2009-10 for the
Plan; and

(e) if so, the manner in which Government is planning to spend the above amount for
women farmers in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) The Women Component Plan (WCP) was introduced from the year 2007-08. Outlays
earmarked for Financial Year 2007-08, 2008-09, and 2009-10 were Rs. 1656.00 crore, Rs.
2070.00 crore, and Rs. 2160.00 crore respectively.

(c) Earmarked outlays for WCP are used for implementing concerned schemes for
women beneficiaries, in the country, including Andhra Pradesh.

(d) The allocation under WCP for Department at Agriculture, and Cooperation for
2009-10 is Rs. 2160.00 crore.

(e) Asstated in para (c) above.
Schemes for small and marginal farmers

914. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE be pleased to
state:

(a) the number of farmers living below poverty line in the country including Himachal
Pradesh;

(b) the details of schemes being implemented for small and marginal farmers especially
for those living in hilly States like Himachal Pradesh where most of them have less than one
hectare of land, along with the funds allocated for the year 2009-10; and

(c) the number of farmers benefited from these schemes, State-wise, particularly in
Himachal Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Specific data regarding number of farmers living below poverty line in Himachal Pradesh is
not readily available. However, number of persons living below poverty line in Himachal Pradesh
is 6.36 lakhs and 4.27 lakhs in the year 2004-05 as per the estimates compiled in the Planning
Commission based on Uniform Recall Period Consumption and Mixed Recall Period
Consumption respectively.

(b) and (c) There is no centrally shared or centrally sponsored scheme specifically for
small and marginal farmers. However, National Food Security Mission (NFSM), Rashtriya Krishi
Vikas Yojana, (RKVY), National Horticulture Mission (NHM) and Macro Management in
Agriculture (MMA), National Agricultural Insurance Scheme (NAIS) either have preferential norm
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of assistance for small and marginal farmers or emphasis on certain percentage of allocation to
be spent on small and marginal farmers or earmark resources based on number of small and
marginal farmers.

Loss of apple crops due to environmental pollution in
Himachal Pradesh

915. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE be pleased to state:

(a) whether the loss of apple crop due to dust, aerosols and environmental pollution
created by blasting and construction activities in Chamera Hydro Electric Project Phase-3 in
Chamba, Himachal Pradesh has been estimated at Rs. 2,30,240;

(b) if so, the details thereof;

(c) whether Government has taken up the matter with Chamera Hydro Electric Project
administration for award of compensation to the affected farmers;

(d) whether the concerned authority has agreed to compensate the affected farmers;
and

(e) if so, the time by when farmers are likely to be given compensation and if not, further
steps Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) Only, the following three farmers have been affected due to blasting and construction
activities in the vicinity of Chamera Hydel Project Phase-3 in Chamba:—

SI.  Name and Address of the farmers Amount calculated for
No. compensation (Rs.)
1. Sh. Ujjal, S/o Sridhar, VPO Radi Dev Block Mehla 15080.00
2. Sh. Munshi Ram S/o Hushiara, VPO Radi Dev Block 41160.00
Mehla
3. Sh. Gurbachan Singh S/o Fenchu VPO Radi Dev 35000.00
Block Mehla
(c) VYes,Sir.

(d) and (e) The company has not assured about award of compensation to the affected
farmers. The matter is pending with NHPC authority.

Development of horticulture in Uttarakhand

916. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether NABARD has given any assistance to Uttarakhand to support the
horticulture sector and introduction of poly houses in various parts of the State;
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(b) if so, the steps taken by NABARD to involve Uttarakhand in bringing about a
change from cereal based economy to horticulture/floriculture and medicinal plants based
economy;

(c) the total funds available with NABARD for utilization/promotion of horticulture;
and

(d) the funds released till date for Himachal Pradesh and Uttarakhand respectively ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes Sir, NABARD is providing assistance to Uttarakhand, wherein NABARD has recognized
horticulture including introduction of poly houses as one of the critical sectors in the economy
of the state. To stimulate the credit flow to various sectors including horticulture for the year
2010-11. NABARD has identified potential of Rs. 7029.83 lakh for the state, out of which the
physical potential for poly houses of 1000 sq.ft. each is 709 with expected credit flow of
Rs. 1805.07 lakh.

(b) The steps taken by NABARD for promotion of horticulture sector in Uttarakhand are:
(1) To conduct workshops for setting up of poly house in Udham Singh Nagar and Nainital
Districts. (2) Worked out cost of cultivation for 8 high altitude medicinal crop in association with
Herbal Research and Development Institute. (3) Horticulture Department Officials trained for
preparation of Horticulture projects for the State. (4) Consultancy offered for integrated
horticulture development project in the State. (5) Integrated Horticulture development Plan
prepared for the State. (6) Uttarakhand Livelihood project under Tribal Development Fund for
Guava and Mango crop development in Udham Singh Nagar and Citrus Crop Development in
Dehradun District. (7) Support for mushroom production through co-finance.

(c) and (d) The details of the funds refinanced by NABARD and released to Himachal
Pradesh and Uttarakhand during the year 2007-08 is Rs. 154.67 lakh and Rs. 74.60 lakh and
during the year 2008-09 is Rs. 274.47 lakh and Rs. 34.69 lakh respectively.

Decline in population of cows

917. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that as per the latest livestock census data, population of cows is
declining in our country; and

(b) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) No, Sir. The number of cows has increased from 1,02,702 thousand in 2003 to 1,10,205
thousand in 2007, which is 7.3%.

(b) Government is implementing comprehensive centrally sponsored scheme “National
Project for Cattle and Buffalo Breeding” since October, 2000 over a period of ten years in two
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phase each of five years duration, with an allocation of Rs. 402 crore and Rs. 775.87 crore for
the 1st and 2nd phase respectively throughout the county on 100% grant-in-aid basis. The
project envisages genetic up gradation of bovine population on priority basis. The project also
has focus on development and conservation of indigenous breeds.

Shortfall in production of foodgrains

918. DR. BARUN MUKHERJI: Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether shortfall in production of foodgrains is one of the reasons for its price
rise;
(b) if so, the quantum of shortfall, itemwise; and

(c) the steps taken to counteract it?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. As per the demand projected for the year 2009-10 by the Working Group
of Planning Commission for the Eleventh Five Year Plan and the estimated production (2nd
Advanced Estimates released on 12.02.2010), the expected shortfall of rice, wheat, pulses,

coarse cereals and foodgrains for 2009-10 is given in the table below:—

Crop Estimated Shortfall for 2009-10
(Million tonnes)

Rice -7.27
Wheat +6.02
Pulses -3.55
Coarse Cereals -2.38
Foodgrains -7.19

Note: Negative sign indicates shortfall of estimated production over projected demand and
positive sign for excess production over projected demand.

(c) Government has launched various schemes to enhance the production and
productivity of foodgrains in the country. Major initiatives in this regard include Rashtriya Krishi
Vikas Yojana (RKVY), National Food Security Mission (NFSM), Integrated Crop Development
Programme for rice and wheat under Macro Management of Agriculture, Micro-lrrigation.
Increased availability of concessional credit and availability of improved seeds and fertilizers to
the farmers to increase foodgrains production.

Further, despite decline in production of foodgrains, the position of stocks of rice and wheat
in the Central Pool is comfortable. In Rabi Marketing Season (RMS) 2008-09 and 2009-10, there
has been record procurement of 226.89 lakh tonnes and 253.82 lakh tonnes of wheat in the
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country respectively. Similarly, there has also been record procurement of 287.36 lakh tonnes
and 336.84 lakh tonnes of rice during Kharif Marketing Season (KMS) 2007-08 and 2008-09
respectively. With considerably higher procurement of wheat and rice during the last two years
and estimated procurement of about 260 lakh tonnes of rice in current year i.e. 2009-10, the
stocks of rice and wheat in the Central Pool are sufficient to meet the requirement of TPDS and
other welfare schemes. The shortfall in pulses is met through imports.

Investment for infrastructure development in agriculture sector
919. SHRI P. RAJEEVE: Will the Minister of AGRICULTURE be pleased to state:

(a) the over-all production of foodgrains particularly rice and wheat for the last three
years, year-wise;

(b) the productivity per hectare, State-wise;
(c) the reasons for disparity in productivity;

(d) whether Government has taken/proposes to take measures to increase investment in
the infrastructure development in the agricultural sector; and

(e) if so, the details thereof alongwith the details of the funds earmarked for the
purpose ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):

(a) The estimated production of rice, wheat and foodgrains in the country during the last three
years, /.e., 2006-07 to 2008-09 is given in the table below:—

(Million tonnes)

Crops 2006-07 2007-08 2008-09
Rice 93.35 96.69 99.18
Wheat 75.81 78.57 80.68
Foodgrains 217.28 230.78 234.47

(b) The State-wise productivity of foodgrains during the last three years, i.e.,
2006-07 to 2008-09 is given in the Statement (See below).

(c) The productivity of different crops depends on the soil fertility, use of fertilizers,
rainfall pattern, weather conditions, quality/variety of seeds etc. As such, fluctuating trends in
the productivity have been observed in the crops grown in the different areas/States depending
upon the existence of the above factors. Further, potential of production technology appropriate
to different agro-climatic conditions has not been fully utilized resulting in disparity in productivity
of crops across States/Districts.

(d) and (e) Government has taken a number of measures to increase investment in
infrastructure development in the agriculture sector. Some of the major schemes being
implemented by the Government include Rashtriya Krishi Vikash Yojana (RKVY), Macro
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Management of Agriculture (MMA), National Food Security Mission (NFSM) etc. Broad
activities identified for focused attention and investment under these schemes include Integrated
Development of Food Crops, Agriculture Mechanization, Soil Health and productivity,
Development of Rainfed Farming System, Integrated Pest management, Market Infrastructure,
Horticulture, Watershed Development Programme etc.

As a result of the efforts made by the Government, investment in terms of Gross Capital
Formation (GCF) in agriculture and allied sectors has increased from Rs. 78848 crore in 2004-05
to Rs. 138597 crore in 2008-09.

Statement
State-wise Productivity of Foodgrains during 2006-07 to 2008-09

Productivity (kg/hectare)

States 2006-07 2007-08 2008-09
1 2 3 4
Andhra Pradesh 2231 2613 2744
Arunachal Pradesh 1216 1241 1255
Assam 1286 1378 1651
Bihar 1656 1546 1766
Chhattisgarh 1148 1238 1041
Goa 2254 2091 2231
Gujarat 1423 1831 1595
Haryana 3393 3420 3388
Himachal Pradesh 1714 1918 1757
Jammu and Kashmir 1733 71 1851
Jharkhand 1550 1709 1720
Karnataka 1289 1548 1511
Kerala 2331 2221 2440
Madhya Pradesh 1167 1069 1168
Maharashtra 940 1150 1001
Manipur 2241 2297 2236
Meghalaya 1800 1774 1783
Mizoram 822 285 898
Nagaland 1482 1567 181
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Orissa 1359 1484 1363
Punjab 4017 4255 4231
Rajasthan mo 1180 1263
Sikkim 1354 1378 1351
Tamil Nadu 2610 2125 2225
Tripura 2399 2563 2526
Uttar Pradesh 2057 2206 2365
Uttarakhand 1760 1785 1715
West Bengal 2511 2525 2493
Andaman and Nicobar 2746 2485 2343
Islands

Dadra and Nagar Haveli 1445 1445 1434
Delhi 3405 3340 3348
Daman and Diu 1548 1417 1740
Pondicherry 2180 2130 2201
ALLINDIA: 1756 1860 1909

Bird flu in West Bengal

920. SHRIMATI MOHSINA KIDWAI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government is aware that bird flu has recently erupted in West Bengal;
(b) if s0, the details thereof;

(c) whether Government has sent a Central team to the State to help the State
Government in culling birds;

(d) if so, the details of assistance extended to the State Government to contain virus of
bird flu; and

(e) the strategies formulated by Government to ensure that bird flu virus is not spread in
any part of the country in future?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. Bird flu outbreak was reported in two villages of West Bengal, namely,
Nagar and Hazrabati in Khargram block of Murshidabad district, which later spread to 10 more
villages including three villages of adjacent Barwan block. All the poultry birds were culled within
a radius of 3 KMs of the epicentres. About 1.56 lakh birds have been culled.
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(©

In order to aid and advise the State Government in control and containment

operations, a Central team has been deputed to the affected area.

C))

A sum of Rs. 350 lakhs have been released to the State Government as Central

assistance for undertaking control and containment of the disease. 6,000 numbers each of
Personal Protective Equipment (PPE) and N-95 masks were provided to the State Government
from the Central Strategic Reserves.

©)

The steps taken by Government to check spread of Avian Influenza in the country are

given in the Statement.

(i)

(i)

(V)

)

v

(vii)

(vii)
()

921.
state:

©)

Statement

Steps taken by the Government to check spread of
Avian Influenza in the country

Culling of entire poultry population in the affected zone of 0-3 Kms to check spread
the disease from the affected area.

Strengthening of preparedness to tackle any future eventuality in terms of
upgradation of laboratories, training of manpower, stockpiling of equipments and
materials for control and containment etc.

Continuous training of veterinary personnel in preparedness, control and
containment.

Sensitization of general public on Avian Influenza through Information, Education and
Communication (IEC) campaigns for safe poultry practices, biosecurity and early
reporting of unusual mortality in poultry.

Transparent approach towards reporting not only outbreaks but also information of
unusual sickness/mortality in poultry and results of laboratory diagnosis.

All the State Governments have been alerted to be vigilant about the outbreak of the
disease.

Import of poultry and poultry products have been completely banned from HPAI
positive countries.

Border check posts with neighbouring countries have been strengthened.
Guidelines issued to the states for further guidance to the poultry farmers.
Control of mafia on agricultural market

MS. MABEL REBELLO: Wil the Minister of AGRICULTURE be pleased to

whether it is a fact that the model Agriculture Produce Market Committee (APMC)

Act, 2003 provides for public private partnership in management of agricultural markets;

(®)

the States;

whether it is also a fact that a powerful mafia still controls agricultural markets across
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(c) the reasons why Government is not encouraging State Governments to promulgate
APMC Act in their respective States; and

(d) the measures Government has taken to break the mafia control on marketing

agricultural produce?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) No, Sir.

(c) The Government is encouraging State Government to promulgate Agriculture
Produce Market Committee (APMC) Act in their respective States. As the Agricultural Marketing
is a State subject, the Ministry of Agriculture has formulated the Model State Agricultural
Produce Marketing (Development and Regulation) Act, 2003 in consultation with the
stakeholders and requested all State .Governments and Union Territories (UTs) to adopt the
provision of the Model Act. The status of reforms by various States/UTs is given in the Statement
(Seebelow). The Model Act has provisions of Direct Marketing, Contract Framing, Setting up of
markets/yards in private and cooperative sector etc. to enable better farmer market linkages as
well as to provide efficient alternative marketing channels to the farmers for a better remunerative
price for his produce. It will also facilitate the buyers for procurement of agricultural commodities

of required quality at reasonable price.
(d) Question does not arise.
Statement

Status of Reforms in Agricultural Markets (APMC Act) as on 28.02.2010

Sl. Stage of Reforms Name of States/Union Territories

No.

1 2 3

1. States/UTs where reforms to APMC Andhra Pradesh, Arunachal Pradesh,
Act has been done Assam, Chhattisgarh, Goa, Gujarat,

Himachal Pradesh, Jharkhand, Karnataka,
Madhya Pradesh, Maharashtra, Nagaland,

Orissa, Rajasthan, Sikkim and Tripura.

2. States/UTs where reforms to APMC (a) Direct Marketing: NCT of Delhi.
Act has been done partially (b) Contract Farming: Haryana, Punjab
and Chandigarh.

(c) Private  markets:  Punjab  and
Chandigarh
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1 2 3

3. States/UTs where there is no APMC Bihar *, Kerala, Manipur, Andaman and
Act and hence not requiring reforms Nicobar Islands, Dadra and Nagar Haveli,
Daman and Diu, and Lakshadweep.

4. States/UTs where APMC Act already Tamil Nadu
provides for the reforms

5. States/UTs where administrative Mizoram, Meghalaya, Haryana, Jammu
action is initiated for the reforms and Kashmir, Uttarakhand, West Bengal,
Puducherry, NCT of Delhi and Uttar
Pradesh.

*APMC Act is repealed w.e.f. 1.9.2006.
Amendments to APMC Act

922. SHRIMATI T. RATNA BAI: Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether Government is making amendments to the Agriculture Produce Marketing
Committee Act;

(b) if so, the details worked out so far;
(c) the reasons behind such amendments; and
(d) inwhat way it would be beneficial to the farmers and industry ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Since Agricultural Marketing is a State subject, the Ministry of Agriculture has
requested all State Governments and Union Territories (UTs) to adopt the Model State
Agricultural Produce Marketing (Development and Regulation) Act, 2003 circulated to all
States/UTs. The status of reforms by various States/UTs is given in the Statement. [Refer to the
Statement appended to the Answer to Unstarred Question no. 921 Part ‘c’]

(c) and (d) In order to improve the farmer’s share in consumer’s rupee by way of reduction
of intermediation and improving marketing efficiency, a holistic reform in the agricultural
marketing system is needed. The Model State Agricultural Produce Marketing (Development and
Regulation) Act, 2003 drafted by the Ministry of Agriculture, in consultation with the
stakeholders, has provisions of Direct Marketing, Contract Farming, Setting up of markets/yards
in private and cooperative sector etc. to provide for better farmers — market linkages as well as
efficient alternative marketing channels to the farmers for a better remunerative price for his
produce. It is also intended to facilitate large investments required for development of post-
harvest and cold chain infrastructures through private sectors. It will also facilitate the industry
for direct procurement of agricultural commodities of required quality at reasonable price from
farmer’s field.
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Rashtriya Krishi Vikas Yojana

923. DR.GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of AGRICULTURE be pleased to state:
(a) the genesis and objectives of Rashtriya Krishi Vikas Yojana;

(b) the financial allocation wunder this scheme and achievements thereof,

State-wise; and
(c) how far the objectives have been fulfilled?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Rashtriya Krishi Vikas Yojana (RKVY) was launched during August, 2007 pursuant to the
resolution adopted on 29.05.2007 by the National Development Council (NDC), to reorient the
current agricultural development strategies to meet the needs of the farmers and for fresh efforts

by the Central and State Governments to rejuvenate the agricultural sector.

RKVY has envisaged outlay of Rs. 25,000 crore for the Plan period. The RKVY aims
at contributing to achievement of 4% annual growth in the agricultural sector during the
Eleventh Plan period, by ensuring a holistic development of Agriculture and allied sectors. This is
sought to be done by incentivizing States to allocate higher share of their plan expenditure for
agriculture and to make investments in interventions as per local priorities and agro-climatic

conditions.

(b) A statement indicting the State-wise financial allocation and releases made during
2009-10 under RKVY to the States are enclosed (See below).

(c) States have stepped up allocation to agriculture and allied sector from 5.11% of total
State Plan Expenditure in 2006-07 to 5.84% in 2008-09 (RE/Approved).

Most states have also formulated comprehensive District and State Agricultural Plans

and have taken up projects of over Rs. 2668.82 crore for agriculture and allied sector

development.
Statement
Allocation and Release under RKVY for 2009-10
(Rs. in crores)
SI. Name of the State/UT Allocation 2009-10 Total release
No.
1 2 3 4
1. Andhra Pradesh 410.00 410.00
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1 2 3 4
2. Arunachal Pradesh 16.10 4.03
3. Assam 79.86 79.86
4. Bihar 110.79 110.79
5. Chhattisgarh 131.78 131.78
6. Goa# 11.87 0.00
7. Gujarat 386.19 386.19
8. Haryana 112.77 112.77
9. Himachal Pradesh 33.02 33.02
10. Jammu and Kashmir 42.05 42.05
1. Jharkhand 70.13 70.13
12. Karnataka 410.00 410.00
13. Kerala 110.92 110.92
14. Madhya Pradesh 247.44 178.20
15. Maharashtra 407.24 346.11
16. Manipur 5.86 1.47
17. Meghalaya 24.68 24.68
18. Mizoram # 4.15 0.00
19. Nagaland 20.38 20.38
20. Orissa 121.49 121.49
21. Punjab 43.23 43.23
22. Rajasthan 186.12 186.12
23. Sikkim 15.29 15.29
24. Tamil Nadu 127.90 127.90
25. Tripura 31.28 31.28
26. Uttar Pradesh 390.97 390.97
27. Uttarakhand 71.36 71.36
28. West Bengal 147.38 147.38
TOTAL: 3770.25 3607.40
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1 2 3 4

1. Andaman and Nicobar 12.21 1.28
Islands
2. Chandigarh 3.70 0.42
3. Dadra and Nagar Haveli # 0.29 0.00
4. Daman and Diu # 0.30 0.00
5. Delhi 2.36 0.24
6. Lakshadweep 10.12 1.09
7. Pondicherry # 0.69 0.00
ToTALUTS: 29.67 3.03
District Agriculture Plans 6.82 0.90
NIRD, ISEC, IEG, IIM-CMA 0.33
GRAND TOTAL: 3806.74 3611.66

#The States/UTs are not eligible for funds under RKVY during 2009-10.
Suicide by farmers

924. DR. GYAN PRAKASH PILANIA: Will the Minister of AGRICULTURE be pleased to
state:

(a) the number of farmers who committed suicide during 2006, 2007, 2008 and 2009,
State-wise;

(b) out of above, how many were small/marginal farmers and how many of them were
under debt;

(c) whether all bereaved families have received some State grant;

(d) whether suicide of a single farmer is a sad commentary on poor economy of farm
sector; and

(e) whether earning from agriculture would not improve till remunerative price is not
ensured for farmers produce?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) Details indicating State-wise number of suicides due to agrarian reasons during the
last four years, as made available by the State Governments, is given in the Statement
(See below). The State Governments do not report this data by the status of landholding or
indebtedness of the farmers. Under the Rehabilitation Package announced in the year
2006, there is a provision of ex-gratia assistance from the Prime Minister’s National Relief
Fund @ Rs. 50 lakh per district. Besides this, the State Governments also grant ex-gratia
assistance.
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(d) and (&) Every incident of suicide is tragic and it must be averted. The Government is
committed to always ensuring the well being of all its citizens as enjoined upon it by the Directive
Principles of State Policy.

While announcing the Minimum Support Price (MSP), the Government considers that the
farmers get a price realization which gives them a reasonable margin over the cost of production.
Substantial increase in the MSP of major cereals ranging from 39% to 78%6 was provided during
the last 5 years. MSP of pulses and oilseeds were enhanced by up to 104% during the same
period.

Statement

Number of suicides by farmers on account of agrarian reasons
as per reports received from the State Governments

Sl. Name of the State Period No. of suicides
No. by farmers
1 2 3 4
1. Andhra Pradesh 2006-07 530
2007-08 490
2008-09 390
2009-10 (upto 16.11.2009) 77
2. Karnataka 2006-07 176
2007-08 182
2008-09 143
2009-10 (upto 31.08.2009) 14
3. Maharashtra 2006-07 1028
2007-08 590
2008-09 627
2009-10 (upto 15.11.2009) 259
4. Kerala 2006-07 112
2007-08 68
2008-09 22
2009-10 (upto 31.08.2009) 02
5  Tamil Nadu 2006-07 01
2007-08 01
2008-09 01
2009-10 (upto 31.10.2009) Nil
6. Punjab 2006-07 19
2007-08 24
2008-09 10
2009-10 (upto 31.10.2009) 18
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1 2 3 4
7. Gujarat 2006-07 04

2007-08 04

2008-09 01

2009-10 (upto 03.06.2009) Nil
8. Assam 03.12.2009 Nil
9. Arunachal Pradesh 17.08.2007 Nil
10. Bihar 14.05.2008 Nil
11.  Chhattisgarh 31.07.2009 Nil
12. Goa 31.10.2009 Nil
13. Haryana 16.11.2009 Nil
14. Himachal Pradesh 19.11.2009 Nil
15.  Jammu and Kashmir 18.11.2009 Nil
16. Jharkhand 25.04.2008 Nil
17. Manipur 19.11.2009 Nil
18. Meghalaya 31.07.2009 Nil
19. Madhya Pradesh 24.11.2009 Nil
20. Mizoram 23.07.2009 Nil
21. Nagaland 23.11.2009 Nil
22. Orissa 23.11.2009 Nil *
23. Rajasthan 04.12.2007 Nil
24. Sikkim 21.11.2009 Nil
25. Tripura 25.03.2008 Nil
26. Uttar Pradesh 20.11.2009 Nil
27. Uttarakhand 08.05.2008 Nil
28. West Bengal 31.10.2009 Nil
29. Andaman and Nicobar 19.11.2009 Nil
30. Government of NCT of 28.09.2007 Nil

Delhi

31. Daman and Diu 15.07.2009 Nil
32. Dadra and Nagar Haveli 01.07.2008 Nil
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1 2 3 4

33. Lakshadweep 19.11.2007 Nil
34. Pondicherry 23.11.2009 Nil
35. Chandigarh 15.11.2009 Nil

*23 cases of alleged suicide by farmers.
Research on agro-products

925. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of AGRICULTURE be pleased to
state:

(a) the agricultural products on which biotechnology research is being undertaken;
(b) the products with respect to which research is complete;

(c) the agro-products which Government is considering for commercialization; and
(d) the details of decision taken by Government in respect of Brinjal ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Biotechnology research is in progress at various institutes of the Indian Council of
Agricultural Research (ICAR) in some of the important crops which include cereals, pulses,

oilseeds, cotton, sugarcane, fruits and vegetables etc.

(b) Transgenic Bt cotton variety (Bikaneri Narma) and four improved varieties: two in
rice (Samba Mahsuri and Improved Pusa Basmati-1), one in maize (QPM Vivek Hybrid-9) and
one in pearl millet (HHB 67) have been released after incorporation of desired traits using marker

assisted selection.
(c) Products reflected in answer to question (b) above are being commercialized.

(d) The Government in the Ministry of Environment and Forests organized national
consultations chaired by the Minister of Environment and Forests (MoEF) at seven locations. On
February 09, 2010, it was decided to impose a moratorium on commercialization of Bt brinjal until
all concerns expressed by the public, NGOs, scientists and the State Governments are

addressed adequately. The matter is now pending consideration of the GEAC.
Second Green Revolution

926. DR. K. MALAISAMY: Wil the Minister of AGRICULTURE be pleased to

state:

(a) whether the President of India in her Republic Day address, has stressed for Second

Green Revolution to ensure food availability ;
(b) if s0, the steps taken or being taken towards this goal;

(c) whether there will be a time-frame to do so; and
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(d)  whether it would be major solution of the problem or it will be one among the several

steps?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) to (d) For revitalization of agricultural sector, improvement in production and
productivity, stepping up the growth rates of the sectors, enhancement of the incomes of the
farmers, etc., the Government has already taken many initiatives like Rashtriya Krishi Vikas
Yojana, National Food Security Mission, National Horticulture Mission, setting up of National
Rainfed Area Authority and Protection of Plant Varieties and Farmers’ Rights Authority, Micro
Irrigation, Agriculture Technology Management Agency (ATMA) Scheme, National Agricultural
Insurance Scheme, Comprehensive Credit Package, Debt Waiver Scheme, Revival of
Cooperative Credit Institutions, Technology Mission on QOilseeds and Pulses, etc. Further, the
Government has announced a National Policy for Farmers in 2007, incorporating many of the
recommendations of the National Commission on Farmers that are aimed at the revival of the
Indian agriculture with special emphasis on the economic well being of the farmers. Moreover, in
keeping with an announcement contained in the address by her Excellency, the President of
India regarding urgent steps towards ‘Second Green Revolution’, following additional proposals

have been made in the Union Budget 2010-11 to give fillip to the agricultural sector:—

1. Rs. 400 crore provided to extend the green revolution to the eastern region of the
country comprising Bihar, Chhattisgarh, Jharkhand, Eastern UP, West Bengal and

Orissa.

2. Rs. 300 crore provided to organize 60,000 “pulses and oilseed villages” in rain-fed
areas during 2010-11 and provide an integrated intervention for water harvesting,
watershed management and soil health, to enhance the productivity of the dry land

farming areas.

3. Rs. 200 crore provided for sustaining the gains already made in the
green revolution areas through conservation farming, which involves concurrent

attention to soil health, water conservation and preservation of biodiversity.

4. Banks have been consistently meeting the targets set for agriculture credit flow in
the past few years. For the year 2010-11, the target has been set at Rs. 3,75,000

crore.

5. In view of the recent drought in some States and the severe floods in some other
parts of the country, the period for repayment of the loan amount by farmers
extended by six months from December 31, 2009 to June, 30, 2010 under the Debt

Waiver and Debt Relief Scheme for Farmers.
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6. Incentive of additional one per cent interest subvention to farmers who repay
short-term crop loans as per schedule, increased to 2% for 2010-11.

All the above initiatives are aimed to enhance the prosperity of the farmers and food security
of the Nation.

Restarting of closed fertilizer units

1927. SHRIMATI JAYANTHI NATARAJAN:
SHRIMATI MAYA SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Group of Ministers had decided in October, 2008 to restart the eight closed
fertilizer units of Barauni, Gorakhpur, Talcher, Korba, Haldia, Ramagundam, Durgapur and
Sindri;

(b) if s0, whether at present the work has been started in these fertilizer units;
(c) ifnot, the reasons therefor; and

(d) whether these closed fertilizer units are a cause for scarcity of manure/fertilizers in
the country and imported fertilizers cost more to the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (c) Pursuant to Cabinet decision dated 30.10.2008, it has been
decided to explore the feasibility of revival of the closed public sector fertilizer units of Hindustan
Fertilizer Corporation Ltd. (HFCL) and Fertilizer Corporation of India Ltd. (FCIL) subject to
assured availability of natural gas, to meet the emerging demand production gap of urea in the
country. An Empowered Committee of Secretaries (ECOS) has been constituted with the
mandate to evaluate all investment options for revival of the closed units of FCIL/HFCL and to
make suitable recommendations for consideration of the Government. ECOS has considered
various possible investment options for revival of each of the closed units and have finalized its
recommendations regarding the suitable options. The recommendations of ECOS are under
consideration of the Government.

(d) The revival of closed plants is likely to reduce the supply and demand gap regarding
availability of urea in the country. As regards prices of urea to the farmers, urea is made available
to farmers at same maximum retail price irrespective of imported or indigenously produced.

Availability of fertilizers for Kharif season

928. SHRIN.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is aware of shortage of fertilizers in various parts of the country
resulting in direct affect on foodgrain production;

(b) if so, the facts and details thereof;

(c) whether the Union Government has since taken any steps or directed the fertilizer

companies to make available sufficient fertilizers in view of Kharif season ahead; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) Urea is the only fertilizer which is under partial movement
and distribution control of the Government. Union Government ensures availability of urea at
State level. State Governments are responsible for its distribution within the State. All other
fertilizers viz. DAP, MOP, SSP and NPK etc. are decontrolled/de-canalized since 1992. The
availability of Phosphatic and Potassic fertilizers is decided by the market forces of demand and

supply.

The cumulative State-wise availability of major fertilizer like Urea, DAP, MOP and complex
fertilizers (NPK) during the current year 2009-10 (Apri’09 to January’10) is given in the

Statement (See below ).
(c) and (d) Steps taken to make available sufficient fertilizers:

(i)  The movement of fertilizers is being monitored throughout the country by an on-line
web based monitoring system (www.urvarak.co.in) also called as Fertilizer
Monitoring System (FMS);

(i) Department of Fertilizers has been operating buffer stock of Urea, DAP and MOP
through State Institutional Agencies/fertilizer companies in major fertilizer consuming
States to the tune of 6.25 LMT, 3.50 LMT and 1.00 LMT respectively;

(i) The gap between requirement and indigenous production of fertilizers is met through

imports;

(iv) New pricing policy for attracting investment in urea sector has been announced on
4th September, 2008. Further, fertilizer sector has been given highest priority in
allocation of gas, for debottlenecking, expansion and revival projects in the country.
As a result, it is expected that urea production may increase to 21.70 million tonnes
during 2010-11 against estimated production of 20.00 million tonnes during the

current year.

(v) Al possible steps are taken by the Department of Fertilizers to match the availability

of fertilizers with the assessed requirement.
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Statement

Cumulative availability of Fertilizers during the year 2009-10 (Apri/ 09 to January 10 )

Qty in (‘000) MTs

2009-10 Urea DAP MOP Complex
State Requirement Availability — Sales Requirement Availability = Sales Requirement Availability Sales Requirement Availability — Sales
1 2 3 4 5 6 7 8 9 10 " 2 3

Andhra Pradesh 2490.00 2163.94  2144.10 925.00 831.95 828.03  560.00 544.82  465.33 1940.00 1604.51  1549.84
Karnataka 1216.00 1203.66  1181.75 730.00 704.82 700.74  452.00 5561.00  477.11  995.00 860.79 824.32
Kerala 151.20 144.46 139.15 32.75 27.49 27.46 142.00 146.34  136.54  167.25 185.96 180.01
Tamil Nadu 970.00 867.47 863.72 386.00 263.60 263.48  496.00 458.74  4156.22  332.00 529.26 522.30
Gujarat 1705.00 1603.36  1591.39 749.00 688.67 665.49  202.00 219.65  214.43  415.00 360.27 339.46
Madhya Pradesh 1507.41 1497.63  1480.32  848.32 914.14 903.85  119.46 131.03 110.82  354.56 204.88 198.48
Chhattisgarh 495.00 454.92 450.29 169.50 202.63 202.56 78.40 72.40 65.47 129.55 80.78 79.07
Maharashtra 2204.00 2020.21  2005.67  1095.90 1228.04  1210.45 470.70 607.21 517.90  1235.00 867.32 840.65
Rajasthan 1403.00 1222.70  1211.02 628.00 581.72 572.45 32.00 49.65 37.91 130.00 77.16 76.37
Haryana 1810.00 1563.15  15660.69  684.00 647.29 647.17 47.00 73.20 73.18 43.00 36.87 35.72
Punjab 2350.00 2114.69  2108.01 800.00 786.30 785.56 87.00 97.26 87.87 55.00 52.02 48.85
Himachal Pradesh 60.00 48.68 44.96 0.00 2.65 2.65 5.50 5.24 5.24 45.00 30.50 30.39
Jammu and Kashmir 116.86 64.31 62.35 73.79 40.35 39.49 22.84 15.47 16.47 0.00 0.00 0.00
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Uttar Pradesh 4740.00  4467.22 4427.60 1580.00 1626.24  1520.42  275.00 303.76  266.87  750.00 688.46 626.13
Uttarakhand 183.00 195.63 194.02 36.00 37.23 36.89 12.50 3.46 3.46 45.00 29.40 26.86
Bihar 1660.00 1446.43  1436.14  430.00 379.75 377.84  195.00 200.10  179.90  300.00 224.62 220.41
Jharkhand 200.00 145.26 141.30 115.00 76.66 76.66 15.00 12.02 12.02 50.00 59.65 56.07
Orissa 485.00 417.60 394.69 188.05 209.88 200.04  150.93 125.01 104.04  258.72 205.49 195.29
West Bengal 1022.77 890.57 851.41 424.50 423.89 416.11  359.00 439.92  416.10  680.80 708.71 698.21
Assam 212.40 189.25 184.24 28.20 22.32 22.31 102.20 83.89 71.20 5.50 6.47 6.47
ALL INDIA: 25102.84  22796.54 22545.33 9962.48  9604.17  9508.22 3852.66  4156.75 3692.05 7972.44 6836.72  6578.44
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Fertilizers supplied to Jammu and Kashmir

929. SHRI G.N. RATANPURI: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the quantity of fertilizers of different variety supplied to Jammu and Kashmir during
the last three years, year-wise;

(b) the names of distribution agencies and quantity of different fertilizers distributed by
each one of them during the above period in Jammu and Kashmir; and

(c) the steps taken to ensure smooth supply of fertilizers in all seasons including remote
areas of Jammu and Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) The company-wise supply (availability)) of major fertilizers
i.e. Urea, Di-Ammonium Phosphate (DAP), Muriate of Potash (MOP) and complex fertilizers
during the years 2007-08, 2008-09 and 2009-10 (April’09 to February’10) to Jammu and Kashmir
is given in the Statement (See below).

(c) The steps taken for smooth distribution of fertilizers are as under:

(i)  The movement of fertilizers is being monitored throughout the country by an on-line
web based monitoring system (www.urvarak.co.in) also called as Fertilizer
Monitoring System (FMS);

(i) Department of Fertilizers operates Buffer Stock of 5000 MT Urea through State
Institutional Agencies/fertilizer companies in Jammu and Kashmir;

(i) The gap between requirement and indigenous production of fertilizers is met through
imports; and

(iv) In addition to Jammu, Srinagar has been declared as a national rake point by
Department of Fertilizers for movement/distribution of fertilizers to remote locations in
the State of Jammu and Kashmir.

Statement

Company -wise supplies of Urea, DAP, MOP and Complex fertilizers during the years 2007-08,
2008-09 and 2009-10 (Estt. April09 to February™0 )

(*000 MTs)

2007-08 2008-09 2009-10 (April’09 to
February™10)

CompanyUrea DAP MOP Complex Urea DAP MOP Complex Urea DAP MOP Complex

1 2 3 4 5 6 7 8 9 10 n 12 3
IFFCO 42.88 19.63 8.05 44.56 25.85 0.62 23.62 26.42
IPL 15.87 7.42 24.99 9.02 8.67 12.40
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1 2 3 4 5 6 7 8 9 10 n 12 3

CFCL  25.31 40.85 8.10 2.12 28.26 7.90 0.50
NFL 53.86 47.98 18.07
TATA 2.51 2.57

Data as per FMS (Fertilizer Monitoring Systems) as on 03.03.2010
Control of drug pricing

930. DR. T. SUBBARAMI REDDY': Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether drug majors have asked Government to be more predictable in the way it
imposes price control on brands that are normally outside Government’s direct price control and
account for four-fifth of over Rs. 50,000 crore domestic market;

(b) whether pharma firms also want Government to consider price fluctuations either in
calendar year or financial year; and

(c) if so, what are other main points mentioned by pharma firms and to what extent
these suggestions have been accepted and implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (c) There is no specific representation received from drug
majors in this regard. However, various representation received from drug companies from time
to time in the matter of price control on drug/medicines manufactured by them are dealt with as
per the provisions of Drugs ((Prices Control) Order, 1995 (DPCO, 1995). So far as matter
regarding consideration of price fluctuation either in calendar year or financial year is concerned it
is stated that prices of non-scheduled formulations/medicines (drugs out of price control) are
monitored by National Pharmaceutical Pricing Authority (NPPA) regularly. As per the prescribed
criteria companies are shortlisted by NPPA where there is an increase in price of a non-
scheduled formulation by more than 10% in one year and the annual turnover of the formulation
pack exceeds Rs. 1 crores. Further, the share of the formulator in that segment of the
formulation is required to be at least 20% of the market or the medicine is one of the first 3 top
brands of that group. The criteria, namely, high turnover and 10% price increase are designed
to identify cases of mass consumption and to meet the requirement of ‘public interest’, referred
to in para 10(b) of the DPCO, 1995. Wherever any abnormal price increase is noticed, necessary
action is taken. This is an ongoing process. The price fluctuations need to be assessed each
month for this purpose considering the preceding twelve month period and hence calendar year
or financial year would not be relevant for monitoring the changes in prices and further action
thereon.

Dependence on import of fertilizers

931. SHRI T.T.V. DHINAKARAN: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:
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(a) whether our country is fully dependent on import of fertilizers for meeting demand;
and

(b) if so, the steps taken to augment domestic production?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) The country is not fully dependent on imports of fertilizers like Urea,
Di Ammonium Phosphate, various grades of complex fertilizers, Single Super Phosphate (SSP)
etc. which are being produced in the country. However, the gap between assessed demand and
indigenous production is being met through imports. Muriate of Potash (MOP) is the only
fertilizer, whose demand is fully met through imports as there are no viable sources of MOP in
the country.

(b) Government is always encouraging production of urea in the country to achieve self-
sufficiency. The Government has announced a new policy on 4th September, 2008 to attract
new investments. The policy is based on Import Parity Price (IPP) benchmark with suitable floor
and ceiling prices aiming to revamp, expansion, revival of existing urea units and setting up of
Greenfield projects. The policy aims to substantially bridge the gap between consumption and
domestic production of urea in next five years subject to adequate availability of gas at
reasonable prices. Government has taken initiatives to encourage indigenous production in
P&K sector by allowing import parity price to the indigenous manufacturers of DAP.
Government has also reduced the custom duty on phosphoric acid from 5% to 2% to enable
indigenous manufacturers of P&K fertilizers to procure this important input at reasonable price.
Government is also encouraging private sector and public sector companies to explore the
possibilities for joint ventures abroad to ensure uninterrupted supply of fertilizer inputs to P&K
sector.

Pharma PSUs entering new business areas

932. SHRI RAJEEV SHUKLA: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the names of Public Sector Pharmaceutical Companies under the administrative
control of his Ministry;

(b) the details of their profit/loss position during each of the last three years;

(c) whether some pharma PSUs have submitted plans for entering into new business
areas to improve margins; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) Names of Public Sector Pharmaceutical Companies under the
administrative control of this Ministry are as under:—

(i)  Indian Drugs and Pharmaceuticals Limited (IDPL), Gurgaon

(i)  Hindustan Antibiotics Limited (HAL), Pimpri, Pune
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(i)  Bengal Chemicals and Pharmaceuticals Limited (BCPL), Kolkata

(iv) Karnataka Antibiotics and Pharmaceuticals Limited (KAPL), Bangaluru

(v) Rajasthan Drugs and Pharmaceuticals Limited (RDPL), Jaipur

(vi) Bengal Immunity Limited (BIL), Kolkata — Closed

(vii) Smith Stanistreet Pharmaceuticals Limited (SSPL), Kolkata — Closed

(vii) Maharashtra Antibiotics and Pharmaceuticals Limited (MAPL), Nagpur — Closed
(ix) Manipur State Drugs and Pharmaceuticals Limited (MSDPL), Imphal — Closed

(b) Profit/Loss position during last three years:—
(Rs. in crore)

Name of PSU 2006-07 2007-08 2008-09
IDPL (412.66) (438.88) (443.70)
BCPL (20.07) (10.68) (5.35)
HAL 200.49* (20.71) (22.09)
KAPL 4.19 5.19 6.00
RDPL* * 3.1 3.80 0.48

Figures shown in bracket indicates Loss.

* After considering the extraordinary items towards reliefs/concessions received as per the
Rehabilitation Scheme approved by BIFR amounting to Rs. 23954.94 lacs.

**Profit before tax

(c) and (d) HAL and IDPL have entrusted the jobs to Consultants to prepare
pre-feasibility report to make Corporate Strategic Plan for the Company which envisages, new
business areas like upgradation of formulation facilities, product mix, unlocking of untapped real
estate assets /.e., joint development of land on PPP basis, creation of Pharma Park,
Biotechnology Park, Incubation Centres etc., creation of support infrastructure like R&D, ETP,
Life Sciences, Education etc. and collaboration with international and national organizations for
advanced technologies and technical knowledge etc.

Poor quality of imported fertilizers

933. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state the steps taken by his Ministry to avoid poor quality of
imported fertilizers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): In order to ensure availability of good quality of fertilizers to the farmers,
the Government has promulgated the Fertilizer (Control) Order, 1985. The specifications of
various fertilizers have been specified under FCO, 1985. The Fertilizer Inspectors of Central
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Fertilizer Quality Control and Training Institute (CFQC&T!) Faridabad and the Regional Fertilizer
Quality Control laboratories at Mumbai, Kalyani and Chennai regularly inspect and collect
fertilizer samples for quality check from all the fertilizer vessels discharging at Indian ports. The
subsidy on imported fertilizers is paid only if these fertilizers conform to quality specifications as
per FCO.

Quality of drugs exported by drug companies

934. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that six Indian drug makers were restrained from supplying
medicines by Sri Lanka recently, due to quality lapses;

(b) the number and details of similar cases where Indian drug export companies have
come under the regulatory scanner in other countries during the last three years; and

(c) the steps Government proposes to take to address the issue?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) Yes, Sir.

(b) No such instance has come to the notice of the Department where Indian drug export
companies have come under the regulatory scanner in other countries.

(c) Pharmaceutical Export Promotion Council has reported that Drug Controller General
(India) has already initiated/stipulated procedures to ensure that quality drugs and
pharmaceuticals are exported from India.

Short supply of levy sugar in Assam

935. SHRI KUMAR DEEPAK DAS: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware of the fact that there is always a short supply of
levy sugar in various districts including Barpeta in Assam under PDS due to non-availability of
stock;

(b) if so, the reasons therefor; and

(c) the steps being taken for corrective measures for receipt of Government allotted
quantity of levy sugar in regular manner?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Assam is one of the Food
Corporation of India (FCI) operated States where levy sugar is supplied to the State Government
agency by FCI, by lifting levy sugar from the concerned sugar mills against allocation orders
issued by the Directorate of Sugar in the Government of India. The levy sugar quota of Assam is
allocated in full by Directorate of Sugar in favour of FCI. However, on account of operational
difficulties and restrictions imposed by the Railways from time to time and reluctance on part of
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some sugar mills to give levy sugar, the full allocated quantity of levy sugar could not be
dispatched to Assam by Food Corporation of India.

(c) Tne following steps have been taken for delivery of Government allotted quantity of
levy sugar in a regular manner to FCI operated States including Assam :—

(i)  Alternative allocations are made by the Central Government whenever there is any
specific request either from the FCI or the State concerned to make good the shortfall
of levy sugar in the State.

(i)  The Government regularly monitors the allocation, lifting and supply position of levy
sugar in respect of FCI operated States including Assam in periodical meetings held
with FCI officers.

(iii) Food Corporation of India at its Headquarters closely monitors the lifting/delivery and
issues instructions regarding lifting and dispatch of levy sugar from sugar mills and
sorts out teething problems.

(iv) Food Corporation of India through its field offices constantly pursues with the
Railways and Railways have agreed to diversion of rakes from one nominated
terminal to some other terminal at short notices even if rakes earmarked for that
terminal are not received in time.

(v)  Railways have resorted to [l rake placement system.

(vi) Penal action has been initiated against chronically defaulting sugar mills, which fail to
supply levy sugar.

Price hike of sugar

936. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether it is a fact that price of sugar has increased about one hundred and fifty per
cent during 2009;

(b) if so, the details thereof;
(c) thereasons for such steep rise in price of sugar;

(d) the details of the prices of sugar during the month of November and December, 2009
and January and February, 2010 till date;

(e) the amount and rate at which sugar was imported and exported during last three
years, year-wise and country-wise; and

(f)  the steps taken by Government to redress the situation ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The retail price of sugar in the
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four metropolitan cities as on 01.01.2009 and 31.12.2009 along with the details of percentage
increase in sugar prices are given as under:—

(Rs. perkg.)

Centre On 1st Jan., 09 On 31st Dec., 09 Percentage increase
in sugar prices.

Delhi 21.00 39.00 85.71%
Mumbai 21.50 39.00 81.39%
Kolkata 21.00 38.00 80.95%
Chennai 21.00 34.00 61.90%

(c) The shortfall between domestic production and demand of sugar in the last 2008-09
sugar season and the current season 2009-10 is the main reason for rise in sugar prices.
Besides, deficit in global supply and demand, increase in international prices of sugar, adverse
market sentiments and expectation contributed to rise in prices of sugar in the domestic market.

(d) The month-wise range of prices of sugar (Ex-mill and retail) during the month of
November, 2009, December, 2009, January, 2010 and February, 2010 is given in the Statement-|
(Seebelow).

(e) There has been no export or import of sugar on Government account during the last
three sugar years (October-September). It is the sugar mills or Public Sector Undertakings or
merchant importers/exporters who have undertaken export or import of sugar as per their
commercial prudence. The international sugar prices of export or import have varied from time to
time. Export of sugar was mainly to Bangladesh, Djibouti, Indonesia, Iran, Malaysia, Somalia
and Sri Lanka. There was hardly any import of sugar in 2006-07 and 2007-08 sugar seasons.
Sugar has mainly been imported in 2009-10 sugar season from Brazil and Thailand. The quantum
of export and import of sugar during the last three sugar years was as under:—

Sugar Year Quantity exported Quantity imported
(in lac tons) (in'lac tons)
2006-07 24.91 0.005
2007-08 58.22 0.004
2008-09 2.165 10.97

Source: DGCIS, Kolkata

(f)  The Central Government has taken a slew of measures to augment domestic stocks
of Sugar and to check rise in sugar prices which, inter-alia, include permitting duty-free import
of raw and white/refined sugar upto 31.12.2010, imposition of stockholding and turnover limits on
sugar dealers, stockholding limit on bulk consumers of sugar, etc. as given in the Statement-I|
(See below). These measures have helped to contain sugar prices in the country.
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Statement-/

Sugar prices upto 26th February, 2010

Ex-Mill Non-levy sugar prices (S-30 grade)

(Rs. per quintal)

State Nov., 2009 Dec., 2009 Jan., 2010 Feb., 2010
(upto 26th)

Uttar Pradesh 3240-3590 3165-3690 3745-4290 3590-4240
Maharashtra 3140-3350 3020-3365 3550-3930 3220-3845
Tamil Nadu 3075-3250 3000-3400 3500-4000 3500-4000

Source: Daily Trade Mart Enquiry, Directorate of Sugar

Retail price of sugar
(Rs. Perkg.)
Centre Nov., 2009 Dec., 2009 Jan., 2010 Feb., 2010
(upto 26th)
Delhi 38.00 37.00-39.00 40.00-47.00 41.00-45.00
Mumbai 33.50-39.00 36.50-39.00 39.00-44.00 40.00-43.00
Kolkata 31.00-36.00 36.00-37.00 38.00-42.00 38.00-42.00
Chennai 33.00-34.00 34.00 34.00-42.00 40.00-42.00

(Source: Price Monitoring Cell, Department of Consumer Affairs)

Statement-I/

Steps taken to augment availability of sugar and moderate sugar prices in
2008-09 and 2009~ 10 sugar seasons

Allowed duty-free import of raw sugar under Advance Authorization Scheme by sugar mills
on ton-to-ton basis with effect from 17.02.2009 upto 30.09.2009.

Allowed duty-free import of raw sugar by sugar mills under Open General License with
effect from 17.04.2009 and opened up to private trade from 31.07.2009 for being processed
by domestic factories on job basis. Presently, this facility is in force upto 31.12.2010.

Allowed duty-free import of white/refined sugar by STC/MMTC/PEC and NAFED upto 1
million tons with effect from 17.04.2009 and opened up to other Central/State Government
agencies and private trade in addition to existing designated agencies with effect from
31.07.2009. Presently, this facility is in force upto 31.12.2010 without any quantative cap.

Levy obligation has been removed in respect of all imported raw sugar and white/refined
sugar. The white/refined sugar has been also allowed to be sold at the discretion of the
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importing organizations, but sugar processed from imported raw sugar is subject to
accelerated releases.

*  States have been requested to waive VAT on imported white/refined sugar so as to make

the imports competitive.

*  The levy obligation on sugar factories has been enhanced from 10% to 20% of production
for 2009-10 sugar season only.

*  Stockholding and turnover limits on sugar dealers were imposed vide notification dated
12.03.2009. Further, khandsari sugar has been brought under the ambit of stockholding and
turnover limit from 16.07.2009. Presently these limits are in force upto 30.09.2010.

* An order has been issued vide notification dated 22.08.2009 imposing stockholding on
large consumers of sugar who are using or consuming more than ten quintals of sugar
per month as a raw material for production or consumption or use, stipulating that
such bulk consumers shall not hold sugar stock exceeding fifteen days of their requirement.
The notification has come into effect from 19.09.2009. The stockholding limit has been
lowered to ten days, and the revised limit has been notified on 05.02.2010 to come into
effect from 20.02.2010 and will continue for a period of 180 days thereafter /.e. upto
18.08.2010.

Bogus ration cards

937. SHRIMATI KUSUM RAI:
SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether Government is aware of the fact that millions of ration cards both BPL and
APL are bogus;

(b) if so, the details thereof, State-wise with particular reference to Uttar Pradesh,
district-wise; and

(c) the details of action taken in this regard during last years till date, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c¢) The Public Distribution System
(Control) Order, 2001 mandates the State/UT Governments to issue ration cards to Above
Poverty Line (APL), Below Poverty Line (BPL) and Antyodaya Anna Yojana (AAY) families and
to conduct periodical review and checking of ration cards, to weed out ineligible and bogus
ration cards and bogus units in the ration cards. Details showing the number of bogus/ineligible
rations cards deleted by 21 State/UT Governments including Uttar Pradesh from July, 2006 to
January, 2010 are given in the Statement-I (See below). Statement-Il indicating District-wise
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ration cards deleted by the Government of Uttar Pradesh during 2008-2009 and 2009-10 (up to
January, 2010) is enclosed.

Statement-/

The number of bogus/ineligible rations cards deleted by the State/UT
Governments with effect from July, 2006 onwards

(Updated on 31.01.2010)

Sl. State Nos. of bogus/ineligible ration
No. cards deleted/eliminated
(in lakhs)

1. Andhra Pradesh 10.46

2. Assam 0.07

3. Bihar 1.51

4. Chhattisgarh 3.65

5. Delhi 16.32

6. Guijarat 7.83

7. Himachal Pradesh 0.02 #

8. Jharkhand 0.65

9. Karnataka 6.45

10.  Kerala 0.00 & &

1. Madhya Pradesh 24.97

12.  Maharashtra 29.45

13.  Meghalaya 0.00 *

14.  Mizoram 0.02 ##

16.  Orissa 2.50

16.  Sikkim 0.01 @

17.  Uttar Pradesh 8.17

18.  Uttarakhand 0.16

19.  West Bengal 59.67 (individual cards)

20. Lakshadweep 0.00 $

21.  Puducherry 0.00 **
TOTAL 171.91

Actual figures # 1536, & & 114, * 341, ## 1633, @ 914, $ 300, ** 16
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Statement-1/

District-wise number of ration cards deleted during from April, 2008 to
March, 2009 and April, 2009 to January, 2010

Sl. District April, 2008 to April, 2009 to
No. March, 2009 January, 2010
1 2 3 4
1. Aligarh 735 1801
2. Etah 954 3818
3. Hathras 166 187
4. Kashiramnagar 241 68
5. Agra 179 18
6. Firozabad 221 354
7. Mathura 558 815
8. Mainpuri 401 267
9. Azamgarh 495 542
10. Mau 210 3459
1. Ballia 898 1549
12.  Allahabad 358 904
13.  Pratapgarh 206 373
14.  Kaushambi 686 746
15.  Fatehpur 304 494
16.  Etawah 349 103
17.  Auraiya 212 223
18.  Kannauj 209 78
19.  Kanpur Dehat 431 413
20.  Kanpur Nagar 1581 300
21.  Farrukhabad 282 612
22.  Kushinagar 1433 359
23.  Gorakhpur 718 976
24. Deoria 632 317
25. Maharajgan; 960 1097
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1 2 3 4
26.  Chitrakoot 62 150
27. Banda 464 120
28. Mahoba 718 418
29.  Hamirpur 372 546
30.  Jalaun 848 178
31.  Jhansi 684 499
32.  Lalitpur 657 369
33. Gonda 127 106
34. Balrampur 188 145
35.  Bahraich 161 280
36.  Shravasti 13 74
37. Ambedkar Nagar 606 33
38. Faizabad 689 436
39. Barabanki 1066 516
40.  Sultanpur 1379 2156
41.  Pilibhit 332 434
42. Budaun 441 3694
43. Bareilly 582 2669
44.  Shahjahanpur 378 120
45. Basti 2177 616
46.  Sant Kabir Nagar 157 268
47.  Siddharthnagar 326 427
48. Jyotiba Phule Nagar 375 123
49.  Bijnor 3348 292
50. Moradabad 4625 4875
51. Rampur 600 381
52. Ghaziabad 820 516
53. Gautam Buddha Nagar 106 188
54. Bagpat 449 181
55.  Bulandshahr 439 1474
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1 2 3 4

56. Meerut 2732 164
57. Unnao 329 17
58.  Kheri 516 514
59. Rae Bareli 656 14
60.  Lucknow 170 1067
61.  Sitapur 323 132
62. Hardoi 1810 253
63.  Ghazipur 192 225
64. Chandauli 601 354
65.  Jaunpur 2247 808
66.  Varanasi 1009 257
67.  Mirzapur 1093 791
68. Sonbhadra 953 508
69. Sant Ravidas Nagar 1584 720
70.  Muzaffarnagar 359 290
71.  Saharanpur 1118 6298
TOTAL 52400 54869

Connivance of hoarders with sugar mill owners

1938. SHRI KAPTAN SINGH SOLANKI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that sugar prices are on a constant rise across the country
because of connivance of hoarders with sugar mill owners country-wide and also due to lack of
a concrete system for supply of sugar;

(b) the system in place for supply of sugar country-wide;
(c) whether Government has set any criteria at the State level for supply of sugar; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The price of non-levy sugar (free-sale
sugar) in the open market depends upon a number of factors like production, demand and
supply of sugar, international prices, market sentiments,

tOriginal notice of the question was received in Hindi.
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etc. The prices have risen due to interplay of market sentiments and demand-production gap
and have also fallen from time to time responding to the measures taken by Government to

augment domestic availability of sugar and enforce stockholding limits.

(b) The Central Government has been following the policy of partial control on sugar
since 1967-68 except for two short spells from 25th May, 1971 to 30th June, 1972 and from 16th
August, 1978 to 16th December, 1979. Under this policy, a portion of sugar production (10°/o of
the sugar production during the 2008-09 sugar season and raised to 20% for sugar season
2009-10) is requisitioned from the producers of sugar as levy sugar for distribution through
ration/fair price shops in the Public Distribution System (PDS) at a uniform retail price
throughout the country. The remaining portion of sugar is allowed to be sold as non-levy sugar
(free-sale sugar) through the system of Regulated Release Mechanism which is applicable
uniformly to all the sugar mills throughout the country.

(c) and (d) The sugar mills are required to sale and deliver the specified levy sugar quota
to the Food Corporation of India/State Government or UT Administration or their nominated
agencies. Sugar mills are free to sale and deliver the non-levy quota to a dealer of sugar in any
State/UT across the country subject to weekly/fortnightly/monthly sale stipulation as considered
appropriate by the Central Government.

Allocation of APL rice to Andhra Pradesh

939. SHRI NANDI YELLAIAH: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether his Ministry has received any request from Andhra Pradesh Government for
restoration of APL rice allocation for the year 2009-10 to the level of 2007-08 aimed at ensuring
uninterrupted supply of rice at the rate of Rs. 2 per kg. under PDS;

(b) if so, the details and latest status thereof;
(c) thereasons for delay in restoration of allocation requested; and
(d) the response of the Ministry in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Andhra Pradesh Government
requested for restoration of APL rice allocation to the level of 2007-08.

Under Targeted Public Distribution System (TPDS) allocations of foodgrains including rice
for APL category are at present made to all States/UTs including Andhra Pradesh depending
upon the availability of stock of foodgrains in the Central Pool and past offtake.

Higher level of allocations of foodgrains were made to the State upto 2007-08 when
there was surplus availability of foodgrains in the Central Pool. Considering the present stocks
of foodgrains in the Central Pool, it is not possible to restore allocations to 2007-08
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levels. However, to augment availability of foodgrains in the State to meet its requirement
under TPDS, the following normal and additional allocations have been made to the State during
2009-10.

Existing monthly allocation of foodgrains to Andhra Pradesh under APL category are as
follows :—
(Qty. in tons)

Commodity APL Allocation
Rice 131334
Wheat 2754
TOTAL 134088

Over and above these normal allocations, the following additional allocations have been
made to the State:—

(i)  Allocation of 2.40 lakh tons of APL rice during the period April to September, 2009 as
part of incentive for higher procurement of rice.

(if)  Allocation of 17893 tons of rice and 35785 tons of wheat per month at MSP
derived/based prices for drought relief from October, 2009 to March, 2010.

(i) A special adhoc allocation of 125737 tons of rice and 32473 tons of wheat per month
at MSP derived/based prices for January and February, 2010 @ 10 kg. per family for
all accepted APL, BPL and AAY families under TPDS.

(iv) 2250 tons of wheat per month at MSP based price during the period April to June,
2009.

(v) 756 tons of Maize and 7200 tons of Jowar at Central Issue Price (CIP) during May to
October, 2009.

(vi) Under Open Market Sale Scheme (OMSS), 305506 tons of rice and 16478 tons of
wheat have been allocated to the State for distribution to retail consumers during
October, 2009 to March, 2010.

Price rise of essential commodities

940. SHRI BRIJ BHUSHAN TIWARI:
SHRIN.K. SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether in view of continuing rocketing of prices of essential commodities particularly
food items, Government has taken a slew of measures;

(b) if s0, the details thereof and the reasons for the price rise;
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(c) whether various political parties and leaders have expressed serious concern over the
price rise in food commodities; and

(d) if so, to what extent Government has succeeded in bringing down the prices of
essential commodities ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir.

(b) The Government Measures to check the prices of essential commodities are given in
the Statement (See below).

The increase in prices of the rice and wheat can be attributed partly due to the increase in
MSP.

Domestic prices of pulses rose mainly on account of the supply-demand mismatch and
hardening of international prices.

Weather, apart from seasonal factors, may have contributed to increase in prices of
vegetables and fruits.

The less than estimated sugar production in the country during the last sugar season 2008-
09 and the anticipated low production of sugar during the current sugar season 2009-10 led to
escalation in sugar prices.

(c) Yes, Sir. Short Duration discussions were held in Lok Sabha and Rajya Sabha on
25.2.2010 where the Members of the Parliament had expressed concerns over the escalation in
food prices.

(d) The retail prices of essential commodities are either declining or are steady across 27
centres over the past one month. This is mainly due to the number of steps taken by the
Government to control the price rise and to soften the impact of price rise on consumers.

Statement
Measures taken by Government to control prices of essential commodities
1. Fiscal Measures

(i)  Reducing import duties to zero — for rice, wheat, pulses, edible oils (crude) and
maize and butter and ghee;

(i)  Reducing import duties on refined and hydrogenated oils and vegetable oils to 7.5%;

(i)  Allowed import of raw sugar at zero duty under O.G.L. up to 01.08.2009 by sugar
mills (notified on 17.04.2009) extended up to 31.12.2010. Furthermore, import of raw
sugar has been opened to private trade up to 31.12.2010 for being processed by
domestic factories on job basis.

(iv) Allowed import of white/refined sugar by STC/MMTC/PEC and NAFED up to 1 million
tons by 01.08.2009 under O.G.L. at zero duty (notified on 17.04.2009) extended
upto 31.3.2010. Furthermore, the duty free import of white/refined sugar under OGL
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)
o)
(vii)

(viii)

has been opened to other Central/State Government agencies and to private trade in
addition to existing designated agencies.

Withdrew export incentives on milk and milk products.
Withdrawal of 5% benefit under VKGUY for the export of oil cake/meal.

Reduced custom duty on Anhydrous Milk Fat (AMF) to 30% as in the case of
butter/butter oil.

Permitted import of 10,000 MT Skimmed Milk Powder (SMP) under TRQ (5%) for
2009-10.

2. Administrative Measures

()

)
(i)
(xii)

(xii)

(xiv)

(xvi)

(xvii)
(xviii)

(xix)

()

Removed levy obligation in respect of imported raw sugar and white/refined

sugar.
Banned export of non-basmati rice, edible oils and pulses (except kabuli chana).
Effected no changes in Tariff Rate Values of edible oils.

Imposed stock limit orders in the case of paddy, rice, pulses, sugar, edible oils and
edible oilseeds upto 30.9.2010; In order to discourage non-household sector
consumers from stockpiling sugar and to ensure adequate availability of sugar in the
open market for actual consumers, the Central Government has issued a notification
dated 22.08.2009 imposing stockholding limit on bulk consumers.

Using Minimum Export Price (MEP) to regulate exports of onion (averaging at $500
per tonne for February, 2010) and basmati rice ($900 PMT);

Maintaining the Central Issue Price (CIP) for rice (at Rs. 5.65 per kg for BPL and
Rs. 3 per kg for AAY) and wheat (at Rs. 4.15 per kg for BPL and Rs. 2 per kg for
AAY) since 2002.

Futures trading in Rice, urad and Tur suspended by the Forward Market Commission
in the year 2007-08 and continues during 2009-10. Futures trading in sugar was
suspended w.e.f. 27.5.2009 upto the end of June, 2010.

Distribution of imported edible oils to States/UTs at a subsidy of Rs. 15/kg.

To augment availability of pulses, permitted the Public Sector Undertakings (namely,
STC, MMTC and PEC) and NAFED to import and sell pulses under a scheme and the
losses, if any, up to 15% are reimbursed by the Government.

Distribution of imported pulses through PDS at a subsidy of Rs. 10 per kg to State
Governments.

Permitted sugar factories to sell processed raw sugar in the domestic market and
fulfil export obligation on ton to ton basis.
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(xxi) Proportion of sugar production requisitioned as levy sugar has been increased from
10 to 20% for 2009-10 sugar season to ensure adequate levy sugar supplies under
PDS.

(xxii) For the month of February, 2010, 15.97 lakh tons of non levy sugar have been made
available which includes 12.00 lakh tons of normal non-levy sugar and 2.97 lakh tons
of sugar processed from imported raw sugar during December, 2009, estimated
availability out of imported white/refined sugar is about 1.00 lakh ton. Besides, levy
sugar quota of 1.94 lac tons also been released. Thus, for the month of February,
2010, 17.91 lac tons has been made available.

(xxii) An additional allocation of wheat/rice @ 10 kg/family/months of January and
February, 2010 has been made to the accepted numbers of AAY, BPL and APL ration
cards. This is in addition to existing allocation while the wheat will be allocated at
MSP price, rice will be allotted at MSP derived price.

(xxiv) OMSS interventions:

(i) Allocation to State Governments under OMSS (Domestic) for release of 20.00
lakh tonnes of wheat has been made to check inflationary trends in food
economy from October, 09 to March, 2010. The State/UT Governments have
been asked to distribute wheat released under OMSS (D) to household
consumers and small processors of wheat.

(i) In addition to above a quantity of 10.00 lakh MT wheat was also allocated by
Government for sale to bulk consumers through open tenders by FCI from
October, 09 — March, 10. On 18.1.2010, another 5.18 lakh tonnes of wheat from
the expected savings from retail allocations, has been allocated for bulk
consumers through tender sale.

(iit) In order to check inflationary trend in prices of rice, a quantity of 10.0 lakh tonnes
of rice was allocated during Oct.’09 to March, 2010 to State Governments for
distribution to retail consumers.

(iv) On 18.1.2010, NAFED has been allotted 37400 tonnes of wheat and 17000
tonnes of rice from the un-lifted quantity of OMSS allocations to State
Governments. Similarly, NCCF has been allocated 32684.21 tonnes wheat and
11000 tonnes rice for sale to retail consumers.

3.  Medium Term Measures:

In the medium term, Government has taken initiatives such as the National Food Security
Mission (NFSM), Rashtriya Krishi Vikas Yojana (RKVY) to improve production and
productivity in agriculture.

Price rise of sugar

941. SHRI MOINUL HASSAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether in the year 2008-09 the total availability of sugar was 300 million tones
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taking into account the amount of sugar production, import of sugar and the stock of sugar and
the demand of sugar was 230 million tonnes; and

(b) if so, when there was a surplus of 70 million tonnes of sugar, the reasons for rise in
prices of sugar?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) In the sugar year 2008-09, the
total availability of sugar was about 25.8 million tonnes comprising of opening stocks of about 10
million tonnes, import of about 1.1 million tonnes and production of about 14.7 million tonnes
(provisional) against the estimated domestic consumption of about 22 million tonnes and actual
release of 23.1 million tonnes of sugar.

The estimated closing stock at the end of the 2008-09 season was merely 2.5 million tonnes
and not 70 million tonnes. The domestic prices of sugar depend not only on the supply and
demand position in the country but also on other factors like anticipated production in the
coming season, global production, demand surplus or deficit, international prices, market
sentiments and expectations, etc.

Food Security Law

942. SHRI PRABHAT JHA: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government is going to accord legal status to the claim of
food security;

(b) if so, the details thereof;

(c) whether Government considers that the promise it is going to make to provide food
grains under Food Security Law would ensure full meal to half of the population of the country;

(d) if so, the details thereof; and
(e) ifnot, what would be the significance of this Food Security Law?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) Her Excellency, the President of
India, during her address to the joint session of Parliament on 04.06.2009, announced that the
Government proposes to enact a National Food Security Act.

A Draft National Food Security Bill is under the preparation for early publication.
Allotment of wheat and rice to Kerala

943. PROF. P.J. KURIEN: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the quantity of monthly APL rice and wheat allotment to Kerala;

(b) whether itis a fact that allotment has been reduced recently;
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(c) whether Government of Kerala has given any representation in this regard;
and

(d) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The allocations of foodgrains
including rice and wheat under Targeted Public Distribution System (TPDS) for Above Poverty
Line (APL) category are made to all States/UTs including Kerala depending upon the availability
of stock of foodgrains in the Central Pool and past offtake. Present monthly allocations under
APL category to Kerala are as per details given below:—

(Qty. in tons)

Commodity APL Allocation
Rice 36056
Wheat 1777
TOTAL: 47833

Monthly allocations of rice and wheat to Kerala have not been reduced recently. In addition
to the above monthly allocations, the following additional allocations have been made to the
State for APL families:—

(i) 50,000 tons of rice and 25,000 tons of wheat in August, 2009 for Onam Festival.

(i) A special ad hoc allocation of 46057 tons of rice and 15043 tons of wheat per month
at MSP derived/based prices @ 10 kg per family for all accepted number of AAY,
BPL and APL families for January and February, 2010.

(i) Under Open Market Sale Scheme (OMSS), 51350 tons of rice and 81320 tons
of wheat for distribution to retail consumers during October, 2009 to March,
2010.

Government of Kerala has given representations for restoration of APL allocation to the level
of 2006-07. Higher allocations of foodgrains under APL category were made upto 2006-07 due
to surplus availability of foodgrains in the Central Pool at that time. The offtake by the State,
however, was very less at 23.44% in 2006-07. Considering the current level of foodgrain stocks
in the Central Pool, additional allocation of foodgrains under APL category to the level of 2006-07
is not possible.

Enhanced allocation under PDS

944. SHRI KUMAR DEEPAK DAS: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is any proposal for allotment of at least 35 kg. of rice to each family
at the rate of Rs. 2.00 per kg. under PDS considering seriousness of price hike in the
country;

(b) if not, the reasons therefor; and
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(c) the steps taken by Government to strengthen the PDS to fight the recent

unprecedented price hike and the result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) Government makes allocation of
foodgrains to all States/Union Territories (UTs) under the Targeted Public Distribution
System (TPDS) for Antyodaya Anna Yojana (AAY) and Below Poverty Line (BPL) categories
@ 35 kg. per family per month for all accepted 6.52 crore BPL including AAY families.
Allocations of foodgrains under Above Poverty Line (APL) category are made depending upon
the availability of stocks of foodgrains in Central Pool and past offtake. At present, allocation of
foodgrains to APL category are between 10 kg and 35 kg per family per month in different
States/UTs.

The Government has made allocations of 276.77 lakh tons of food grains — both rice and
wheat — for BPL/AAY families during 2009-10. For APL category, during 2009-10, a quantity of
199.93 lakh tons of foodgrains (rice and wheat) have been allocated. This is against the
allocation of 112 lakh tons of foodgrains under APL category during 2008-09.

In addition, a total quantity of 36.08 lakh tons of foodgrains has been allocated as a special
ad-hoc additional allocation @ 10 kg of foodgrains per family in respect of all accepted number
of families (BPL/AAY/APL) in the country for two months, namely for January and February,

2010 to check inflationary trend in food economy.

Further, allocations have been made to States/UTs under Open Market Sales Scheme
(OMSS) which include a quantity of 20 lakh tons of wheat and 10 lakh tons of rice for distribution
to retail consumers and 10 lakh tons of wheat for sale to bulk consumers during October, 2009 to
March, 2010.

A quantity of 37,400 tons of wheat and 17,000 tons of rice under OMSS has also been
allocated to National Agricultural Cooperative Marketing Federation of India (NAFED) and a
quantity of 32,684.21 tons of wheat and 11,000 tons of rice to National Cooperative Consumers’

Federation of India Limited (NCCF) for sale to retail consumers.

State/UT Governments have been asked to take proactive steps to contain rise in prices of
foodgrains and other essential commodities and keep the cost of intermediation under check for
reducing the gap between the wholesale and retail prices by using agencies such as Civil
Supplies Corporations for procurement of non-PDS food articles in bulk for distribution to the

retail consumers.

Further, in order to cushion consumers against price rise in pulses and edible oils, the
Central Government is allocating imported edible oil and pulses, at subsidized rates to the
State/UT Governments as per their requirements for distribution to the ration card

holders/consumers.
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In addition to the commodities allocated by Central Government under TPDS, State/UT
Governments may organize distribution of additional essential commodities through fair price

shops and other outlets.
BPL families in Andhra Pradesh

945. SHRI R.C. SINGH: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that as per the 1993-94 poverty estimates, the number of BPL
families in Andhra Pradesh stands at 40.63 lakhs;

(b) whether it is also a fact that the ration cards issued by the State stands at 191.12
lakhs, including AAY which stands at 15.58 lakhs;

(c) whether the above cards have been issued as per the estimates provided by the
Planning Commission;

(d) if so, whether his Ministry is providing foodgrains to 191.12 lakh card holders in the
State; and

(e) if not, how the above BPL families would get foodgrains inspite of issuing ration
cards?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) Planning Commission is the nodal
agency of Government of India for estimating poverty at National and State levels. For allocations
of foodgrains to States/Union Territories (UTs) under Targeted Public Distribution System
(TPDS), Department of Food and Public Distribution uses the number of Below Poverty Line
(BPL) families based on 1993-94 poverty estimates of Planning Commission and population
estimates of the Registrar General of India as on 01st March, 2000 or the number of such families
actually identified and ration cards issued to them, whichever is less. This number of BPL
families is 6.52 crores, which include 2.43 crore Antyodaya Anna Yojana (AAY) families.

These 6.52 crore BPL families, include 40.63 lakh BPL families, including 15.578 lakh AAY
families in Andhra Pradesh. However, as reported by the State Government of Andhra Pradesh,
they have issued 203.178 lakh BPL/AAY ration cards (187.60 lakh BPL and 15.578 lakh AAY
ration cards).

The Central Government allocates foodgrains (rice and wheat) @ 35 kg per family per
month to 6.52 crore BPL/AAY families, including 40.63 lakh BPL families (which include 15.578
lakh AAY families) in Andhra Pradesh.

The above mentioned norms are uniformly applicable for all States/UTs including Andhra
Pradesh.

Foodgrains are also allocated for Above Poverty Line (APL) families between
10 and 35 kg. per family per month, depending upon the availability of foodgrains in the Central
pool, including Andhra Pradesh.
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As reported by the Andhra Pradesh Government, they utilize the allocation of rice made by
the Central Government for BPL (other than AAY) and APL category of households, to meet the
requirement of 187.60 lakh BPL families at Rs. 2.00 per kg. The deficit between the actual
requirement and allotment of rice made by the Central Government under BPL and APL
categories is being met through purchases in the open market by the State Government of
Andhra Pradesh.

Discrepancies in BPL cards

1946. SHRIMATI MAYA SINGH: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether any discrepancies have been found in the BPL cards by Government and
eligible people are not getting the benefit of BPL card;

(b) if so, the steps being taken by Government to remove such discrepancies;

(c) whether Government feels the need to increase BPL quota in proportion to the
population; and

(d) if so, up to what extent and if not, whether all eligible people of BPL are getting
facilities ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Targeted Public Distribution
System (TPDS), focused on the poor is operated under joint responsibility of Central and the
State/Union Territory (UT) Governments. The operational responsibilities for allocation of
foodgrains within the States/UTs, identification of eligible Below Poverty Line (BPL) families,
issuance of ration cards to them, and supervision over and monitoring of functioning of fair price
shops, rest with the concerned State and UT Governments.

Planning Commission is the nodal agency of Government of India for estimating poverty at
National and State levels. For allocations of foodgrains to States and UTs under Targeted Public
Distribution System (TPDS), Department of Food and Public Distribution uses the number of
BPL families based on 1993-94 poverty estimates of Planning Commission and population
estimates of the Registrar General of India as on 1st March, 2000. The number of BPL families is
6.52 crore, which include 2.43 crore Antyodaya Anna Yojana (AAY) families. However, as
reported by end of January, 2010, State and UT Governments have issued 11.12 crore BPL ration
cards including 2.43 crore AAY cards. The higher number of BPL ration cards issued by the
State Governments/UTs is due to improper targeting of the poor households, and have inclusion
as well as exclusion errors. The State and UT Governments have been directed to take up a
campaign during October to December, 2009 to detect and eliminate bogus/ineligible BPL ration
cards.

tOriginal notice of the question was received in Hindi.
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Storage of foodgrains under open sky

1t947. SHRIMATI MAYA SINGH: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Food Corporation of India stores foodgrains under open sky if the foodgrains
are more than their capacity of storage;

(b) if so, the names of the States in which such type of storage is done;

(c) the quantity of foodgrains that gets rotten up due to storage under open sky;
and

(d) whether few warehouses of FCI of any State remain empty due to non-availability of
foodgrains ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir. Food Corporation of India stores
foodgrains under open if the stocks of foodgrains exceed the covered storage capacity of FCI.
However, storage in open is done scientifically and such stock are moved on priority. For
storage in the open, FCI has developed an indigenous method of storage called CAP (Cover
And Plinth). CAP storage is a term given to storage of foodgrains in the open with adequate
precautions such as rat and damp proof plinths, use of dunnage and covering of stacks with
specially fabricated polythene covers etc. In this type of storage, both prophylactic and curative
treatment is done regularly for proper maintenance of stock. The stocks kept under CAP are
scientifically graded, fumigated and aerated by qualified trained and experienced personnel.

(b) CAP storage is done by FCI in the following States :

(i) Bihar (ii) Jharkhand (i) West Bengal (iv) Delhi (v) Haryana (vi) Punjab
(vii) Chandigarh (viii) Rajasthan (ix) Uttar Pradesh (x) Uttarakhand (xi) Andnhra Pradesh
(xii) Kerala (xii) Karnataka (xiv) Tamil Nadu (xv) Pondicherry (xvi) Gujarat (xvii)
Maharashtra (xvii) Madhya Pradesh.

(c) No quantity of foodgrains have became rotten in the Food Corporation of India due to
storage under CAP.

However, some quantity of foodgrains have been downgraded.
In 2009-10, details of non-issuable stocks in CAP are as under:—

(Figures in MTs)

Region Quantity Damaged
1. Maharashtra 103
2. Gujarat 633
3. Chhattisgarh 957
TOTAL 1693

tOriginal notice of the question was received in Hindi.
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(d) No, Sir. At present the warehouses of FCI are not sufficient to hold the stocks of
foodgrains. The storage of foodgrains in the godowns is an ongoing activity because of
continuous inflow and outflow of stocks and the capacity utilization of storage godowns keeps
on changing during the year. However, FCI have not capacity utilization in some godowns is
poor due to court cases, labour disputes, etc.

Prices of essential commodities

948. SHRI TARIQ ANWAR: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that prices of essential commodities are increasing day by
day;

(b) if so, the reasons therefor; and

(c) thesteps taken/being taken by Government to provide essential commodities to poor
people on subsidised rates ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No, Sir. The retail prices of essential
commodities are either declining or are steady over the past one month in respect of most of 27
centres, prices for which are monitored by the Department of Consumer Affairs.

(b) Does not arise.

(c) The Government has taken steps to protect poor sections of society through
Targeted Public Distribution System (TPDS) and Antodaya Anna Yojana (AAY). Under the
TPDS, wheat, rice, coarse grains and kerosene are allocated to State Governments/UTs for
distribution through the Fair Price Shops. The Central Issue Price for rice and wheat has not
been revised since 2002. For wheat it remains at Rs. 4.15 per kg for BPL and Rs. 2 per kg for
AAY. For rice, it is Rs. 5.65 per kg for BPL and Rs. 3 per kg for AAY. There is a scheme where
the Imported Pulses are sold by the PSUs to the State Governments for distribution under the
PDS. The total subsidy is limited to Rs. 10 per kg.

The Government had also launched a scheme on 28.07.2008 to distribute upto
one milion tons of edible oils to States/UTs for distribution to ration card holders
@ 1 kg per ration card per month at a subsidy @ Rs. 15/kg. The Scheme has been continued
in the current year upto 31.10.2010 with a subsidy of Rs. 15/ per kg. PEC, STC, MMTC, NAFED
and NCCF were authorized to import upto 10 lakh tons of oils during 2009-10 upto 31.10.2010
States are free to distribute the oil through whatever outlets they decide on.

Action plan for stability of prices

949. SHRI S.S. AHLUWALIA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the details of average wholesale and retail prices of food articles, viz., rice,
wheat/flour, pulses, sugar, jaggery, iodised salt, potato, onion etc. as prevailed during the
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current financial year, month-wise and comparison thereof with those of corresponding period of
previous year;

(b) whether Government had any prior apprehension about potential rise in prices;

(c) ifso, the basis thereof;

C))

prices;

whether Government drew alternative action-plans with a view to ensuring stability of

(e) if so, the details thereof; and
(f)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The details of the All India average
wholesale and retail prices of food articles, viz., rice, wheat, pulses, sugar, salt, potato, onion
etc. during the current financial year, month-wise, as compared to the corresponding period of
previous year is given in the Statement (See below).

(b) The impact of delayed monsoon as well as of floods on production and therefore on
prices was recognized by the Government.

(c) This was based on the area coverage and production estimates released by Ministry
of Agriculture and the reports on the status of rainfall released by the Indian Meteorological
department.

(d) Yes,Sir.

(e) The Government has taken a number of steps to control the price rise and to soften
the impact of price rise on consumers. Government measures are given in the Statement. [Refer
to the Statement appended to Answer to the Unstarred Question No. 940 Part “b’]

(f)  Does not arise.
Statement

All Indlia Average Wholesale Prices (2008-09 and 2009-10 )

(Rs. per quintal)

Rice Wheat Gram Dal Tur Dal
Month  2008-09 2009-10 2008-09 2009-10 2008-09 2009-10 2008-09 2009-10
1 2 3 4 5 6 7 8 9
Apr. 1374.43  1542.63 1241.68 1278.29  3241.49 3065.34  3711.57 4676.53
May 1411.45  1663.31 1221.39  1271.36  3193.8 3024.44  3681.62 4837.89
Jun. 1454.17  1542.06 1200.26 1269.84  3141.94  3014.4  3723.94 5007.53
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2 3 4 5 6 7 8 9
Jul. 1491.54  15640.54  1226.17 1276.55 3163.95 3096.83  3906.04 5733.85
Aug. 1497.36  1557.49 1248.94 1295.29  3292.23  3197.1 4095.74  6472.72
Sep. 1515.3 1676.19  1248.43  1311.3 3297.58 3190.33  4181.95 6615.63
Oct. 1513.96  1619.09 1243.06 1342.19  3246.47 3159.17  4246.77 6705.23
Nov. 1520.44  1654.66 1245.13 1409.98  3192.69 3251.24 4272.7  7085.27
Dec. 1524.84 1678.32 1249.47 1466.83  3156.81 3282.17  7275.41 7084.49
Jan. 1526.84  1720.07 1263.46 1475.01  3102.55 3286.84 4285.1  6975.41
Feb. 1528.28  1708.87 1274.43 1474.71  3118.02 3142.81  4418.35 6590.67
Mar. 15631.15 1281.07 3088.29 4488.12
Sugar Ground nut oil Mustard oil Vanaspati
Apr. 1600.74  2216.55 8123.77 7678.54  6970.14 7044.55  6230.62 4773.59
May 1604.91  2294.71 8147.43 7680 6833.96  6963.67  6031.91 4922.96
Jun. 1608.67 2338.38 8309.94 7567.02 7193.58 6848.66  6127.74 4912.92
Jul. 1630.32  2403.43 8400.33 7609.57 7622.31 6677.11 6256.5  4864.01
Aug. 1807.91 2598.87 8337.22 7679.3  7763.99 6500.98 6074.93 4791.26
Sep. 1916.28 2806.92 8227.62 7677.36 7741.94 6435.41 5790.69 4723.18
Oct. 1892.01  2879.3 8103.59 7780.15 7744.38 6604.43  5534.54 4724.15
Nov. 1872.28 3074.44 8054.06 7677.08 7735.14 6654.24  5411.056 4739.52
Dec. 1899.05  3162.19 7984.94 7763.46 7721 6684.25  5295.72  4764.21
Jan. 1971.3 331116 7913.02  7829.94  7697.39 6681.73  5145.49 4756.61
Feb. 2059.86  3401.46 7799.28 7722.66 7530 6625.2 5048.43 4785.06
Mar. 2130.66 7669.19 7337.15 4871.7
Potato Onion Salt Gur

Apr. 609.75 713.65 613.39  1088.73 704.95  807.75 1520.19  2036.39
May 610.95 804.68  593.34 946.68 718.16 812.02 1567.34  2240.83
Jun. 606.66 894.85 574.19 Q47 .45 741.47 818.5 1574.68 2377.27
Jul. 626.31 1036.54  659.66 970.36 751.88 830.61 1639.74  2475.64
Aug. 672.36 11568.9 867.31 950.21 763.83  857.54 1757.19  2595.49
Sep. 701.95 1288.91  906.59 961.89 772.82  878.34 1829.84  2710.18
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1 2 3 4 5 6 7 8 9

Oct. 701.79 1451.4 889.6 1314.38  780.25  896.52 1842.58 2863.66
Nov. 700.91 1510.01  985.45 1522.7 788.26  900.16 1847.26  2942.59
Dec. 646.19  1395.11 1079 1568 791.18  905.84 1843.19  2931.72
Jan. 626.06  1254.01 1253.37 1593.35 791.2 906.97 1884.73  2973.28
Feb. 596.09  1056.54  1221.45 1515.84 792.92  892.34 1941.36  2975.86
Mar. 615.76 1198.9 798.38 1956.82

Source: State Civil Supplies Departments
All India Average Retail Prices (2008-09 and 2009-10)

(Rs. per kg)

Rice Wheat Gram Dal

Month 2008-09 2009-10  Month  2008-09 2009-10  Month 2008-09 2009-10

1 2 3 4 5 6 7 8 9
Apr. 15.35 17.13 Apr. 13.75 14.08 Apr. 35.23 34.18
May 15.69 17.28 May 13.66 14.03 May 34.69 33.95
Jun. 16.05 17.28 Jun. 13.36 13.98 Jun. 34.21 33.84
Jul. 16.61 17.39 Jul. 13.41 14.12 Jul. 35.16 34.95
Aug. 16.63 17.59 Aug. 13.76 14.35 Aug. 36.17 35.98
Sep. 16.75 17.78 Sep. 13.78 14.52 Sep. 36.1 35.68
Oct. 16.63 18.22 Oct. 13.75 14.81 Oct. 35.63 35.49
Nov. 16.65 18.36 Nov. 13.71 15.12 Nov. 35.32 35.64
Dec. 16.78 18.89 Dec. 13.74 16.23 Dec. 34.97 36.37
Jan. 16.84 19.47 Jan. 13.87 16.45 Jan. 34.49 35.84
Feb. 17 19.25 Feb. 13.94 16.4 Feb. 34.44 34.85
Mar. 17.03 Mar. 14.03 Mar. 34.3

Tur dal Sugar Milk
Apr. 39.94 49.74 Apr. 17.08 23.57 Apr. 19.81 21.29
May 40.24 51.55 May 17.2 24.69 May 20.03 .21.52
Jun. 40.63 53.24 Jun. 17.14 25.06 Jun. 20.27 21.72
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1 2 3 4 5 6 7 8 9

Jul. 42.34 60.55 Jul. 17.48 25.58 Jul. 20.33 21.72
Aug. 43.78 68.64 Aug 19.32 27.63 Aug. 20.63 21.96
Sep. 44.59 70.73 Sep 20.67 29.67 Sep. 20.99 22.13
Oct. 45.43 71.04 Oct 20.41 30.16 Oct. 20.9 22.21
Nov. 45.65 73.73 Nov 20.16 31.03 Nov. 20.83 22.21
Dec. 45.75 74.46 Dec 20.34 33.26 Dec. 20.93 22.53
Jan. 45.59 73.89 Jan 21.01 35.03 Jan. 21.1 22.66
Feb. 46.97 71.7 Feb 22 36.01 Feb. 21.12 22.87
Mar. 47.98 Mar 22.75 Mar. 21.17

Mustard oil Vanaspati Potato

Month 2008-09 2009-10  Month  2008-09 2009-10  Month 2008-09 2009-10

Apr. 72.86 75.39 Apr 65.83 51.99 Apr. 8.22 9.1
May 71.39 74.54 May 63.85 52.89 May. 8.2 10.14
Jun. 75.87 73.03 Jun 65.3 52.83 Jun. 8.21 11.28
Jul. 80.61 71.2 Jul 67.35 52.69 Jul. 8.46 13.01
Aug. 81.5 69.91 Aug 65.62 51.81 Aug. 3.01 14.15
Sep. 81.48 69.64 Sep 63.52 51.47 Sep. 9.15 15.42
Oct. 80.83 68.7 Oct 60.41 50.57 Oct. 9.09 17.36
Nov. 86.74 69.66 Nov 61.77 51 Nov. 9.21 18.57
Dec. 80.95 70.62 Dec 58.1 51.92 Dec. 8.68 17.26
Jan. 81.28 70.5 Jan 55.75 80.6 Jan. 8.44 15.66
Feb. 79.73 70.51 Feb 54.8 51.99 Feb. 7.98 13.64
Mar. 77.81 Mar 53.1 Mar. 8.03

Onion Salt Gur

Month 2008-09 2009-10  Month  2008-09 2009-10  Month 2008-09 2009-10

Apr. 8.2 14.07 Apr 8.44 9.45 Apr. 17.42  23.01
May. 8.03 12.08 May 8.52 9.54 May 17.84 2511
Jun. 7.76 11.76 Jun 8.62 9.63 Jun. 18.15 26.6
Jul. 8.61 12.19 Jul 8.76 9.71 Jul. 18.77 27.9
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1 2 3 4 5 6 7 8 9

Aug. " 12.23 Aug 8.85 9.95 Aug. 19.99 28.85
Sep. 1.44 12.43 Sep. 9.05 10.09 Sep. 20.58 29.8
Oct. 11.54 16.76 Oct. 9.13 10.08 Oct. 20.69 31.18
Nov. 12.55 18.82 Nov. 9.17 10.22 Nov. 20.78 31.9
Dec. 14.17 19.69 Dec. 9.22 10.35 Dec. 20.9 31.85
Jan. 15.93 20.23 Jan. 9.27 10.39 Jan. 21.32 32.47
Feb. 15.64 19.54 Feb. 9.32 10.34 Feb. 22.07 32.58
Mar. 15.14 Mar. 9.38 Mar. 22.2

Source: State Governments/UTS Civil Supplies Department
Foodgrains at subsidized rates

950. SHRI T.T.V. DHINAKARAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is proposed to provide foodgrains at subsidized rates through Public
Distribution System to all the citizens of the country, irrespective of their ration card status;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Government makes allocation of
foodgrains under the Targeted Public Distribution System (TPDS) for Below Poverty Line (BPL)
and Antyodaya Anna Yojana (AAY) families on the basis of 1993-94 poverty estimates of the
Planning Commission projected on the population estimates of Registrar General of India as on
1.3.2000 or the number of families actually identified and ration cards issued to them by
State/Union Territories (UTs) Governments, whichever is less. Accordingly, allocations of
foodgrains for AAY and BPL categories are made @ 35 kg per family per month to all accepted
6.52 crore BPL/AAY families to all States/UTs. Allocations under Above Poverty Line (APL)
category are made depending upon the availability of stocks of foodgrains in Central Pool and
past offtake. There is no proposal to provide foodgrains at subsidized rates through
Public Distribution System to all the citizens of the country irrespective of their ration cards
status.

Sugar recovery

951. SHRI M.V. MYSURA REDDY': Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the details of sugar recovery in the country during the last three years, State-wise
and year-wise;
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(b) whether it is a fact that due to recent floods in some parts of the country, the sugar
recovery in this season has come down drastically;

(C) if so, the details of sugar recovery during the current season, State-wise;
and

(d) how Government is planning to keep the sugar prices under control in view of less
production and also less recovery from sugarcane?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) A statement showing sugar recovery in
the country during the last three years, State-wise and year-wise is given in the Statement-I
(Seebelow).

(b) and (c) Sugar recovery during the current sugar season 2009-10 has not been worked
out.

(d) The Central Government has taken a slew of measures to augment domestic stocks
of sugar and to keep sugar prices under control which, infer-alia, include
permitting duty free import of raw and white/refined sugar upto 31.12.2010 as given in the
Statement - [Refer to Statement appended to the Answer to Unstarred Question No. 936 (ParT

03 ) ]
Statement

State-wise sugar recovery per cent cane for the last three sugar
season from 2006-07 to 2008-09 (Oct.-Sept.)

State 2006-07 2007-08 2008-09(P)
1 2 3 4
Punjab 9.54 9.30 9.33
Haryana Q.74 9.90 9.05
Rajasthan 9.04 7.10 7.10
Uttar Pradesh 9.49 9.30 8.91
Uttarakhand 9.54 9.80 9.20
Madhya Pradesh 10.1 10.60 10.60
Chhattisgarh 7.62 9.00 9.00
Gujarat 10.68 10.90 9.50
Maharashtra 11.39 11.80 11.52
Bihar 8.67 9.20 9.30
Andhra Pradesh 9.69 10.10 9.88
Karnataka 10.69 10.10 10.30
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1 2 3 4

Tamil Nadu 9.31 9.30 9.56
Orissa9.74 9.50 9.50

West Bengal 8.32 7.00 7.00
Pondicherry 8.31 8.90 8.90
Goa 9.57 10.10 10.10
ALL INDIA® 10.16 10.30 10.05

(P) — Provisional
Import of pulses through Government agencies

952. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that various Government agencies have imported pulses during
last three years;

(b) if so, the names of such agencies and the quantity of pulses imported from 2007-08
to December, 2009;

(c) whether these pulses have been sold time to time through bidding in
markets;

(d) if so, the quantity of pulses and the time when these pulses were sold through
bidding process in the country; and

(e) the profit eamed by these agencies during each year of the above mentioned
period?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir.

(b) The 4 agencies were NAFED, MMTC, STC and PEC which imported pulses. A total
quantity of 27.15 lakh tonnes of pulses were imported by the 4 agencies during 2007-08, 2008~
09 and 2009-10 (upto December, 2009)

(c) Yes,Sir.

(d) The sale of pulses is a continuous process in order to stabilize the price in the
domestic market. The pulses imported by the 4 agencies were sold in the open market as per
the internal procedure of the PSUs. A total quantity of 22.86 lakh tonnes of Pulses were sold by
the 4 agencies during 2007-08, 2008-09 and 2009-10 (upto December, 2009).

(e) Only MMTC and STC earned profits of Rs. 25.53 crore and Rs. 17.20 crore during
2007-08.
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Inflation in food prices

953. SHRI A. VIJAYARAGHAVAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is inflation in food prices;
(b) if s0, the details of steps taken to control the same;

(c) whether any step has been taken to strengthen the Public Distribution System to
control the inflation in food prices;

(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir.

(b) The Government has taken a number of steps to control the price rise and to soften the
impact of price rise on consumers. Government measures are given in the Statement. [Refer to
Statement appended to the Answer to Unstarred Question No. 940 (Par ‘a’)]

(c) and (d) Targeted Public Distribution System (TPDS), focused on the poor, is operated
under joint responsibility of Central and the State/UT Governments. The operational
responsibilities for allocation of foodgrains within the States/UTs, identification of eligible Below
Poverty Line (BPL) families, issuance of ration cards to them, and supervision over and
monitoring of functioning of fair price shops, rest with the concerned State and UT
Governments. The Measures taken by the Government to strengthen the TPDS are given in the
Statement (See below).

(e) Does not arise.
Statement

I.  Price control measures through allocations of foodgrains under TPDS to States/UTs and
strengthening of the TPDS.

. BPL/AAY allocation: Allocations of foodgrains for BPL and AAY categories are made
@ 35 kg. per family per month for all accepted 6.52 crore families in the country. The
total BPL including AAY allocations made during 2009-10 have been 276.77 lakh tons
comprising 181.05 lakh tons of rice and 95.72 lakh tons of wheat.

. APL allocation: Allocations under APL category are made depending upon the
availability of stocks of foodgrains in Central Pool and past offtake. Presently, these
allocations range between 10 kg and 35 kg per family per month in different
States/UTs. During 2009-10, a quantity of 199.93 lakh tons of foodgrains have been
allocated to States/UTs under APL category as against 112 lakh tons during 2008-09.
This included a total quantity of 14.36 lakh tons issued at MSP based/derived price
as drought relief for APL families in drought affected States from October, 2009 to
March, 2010.
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Government Measures taken for strengthening of TPDS are given below:

A number of measures have been initiated by Department of Food and Public Distribution to
strengthen TPDS which include improved monitoring and vigilance, increased transparency
in functioning of TPDS, use of Information and communication technology tools and efficient

operation of FPS.

These measures include:

A.
0
0

(i)
B.

®

(i

(i)
()

®

)
(i)
(V)
W)
V)

Measures to strengthen monitoring and vigilance
Implementation of the Nine Point Action Plan.

Review to detect and eliminate bogus ration cards and action against those with
Bogus Ration Cards.

Greater involvement of Panchayati Raj Institutions (PRIs).
Increased transparency in functioning of TPDS

Adoption and implementation of revised Model Citizens’ Charter to facilitate use of
Right to Information Act.

Introduction of monthly certification of delivery of foodgrains at price shops and their
distribution to ration card holders.

Publicity-cum-awareness Campaign on TPDS.

Display of allocation of foodgrains — district and FPS wise on websites for public
scrutiny.

Use of ICT tools
Pilot Scheme on Computerization of TPDS Operations in four States.
Pilot Scheme on Smart Card based Operations in Haryana and Chandigarh.

Piloting of new technologies for tracking movement of vehicles transporting TPDS
Commodities.

Improve the efficiency of FPS operations

Doorstep delivery of foodgrains to FPS.

Timely availability of foodgrains at FPS.

Distribution of wheat flour/fortified wheat flour under TPDS.
Allotment of Fair Price Shops to Institutions and Groups.
Sale of non-PDS items by FPS.

Revision of Commission paid by State Government to FPS licensees.

To improve functioning of TPDS, specially during the period of drought, State/UT

Governments have been directed to take up a special campaign during October-December,
2009 to verify BPL and AAY ration cardholders to detect and eliminate bogus/ineligible
ration cards.
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Price rise of essential commodities

954. SHRI P.R. RAJAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the steps so far been taken by Government to control the spiraling prices rise of

essential commodities;

(b) whether Government intends to provide rice, wheat, pulses and edible oils through
the Public Distribution System of BPL as well as APL families; and

(c) if not, how Government intends to make available essential commodities at an
affordable price to the people to ensure their livelihood ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The Government Measures to check the
prices of essential commodities are given in the Statement. [Refer to the Statement appended
to the Answer to Unstarred Question No. 940 (Part ‘@’

(b) The Allocations of foodgrains for BPL and AAY categories are made @ 35 kg. per
family per month under TPDS. Allocations of foodgrains under APL category are made
depending upon the availability of stocks of foodgrains in Central Pool and past offtake.

As regards pulses and edible oils, Government has launched 2 Schemes:—

(i) Distribution of imported pulses at subsidised rates by State Governments through
PDS- @ 1 kg per family per month at a subsidy of Rs. 10 per kg. The distribution is
generally restricted to BPL families but could cover a part of APL families also,
depending on the availability and distribution logistics.

(i)  Distribution upto one million tons of edible oils to States/UTs for distribution to ration
card holders @ 1 kg per ration card per month at a subsidy @ Rs. 15/kg.

(c) Does not arise.
Shortage of essential commodities

955. SHRI P.R. RAJAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether Government intends to ban export of rice, onion and other essential
commodities in the prevailing drought and flood situation to meet country’s food requirement;

(b) the expected deficit of rice and wheat production because of prevailing drought and
flood situation; and

(c) how Government plans to meet the shortages of rice, wheat and sugar to ensure
food security of the people?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Export of non- basmati rice is banned
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w.e.f. 1.4.2008. The Minimum Export Price (MEP) is used to regulate exports of onion

(currently averaging at $500 per tonne for March, 2010).

Export of pulses except kabuli chana is banned w.e.f. June 22, 2006. Export of major edible
oils is banned w.e.f17.3.2008.

(®)

As per the Second Advance Estimates released by Ministry of Agriculture, the

production of rice and wheat during 2009-10 is estimated at 87.56 million tonnes and 80.28

million tonnes respectively as compared to 99.18 million tonnes of rice and 80.68 million tonnes
of wheat in 2008-09 (final estimates).

(©

The Government measures taken to meet the shortages of rice, wheat and sugar and

to ensure food security of the people are given in the Statement.

1.

2.

Statement

Government Measures

Fiscal Measures

®
(i)

(i)

Reducing import duties to zero — for rice, wheat

Allowed import of raw sugar at zero duty under O.G.L. upto 01.08.2009 by sugar
mills (notified on 17.04.2009) extended upto 31.12.2010. Furthermore, import of raw
sugar has been opened to private trade up to 31.12.2010 for being processed by
domestic factories on job basis.

Allowed import of white/refined sugar by STC/MMTC/PEC and NAFED upto 1 million
tons by 01.08.2009 under O.G.L. at zero duty (notified on 17.04.2009) extended
upto 31.3.2010. Furthermore, the duty free import of white/refined sugar under OGL
has been opened to other Central/State Government agencies and to private trade in
addition to existing designated agencies.

Administrative Measures

®
(i)
(iin)

(V)
)

Removed levy obligation in respect of imported raw sugar and white/refined sugar.
Banned export of non-basmati rice.

Imposed stock limit orders in the case of paddy, rice, sugar, upto 30.9.2010; In order
to discourage non-household sector consumers from stockpiling sugar and to ensure
adequate availability of sugar in the open market for actual consume rs, the Central
Government has issued a notification dated 22.08.2009 imposing stockholding limit

on bulk consumers.
Using Minimum Export Price (MEP) to regulate exports of basmati rice ($900 PMT);

Maintaining the Central Issue Price (CIP) for rice (at Rs. 5.65 per kg for BPL and Rs.
3 per kg for AAY) and wheat (at Rs. 4.15 per kg for BPL and Rs. 2 per kg for AAY)
since 2002.
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(i)

(vii)

(vii)

()

)

(xi)

(xii)

Futures trading in Rice, suspended by the Forward Market Commission in the year
2007-08 and continues during 2009-10. Futures trading in sugar was suspended
w.e.f. 27.5.2009 upto the end of June, 2010.

Permitted sugar factories to sell processed raw sugar in the domestic market and
fulfill export obligation on tonne to tonne basis.

Proportion of sugar production requisitioned as levy sugar has been increased from
10 to 20% for 2009-10 sugar season to ensure adequate levy sugar supplies under
PDS.

For the month of February, 2010, 15.97 lakh tonnes of non levy sugar have been
made available which includes 12.00 lakh tonnes of normal non-levy sugar and 2.97
lakh tonnes of sugar processed from imported raw sugar during December, 2009,
estimated availability out of imported white/refined sugar is about 1.00 lakh tonne.
Besides, levy sugar quota of 1.94 lac tonnes also been released. Thus, for the month
of February, 2010, 17.91 lac tonnes has been made available.

An additional allocation of wheat/rice @ 10 kg/family/months of January and
February, 2010 has been made to the accepted numbers of AAY, BPL and APL ration
cards. This is in addition to existing allocation while the wheat will be allocated at
MSP price, rice will be allotted at MSP derived price.

OMSS interventions:

(a) Allocation to State Governments under OMSS (Domestic) for release of 20.00
lakh tonnes of wheat has been made to check inflationary trends in food
economy from October, 09 to March, 2010. The State/UT Governments have
been asked to distribute wheat released under OMSS (D) to household

consumers and small processors of wheat.

(b) In addition to above a quantity of 10.00 lakh MT wheat was also allocated by
Government for sale to bulk consumers through open tenders by FCI from
October, 09 — March, 10. On 18.1.2010, another 5.18 lakh tonnes of wheat
from the expected savings from retail allocations, has been allocated for bulk
consumers through tender sale.

(c) In order to check inflationary trend in prices of Rice, a quantity of 10.0 lakh
tonnes of rice was allocated during October, 09 to March, 2010 to State

Governments for distribution to retail consumers.

(d) On 18.1.2010, NAFED has been allotted 37400 tonnes of wheat and 17000
tonnes of rice from the un-lifted quantity of OMSS allocations to State
Governments. Similarly, NCCF has been allocated 32684.21 tonnes wheat and
11000 tonnes rice for sale to retail consumers.

The Government also contemplating bringing legislation on Food Security.
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Sale of levy sugar in open market

956. SHRI PRASANTA CHATTERJEE: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Directorate of Sugar vide its order No. SC-11/2008-09/FS/O
dated 30th September, 2009 allowed sale of 72,684.3 metric tonnes of levy sugar in open
market; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes, Sir. The Central
Government had allowed sale of 72,684.3 metric tonnes of un-lifted levy sugar of 2006-2007 and
earlier sugar seasons as non-levy sugar in open market during the month of October, 2009.

Seizure of rice meant for PDS

957. DR. K. MALAISAMY : Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that around 2112 tonnes of PDS rice was seized at Tuticorin port
recently when it was to be exported to Maldives by a private exporter;

(b) if so, whether this kind of loot was found in other parts of the country also;
(c) which are the States largely instrumental to this kind of fraud; and

(d) whether there will be a fool-proof system to prevent the malpractices, misuse and
mismanagement of PDS goods ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) As reported by the Government of
Tamil Nadu, the rice being exported to Maldives by a private company was not PDS rice.
Targeted Public Distribution System (TPDS) is implemented jointly by Government of India and
State/Union Territory (UT) Governments with sharing of responsibilities in this regard. The
responsibilities for allocation of foodgrains within State/UT, identification of eligible Below
Poverty Line (BPL) and Antyodaya Anna Yojana (AAY) families based on estimates of Planning
Commission, issuance of ration cards to them and supervision over distribution of allocated
foodgrains to eligible ration card holders through fair price shops rest with the State/UT
Governments.

Public Distribution System (Control) Order 2001 mandates the State and UT Governments
to carry out all required action to ensure smooth functioning of TPDS. An offence committed in
violation of the provisions of this Order is liable for penal action under the Essential Commodities
Act, 1955.

Powers have been vested with State Governments for taking action under the provisions of
Essential Commodities Act, 19565 and Prevention of Black-marketing and Maintenance of
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Supplies of Essential Commodities Act, 1980. The details of the raids conducted, persons
arrested, persons prosecuted and convicted and value of goods confiscated for violation of rules
under the Essential Commodities Act, 1955, during the year 2009 are indicated in the Statement
(Seebelow).

To improve functioning of TPDS, Government has been regularly requesting State/UT
Governments for:—

(i) continuous review of lists of BPL and AAY families and ensuring timely availability of
foodgrains at fair price shops;

(i)  ensuring greater transparency in functioning of TPDS;
(i) improved monitoring and vigilance at various levels; and

(iv) introduction of new technologies such as Computerization of TPDS operations at
various levels, smart-card-based delivery of essential commodities.

Statement

Action taken under the Essential Commodities Act, 1955 for the
year-2009 -Informaton received from States/UTs upto 31.12.2009

Sl. State/Uts No.of No. of No. of No. of Value of Reported
No. Raids persons persons persons goods upto
arrested prosecuted convicted confiscated
in Rs. lakh
1 2 3 4 5 6 7 8
1. Andhra Pradesh 7873 43 Nil 1 233.31 December
2. Assam 2382 5 Nil Nil Nil December
3. Arunachal Pradesh Nil Nil Nil Nil Nil July
4. Bihar 17 8 Nil Nil 1.69 December
5. Chhattisgarh 751 36 90 66 858.27 December
6. Delhi 93 98 76 Nil Nil December
7. Gujarat 28025 30 89 Nil 528.31 December
8. Goa 30 Nil Nil Nil Nil December
9. Haryana 107 8 1 Nil 0.82 December *
10. Himachal Pradesh 14946 3 2 Nil 6.28 July
1. Jammu and Kashmir Not Reported
12. Jharkhand Not Reported
13. Karnataka 1659 137 9 3 24.58 December
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1 2 3 4 5 6 7 8

14. Kerala 48829 21 2 Nil 121.47  December***
15. Madhya Pradesh Not Reported
16. Maharashtra 1782 2292 1389 Nil 13965.45  December
17. Manipur Nil Nil Nil Nil Nil November * *
18. Meghalaya 8 Nil 4 Nil Nil November
19. Mizoram 366 Nil Nil Nil Nil December
20. Nagaland Nil Nil Nil Nil Nil December$
21. Orissa 23890 7 56 Nil 3.75 November
22. Punjab 122 54 34 26 464.52 December
23. Rajasthan 281 3 62 Nil 36.89 March

24. Sikkim Nil Nil Nil Nil September
25. Tamil Nadu 16404 4775 1471 7 623.25 December
26. Tripura 6 2 2 Nil 0.34 November
27. Uttaranchal Not Reported
28. Uttar Pradesh 39684 1023 1491 Nil 1929.48 December
29. West Bengal 134 90 2 Nil 56.19 November
30. Andaman and 208 Nil Nil Nil Nil December

Nicobar Islands

31. Chandigarh 7 7 Nil Nil 7.93 September

32. Dadra and Nagar 3 2 Nil Nil 0.22 December
Haveli

33. Daman and Diu Not Reported

34. Lakshadweep Nil Nil Nil Nil Nil November

35. Pondicherry 512 63 68 15 15.53 December
TOTAL: 188119 8707 4848 118 18878.28

* — Except — August and September ** — Except August and October

** % — Except October $ — Except November

Updated as on 18.2.2010
Shortage of sugar

958. SHRI P. RAJEEVE: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) theactual cause of hike of sugar price in our country;
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(b) the stock of sugar in the country at present, State-wise;

(c) whether there is a shortage of sugar at fair price shop under the Public Distribution
System and in the open market; and

(d) the remedial measures taken by Government to meet this shortage ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The shortfall between domestic
production and demand of sugar in the last 2008-09 sugar season and the current 2009-10 sugar
season is the actual cause of hike in sugar prices in the country.

(b) The Central Government does not maintain stocks of sugar. Sugar stocks in the
country consist of stocks with mills, wholesalers and retailers and importers of sugar in various
States. As such, it is not possible to precisely estimate the stocks of sugar in the country, much
less State-wise.

(c) and (d) There is adequate supply of sugar in the Public Distribution System as well as
in the open market. The Central Government has already raised levy obligation on sugar factories
from 10% to 20% with effect from 01.10.2009 for 2009-10 sugar season. Further, the Central
Government has taken a slew of measures to augment domestic stocks of non-levy sugar and to
check rise in sugar prices which, inter-alia, include permitting duty-free import of raw and
white/refined sugar upto 31.12.2010.

Food security

959. SHRIMATI SHOBHANA BHARTIA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Prime Minister has recently admitted that there was a false sense of
security that availability of food has ceased to be a concern;

(b) if so, whether in view of failure to provide food security, the price of foodgrains have
increased;

(c) ifso, the facts thereof;

(d) whether Government proposes to ensure food security to check spiraling prices as
well as its availability to each needy; and

(e) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) Information is being collected and
will be laid on the Table of the Rajya Sabha.

Payment of interest to sugarcane farmers in Haryana

960. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether itis a fact that several thousand farmers in the area of Narayanganj Sugar
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Mills in the State of Haryana have not been paid the amount of interest of over Rs. 12 crore
payable on the delayed payment for the sugarcane they supplied to the mill in the year 2002-03

in accordance with the orders issued by the Supreme court of India; and

(b) if so, the measures that Government intends to take to accelerate the payment to the
farmers and against the Sugar Commissioner who deliberately omitted to act on the explicit

orders given by the Supreme Court of India?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The Cane Commissioner,
Government of Haryana has informed that there is no Sugar Mill under the name and style of
Narayanganj Sugar Mills in Haryana. However, there is one Sugar Mills at Naraingarh with the
name Naraingarh Sugar Mills Ltd. But there is no litigation about the payment of interest on
delayed payment for Sugarcane supplied during 2002-03 crushing season. However, there was
some dispute about the payment of interest on delayed payment for Sugarcane supplied during
2001-02 crushing season which was agitated in the Hon’ble Punjab and Haryana High Court
through CWP 18943/2003. The Hon’ble High Court was pleased to direct the Cane
Commissioner vide its order dated 30/07/2004 to “determine the rate of interest objectively and
expeditiously preferably within 3 months from the date of receipt of a copy of this order’. The
Management of the Sugar Mills moved an SLP 18476/2004 which was dismissed on 22/8/2008.
In compliance of the order ibid, the then Cane Commissioner vide his order dated 15/01/2009
passed a speaking order determining the rate of interest as 15% per annum payable to the
petitioners (Ram Kumar, Sant Ram, Ram Karan, Ajmer Singh, Rohtas, Karam Singh and Ram
Singh) for delayed payment of Sugarcane price for the Sugarcane supplied in 2001-02 crushing

season.

The sugar mill issued a public notice in ‘Dainik Jagran’ on 03/04/2009 requesting the
farmers to collect their payment by submitting their claims since no record was available for the
period. The management of the sugar mill lodged a FIR no. 41 dated 26/04/2006 against the
then General Manager u/s 406, 420, 467, 468 and 471 IPC. The case is still pending in the
Criminal Court at Naraingarh. In spite of the public notice, the petitioners did not come forward
to lodge their claims or collect their payment as intimated by the Management of sugar mill. The
Management of Naraingarh Sugar Mills Ltd. has deposited Account Payees cheques in the office
of SDM Naraingarh in favour of Sant Ram, Ram Singh, Ram Kumar and Ram Karan on
18/12/2009. The amount as mentioned by these four persons was taken as such as mentioned
by them in their case in the High Court. However, the amount in case of Ajmer Singh, Rohtas
and Karam Singh was not mentioned in the court case nor did they come forward to lodge their

claim despite public notice. Hence, it was not possible to release their cheques.

The Cane Commissioner, Government of Haryana has directed the Management of the

Naraingarh Sugar Mills Ltd. to issue one more public notice asking the four petitioners to collect
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their cheques from SDM office and remaining three petitioners to submit their claims since no
record of cane supplied during 2001-02 is available with the Management. Also, the
Management has been directed to afford an opportunity to all the cane suppliers other than
seven petitioners who supplied Sugarcane during 2001-02 crushing season to lodge their claims,

if any.
Demand for ban on future trading

961. SHRIMATI JAYANTHI NATARAJAN : Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether there has been persistent demand for ban on future trading of wheat and
other essential commodities in the country to contain their rising prices; and

(b) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir. The Government has received
representations to ban futures trading in Wheat and other essential commodities from a few
organizations.

(b) The forward trading in commodities is a mechanism for price discovery and price risk
management and not a mechanism to check price rise. The actual prices of the commodity are
governed by physical demand and supply factors. The futures market only gives price signals for
future periods of time based on the projections about the likely supply and demand situation at
those points of time. This helps various stakeholders in various commodities, viz., farmers,
producers, processors, exporters etc. to plan their production, marketing as well as to use
futures markets to mitigate their price risks.

Government had set up a committee under the Chairmanship of Planning Commission
Member Prof. Abhijit Sen to examine whether futures markets was responsible for rise in the
prices of essential commodities. The Committee submitted its report in April, 2008. The
Committee did not find futures market responsible for the increase of the prices of essential
commodities. A study by the Indian Institute of management, Bangalore on Wheat, Rice, Tur,
and Urad (around the same time) also did not find any influence of futures trading on the price
rise in such commodities. The increasing convergence seen in the physical and futures prices of
the commodities in the recent past is indicative of the fact that the futures prices have, by and
large, been a correct barometer of the expected prices at a future point of time.

In view of the facts above, the Government is not in favour of imposing any ban on futures
trading in any commodity. However, Forward Market Commission, the Regulator, takes decision
from time to time about suspension of futures trading in specific commodity for specific period as
a regulatory measure to meet emergent situation.

Misleading of students by educational institutions

962. SHRI AMAR SINGH: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

124



(a) whether Government’s attention had been drawn to the news-item appeared in
Indian Express dated 25th January, 2010 under the caption “Tie-ups with foreign universities but
no recognized degrees”;

(b) if so, whether any enquiry has been conducted about the lack of academic facilities in
these Institutes as also non-recognition of courses by Government;

(c) the number of students enrolled in the institutions of the university who are required
to pay very high fees on the false ground it has tie up with foreign universities; and

(d) the action being taken against the management of the institute who have mislead the
students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) to (d) The institution figuring in the news-item is one of the institutions in a matter
which is sub judice before the Hon’ble Supreme Court of India. As per directions of the Hon’ble
Court, two affidavits have been filed by the Government in the Writ Petition (PIL) [WP (C) 142
of 2006]. The apex Court has directed the Government to maintain status quo as regards the
afore-mentioned institutions till the date of the next hearing, on 8th March, 2010.

New UGC regulations for promotions and service conditions

963. SHRI D. RAJA : Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased
to state:

(a) whether it is a fact that teachers of various Central Universities and Delhi University
went on a strike recently demanding changes in the new UGC regulations pertaining to
promotion and other service conditions;

(b) if s0, the details thereof;

(c) whether a delegation of teachers comprising representatives from all Central
Universities submitted a memorandum to his Ministry in this regard; and

(d) if so, the details of their demands and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Yes, Sir. As a sequel to the revision of pay scale
of teachers and equivalent positions in universities and colleges, the University Grants
Commission (UGC) is required to issue detailed regulations indicating the pay structure and
service conditions of such teachers. An Expert Committee was constituted by the UGC under
the Chairmanship of Prof. S.P. Thyagarajan, former Vice-Chancellor, University of Madras, for
the purpose.

Attractive pay scales have been given to university and college teachers in order to ensure
high standard of teaching and to attract and retain talented persons in the teaching profession.
As a step in this direction, a system based on Academic Performance Indicators (API) has been
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devised by the UGC, for promotion and direct recruitment to various teaching and equivalent
positions. Representatives of the Federation of Central Universities Teachers Association
(FEDUTA) as well as Delhi University Teachers Association (DUTA) have represented against
introduction of API system, particularly in relation to research and academic contributions on the
ground that sufficient research facilities are not available in colleges; and have been asked to
propose alternative evaluating mechanism which could objectively asses performance and
teaching outcomes so as to justify the high salary structure approved for persons in the teaching
profession.

Deemed University status granted to institutions

964. SHRI SYED AZEEZ PASHA : Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether the University Grants Commission (UGC) has given Deemed University
status to some institutions in the period from 1st June, 2006 to 1st March,
2009;

(b) if so, the names of such institutions and their locations;

(c) the names of the members of the University Grants Commission during the above
specific period; and

(d) how many visits were made by U.G.C. officials to such institutions during the said
period?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Institutions of Higher Education are declared as
‘Deemed to be Universities’ by the Central Government, under Section 3 of the University Grants
Commission (UGC) Act, 1956, on the advice of the UGC. Details of the Institutions declared as
‘Deemed to be Universities’ during the period from 1st June, 2006 to 1st March, 2009 are as
under:—

Sl. Name of Institutions ‘Deemed-to-be-Universities’ Notified on

No.

1 2 3

(1) Gandhi Institute of Technology and Management (GITAM), 13.08.2007
Visakhapatnam, Andhra Pradesh

(2) ICFAI Foundation for Higher Education, Hyderabad, Andhra 16.12.2008
Pradesh

(3) Vignan’s Foundation for Science, Technology and Research, 19.12.2008
Vadlamudi, Guntur District, Andhra Pradesh

(4) Koneru Lakshmaiah Education Foundation, Vijayawada, Andhra 20.02.2009
Pradesh

(5) Nava Nalanda Mahavihara, Nalanda, Bihar 13.11.2006

126



2

3

©

™
®
@
(10)

W)
(12)
(13)

(14)

(18)
(16)
(17)
(18)
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(22)
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(24)
(25)

(26)
27

(28)

Sumandeep Vidyapeeth, Village Piparia, Taluka Waghodia,
District Vadodara, Gujarat

Maharishi Markandeshwar University, Mullana-Ambala, Haryana
Manav Rachna International University, Faridabad. Haryana
Lingaya’s University, Nachauli, Faridabad, Haryana

Sri Devaraj Urs Academy of Higher Education and Research,
Tamaka, Kolar, Karnataka

Yenepoya University, Mangalore, Karnataka
BLDE University, Bijapur, Karnataka

Jagadguru Sri Shivarathreeswara University (JSSU), Mysore,
Karnataka

Sri Siddhartha Academy of Higher Education, Siddharthanagar,
Tumkur District, Karnataka

Nitte University, Mangalore, Karnataka
Christ College, Hosur Road, Bangalore, Karnataka
Jain University, V.V. Puram, Bangalore, Karnataka

Indian Institute of Space Science and Technology (IISST),
Thiruvananthapuram, Kerala

MGM Institute of Health Sciences, Navi Mumbai, Maharashtra
Institute of Chemical Technology, Matunga, Mumbai, Maharashtra
Shiksha “O” Anusandhan, Khandagiri, Bhubaneshwar, Orissa
Sri Balaji Vidyapeeth, Pillaiyarkuppam, Puducherry

Sant Longowal Institute of Engineering and Technology,
Longowal, Punjab

IIS University, Mansarovar, Jaipur, Rajasthan

Kalasalingam Academy of Research and Education, Anand
Nagar, Krishnankoil, Virudhunagar, Tamil Nadu

Chennai Mathematical Institute, Chennai, Tamil Nadu

Periyar Maniammai Institute of Science and Technology (PMIST),
Periyar Nagar, Thanjavur, Tamil Nadu

Academy of Maritime Education and Training, Kanathur,
Chennai, Tamil Nadu

17.01.2007

12.06.2007

21.10.2008

05.01.2009

25.05.2007

27.02.2008

29.02.2008

28.05.2008

30.05.2008

04.06.2008

22.07.2008

19.12.2008

03.07.2008

30.08.2006

12.09.2008

17.07.2007

04.08.2008

10.04.2007

02.02.2009

20.10.2006

15.12.2006

17.08.2007

21.08.2007
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1 2 3

(29) Ponnaiyah Ramajayam Institute of Science and Technology 04.01.2008
, Thanjavur, Tamil Nadu
PRIST), Thanj Tamil Nad

(30) Hindustan Institute of Technology and Science, Padur, 05.05.2008
Kelambakkam, Kancheepuram District, Tamil Nadu

(31) St. Peter’s Institute of Higher Education and Research, Avadi, 26.05.2008
Chennai, Tamil Nadu

(32) Vel’s Institute of Science, Technology and Advanced Studies 04.06.2008
(VISTAS), Pallavaram, Chennai, Tamil Nadu

(383) Chettinad Academy of Research and Education (CARE), Padur, 04.08.2008
Kelambakkam, Kancheepuram District, Tamil Nadu

(34) Karpagam Academy of Higher Education, Coimbatore, Tamil 25.08.2008
Nadu
(35) Vel Tech Rangarajan Dr. Sagunthala R&D Institute of Science 15.10.2008

and Technology, Chennai, Tamil Nadu

(36) Rajiv Gandhi National Institute of Youth Development, 23.10.2008
Sriperumbudur, Tamil Nadu

(37) Noorul Islam Centre for Higher Education, Kumaracoil, 08.12.2008
Thuckalay, Kanyakumari District, Tamil Nadu

(38) B.S. Abdur Rahman Institute of Science and Technology, 16.12.2008
Seethakathi Estate, Vandalur Post, Kancheepuram District,
Tamil Nadu

(39) Swami Rama Vidyapeeth (renamed as HIHT University ), 06.06.2007

Swami Rama Nagar, P.O. Doiwala, Dehradun, Uttarakhand
(40) Graphic Era University, Dehradun, Uttarakhand 14.08.2008

(41) Shobhit Institute of Engineering and Technology, Meerut, 08.11.2006
Uttar Pradesh

(42) Santosh University, Ghaziabad, Uttar Pradesh 13.06.2007

(43) Nehru Gram Bharati Vishwavidyalaya, Kotwa-Jamunipur, 27.06.2008
Dubwali, District Allahabad, Uttar Pradesh

(44) National Institute of Educational Planning and Administration 11.08.2006
(NIEPA), New Delhi

(c) As per the information provided by the UGC, the following persons were the
members of the Commission during the period from 1st June, 2006 to 1st March, 2009:—
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Sl.

Name of the member

Period of membership

No.

(i)  Dr. Adarsh Kishore (ex-officio) May, 2005 to 31.10.2006
(i)  Dr. Sanjeev Mishra (ex-officio) 01.11.2006 to 25.05.2008
(i) Mrs. Resta Menon (ex-officio) 26.05.2008 to 23.03.2009
(iv) Mrs. Vilasini Ramachandran (ex-officio) 24.03.2009 onwards

(v)  Prof. Sureshwar Sharma, Jabalpur 16.06.2003 to 15.06.2006
(vi) Prof. B.H. Briz Kishore, Hyderabad 16.06.2003 to 15.06.2006
(vii) Dr.P.N. Tandon, Delhi 12.06.2003 to 11.06.2006
(viit) Prof. Suranjan Das, Kolkata 11.02.2005 to 10.02.2008
(ix) Dr. Shivajirao Shripatrao Kadam, Pune 01.06.2005 onwards

(x)  Prof. K. Ramamurthy Naidu, Hyderabad 20.10.2005 onwards

(xi) Dr. (Mrs.) Shashi Rai, Bhopal 08.02.2006 to 07.02.2009
(xii) Prof. (Dr.)D. Singh Chauhan, Uttarakhand 23.06.2006 to 22.06.2009
(xiii) Prof. Jalees Ahmed Khan Tareen, Mysore 23.06.2006 to 22.06.2009
(xiv) Prof. S. Xavier Alphonse, S.J., Chennai 08.02.2008 onwards

(xv) Dr. Vidya Yeravdekar, Pune 23.06.2006 onwards
(xvi) Prof. Achyutananda Samanta, Bhubaneswar 11.02.2008 onwards

(d) According to the UGC, no official of the Commission visits applicant-institution
separately for the purpose of conducting inspection. Inspection of applicant-institution for the
purpose of grant of status of ‘Deemed to be University’ is done by an Expert Committee
constituted by the Chairman UGC wherein an official of the UGC is nominated as coordinator to
coordinate the visit of Expert Committee to have on the spot inspection and assessment of the
academic and physical infrastructure of that institution.

Raising of fees in Central Schools

1965. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has highly raised the tuition and development fees in Central
Schools;

(b) if so, the complete details of amount increased;

tOriginal notice of the question was received in Hindi.
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(c) the amounts to be earned from it;
(d) the purpose for which it would be used;

(e) whether Government considers increase in fees in private schools as unjustified and
wants to put a sealing on it; and

()  if so, the justification for increasing fees in Central Schools fees?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The tuition fees and the Vidyalaya Vikas Nidhi
(WN) in Kendriya Vidyalayas have been raised with effect from 1.10.2009. The details of revision
are given in the Statement-| (See below).

(c) The expected receipts in a year from tuition fee, VVN and Computer fund by Kendriya
Vidyalaya Sangathan amount to Rs. 113 crore, Rs. 299 crore and Rs. 52 crore respectively.

(d) The amount collected from the tuition fee is treated as internal receipt and utilized for
expenditure under “Non-Plan”. The purposes of utilization of VVN fund are given in the
Statement-Il (See below).

(e) The school fees in private schools affiliated to Central Board of Secondary Education
(CBSE) and Council for the Indian School Certificate Examinations (CISCE) are regulated,
inter-alia, by the affiliation Bye-laws of CBSE and CISCE guidelines for affiliation respectively. It
is for State Governments to regulate school fees in schools in their jurisdiction as deemed
appropriate.

(f)  Prior to the recent revision, the tuition fees in Kendriya Vidyalayas were last revised as
far back as on 1.10.1998. In the light of the increase in the reimbursement of tuition fee of the
children of Central Government employees following the implementation of the recommendations
of the 6th Central Pay Commission, Kendriya Vidyalaya Sangathan has enhanced the tuition
fees.

Statement-/

Tuition Fee
Class Pre-revised monthly fee Revised monthly fee
X=Xl Rs. 45/~ Rs. 250/-

Vidyalaya Vikas Nidhi (VVN)

|-X Rs. 160/~ Rs. 240/~
X=Xl Rs. 160/ - for non-science and Rs. 240/ - for non-science and
Rs. 200/ - for science Students Rs. 300/ - for science students.

Computer Fund

I=XIl Rs. 20/- Rs. 50/-
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Statement-//

Sl. Purposes for which Vidyalaya Vikas Nidhi Fund is utilised

No.

1 2

1. Engagement of Part time teachers (Including Instructors/Teachers/Art  and
Craft/Coaches/Spoken English etc.) on contract basis.

2. Petty construction work concerning the school viz. Toilets, Sewerage Tank,
Overhead Tank, Stage/Activity Room etc.

3. Repairs and maintenance of:

S(A) School Building, its toilets, Septic and overhead tanks, including playground and
campus. School Building: White Wash/Enamel Paint/Oil Bond (Internal and
External Electrical work and Civil Works: Patch work, repairs of floor, plastering of
walls, roof sepage (minor) repair and replacement of doors and windows, black
board etc.

3(B) Repair and maintenance of classroom furniture and fixtures.

3(C) Repair and maintenance of Lab Equipments.

3(D) Repair of P.A System and Musical Instrument.

3(E) House Keeping/Conservancy Services.

4. Purchase of Class room furniture and fixtures.

5. Purchase of Lab equipments/Consumable and also upkeep of the laboratories.

6. Purchase of Audio-visual aids and musical Instruments.

7. Purchase of sports good and kits, Prize to winners in school sports and inter-class
or inter-house matches: entry fee of the school teams for tournaments,
photography and providing of refreshments, TA/DA of Students.

8. Pupils societies, Annual function, other school function (e.g. Republic Day,
Independence day, Teachers Day etc.).

9. School Excursions.

10. Conduct of Examinations.

1. Incidental expenses connected with visits to the school by dignitaries like Hon’ble
Ministers, Parliamentary Committee etc.

12. Beautification and horticultural development of the school campus including tree
plantation. 1. Upto 5 acres of land 2. More than 5 acres of land.

13. Development of facilities for library such as purchase of books, educational

technology aids (CDS teaching learning packages etc.) and printing of magazine
students diary, newsletters etc. (Per Shift).
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1 2

14. Procurement, Maintenance and development of computer and computers related
technologies hardware as well as software including broadband connectivity for
internet for students/teachers and Principal, interactive white boards and similar
technological aids which can be very useful for enhancing effectiveness of teaching
learning process for the students. Computer Instructor, AMC of Computers,
Stationary etc.

15. Provision of medical facilities of emergent nature during school hours:
(a) for medical facilities of emergent nature during school hours.
(b) for two medical check ups per child.

16. Security of School: Expenditure on outsourcing agencies.

17. Misc. office expenses: Taxes, Electricity/Water charges and Other expenditure
(Telephone charges, toner cartridge, office stationary etc.).

18. Misc. Printing as per direction of KVS: (a) Study Materials (b) Split of Syllabus etc.

Inflated enrolments under Mid-Day Meal Scheme

1966. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to refer to the reply to
Unstarred Question 1888 given in the Rajya Sabha on 21st July, 2009 and state:

(a) whether State Governments do not bear the expenditure under the Mid-Day Meal
Scheme and Panchayats/schools are forced to bear the expenditure instead;

(b) whether these institutions meet this expenditure load by black-marketing the
foodgrains received for students;

(c) whether inflated enrolments are shown for excess supply of foodgrains;

(d)  whether due to collusion at all levels right from State Government to lower level in this
inflated enrolments, it cannot be caught; and

(e) the strategy proposed to come out of this situation?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir. The cost of Mid-Day Meal Scheme (MDMS) is
borne by the Central Government and State Governments/Union Territory Administrations. The
Central Government bears entire cost of foodgrains, transportation cost of foodgrains in
11 special category States at Public Distribution System (PDS) rates and in other States/UTs

tOriginal notice of the question was received in Hindi.
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subject to the ceiling of Rs. 75/- per quintal, costs of kitchen devices and Management,
Monitoring and Evaluation (MME). The expenditure towards cooking cost of mid-day meal,
construction of kitchen-cum-store and honorarium to cook-cum-helper is shared between the
Centre and the North Eastern Region States on 90:10 basis and with other States/UTs on 75:25.
However, some States/UTs contribute more than their share. Central assistance under the
scheme is released in advance by the Central Government to the States/UTs in their
Consolidated Fund. Flow of funds from States/UTs to the cooking agencies varies from State to
State and UT to UT.

(b) No, Sir.

(c) to (e) The supply/allocation of foodgrain is not based on the enrolment of children in
schools. The Programme Approval Board (PAB) constituted in the Ministry reviews the
performance of the State/UT and approves the Annual Work Plan and Budget of a State/UT on
the basis of performance /.e. number of children, who actually availed mid-day meal in the
previous year and the number of days. It is also clarified to the States/UTs that these numbers
are only a guide to allocate resources. Every student attending the eligible institutions has to be
provided mid day meal on all school days. In case the number of children or number of days is
more than the approval, the State Government/UT Administration should move a proposal for
grant of additional Central assistance. The progress of the scheme is monitored through the
Quarterly Progress Reports (QPRS), designed in a way to compare the cooking cost
expenditure, foodgrains utilized and number of meals etc. to find out discrepancies in the
implementation of the programme. Programme is also monitored through half-yearly reports of
42 independent Monitoring Institutions, National/State/District/Block level Steering-cum-
Monitoring Committees, Village Education Committee, Parent Teacher Association and School
Management and Development Committee for implementation and supervision of the scheme.
Besides, MDM guidelines also provide that officers of State Governments/UT Administrations
should inspect on an average 25% of the schools every quarter to ensure proper implementation
of the scheme.

As and when any such complaint comes to the notice of the Central Government, the
concerned State Government is asked to conduct a suitable enquiry into the complaint and to
take appropriate action against the responsible person(s) and also to initiate corrective

measures to avoid recurrence in future.
Investment in education

967. SHRI SANJAY RAUT:
SHRI GOVINDRAO WAMANRAO ADIK:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether India needs $400 bilion investment — equal to 80 per cent of its
infrastructure funding requirement — in education over the next decade;

(b) if so, Government’s plan to mobilize this amount in the education sector; and
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(c) the details of steps taken so far by the Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The National University of Educational Planning
and Administration (NUEPA) has estimated the financial implication of the Right of Children to
Free and Compulsory Education Act, 2009 as Rs. 1.71 lakh crore in 2009-10 prices for a period of
five years from 2010-11 to 2014-15. Education is in the Concurrent List of the Constitution. Centre
and State Governments are equally responsible for investment in Education. National Policy on
Education, 1968 modified in 1992 stipulates that non-Government and voluntary effort including
social activists group will be encouraged to invest in the education. Resources, to the extent
possible, will be raised by mobilizing donations, asking the beneficiary communities to maintain
school buildings and supplies of some consumables, raising fees at the higher levels of
education and effecting some savings by the efficient use of facilities. Institutions involved with
research and development of technical and scientific manpower should also mobilize some funds
by levying a cess or charge on the user agencies, including Government departments, and
entrepreneurs. The Eleventh Plan document as approved by the National Development Council,
also mentions the need to explore private sector initiatives and various forms of public-private
partnerships (PPPs) in the education sector.

Opening of model colleges

1968. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is planning to open model colleges in educationally backward
districts;

(b) if so, the total number of such model colleges to be opened and the number thereof
in Eleventh Five Year Plan;

(c) the proposed districts where these colleges are to be opened; and
(d) the amount to be incurred thereon during Eleventh Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The Government has approved the introduction of
a new scheme to provide central assistance for setting up of a model degree college in each of
the identified 374 educationally backward districts where Gross Enrolment Ratio (GER) for
higher education is less than the national GER. During the remaining period of the Eleventh Five
Year Plan, provision exists for establishing 200 model colleges in identified districts, with priority
being given to special category states and districts having concentration of weaker sections and
minorities as well as other districts in Schedule V and Schedule VI areas.

tOriginal notice of the question was received in Hindi.
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A list of the 374 identified higher educationally backward districts is given in the Statement

(Seebelow). An outlay of Rs. 782 crores was made for the scheme in the Eleventh Plan.

List of 374 identified Higher Educationally Backward Districts

1. Andaman and Nicobar Islands
Andamans
Nicobars

2. Andhra Pradesh
Adilabad
Anantapur
East Godavari
Kurnool
Mahbubnagar
Medak
Nizamabad
Prakasam
Srikakulam
Vizianagaram
West Godavari

3. Arunachal Pradesh
Changlang
Dibang Valley
East Kameng
Lohit
Lower Subansin
Tawang
Tirap
Upper Siang
Upper Subansiri
West Kameng

West Siang

Assam
Bongaigaon
Cachar
Darrang
Dhubri
Goalpara
Hailakandi
Karbi Anglong
Karimgan]
Marigaon
Nagaon
Sonitpur
Tinsukia
Bihar

Araria
Aurangabad
Banka
Begusarai
Darbhanga
Gopalganj
Jamui
Kaimur
Katihar
Khagaria
Kishangan;
Lakhisarai

Madhepura



Madhubani
Nawada

W. Champaran
E. Champaran
Purnia

Saharsa
Samastipur
Sheohar
Sitamarhi
Siwan

Supaul

Vaishali
Chhattisgarh
Bastar

Bilaspur
Dantewada
Dhamtari

Durg
Janjgir-Champa
Jashpur
Kanker
Kawardha
Koriya
Mahasamund
Raigarh

Raipur
Rajnandgaon
Surguja

Dadra and Nagar Haveli
Dadra and Nagar Haveli
Daman and Diu

Daman
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10.

11.

Diu

Gujarat
Amreli

Banas Kantha
Bharuch
Bhavnagar
Dohad
Jamnagar
Junagad
Kachchh
Kheda
Mahesana
Narmada
Panch Mahals
Patan
Porbandar
Rajkot

Sabar Kantha
Surat
Surendranagar
The Dangs
Valsad
Haryana
Fatehabad
Gurgaon

Jind

Kaithal

Karnal
Panipat

Sirsa
Himachal Pradesh

Chamba



12.

13.

14.

Kinnaur
Lahul and Spiti

Sirmaur

Jammu and Kashmir

Anantnag
Badgam
Baramula
Doda
Kargil
Kathua
Kupwara
Leh

Punch
Rajauri
Udhampur
Jharkhand
Chatra
Deoghar
Dumka
Garhwa
Giridih
Godda
Gumla
Kodarma
Pakaur
Palamu

P. Singhbhum
Sahibgan]
Karnataka
Bagalkot
Bangalore Rural

Belgaum

15.

16.

17.

Bellary

Bijapur
Chamarajanagar
Chikmagalur
Chitradurga

Dakshina Kannada

Gadag
Hassan
Haveri
Kodagu
Kolar

Koppal
Mandya
Raichur
Tumkur

Udupi

Uttara Kannada
Kerala
Kasaragod
Malappuram
Palakkad
Wayanad
Lakshadweep
Lakshadweep
Madhya Pradesh
Balaghat
Barwani

Betul

Bhind
Chhatarpur
Chhindwara

Damoh



Datia 18.

Dewas
Dhar
Dindori
East Nimar
Guna
Harda

Jhabua

Katni 19.

Mandla
Mandsaur
Morena
Narsimhapur

Neemuch

Panna 20.

Raisen
Rajgarh
Ratlam
Sagar
Satna
Sehore

Seoni

Shahdol 21.

Shajapur

Sheopur 22.

Shivpuri
Sidhi
Tikamgarh
Ujjain
Umaria
Vidisha

West Nimar
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Maharashtra
Buldana
Gadchiroli
Hingoli
Jalna
Raigarh
Ratnagiri
Sindhudurg
Meghalaya
East Garo Hills
Jaintia Hills
Ri Bhoi
South Garo Hills
West Khasi Hills
Mizoram
Champhai
Kolasib
Lawngtlai
Lunglei
Mamit

Saiha
Serchhip
Nagaland
Mon

Orissa
Anugul
Balangir
Bargarh
Baudh
Debagarh
Dhenkanal

Gajapati



23.

24.

25.

Ganjam
Kalahandi
Kandhamal
Kendujhar
Koraput
Malkangiri
Nabarangapur
Nayagarh
Nuapada
Rayagada
Sonapur
Pondicherry
Yanam
Punjab
Amritsar
Bathinda
Faridkot
Fatehgarh Sahib
Firozpur
Gurdaspur
Kapurthala
Mansa
Moga
Muktsar
Nawanshahr
Patiala
Sangrur
Rajasthan
Ajmer

Alwar
Banswara

Baran

26.
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Barmer
Bharatpur
Bhilwara
Bikaner
Bundi
Chittaurgarh
Churu
Dausa
Dhaulpur
Dungarpur
Ganganagar
Hanumangarh
Jaisalmer
Jalor
Jhalawar
Jhunjhunun
Jodhpur
Karauli
Nagaur

Pali
Rajsamand
Sawai Madhopur
Sikar

Sirohi

Tonk
Udaipur
Sikkim

East

North

South

West



217.

28.

Tamil Nadu
Ariyalur
Coimbatore
Cuddalore
Dharmapuri
Dindigul

Erode
Kancheepuram
Kanniyakumari
Karur

Madurai
Nagapattinam
Perambalur

Pudukkottai

Ramanathapuram

Salem
Sivaganga
Thanjavur
The Nilgiris
Theni
Thiruvallur
Thiruvarur
Thoothukkudii
Tirunelveli
Tiruvannamalai
Vellore
Viluppuram
Virudhunagar
Tripura

North Tripura
South Tripura

West Tripura

29.
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Dhalai

Uttar Pradesh
Bahraich
Balrampur
Banda
Barabanki
Bareilly

Basti

Bijnor
Budaun
Bulandshahr
Chitrakoot
Etah
Farrukhabad
Fatehpur
Gonda
Hamirpur
Hardoi

Hathras

Jyotiba Phule Nagar

Kannauj
Kanpur Dehat
Kaushambi
Kheri
Kushinagar
Lalitpur
Maharajganj
Mahoba
Mathura
Moradabad
Muzaffarnagar

Pilibhit



Rae Bareli Birbhum

Rampur Dakshin Dinajpur
Saharanpur Darijiling
Sant Kabir Nagar Haora
Shahjahanpur Hugli
Shrawasti Jalpaiguri
Siddharthnagar Koch Bihar
Sitapur Maldah
Sonbhadra Medinipur
Sultanpur Murshidabad
Unnao Nadia
30. Uttaranchal North 24 Parganas
Bageshwar Puruliya
Champawat South 24 Parganas
31. WestBengal Uttar Dinajpur
Bankura TOTAL DISTRICTS: = 374
Barddhaman

Quality and extent of education in rural areas

969. SHRI KAMAL AKHTAR:
SHRIMATI KUSUM RAI:
SHRI NAND KISHORE YADAV:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that quality of education in rural areas of the country is
very poor and deteriorating day by day;

(b) if so, the details thereof;

(c) whether major population of rural children specially girls are still away from
school; and

(d) if so, the details thereof and the corrective measures proposed to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The National Policy on Education (NPE), 1986 (as
modified in 1992) provides for a National System of Education, which implies that up to a given
level, all students, irrespective of caste, creed, location or sex, have access to education of a
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comparable quality. It also accords priority for improvement of the standard of education at all

levels for children living in rural and urban areas.

The NPE recognizes that the rural areas, with poor infrastructure services, will not get the
benefit of trained and educated youth, unless rural-urban disparities are reduced and
determined measures are taken to promote diversification of employment opportunities.
Pursuant to this, a large number of schemes/programmes are under various stages of
implementation, which predominantly address the educational needs of rural areas including
technical education. The schemes/programmes include Sarva Shiksha Abhiyan (SSA), Mid-day
Meal scheme (MDM), Kasturba Gandhi Balika Vidyalaya (KGBV) scheme, Manila Samakhya
and the scheme of Information and Communication Technology (ICT) in Schools. Jawahar
Navodaya Vidyalayas have been opened in rural areas specifically in order to provide
quality education to rural children. There are other institutions such as Gandhigram Rural
Institute and the National Council of Rural Institutes which address issues of reducing disparities

in education.

As per an independent study commissioned by Government of India the number of out of
school children has decreased from 1.35 crore in 2005 to 81 lakh in 2009. The improvement in
gender parity index at elementary level from 0.80 in 2000-01 to 0.93 in 2006-07, indicates the

improvement in participation of girls at elementary education level.

The Saakshar Bharat scheme also focuses on women’s literacy, especially in rural areas.
80% overall literacy is targeted by the end of the Eleventh Plan period. The States/UT
Governments have been informed that under Saakshar Bharat 70 million non-literates are to be

made literate, of which 60 million will be women.
Irregularities in Central Universities

970. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of complaints/representations against corruption/irregularities in Central

Universities received during last three years, University -wise;

(b) whether a representation signed by at least 22 members of Parliament was submitted
to Hon’ble President and by public and others, alleging irregularities in functioning of Jamia Millia

Islamia University in general and its Vice Chancellor in particular;

(c) if so, details thereof and the details of action taken/proposed to be taken thereon;
and

(d) if no action has been taken/proposed to be taken, the reasons for protection of

corruption and irregularities in Jamia Millia Islamia and other universities of the country ?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The Central Universities being autonomous bodies
established and incorporated under the Acts of Parliament, the Central Government has no
control over their day-to-day functioning. However, the President of India, in the capacity as the
Visitor of these Universities, has the right to cause an inquiry to be made in respect of any matter
connected with the administration or finances of a University. The University Grants Commission
(UGC), which is mandated to maintain standards of higher education in the country and to
allocate and disburse grants to the Central Universities, may also look into the
allegations/complaints against the Central Universities. During the last three years, the
Visitor/UGC has constituted Fact Finding Committees to look into the allegations/complaints
relating, inter-alia, to financial mismanagement, misappropriation of funds, irregularities in
appointments, violation of Statutes and Ordinances, personal charges against Statutory
Officers, etc. against the Vice Chancellors and other officials of Nagaland University,
Aligarh Muslim University and Visva-Bharati. Besides, the Central Vigilance Commission has
instituted a fact finding inquiry into certain complaints against the Indira Gandhi National Open

University.

The various allegations contained in the representation made to the President, in her
capacity as the Visitor of Jamia Millia Islamia (JMI), by 18 Members of Parliament, were the
subject matter of other complaints received in the Ministry — these included the alleged
irregularities in the matter of appointment to the various posts, particularly those in AJ Kidwai
Mass Communication Research Centre (AJKI\/ICRC), statutory violations, award of honorary
degrees without obtaining the prior approval of the Visitor, during the tenure of the former Vice
Chancellor. All these complaints, together with the then Vice Chancellor’s comments and this
Ministry’s observations thereon, were placed before the Visitors. It was felt that the allegations
were yet to be proved. Meanwhile, following disagreement between the Selection Committee
and the Executive Council in the matter of appointment to the post of Lecturer (Still
Photography) in AJKMCRC, this Ministry is in the process of submitting the case to the Visitor
for the final orders. As regards the other appointments made in AJKMCRC, further action would
be taken only after the report of the Inquiry Committee constituted by the University, duly
considered by its Executive Council, becomes available.

International conference on Digital Libraries

971. SHRI NAND KUMAR SAl: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Indira Gandhi National Open University (IGNOU) and The Energy and
Resources Institute (TERI) have organized an International Conference on Digital Libraries in the
recent past;

(b) if so, the details thereof and the objectives thereof; and
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(c) the extent to which the country has been benefited by the said conference?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) As per information provided by Indira Gandhi
National Open University (IGNOU), the University and TERI have organised the International
Conference on Digital Libraries during 23rd—26th February, 2010 with the objective to provide a
platform for interaction among experts, researchers, academics and students on the issue of
bridging the digital divide through knowledge sharing. The Conference provided vision to the
Information and Communication Technology (ICT) enabled education, including web-based
methodologies, etc. for furtherance of the objectives of Distance Learning.

Opening of Navodaya schools

1972. SHRI BRIJLAL KHABRI: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of Navodaya schools opened in Uttar Pradesh and Madhya Pradesh
during the last three years, district-wise and place-wise;

(b) whether Government is contemplating to open more Navodaya schools in Uttar
Pradesh;

(c) if so, the details thereof;

(d) whether Government is contemplating to provide facilities like those of Central
Schools of the country in Navodaya schools; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The details of Jawahar Navodaya Vidyalayas (JNVs)
sanctioned in Uttar Pradesh and Madhya Pradesh during 2006-07, 2007-08 and 2008-09 are as
under:—

Sl State Navodaya Schools sanctioned during the year(s)
No.
2006-07 2007-08 2008-09
1. Uttar Pradesh Village Mehda, PO Nil Village and PO Kira,
Gl Estate, District Tehsil Shahbad,
Deoria District Rampur
2. Madhya Pradesh Village Chaotipali, Nil 1. Pipaliya Mollu, PO
Tehsil Basudevgarh, Unhel, District Ujjain
District Umaria 2. Village Machdi Mata,
PO Thandla, District
Jhabua

tOriginal notice of the question was received in Hindi.

144



Out of these, JNVs in Umaria, Ujjain and Jhabua districts of Madhya Pradesh are functional.

(b) and (c) Navodaya Vidyalaya scheme envisages setting up of one JNV in each district.
Setting up of a JNV is based on the proposal from the concerned State Government offering
suitable land free of cost and making available required temporary building to run the Vidyalaya
till the permanent building is constructed. There are 71 districts in Uttar Pradesh and 70 of them
have got Vidyalayas sanctioned, and in 68 of them, the Vidyalayas are functional. Vidyalayas in
the districts of Deoria and Rampur are not functional for lack of temporary buildings from the
State Governments. No proposal has been received from the State Government of Uttar Pradesh
for opening of a JNV in the remaining district of Kanshi Ram Nagar.

(d) and (e) JNVs are residential schools and the requisite facilities have been provided in
these Vidyalayas.

Ragging incidents

973. DR. JANARDHAN WAGHMARE: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that incidents of ragging are still occurring in
colleges and universities; and

(b) if so, the steps taken so far by the authorities and how effective have they
proved?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Based on information obtained from the National Anti
Ragging Helpline established by the University Grants Commission (UGC), 350 complaints of
ragging have been registered through Helpline during the current academic year.

(b) In accordance with the orders of the Supreme Court of India dated 16.05.2007,
12.12.2007, 30.3.2009 and 8.5.2009, in the matter of University of Kerala Vs Council, Principals’
Colleges, Kerala and Ors., the Government has issued directions to regulatory bodies to
implement major recommendations made by the Committee headed by Dr. R.K. Raghavan to
look into the issue of ragging and suggest means of prevention in educational institutions. This
Ministry has also requested the Chief Secretaries and Directors General of Police of all State
Governments/Union Territories to comply with the directions of the Hon. Supreme Court of
India.

The University Grants Commission has notified, on 17th June, 2009, its regulation namely
“The UGC Regulations on Curbing the Menace of Ragging in Higher Educational Institutions,
2009”. The All India Council for Technical Education (AICTE) has also notified its anti-ragging
regulation on 01-07-2009.

The regulations require higher educational institutions to take effective steps in order to
sensitize students on the dehumanizing effects of ragging and generate awareness among all
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stakeholders regarding the penal laws applicable to incidents of ragging. The administrative
action against the students found indulging in or abetting ragging is taken by the concerned
higher educational institution while the criminal action, if any, is taken by the district
administration. The Regulations also provide for action against an institution or college by the
affiliating University that fails to curb ragging effectively. Administrative action can be taken
against a member of the faculty or staff, including the Principal, where a lapse is attributable in
the matter of reporting or taking prompt action to prevent an incident of ragging or display an
apathetic or insensitive attitude towards complaints of ragging. This action is to be taken by the
concerned appointing authority of the institution. Therefore, the initial action in incidents of
ragging against the students or Principal is to be taken by the concerned institution and by the
affiliating University. The statutory regulatory bodies /.e. the UGC or the All India Council for
Technical Education (AICTE), can proceed against an institution which fails to curb ragging
effectively by taking any one or more of the following steps, namely, withdrawal of declaration of
fitness to receive grants under section 12B of the UGC Act, withholding any grant allocated,
declaring the institution ineligible for consideration for any assistance under any of the general or
special assistance programmes, informing the general public, including potential candidates for
admission, through a notice declaring that the institution does not possess the minimum
academic standards.

A toll free anti-ragging “Helpline” has already been launched on 20th June, 2009 with Call
Centre facilities in English, Hindi and regional languages (Tamil, Telugu, Malayalam, Kannada,
Punjabi, Marathi, Oriya, Assamese, Gujarathi and Bengali) to begin with, for helping victims of
ragging, besides facilitating effective action in respect of such incidents. This is being further
strengthened by creating a web enabled portal for monitoring appropriate data bases and online

interactive facilities.
Requirement of teachers

974. SHRI VIJAY JAWAHARLAL DARDA: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of additional teachers required to fully implement the Right to Education
Act;

(b) the steps Government has taken for ensuring availability of trained teachers with
leadership skills at the block and district levels in diverse terrains across the country as there is
chronic shortage of trained teachers even for the existing educational institutions at the primary

and secondary level, especially in rural and semi-urban areas; and

(c) whether matching infrastructure like accommodation, basic libraries and reading

material, etc. is available in requisite quantity ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) As per estimates prepared by the National
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University of Educational Planning and Administration (NUEPA), approximately, 5.1 lakh
additional teachers will be required to ensure the pupil teacher ratio prescribed under the Right
of Children to Free and Compulsory Education, Act, 2009. Academic Resource Support is
provided to teachers through 6499 Block Resource Centers (BRCs) and 70805 Cluster
Resource Centers (CRCs) which have been sanctioned across the country. State Governments
have also been asked to undertake redeployment of existing teachers to address the issue of
urban-rural imbalance in teacher availability. The SSA provides financial support for text books,
school and teacher grants and teacher learning equipment to new schools. Further, Sarva
Shiksha Abhiyan (SSA) norms provide for the setting up of school library and a one time grant
@ Rs. 3,000/ - for primary schools and Rs. 10,000/ - for upper primary schools within the ceiling

of 33% of civil works.
Supreme Court direction on education in the country

975. SHRI Y.P. TRIVEDI: Wil the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Supreme Court has asked Government to change it’s attitude towards
education in country; and

(b) if so, by when it would be achieved and the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The information is being obtained from the
Government of NCT of Delhi and will be laid on the Table of the House.

Opening of colleges and universities

976. SHRI GOVINDRAO WAMANRAO ADIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has decided to build at least 30,000 colleges and 900
universities in the country by 2010;

(b) if so, the details thereof and the steps taken or proposed to be taken by Government
for increasing more infrastructure funds in the country;

(c) the details of proposals which have been received from various States, particularly
Maharasthra for opening of more colleges and universities; and

(d) Government’s response so far in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The Eleventh Plan proposes to increase the Gross
Enrolment Ratio (GER) in higher education to 15% by 2011-12 which would require an annual
increase in enrolment of 8.9% and an appropriate increase in number of institution of higher
learning to meet the target.

(b) During the Eleventh Plan establishment of Central Universities in hitherto uncovered
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States has been envisaged. 15 New Central Universities have been notified on 15.1.2009 and a
second Central University has been established in Jammu Division of the State of Jammu and
Kashmir. The Indira Gandhi National Tribal University (IGNTU) has been established for

facilitating and promoting studies in areas concerned with the tribal population in the country.

A new Regional Centre of the IGNTU has been inaugurated in Manipur. 374 model degree
colleges in the districts having GER lower than national level with the Centre-State funding in the
ratio of 1:1 for Special Category States and 1:2 for other States has also been approved for which
the University Grants Commission (UGC) has invited detailed project proposals from State
Governments. Other scheme in the Eleventh Plan include incentivizing State Governments for
setting up of new institutions or expansion of existing institutions with Central assistance,
strengthening 6000 colleges and 150 State universities with focus on underserved areas to
enable these institutions to fulfill the criteria for UGC assistance and additional assistance to 160
State universities and about 5500 colleges which are already declared fit to receive grants under
Section 12B of the UGC Act. Eight new Indian Institutes of Technology (IITs) have been set up
during the first two years of the Eleventh Plan. Five new Indian Institutes of Science Education
and Research (IISERs) have also been set up during this Plan period. Seven new Indian
Institutes of Management (lIMs) are also proposed to be established. The All India Council for
Technical Education (AICTE) has permitted second shift in certain engineering colleges and
polytechnics. Expansion of intake in Central Educational Institutions by 54% has been
undertaken consequent to the implementation of the Central Educational Institutions
(Reservation in Admission) Act, 2006.

(c) and (d) No proposal has been received from the States in the format prescribed by the
Commission except from State Government of Punjab for establishing of 13 Model Degree
Colleges in educationally backward districts. The proposal from Punjab has been accepted in

principle by the University Grants Commission.
Model schools scheme

977. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has started implementing model schools scheme in the

country;
(b) if so, the number of talukas selected till-date, State-wise;
(c) whether Government has decided modealities regarding financing such schools; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI) : (a) Yes, Sir.
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(b) So far 186 model schools have been sanctioned in as many blocks in 7 States, as
indicated below :—

Sl. State No. of Schools sanctioned
No.

1. Chhattisgarh 20

2. Jammu and Kashmir 19

3. Karnataka 74

4. Madhya Pradesh 33

5. Mizoram 01

6. Punjab 21

7. Tamil Nadu 18

(c) and (d) The sharing pattern between the Central Government and the State
Government during the Eleventh Five Year Plan for model schools to be set up in educational
backward blocks is 75:25 except for special category states, for which it is 90:10. Land is to be
provided by the State Governments. Rs. 12,750 crore has been allocated for this scheme during
the Eleventh Five Year Plan.

Shortfall of teachers

978. SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the current shortfall in the number of teachers in Government schools across the
country;

(b) the likely shortfall in the number of teachers once the Right to Education Act is
notified;

(c) the steps being taken by Government to recruit teachers to ensure that the student-
teacher ratio is not more than 30:1; and

(d) the details of financial burden from such a recruitment exercise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI) : (a) to (d) The estimated requirement of additional teachers
as projected by National University of Educational Planning and Administration (NUEPA) to
achieve the pupil teacher ratio as per schedule under Section 19 of Right of Children to Free and
Compulsory Education Act, 2009 is 5.1 lakh, over and above the current vacancies in the States.
The financial requirement is contingent on state specific unit costs, however, at national level it is
estimated at Rs. 5474 crore annually. All States/UT Governments have been requested to take
steps for rationalization and redeployment of existing teachers as well as to recruit teachers
against vacancies.
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Children dropping out of schools

979. SHRI B.S. GANNADESIKAN : Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether it is a fact that more than 8 per cent of children are still dropping out of
schools and over 17 per cent during the transition from primary to upper classes as per a report

by a constituted body for checking the trend of Universal Elementary Education;

(b) whether the report prepared by National University of Educational Planning and

Administration (NUEPA) also underlined that the quality of education is not satisfactory;
(c) if so, the details thereof; and

(d) the steps taken by Government to achieve the goal of Universal Primary Education
and also to fill up vacancies of teachers across the country as most of the schools are having

single teachers?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI) : (a) to (d) National University of Educational Planning and
Administration (NUEPA) collects Elementary School Statistics annually through the District
Information System for Education (DISE) from all districts in the country. DISE data reveals that
transition rates from primary to upper primary schools have improved from 81.13 in 2006-07 to
82.68 in 2007-08. The annual average dropout rates as per DISE have decreased from 8.61 in
2006-07 to 8.02 in 2007-08. The percentage of single teacher schools has reduced from 11.76%
in 2006-07 to0 9.71% in 2008-09. The Sarva Shiksha Abhiyan (SSA) is a flagship programme for
the universalisation of elementary education. A multi-pronged approach has been adopted
under SSA for reducing dropout rates and improving quality of education. The interventions
include, interalia, opening of new schools and improving school infrastructure, recruiting
additional teachers, providing annual school and teacher grants, conducting regular training of
teachers, providing academic support to teachers, and free text-books to children. In addition,
SSA provides interventions for community support for children who are dropouts, promotes

education of girls, children with special needs and children from disadvantaged groups.
Ts

980. SHRI VIVAYKUMAR RUPANI: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether locations of 20 Indian Institute of Information Technology (llITs) have been

finalized; and
(b) if so, whether they include the State of Gujarat ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI) : (a) No, Sir.
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(b) Does not arise as the scheme for setting up 20 IIITs in PPP mode is yet to be
approved by the Government.

Legislation for entry of foreign educational institutions

981. SHRI VIJAYKUMAR RUPANI: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether the legislative proposal for regulating the entry and operation of foreign
educational institutions in the country has been finalized; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI) : (a) and (b) A legislative proposal for regulating the entry
and operation of foreign educational institutions in India is under consideration of the
Government.

National examination for admission to courses

982. SHRI A. VIJAYARAGHAVAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether there is any proposal to introduce a national examination for admission to
engineering and medical courses;

(b) if so, the details thereof and the reasons for the same;

(c) if so, whether the Competent Authority of various States have been informed in this
regard;

(d) if so, the details thereof;
(e) ifnot, the reasons therefor;

(f)  if so, whether the prevailing provisions in the allocation of seats including reservation
had been considered before declaring the national examination;

(g9) if so, the details thereof; and
(h) if not, whether steps would be taken to consult all the States in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI) : (a) No, Sir. There is no proposal to introduce a common
national examination for admission to engineering and medical courses.

(b) to () Does not arise.
Accreditation system for universities/institutes

983. SHRI SABIR ALI: Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased
to state:

(a) whether accreditation system adopted by Government to allow universities/institutes
to compete on the basis of their ratings has failed in its prime objective of healthy competition for
quality education; and
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(b) if not, the reasons for which the system has not been vigorously enforced?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Presently accreditation of universities and other
institutions of higher learning is voluntary. As a result only those institution or universities which
are desirous of obtaining accreditation apply for the same. The accreditation system at present,
does not permit inter se comparison of individual institutions having the same accreditation
rating.

Provision for Hindi medium for taking examinations

1984. SHRI SHREEGOPAL VYAS: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether English is the only medium for imparting education and conducting exams in
Central Schools;

(b) whether there is a provision for questions and answers in Hindi, in Hindi speaking
areas;

(c) ifnot, the provisions being made in this regard; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir. Hindi is also a medium of instruction in Kendriya
Vidyalayas.

(b) Yes,Sir.
(c) and (d) Do not arise.
Central University status for Ravishankar University

1985. SHRI SHREEGOPAL VYAS: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the criteria for according status of Central University;

(b) whether there is any technical bottleneck in opening more than one university in a
State;

(c) whether the suggestion to accord the status of Central University to Ravishankar
University in the capital of Chhattisgarh has been accepted in principle; and

(d) if not, the bottlenecks thereof and if so, the reasons for delay ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) There is no criterion prescribed for grant of
Central University status to a State University. Government’s priority is to establish one Central
University in each State without such University.

tOriginal notice of the question was received in Hindi.
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(c) and (d) No, Sir. Owing to resource constraints it is not possible for the Government to
consider grant of Central University status to any more State Universities. Guru Ghasidas
Vishwavidyalaya, an erstwhile State University has been converted into a Central University for
Chhattisgarh.

Setting up of model colleges

986. SHRI N.R. GOVINDARAJAR: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether Government proposes to set up 374 model colleges in educationally

backward districts under Provision of Urban Amenities in Rural Areas (PURA) scheme;
(b) if so, the details thereof alongwith the number of colleges proposed, State-wise;

(c) whether Government proposes to link all knowledge institutions through high speed
data communication network to encourage knowledge, specialized resources and collaborative

research as recommended by National Knowledge Commission (NKC); and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Government has recently approved a new
Central Sector Scheme with Central-State funding for establishment of one model degree
college in each of the 374 identified educationally backward districts having Gross Enrolment
Ratio (GER) lower than the national GER for higher education. However, the Scheme is not
under the Scheme of provision of Urban Amenities in Rural Areas (PURA). During the remaining
period of the Eleventh Five Year Plan, assistance shall be provided for establishing 200 Model
colleges in identified districts, with priority being given to Special Category States and districts
having concentration of weaker sections and minorities as well as other districts in Schedule V
and Schedule VI areas. A list of the 374 identified educationally backward districts is given in the
Statement. [Refer to the Statement appended to the Answer to Unstarred Question No. 968
(Part “a’ to *d")]

(c) and (d) The National Mission on Education through Information and Communication
Technology (ICT) has been envisaged as a Centrally Sponsored Scheme to leverage the
potential of ICT, in teaching and learning process for the benefit of all the learners in Higher

Education Institutions in any time any where mode. The Mission has two major components:—

(i)  providing connectivity, alongwith provision for access devices, to institutions and

learners;
(i)  content generation.

It aims to extend computer infrastructure and connectivity to over 20000 colleges in the

country including each of the departments of nearly 419 universities/deemed universities and
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institutions of national importance as a part of its motto to provide connectivity upto last

mile.
Rashtriya Madhyamik Shiksha Abhiyan

987. SHRI N.R. GOVINDARAJAR: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the States which are at advanced stage of implementing newly launched Rashtriya
Madhyamik Shiksha Abhiyan (RMSA) which seeks to improve quality of Secondary education in
the country and also check dropout rate;

(b) if so, the details thereof;

(c) whether Government proposes to set up new secondary schools in various States
where RMSA is in low stage; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The centrally sponsored scheme Rashtriya
Madhyamik Shiksha Abhiyan (RI\/ISA) was launched in March, 2009. Annual Plan proposals for
2009-10 have been received from 31 States and UTs and project proposals worth more than
Rs. 3,000 crore have been appraised. State-wise details of sanction and release of amounts are
given in the Statement (See below).

(c) and (d) RMSA, inter-alia, envisages setting up of new secondary schools to enhance
access to secondary education. The target for the Eleventh Plan period is to set up about 11000
new schools. So far proposals for setting up of more than 2,400 new schools in various States,
have been appraised.

Statement
State-wise details of funds sanctioned and released under RMSA

Rs. in crores

Sl.  State/UTs Total Central  Fund Fund  Total Fund Fund Total

No. project  share sanctionedsanctioned fund released released  fund
proposal for towardssanctioned  for towards released
recom- preparatory Annual preparatory Annual
mended activities  Plan activities  Plan

under proposal proposal
Annual

Plan
2009-10

1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 753.41 565.06  2.30 141.26 143.56 2.30 2.30

2. Arunachal Pradesh 1.60 1.60 1.60 1.60
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1 2 3 4 5 6 7 8 9 10
3. Assam 28.25  25.43 2.35 6.35 8.70 2.35 2.35
4. Bihar 2.92 2.92 2.92 2.92
5. Chhattishgarh 150.18  112.64 1.80 56.32 58.12 1.80  56.32 58.12
6. Goa 1.64 1.23 0.20 0.31 0.51 0.20 0.20
7. Gujarat 27.46  20.60 2.70 5.15 7.85 2.70 2.70
8. Haryana 20.57 15.43 1.48 1.48 1.48 1.48
9. Himachal Pradesh 46.98  35.24 1.20 1.20 1.20 1.20
10. Jammu and 87.79  65.84 2.20 8.82  11.02 2.20 8.82 11.02
Kashmir
1. Jharkhand 193.67 145.25  1.69 36.31 38.00 1.69 1.69
12. Karnataka 379.38 284.54  3.30 7113 74.43 3.30 7113 74.43
13. Kerala 47.79  35.84 1.40 17.87  19.27 1.40 1.40
14. Madhya Pradesh 493.8  370.35  5.00 92.58 97.58 5.00 92.58 97.58
15. Maharashtra 9.99 7.49 3.50 3.50 3.50 3.50
16. Manipur 78.41  70.57 0.90 0.90 0.90 0.90
17. Meghalaya 0.80 0.80 0.80 0.80
18. Mizoram 15.15 13.64 0.80 6.72 7.52 0.80 6.72 7.52
19. Nagaland 49.07  44.16 0.93 1.04  11.97 0.93 0.93
20. Orissa 207.19 155.39  3.00 38.84 41.84 3.00 3.00
21. Punjab 62.88  47.16 2.00 23.25 25.25 2.00 23.25 25.25
22. Rajasthan 43.19  32.39 3.20 16.18  19.38 3.20 16.18 19.38
23. Sikkim 10.23 9.21 0.40 2.30 2.70 0.40 0.40
24. Tamil Nadu 151.44 113.58  3.00 52.18  55.18 3.00 52.18 55.18
25. Tripura 42.58  38.32 0.40 9.58  9.98 0.40 0.40
26. Uttar Pradesh 154.93  116.20 7.10 29.00 36.10 7.10  29.00 36.10
27. Uttarakhand 57.16  42.86 1.30 10.71  12.01 1.30 1.30
28. West Bengal 58.65  43.99 2.00 10.99  12.99 2.00  10.99 12.99
29. Andaman and 0.54 0.41 0.17 0.20 0.37 0.17 0.17
Nicobar Islands
30. Chandigarh 0.10 0.10 0.10 0.10
31. Dadra and 0.10 0.10 0.10 0.10
Nagar Haveli
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1 2 3 4 5 6 7 8 9 10

32. Daman and Diu 020 0.20 0.20 0.20
33. Delhi 0.00 0.00 0.00 0.00
34. Lakshadweep 5.87 4.40 0.00 1.10 1.10 0.00 1.10 1.10
35. Puducherry 0.32 0.32 0.32 0.32
INDIA: 3178.19 2417.20 60.36  506.93 567.29 60.36 368.27  428.63

Note: Annual plan proposals of Bihar, Puducherry, Arunachal Pradesh and Meghalaya were
appraised on 25.02.2010

Contribution of education in GDP

988. SHRI SHYAMAL CHAKRABORTY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the contribution of education in Gross Domestic Product (GDP) in the country and
other countries, each separately; and

(b) the comparative figures of expenditure on education in the country and other
countries, each separately ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The expenditure on education in India out of Gross
Domestic Product (GDP) is 3.63 % during 2006-07 and in other countries like Egypt (3.8%),
Belarus (5.2%), Ukraine (5.4%), Tajikistan (3.4%), Cambodia (1.6%), Hong Kong SAR of
China (3.5%), New Zealand (6.3%), Thailand (3.9%), Peru (2.5%), Jamaica (6.5%),
Pakistan (2.9%), Bangladesh (2.6%), Ethiopia (5.5%), South Africa (5.4%) and Zambia
(1.5%).

(b) The expenditure on education in India was Rs. 137165.09 crore during 2006-07.
However, expenditure on education for other countries is not maintained by this Ministry.

Funding of institutes

989. SARDAR TARLOCHAN SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of functioning autonomous institutes funded by UGC or his Ministry in
each University;

(b) the number of centres for various purposes funded by UGC functioning in each
University;

(c) the fate of Guru Granth Institute announced by the Prime Minister at Amritsar five
years back; and

(d) the recommendations of the Committees appointed by his Ministry/UGC?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The University Grants Commission (UGC)
establishes Inter-University Centers (IUCs) under section 12(ccc) of the University Grants
Commission Act, 1956 for providing common facilities, services and programmes for a group of
Universities or for the Universities in general. The IUCs are autonomous bodies within the
University system providing centrally state of the art facilities which are not available at many
Universities due to the cost of investment and provide facilities to a number of Universities. There
are six such inter university centers established by UGC namely :—

1. Inter University Accelerator Centre (IUAC), New Delhi

2. Inter-University Centre for Astronomy and Astrophysics (IUCAA), Pune
3. UGC-DAE Consortium for Scientific Research, (UGC-DAE CSR), Indore
4.  Information and Library Network (INFLIBNET) Centre, Ahmedabad

5. Consortium for Educational Communication (CEC), New Delhi

6. National Assessment and Accreditation Council, (NAAC), Bangalore

(c) and (d) The Government has decided to establish of a Centre of Research on Sri Guru
Granth Sahib studies in the Guru Nanak Dev University, Amritsar. The centre shall be fully funded
by the UGC from its own scheme from out of the lump sump grant provided to it by the Ministry
and the Commission also released first instalment of grants to the University for the Centre. An
expert Committee appointed by the University Grants Commission (UGC) had recommended
the setting up of a National Institute of Studies in Sri Guru Granth Sahib instead of a Centre.

New system of examination in schools

990. DR. BARUN MUKHERJI: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that his Ministry has advised States to abolish the ‘pass-fail’
system of examination upto class VIIi;

(b) ifso, the logic behind this;

(c) the States and secondary boards which have so far agreed to the centre’s proposal;
and

(d)  whether he can ensure that necessary staff and infrastructure will be available to them
to make the new system a success?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The Right of Children to Free and Compulsory
Education Act, 2009 (RTE Act), provides that the academic authority, while laying down the
curriculum and evaluation procedure shall take into consideration interalia, comprehensive and
continuous evaluation of child’s understanding of knowledge and his or her ability to apply the
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same. It also provides that no child shall be required to pass any Board examination till
completion of elementary education.

The States have been advised to develop evaluation systems in conformity with the RTE
Act. For building capacities of teachers to undertake comprehensive and continuous evaluation
funds are provided for annual in-service teacher training under Sarva Shiksha Abhiyan.

Issuing of academic degrees

991. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether it is a fact that Government is working on a scheme to issue academic
degrees on time;

(b) if s0, the details thereof; and
(c) by when the system will start functioning?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Universities have autonomy in academic matters and the
academic degrees are issued by them.

(b) and (¢) Do not arise in view of (a) above.
Pensionary benefits for Jawahar Navodaya Vidyalaya employees

1992. SHRI RAJNITI PRASAD: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that pensionary benefits are not available to the personnel of
Jawahar Navodaya Vidyalayas;

(b) whether it is also a fact that these personnel do not have fixed working hours and the
settlement of matters relating to their promotion and time-bound increment take substantial
time;

(c) if so, the reasons therefor; and

(d) whether Government would take any effective initiative for redressal of the burning
problems faced by these personnel so as to provide them benefits on par with other personnel of
the Central Government?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Navodaya Vidyalaya Samiti (NVS) has issued a
notification on 04.8.2009 for implementation of a new pension scheme for the employees of
NVS.

(b) to (d) Jawahar Navodaya Vidyalayas are residential schools where students and staff
are required to stay in the Vidyalaya campus. There is a regular schedule of activities in the
schools. Promotion and increment are given to the employees of the Samiti as per rules.

tOriginal notice of the question was received in Hindi.
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Incidents of suicide due to ragging

1993. MISS ANUSUIYA UIKEY : Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of cases of ragging that have come into light in higher educational
institutes in the current session and during last three educational sessions and whether there is
indication of constant increase in such cases;

(b) the number of students who committed suicide, in the context of part (a) due to
ragging or died due to depression caused by ragging;

(c) whether Government has given compensation to the kith and kins of those students
who committed suicide due to ragging or who died due to depression; and

(d)  whether Government would consider to make more stringent provisions in this regard
keeping in view the constant increase in number of ragging cases ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) As no information on incidents of ragging was
being maintained centrally prior to the launch of the National Anti-Ragging Helpline under the
“UGC regulations on Curbing the Menace of Ragging in Higher Educational Institutions, 2009 no
comparison with previous academic sessions is possible. Based upon the information collected
from the Anti-Ragging Helpline and other information obtained by UGC, 350 complaints have
been registered, which have been forwarded to the concerned institutions A total number of 18
complaints communicated to the institutions have been responded by the concerned institutions
and accordingly closed by the helpline.

(c) Does not arise.

(d) The Regulations of University Grants Commission (UGC) and All India Council for
Technical Education (AICTE) already have stringent provisions to deter and punish incidents of

ragging.
Central University status for Sambalpur University

994. SHRI KISHORE KUMAR MOHANTY: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that NDA Government had taken steps to convert Sambalpur
University into a Central University;

(b) if so, the details thereof;

(c) whether the present Government proposes to convert Sambalpur University into a
Central University; and

(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Proposals are received

tOriginal notice of the question was received in Hindi.
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from various quarters, from time to time, for conversion of certain State Universities to Central
Universities. The Central Government had taken a decision to establish, during the Eleventh
Plan, one central university, in each such State which did not have a Central University. All
States, except Goa, now have at least one Central University. There is no proposal to convert
Sambalpur University into a Central University, as the Central University for Orissa has been
established in Koraput district..

Children dropping out of schools

995. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether to achieve the target in Universalization of Elementary Education (UEE),
Government has drawn up any schemes to check dropout rate at primary levels;

(b) if s0, the details thereof;

(c) whether it is a fact that more than eight per cent of children are still dropping out of
primary schools in the country and State Governments’ efforts to check such dropouts are not
found satisfactory; and

(d) if so, to what extent the Union Government’s schemes/plans are going to check
dropout rate at primary levels ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The cohort dropout rates at primary education
level have declined consistently from 40.70% in 2000-01 to 25.60% in 2006-07 as per the Select
Education Statistics (SES) brought out by the Ministry of Human Resource Development. At
elementary level the dropout rate has declined from 53.70% in 2000-01 to 45.90% in 2006-07.
The Sarva Shiksha Abhiyan (SSA) is a flagship programme for the universalisation of elementary
education. A multi-pronged approach has been adopted under SSA for reducing dropout rates.
The interventions include, interalia, opening of new schools, improving school infrastructure,
recruiting additional teachers, providing annual school and teacher grants, conducting regular
training of teachers, providing academic support to teachers, and free text-books to children. In
addition, SSA provides intervention for community support for children who are dropouts,
promotes education of girls, children with special needs (CWSN) and children from
disadvantaged groups.

Schemes for small and medium enterprises

996. SHRI T.K. RANGARAJAN: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) the schemes/programmes of his Ministry implemented towards the betterment of the
small and medium enterprises in the country;

(b) the total budget allocation received by Ministry during the last fiscal year for the
purpose; and
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(c) the details of the amount spent thereon during the period?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) The Ministry of Micro, Small and Medium
Enterprises (MSME) is implementing various schemes/programmes for the promotion and
development of MSMEs and to enhance their competitiveness. The major schemes/
programmes include Credit Guarantee Scheme, Cluster Development Programme, Credit Linked
Capital Subsidy Scheme, Marketing Development Assistance, National Manufacturing
Competitiveness Programme, 1SO 9000/14000, Performance and Credit Rating Scheme,
Scheme of Fund for Regeneration of Traditional Industries, Prime Minister’s Employment
Generation Programme and Skill Development Programme.

(b) and (c) An amount of Rs. 1794 crore was allocated to the Ministry of MSME during
2008-09 against which an amount of Rs. 1658.05 was spent.

Khadi Research Centre in Gujarat

997. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH PARMAR:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state the
steps taken by his Ministry to set up Khadi Research Centre in Gujarat?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): The Ministry of Micro, Small and Medium Enterprises
has revamped the erstwhile Jamnalal Bajaj Central Research Institute as Mahatma Gandhi
Institute for Rural Industrialization (MGIRI) to inter alia promote research and development
(R&D) in khadi in the country, including Gujarat. To ascertain the viability of a khadi Research
Centre in Guijarat, the Khadi and Village Industries Commission (KVIC), has carried out a
preliminary study through its Gujarat State Office which underlined the need for a coordinated
approach with close involvement of State Government and other stakeholders. A consultative
meeting was held by KVIC with MGIRI and Chairman, Gujarat Khadi and Village Industries Board
at Ahmedabad on 11th December, 2009 in this matter.

Cottage industry

1998. SHRI RAJIV PRATAP RUDY: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) the percentage share of small and cottage industry in the Gross Domestic Production
of the country;

(b) the details thereof;

(c) the steps taken by Government promote small and cottage industries during last five
years; and

(d) the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) The contribution of micro, small and
cottage enterprises to the Gross Domestic Product (GDP) of the country during 2005-06, 2006~
07 and 2007-08 (Iatest available) was estimated to be 6.39 per cent, 6.12 per cent and 6.09 per
cent respectively.

(c) and (d) To facilitate promotion and development of micro, small and medium
enterprises (MSMEs) sector (including cottage industries), the Government has announced in
February, 2007 a ‘Package for Promotion of Micro and Small Enterprises’ with an objective to
provide support in areas of credit, technology upgradation, marketing, infrastructure etc.
Further, the Government has enacted the Micro, Small and Medium Enterprises Development
Act, 2006 for the promotion and development of the MSMEs and to enhance their
competitiveness.

The Government is also implementing various schemes/programmes relating to credit,
infrastructural  development, technology upgradation, marketing, entrepreneurial/skill
development, etc., for assisting the MSE sector. Some of the major schemes/programmes
being implemented are Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme,
Performance and Credit Rating Scheme, Cluster Development Programme, National
Manufacturing Competitiveness Programme and Market Development Assistance Scheme. The
Prime Minister’s Employment Generation Programme (PMEGP) also targets promotion of micro
enterprises, including cottage industries by providing margin money assistance through Khadi
and Village Industries Commission (KVIC) in conjunction with loans from implementing
scheduled commercial banks. In addition, Government is implementing specific schemes to
promote the handicraft sector, which include Ambedkar Hastshilp Vikas Yojana, Marketing
Support and Services Scheme, Design and Technological Upgradation, Research and
Development and Human Resource Development.

Setting up of Task Force

999. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether a Task Force has been set up by the Prime Minister to provide support and
relief to the micro, small and medium enterprises in the country;

(b) if so, the details of the recommendations of the Task Force, if already made;
and

(c) by when these recommendations are likely to be implemented?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) to (¢) The Task Force constituted to address the
issues of the micro, small and medium enterprises (MSME) sector has submitted its report. The
Task Force has made various recommendations in the areas of credit, taxation, labour issues,
infrastructure/technology/skill development, marketing, etc., for providing an impetus to the
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growth of the sector. The detailed report is available on the web site: www.dcmsme.gov.in. The
report has been circulated to the departments/agencies concerned for time-bound action as laid
down in the report.

Rail network in the country

1000. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of RAILWAYS be pleased to
state:

(a) the number of districts which have been connected by the rail network in India;
(b) the details thereof, State-wise; and
(c) the details of the pending projects for rail networks for the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) District-wise statistics of rail network is not maintained.

(c) As on 01.04.2009, there are 109 ongoing new line projects pending for completion
which also includes 67 projects which are more than five years old /.e. taken up prior to 2004-05.

Construction of centralized goods train lobby at Madar
11001. DR. PRABHA THAKUR: Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways has decided to construct centralized goods train lobby alongwith a
depot at Madar station in Ajmer;

(b) whether any amount has been sanctioned in the Rail Budget of last or current
financial year; and

(c) if so, the details of target fixed for completion of this work ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir.

(b) and (c) Do not arise.
Facilities for disabled passengers
1002. SHRIMATI KANIMOZHI: Will the Minister of RAILWAYS be pleased to state:

(a) whether train bogies meant to be for the differently-abled (called “Coach for
Disabled™) have been converted to reserved coaches with reduced capacity for disabled
passengers;

(b) if so, the reasons therefor;

(c) the number of stations which do not have specially designed toilets and facilities for
people with disabilities; and

(d) the steps being taken to make all stations disabled-friendly ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Specially designed disabled friendly coaches, with compartments having two lower and
two upper berths, known as SLRD coaches in normal Mail/Express trains, are treated as
reserved for handicapped passengers till preparation of charts, and thereafter vacant
accommodation, if any is available for roadside unreserved passengers. Since the
accommodation, both reserved as well as unreserved, is available for handicapped passengers,
there is no reduction in capacity for disabled passengers.

In Garib Rath trains, which are fully reserved trains the unreserved passengers cannot board
the train and as such, the unutilised disabled friendly accommodation in these SLRD coaches is
released to RAC/Waiting List passengers, at the time of preparation of charts.

(c) and (d) Railways have planned to provide toilets and other facilities for differently abled
persons at all A-1, A and B category stations. Details of number of stations where these facilities
are yet to be provided are shown in the Statement (See below). It is planned to complete such
facilities at all A-l, A and B category stations by 31st March, 2010.

Statement

Facilities for disabled passengers

Railway Toilet Water  Walkway Signage Parking Help Ramp
Tap Booth
Central 1 0 0 0 0 0 3
East Coast 3 2 4 4 2 5 7
East Central 25 22 30 3 26 21 26
Eastern 0 0 1 0 0 0 0
North Central 0 0 0 0 0 0 4
North Eastern 8 3 8 12 12 7 5
Northeast Frontier 21 16 16 17 16 13 3
Northern 23 20 23 22 20 23 21
North Western 2 6 0 9 3 10 3
South Central 6 5 4 3 1 6 1
Southeast Central 6 6 6 6 6 6 6
South Eastern 1 1 1 1 1 1 1
Southern 13 7 9 10 7 9 8
South Western 3 3 4 7 6 1 5
West Central 5 5 5 5 5 5 6
Western 2 0 2 1 2 1 1
TOTAL: 119 96 113 100 107 118 100
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Computerised reservation facilities

1003. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be pleased to refer to the
answer to Unstarred Question 2579 given in the Rajya Sabha on 11th December, 2009 and state:

(a) the names of cities and towns in Uttar Pradesh where railway stations undertake 100
or more transactions per day and have not been provided with a facility of computerised
reservation;

(b) by when these railway stations would be provided with computerised reservation
facilities; and

(c) the names of railway stations in Uttar Pradesh where this facility would be provided
during the current financial year and the next financial year?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir. There is no Railway Station on Northern Railway, North Eastern Railway and North
Central Railway, covering Uttar Pradesh, which undertake hundred or more reservation
transactions per day, and are not computerized.

(b) Does not arise.

(c) Provision of Unreserved Ticketing System-cum-Passenger Reservation System (UTS-
cum-PRS) at 23 stations and Passenger Reservation System (PRS) at one station is planned
which is as follows:—

North Central Railway: 6 UTS-cum-PRS
Northern Railway: 10 UTS-cum-PRS and one PRS.
North Eastern Railway: 7 UTS-cum-PRS.
Rail projects in Maharashtra

1004. SHRI SANJAY RAUT:
SHRI GOVINDRAO WAMANRAO ADIK:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of ongoing/pending railway projects in Maharashtra during the last three
years alongwith details of the rail over/under bridges and manned/unmanned crossings in the
State;

(b) whether these works are being executed/progressing as per their schedule;
(c) if so, the details thereof; and
(d) ifnot, the reasons therefor, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) The details of ongoing railway projects alongwith rail over/under bridges and
manned/unmanned level crossings in Maharashtra are as under:—
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(Rs.incrore)

Sl. Name of the Km. Anticipated Present status and target

No. ongoing project cost® wherever fixed

1 2 3 4 5

New Line

1. Ahmednagar-Beed- 261.25 462.67 Final location survey completed.

Parli Vaijnath On Ahmednagar-Narayandoh section
71% earthwork, all major and minor
bridges completed.

2. Amravati-Narkher 138 284.27 Section from Amravati to Chandur
Bazar (44 kms.) completed. In
Chandurbazar-Narkher section,
earthwork, bridge work and ballast
collection taken up. The work is
targeted for completion  during
2010-11.

3. Baramati-Lonad 54 138.48 Lonad-Phalton (27  kms) —
Earthwork taken up. All major bridges
and 17 minor bridges completed. The
section is targeted for completion
during 2010.

4. Puntamba-Shirdi 17.8 79.77 Completed.

5. Wardha-Nanded 270 697 Estimate for land acquisition and
major bridges for Wardha-Deoli
(16 km) sanctioned and work taken
up.

Gauge conversion

1. Akola-Purna 210 245.22 Completed.

2 Jabalpur-Gondia 285 524.88 Gondia-Balaghat (42 km) and
including Balaghat Nelurghat-Katangi completed. On
Katangi balance portion, land acquisition,

earthwork and bridge completed.

3. Mirgj-Latur 374 515.57 Conversion of Kurduwadi-Pandharpur

and Latur-Latur Road new line portion
completed. In balance Pandharpur-
Miraj (137 kms) section, earthwork
completed, bridgework taken up,
targeted for completion in 2009-10.
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1 2 3 4 5
4. Solapur (Hotgi)- 284 357.7 Completed and commissioned.
Gadag
5. Chhindwara-Nagpur 149.52 383.79 Final Location Survey completed.
Land acquisition taken up. Earth-work
and bridgework taken up.
6. Ratlam-Mhow- 472.64 1421.3 Preliminary works taken up.
Khandwa-Akola
Doubling
1. Diva-Kalyan 5th 10.73 70 Completed and commissioned.
and 6th line
2. Pakni-Mohol 17 42.73 Completed and commissioned.
3. Pakni-Solapur 16.28 38.52 Completed and commissioned.
4. Panvel-Pen 35.46 96.16 Earthwork, bridge work taken up.
5. Pen-Roha 40 98.74 Earthwork, bridge work taken up.
Mumbai Urban Transport Project
1. Mumbai Urban 3480.7 Work is progressing satisfactorily
Transport Project on various stages and expected to be
completed by December, 2010
2. Mumbai Urban 5300 Work included in the Budget 2008-
Transport Project 09 and work taken up.
(Phase-Il)-Rall
component
3. Santa Cruz-Borivali 16.37 93.71 Completed and commissioned.
5th line
Railway Electrification
1. Railway 306 144.42 Completed and commissioned.

Electrification-
Udhna-Jalgaon

Projects are progressing as per availability of resources.

As regards ROB/RUBs and level crossings, it is mentioned that there are 104 ROB/RUB
works in progress (other than new line, doubling, gauge conversion) in the State of

Maharashtra. During last three years five ROB/RUBs have been completed. There are 1135

manned and 784 unmanned level crossings in the State of Maharashtra. 16 unmanned level

crossings have been manned during the last three years.
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Setting up of a wagon factory at Alappuzha in Kerala

1005. SHRI K.E. ISMAIL:
SHRIM.P. ACHUTHAN?:
SHRI P. RAJEEVE:

Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that an MoU has been signed between Railway Board and
Autocast Ltd. and a public purpose vehicle (joint venture) has also been constituted for setting
up a wagon factory at Alappuzha in Kerala; and

(b) if so, the details thereof and by when the project is expected to be started?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) No, Sir. No MOU has been signed between Railway Board and Autocast Ltd. However,
an MOU had been signed between Ministry of Railways and Government of Kerala for formation
of a Joint Venture for undertaking manufacture of Railway coach and wagon components.
Process for the constitution of the JV has been initiated.

Train accidents

1006. SHRI RAJKUMAR DHOQOT:
SHRI BRIJ BHUSHAN TIWARI:

Will the Minister of RAILWAYS be pleased to state:
(a) the details of accidents in first two months of 2010;

(b) how many of these were due to mechanical failures and those due to human
error;

(c) the details of loss of lives and properties of Railways and passengers suffered in the
accidents;

(d) the responsibilities for the causes of accidents; and

(e) the steps proposed to be taken to prevent recurrence of such type of
accidents?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
The number of train accidents, viz. Collisions and Manned Level Crossing accidents during
January and February, 2010 have been 3 and 1 respectively. Further, there have been 14
Derailments, 1 Miscellaneous accident and 11 accidents on Unmanned Level Crossings.

(b) and (c) Based on prima-facie causes, 13 were due to failure of railway staff and 17 due
to failure of other than railway staff. No accident was attributed to mechanical equipment failure.
43 persons lost their lives in these accidents and 110 suffered injuries. Loss to railway property in
these accidents was Rs. 3.66 crore (approximately).

(d) 2 accidents are being inquired by the Commission of Railway Safety and the
remaining by Departmental Enquiry Committees. Recommendations and findings of the
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Commission of Railway Safety and the Departmental Committees are examined by the
concerned Departments for compliance if feasible and disciplinary action is taken against the
defaulting staff.

(e) All possible steps are undertaken on a continuing basis to prevent accidents. These
include timely replacement of over-aged assets, adoption of suitable technologies for
upgradation and maintenance of track, rolling stock, signalling and interlocking systems, safety
drives, greater emphasis on training of officials and inspections at regular intervals to monitor
and educate staff for observance of safe practices.

Train accidents near Kanpur

1007. SHRIMATI KUSUM RAI:
SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of train accidents which took place near Kanpur in Uttar Pradesh in the
beginning of January this year;

(b) the details of other accidents which occurred in 2010;
(c) the total number of passengers and staff who died/got injured in these accidents;
(d) whether incidents of train mishaps have increased recently;

(e) if so, whether this is due to negligence or human error or due to some corrupt
practices and shortcomings; and

()  the concrete steps her Ministry will take to check the increasing rail accidents?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Details of two Consequential train accidents which took place in the beginning of January, 2010
near Kanpur are as under:—

(i)  On 02.01.2010 at 08.46 hrs., train number 2556 Gorakhdham Express collided in rear
of train number 2418 Prayagraj Express on Tundla — Kanpur section resulting in
death of 12 persons and injuries to 48 persons. This accident is being inquired into by
the Commissioner of Railway Safety, North Eastern Circle and his Final Report is
awaited.

(i)  On 02.01.2010 at 08.05 hrs., train number 4006 Lichchavi Express collided in rear of
train number 2402 Magadh Express on Tundla — Kanpur section in which one
person was injured. This accident is being inquired into by a Departmental
Committee.

(b) and (c) During the period from 1st January to 23rd February, 2010 there have been
3 collisions and 1 Manned Level Crossing accident. Further, there have been 10 derailments,
1 miscellaneous accident and 10 accidents on Unmanned Level Crossings. The number of
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passengers killed and injured therein in collisions and in manned level crossing accidents were
14 passengers, 1 staff killed, and 64 passengers and 3 staff injured. Further, in the miscellaneous
accidents there were 19 passengers who were injured.

(d) No, Sir. Number of accidents has come down during the current year.
(e) Does not arise.

(f) All possible steps are undertaken on a continuing basis to prevent accidents. These
include timely replacement of over-aged assets, adoption of suitable technologies for up-
gradation and maintenance of track, rolling stock, signaling and interlocking systems, safety
drives, greater emphasis on training of officials and inspections at regular intervals to monitor
and educate staff for observance of safe practices. Safety devices introduced to prevent
accidents include provision of Train Protection Warning System (TPWS), Anti- Collision Device
(ACD), Block Proving Axle Counters (BPAC), Auxiliary Warning System (AWS), LED Signals
and Vigilance Control Device (VCD).

Prevention of train accidents in foggy weather

11008. SHRI BHAGIRATHI MAJHI:
SHRI BHAGAT SINGH KOSHYARI:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is considering to any modern technology to check the delay and
accidents of trains due to fog so that these problems could be resolved and the losses to the rall
passengers could be prevented; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Yes, Sir. Details of action taken towards mitigating the problems due to fog are
appended as a Statement.

Statement

Details on action towards mitigation of problems due to
foggy weather condition:

A. Mitigation of factors causing delays during foggy weather:
1. Delays arising from unstable traction power supply in Northern Region:

Replacement of porcelain insulators of 25KV, 132 KV and 220 KV lines by anti -fog
composite insulators in polluted areas has been carried out and improved
maintenance practices have been adopted on Northern Railway and North Central
Railways.

2. Improving visibility of Signals:

LED signals have been provided at about 3400 stations on Indian Railway to improve
visibility of Signals.

tOriginal notice of the question was received in Hindi.
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3. Communication aids:

In order to have communication and to deal with the situation arising out of foggy
weather, Walkie Talkie VHF sets have been provided to guards and drivers of trains.
Additionally, decision has been taken to provide Closed User Group (CUG) mobile
phones to guards and drivers. A dedicated Mobile Train Radio Communication
(MTRC) is also being progressively provided on important busy routes to start with
for providing communication in running trains for drivers, guards, station masters,

controls etc. to enhance safety in train operations.
4. Flashing tail lamps:
Flashing LED Tail Lamps on last vehicle of trains are provided in foggy weather.

N.B. (i) A pilot project for development of fog vision instrumentation was taken up
by Research Designs and Standards Organization, (RDSO) Lucknow in association
with Indian Institute of Technology, (IIT), Kanpur under Technology Mission for
Railway Safety (TMRS). Under this project, several experiments in the laboratory
were carried out at T, Kanpur with technologies employing radar, thermal
imager and CO2 laser in ‘Fog Chamber’. Project was closed due to its not being

successful.

(i) Experiments have been conducted on Electric, Diesel locomotives and EMUs on
Northern Railway for assistance to the drivers but none of these have proven to be
foolproof.

B. Mitigation of factors contributing to human errors identified as cause of accidents during
fog: Human errors in Automatic Signaling territory:

Recent incidences indicated that the accidents occurred in high traffic density Automatic
Signaling Territories due to human errors. Train Protection System, as a technical aid to
drivers, is proposed to be progressively provided, to begin with in automatic signaling
territories to mitigate this problem.

New rail line between Kalyan and Ahmednagar

1009. SHRI PRAKASH JAVADEKAR: Wil the Minister of RAILWAYS be pleased to
state:

(a) whether there has been an inordinate delay in taking up the work of 204 kilometre
new rail line between Kalyan and Ahmednagar via Malshej Ghat in Maharashtra despite the

Railway Board completing requisite formalities;
(b) if so, the reasons therefor; and

(c) by when the work would start and the approximate time frame and cost fixed by the
Railway Board for completion of the work ?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) A survey for construction of new broad gauge line from Kalyan to Ahmednagar via Malshej
Ghat (204 km) was completed in year 2000. As per the survey, cost of construction of the line
was assessed as Rs. 772 crore. Due to constraint of resources the proposal could not be
considered earlier. A fresh survey has again been sanctioned in 2006-07 and report is yet be
received. Further consideration of the proposal would be feasible once survey is completed and
results of the survey report are finalized.

Demand of running Hirakund Express on daily basis

1010. SHRI RUDRA NARAYAN PANY: Will the Minister of RAILWAYS be pleased to
state:

(a) whether Government is aware of the demand being raised for many years to run
8507/8508 Hirakund Express between Vishakhapatanam and Amritsar on daily basis;

(b) if so, the steps being taken in this regard; and
(c) thereasons for delay in fulfilling the demand ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) Increase in the frequency of 8507/8508 Hirakud Express from tri-weekly to daily has
been examined but not found feasible at present due to operational constraints including
terminal constraints at Amritsar.

(c) Does not arise.
Commercial utilization of surplus railway land
1011. SHRI SITARAM YECHURY : Will the Minister of RAILWAYS be pleased to state:

(a) whether proposal of Government for commercial utilization of surplus railway land
excludes the possibility of reverting back those land to States;

(b) if so, the specific details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) Vacant railway land is required for Railways own developmental works such as doubling,
gauge conversion, yard remodelling and traffic facility works, setting up of factories, freight

corridors, etc.

Vacant land not required for Railways immediate future operational needs is put to
alternative usage including commercial development, wherever feasible.

Sharing of cost of rail projects by States

1012. DR. RAM PRAKASH: Will the Minister of RAILWAYS be pleased to state:
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(a) the State Governments which have agreed to share cost of ongoing/proposed new
railway lines and gauge conversion projects in their respective States;

(b) the details of such projects, State-wise; and

(c) the present status of such projects?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) The details of ongoing railway projects under new line and gauge conversion on cost sharing

with State Governments are as under:—

Sl. Projects State Cost Status

No. (Rs. in crore)

1 2 3 4 5

New Lines

1. Kottur-Harihar via. Karnataka 328.06 Earthwork, bridge, etc. in progress.

Harpanhalli Targeted for 2009-10.

2. Wardha Nanded Maharashtra 697 Final location survey taken up.

3. Rewari-Rohtak Haryana 475.17 Rewari-Jhajjar is targeted for 2009-10
and balance for 2010-11.

4. Jind-Sonipat Haryana 234.45 Land acquisition, earthwork, bridges,
etc. taken up.

5. Cuddapah-Bangalore Karnataka, 1000.23 Final location survey taken up.

(Bangarapet) Andhra
Pradesh
6. Dallirajahara- Chhattisgarh ~ 968.6 Land acquisition taken up. Work
Rowghat-Jagdalpur * entrusted to Rail Vikas Nigam Limited.

7. Bidar-Gulbarga Karnataka 554.55 Land acquisition, earthwork, bridges,
etc. taken up.

8. Mandarhill-Rampurhat Jharkhand, 676 Land acquisition, earthwork, bridges,

via Dumka (Jharkhand West Bengal etc. taken up.
portion)

9. Giridih-Koderma Jharkhand 451.35 Koderma-Maheshpur has been
completed and on balance formation
works are in progress.

10. Deoband- Uttarakhand 164.8 Final location survey completed. Land

Muzzaffarnagar- acquisition taken up.
Roorkee
11. Koderma-Ranchi Jharkhand 1099.2 Land acquisition, earthwork, bridges,

etc. taken up.
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1 2 3 4 5
12. Deogarh-Dumka Jharkhand 335 Deogarh-Ghoramara completed and
balance targeted for 2009-10.
13. Koderma-Tilaiya Jharkhand, 418.17 Land acquisition, earthwork, bridges,
(Jnarkhand portion)  Bihar etc. taken up.
14. Bhanupalli-Bilaspur Himachal 1046.88 Final location survey taken up.
Beri Pradesh
15. Munirabad- Karnataka, 497 Land acquisition, earthwork, bridges,
Mehboobnagar Andhra etc. taken up.
Pradesh
16. Ahmednagar-Beed- Maharashtra  462.67 Land acquisition, earthwork, bridge

Parli Baijnath

works, etc. taken up.

*State Government will provide Government land free of cost, meet cost of land acquisition and

exempt royalty and State Taxes on minerals and materials required for construction of this

line.
Sl. Projects State Cost Status
No. (Rs. in crore)
Gauge Conversions
1 Shimoga-Talguppa Karnataka 158.59 Targeted for completion during 2009~
10.
2 Ranchi-Lohardaga Jharkhand 449.83 Ranchi-Lohardaga gauge conversion
has
with extn. to Tori been completed. Work on new line
portion taken up.
3  Bardhman-Katwa West 346.47 Contract finalized for Bardhrnan-
Bengal Balgona and work taken up.
4 Cuddalore-Salem Tamil 556.64 Cuddalore-Salem gauge conversion
Nadu completed. Final location survey for

new line portion from Chinnasalem to

Kallakurichi taken up.

In addition to the above, State Governments of Karnataka, Maharashtra and Andhra

Pradesh have proposed to take up new projects on cost sharing/Public-Private Partnership

basis.
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Doubling of railway line between Mehsana and Alwar

1013. SHRI NATUJI HALAJI THAKOR: Will the Minister of RAILWAYS be pleased to

state:

(a) whether projects for doubling of railway line between Mehsana-Alwar and Mehsana-

Rajkot of the Western Railway and North Western Railway have been approved during the last

three years and current year;
(b)
(©)

if so, the status of the projects approved; and

the time schedule for completion of those projects?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to

(c) The details and status of doubling projects alongwith targets wherever fixed, in Mehsana-

Alwar and Mehsana-Rajkot sections in last three years is as under:—

SI. Name of the project
No.

Status

Doubling between Mehasana-Alwar section
1. Karjoda to Sarotra Road (23.59 km.)

2. Sarotra Road to Abu Road
(23.12 km.)

3. Palanpur-Ajmer (357 km.)

4. Ajmer-Phulera (80 km.)

4. Phulera-Jaipur (54.75 km.)

5. Jaipur-Dausa (61.28 km.)

6. Dausa-Bandikui (29.04 km.)

7. Bandikui-Alwar (60.37 km.)

Doubling between Mehasana-Rajkot section

1. Viramgam-Rajkot (202 km.)

Proposed in the Budget 2010-11.

Proposed in the Budget 2010-11.

Survey taken up

Gahlotra-Phulera section (45 km.) has been
completed and balance section of Ajmer-
Gahlotra (35 km.) is likely to be completed
by March, 2010.

Completed.

Work is in advance stage of completion and
likely to be completed by March, 2010.

Work is in advance stage of completion and
likely to be completed by March, 2010.

Survey, completed and report under

examination.

Survey sanctioned. Doubling of Viramgam-
(65.26  km.)
proposed in the Budget 2010-11.

Surendranagar section
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Rail projects in Jharkhand

1014. SHRI PARIMAL NATHWANI: Wil the Minister of RAILWAYS be pleased to
state:

(a) the details of various projects relating to new lines, gauge conversion, doubling and
electrification undertaken in Jharkhand;

(b) how far these projects have progressed so far; and
(c) the details of steps taken for their early completion?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) 8 New Lines, 1 Gauge Conversion and 8 Doubling projects are in progress in the State
of Jharkhand. The works are progressing as per availability of resources. Details of Projects are

as under:i—

SI. Name of Project Approx Status of Project

No. length

in km.

1 2 3 4

New Lines

1. Deogarh-Dumka 72 Jasidih -Ghoramara (26.27 kms.) — work
completed. Ghormara-Dhumka (46 km.)
taken up and targeted for completion
2010-11.

2. Deogarh-Sultanganj, 151 Banka-Barhat (15.5 km.) completed. Earth-
Banka-Barahat and work, Major bridges, minor bridges taken
Banka-Bihtiah Road up and Deogarh-Chandan (15 km.) targeted

for 2010-11.

3. Gaya-Chatra 97 Preliminary works taken up.

4. Giridih-Koderma 102 Koderma-Maheshpur (20 km.) and
Maheshpur-Nawadih (14 km.) completed.
Earthwork, Minor and major bridges etc. taken
up in balance portion Nawadih-. Dhanwar (11
km.) targeted for 2010-11.

5. Koderma-Ranchi 202 Land acquisition, earthwork, minor bridges,
Road over bridges and Road under bridges
has been taken up.

6. Koderma-Tilaiya 65 Land acquisition and major bridges have been

completed. Earthwork, minor bridges etc.
have been taken up.
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1 2

4

7. Manderhill-Rampurhat
via Dumka

8. Hazaribagh-Shivpur-
Tori
Gauge Conversion

1. Ranchi-Lohardaga with
extension to Tori

Doubling

1. Barharwa-Tinpahar

2. Bimlagarh-Dumitra

3. Chandrapura-Rajabera-
Chandrapura-
Bhandaridah

4. Goelkera-Manoharpur
3rd line
(Chakradharpur-
Bondamunda Section)

5. Muri-North Outer
Cabin/Muri-Doubling
of section with
provision of 2nd bridge
over Subarnarekha

6. Padapahar-Banspani

7. Rajkharsawan-Sini-
3rd line

8. Tinpahar-Sahibganj
as PH-I of doubling
of Tinpahar-Bhagalpur

130

93

m

16.49

18.3

10.6

40

32

15

37.81

Earthwork, minor bridges, major bridges
and track linking etc. has been taken up.

Land acquisition, forestry clearance taken
up.

Ranchi-Lohardaga- (69 kms.) completed.
Lohardaga-Bargichampi (15 km.) completed
in  2009-10. Earthwork, major bridges,
minor bridge and track linking in balance
portion taken up.

Barharwa-Bakudi (7.70 km.) completed.
Bakudi-Tinpahar is targeted for completion
2009-10.

Earthwork, bridges etc. taken up.

Preliminary works taken up.

Work executed by Rail Vikas Nigam
Limited (RVNL) Final Location Survey
completed.

Final Location Survey completed. Tender
for Civil Engineering works awarded.

Padapahar-Dongaoposi (5.6 kms.) and
Jamakundia-Deojhar (6.6 kms.) completed
Balance work is targeted for completion
2009-10.

Preliminary works, tendering etc. taken up.

Final Location Survey completed. Prelimi-
nary works taken up.
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There is presently no Railway Electrification project in progress in Jharkhand.

(c) To expedite completion of projects, a number of initiatives have been taken to
generate additional resources through non-budgetary measures like Public-Private Partnership,
funding by State Governments and other beneficiaries. Besides, to reduce delays on account of
land availability, security issues and forestry clearances, etc. meetings with State Officials are
held from time to time. Contract conditions have been modified to bring in efficiency in contract
management, and field units have been further empowered.

Rail projects in Orissa

1015. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be pleased to
state:

(a) whether Railways has received the proposal for second flyover at railway plots in
Jajpur-Keonjhar Road and also construction of public foot-path on the railway bridge No. 391 on
river Baitarani in between Manjari Road and Baitarani Road railway station in Orissa; and

(b) whether it is a fact that these two projects could not be implemented as there was no
positive response from the State Government?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) No
proposal has been received from State Government of Orissa for construction of second Fly Over
Bridge at Railway plots in Jajpur-Keonjhar Road and for construction of public footpath on the
Railway Bridge No. 391 upon river Baitarani in between Manjuri road and Baitarani Road Railway
Station in Orissa.

(b) These two projects can be processed further after receipt of proposals from the State
Government.

Action plan for commercial use of surplus railway land
1016. SHRI MANOHAR JOSHI: Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways has formulated any action plan for commercial utilization of surplus
railway land;

(b) if so, the details thereof;

(c) whether General Managers of Zonal Railways have been given discretionary powers
to release such land;

(d) if so, the details thereof; and
(e) the criteria fixed for utilization of such land?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Yes, Sir. In order to mobilize additional financial resources Railways have set up Rail
Land Development Authority (RLDA) through the Railway (Amendment) Act, 2005 to undertake
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development of vacant railway land and air space, which is not required by Railways for its
immediate future operational needs. So far, 135 sites have been entrusted to the RLDA for
commercial development.

In addition, Railways plan to utilise its vacant land wherever feasible for setting up of various
infrastructure and socially inclusive projects, Health Care Facilities, etc. through innovative
financing models.

(c) No,Sir.
(d) and (e) Do not arise.
Encroachment of railway land in Punjab

1017. SHRI VARINDER SINGH BAJWA: Will the Minister of RAILWAYS be pleased to
state:

(a) the area of railway land in Punjab still under adverse possession with details thereof,
indicating the parties in possession;

(b) the area of railway land retrieved from the grabbers during the last three years ending
31st December, 2009; and

(c) the action so far taken against railway employees who were found involved in
grabbing railway land or who helped the squatters in such land with the result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
There is no Railway land under adverse possession in the State of Punjab. However, an area of
35.4 hectare is under encroachments, mostly by farmers, in the State of Punjab.

(b) An area of 19.8 hectare of railway land has been retrieved from the encroachers
during the last three years ending 31.12.09 in the State of Punjab.

(c) Involvement of railway officials in land grabbing and/or helping the encroachers has
not been established or reported so far.

Train accidents
1018. SHRI D. RAJA: Will the Minister of RAILWAYS be pleased to state:
(a) whether itis afact that a number of train accidents have taken place recently;

(b) if so, the details of accidents, the number of people died/injured, the compensation
paid, etc., zone-wise;

(c) whether it is also a fact that shortage in the number of drivers and fatigue of drivers
due to over work has been the main reason for majority of the accidents; and

(d) if so, the details of shortage of drivers in different zones and steps being taken to
appoint sufficient number of drivers and other staff in Railways?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) The number of train accidents, viz. Collisions and Manned Level Crossing accidents
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during January and February, 2010 have been 3 and 1 respectively. Further, there have been 14
Derailments, 1 Miscellaneous accident and 11 accidents on Unmanned Level Crossings. The
number of persons killed/injured in Collision and Manned Level Crossings accidents were 15/67
(in North Central Railway) and 1/0 (in East Coast Railway) respectively. Further, number of
persons died/injured in Derailments, Unmanned Level Crossing accidents and Miscellaneous
accidents are 2/3 (2/2 in East Central Railway and 0/1in North Western Railway), 25/21 (5/1in
North Eastern Railway, 4/1 in Northeast Frontier Railway, 5/8 in Northern Railway, 7/3 in North
Western Railway, 2/0 in Western Railway, 3/2 in South Central Railway, 2/3 in East Coast
Railway) and 10/9 (in Central Railway) respectively.

Compensation is paid only after a claim is filed in the Railway Claims Tribunal and a decree
is awarded by the Tribunal. So far, no decree has been received by the railway administration for
the consequential train accidents which took place during January and February, 2010 and
hence no compensation could be paid for these accidents.

(c) No,Sir.
(d) Does not arise.
Electrification of Chandigarh- Morinda rail line
11019. SHRI SHANTA KUMAR: Will the Minister of RAILWAYS be pleased to state:
(a) whether Chandigarh-Morinda railway line is not electrified;

(b) whether the engines of Una-bound trains which depart from Delhi are changed at
Ambala; and

(c) thetime by when this 50 kilometres railway line is proposed to be electrified ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
The work on Electrification of Chandigarh-Morinda is in progress.

(b) Yes, Sir. Electric loco is being changed at Ambala for Una bound trains.

(c) Inspection of the Commissioner of Railway Safety (CRS) is being followed up for
electric train operation.

Development of surplus railway land for
commercial purposes

1020. SHRI SANTOSH BAGRODIA: Wil the Minister of RAILWAYS be pleased to
state:

(a) whether Railways proposes to use surplus land on commercial basis;
(b) if so, whether guidelines in this regard have been framed;

(c) whether Railways has identified locations for the commercial development;
and

tOriginal notice of the question was received in Hindi.

180



(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) Yes, Sir.

(d) So far, 135 sites have been entrusted to the RLDA for development of vacant railway
land. Details of sites entrusted to RLDA for commercial development is as under:—

Adilabad, Aurangabad, Ajmer (2 sites), Amritsar (2 sites), Ballyghat, Bangalore City,
Bansdroni Station, Bareilly City, Belgharia, site between Central Station and M.G. Road,
sites between Shyambazar and Sovabazar and between Tollygunj Station and Rabindra
Sarabor, Bhavnagar (7 sites), Bhilai (3 sites), site between Bidhannagar-DumDum,
Bokaro (2 sites), Borabanda, Budge-Budge, Budhlada, Central Station (07 sites),
Chandigarh (2 sites), Chandni Chowk station, Chennai, Clutterbuckganj, Delhi (5 sites),
Gaya, Guntakal (2 sites), Guwahati (13 sites), Gwalior (2 sites), Kanpur (2sites),
Halishahar, Hingoli, Hyderabad (3 sites), Jamnagar, Jodhpur, Kanchrapara, Karimganj,
Katra, Lucknow (3 sites), Maninagar (2sites), MTP (Chennai), Mudkhed, Mumbai,
Nagapatinam, Naktala Station, New Alipurduar, New Cooch-behar, New Garia Station,
New Jalpaiguri (5 sites), Pattukoti, Raipur (2 sites), Rajkot (10 sites), Raxaul, Salem,
Secunderabad (6 sites), Shahamatganj, Shyambazar (3 sites), Siliguri (6 sites),
Tatanagar, Thane, Tollygunj station, Viaywada, Vilipuram, Visakhapatnam (2 sites),
Washim, Bangalore Cantonment Railway Station.

New railway line from Ajmer to Pushkar
11021. DR. PRABHA THAKUR: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has fixed any dead line for completion of work of new railway
line from Ajmer to Pushkar in Rajasthan;

(b) if s0, by when and the reasons for the delay caused so far; and
(c) by when the work would be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) Against a requisition for 129.57 hectares land placed with State Government, 117.85 hectares
land has been made available. Difficulty is being faced in handing over of balance land by State
Government. Earthwork, bridgework, etc. have been taken up in available land. The work is

planned for completion during 2010-11.
Speed of express train between Shikohabad and Farrukhabad

1022. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be pleased to refer to
the answer to Unstarred Question 1812 given in the Rajya Sabha on 4th December, 2009 and
state:

tOriginal notice of the question was received in Hindi.
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(a) the average per hour speed of express trains between Shikohabad and Farrukhabad
before renewal of the track;

(b) the present average per hour speed of express trains on that track after the
renewal;

(c) towhat extent renewal has improved the quality and condition of the track and speed
of trains; and

(d) the steps being taken to take full advantage of the new track?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) The average speed of express train as on date is 30.6 kmph, which is the same as
before track renewal, as other requisite works are at various stages of planning and execution.

(c) and (d) Though the safety of track has improved due to track renewal, other requisite
works /.e., deep screening, ballasting, repair of cess and welding of rails are in different stages
of planning and execution to take full advantage of the upgraded track.

Special Railway Safety Fund
1023. SHRI R.C. SINGH: Will the Minister of RAILWAYS be pleased to state:

(a) whether her Ministry has been able to accumulate Rs. 17,000 crores proposed under
the Special Railway Safety Fund;

(b) if so, the amount it collected from passengers through safety surcharge, budgetary
support, etc.;

(c) whether it is a fact that no safety work has been undertaken from the Special Railway
Safety Fund; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Rs. 16,915 crores has been appropriated to Special Railway Safety Fund from 1.4.2001
to 31.3.2008. The amount collected from passengers through Safety Surcharge, Budgetary
Support and Railway Revenue is as under:—

(Rs. in crore)

Surcharge Collected Allocation from Railway Budgetary
from Passengers Revenue Support
3,784 1,177 11,954

(c) No, Sir. Special Railway Safety Fund was created for the replacement of
over-aged assets and safety works. The funds were utilized for safety works such as Track
Renewal, Bridge rehabilitation, replacement of Signaling and Telecom gears etc.

(d) Does not arise.
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Model railway stations

1t1024. SHRI AMIR ALAM KHAN: Will the Minister of RAILWAYS be pleased to
state:

(a) whether Government is converting railway stations as model stations;
(b) if so, the names of such stations, zone-wise;

(c) whether the name of Muzaffarnagar railway station in Uttar Pradesh is also included in
this said list;

(d) if so, by when Muzaffarnagar railway station would be developed as a model station;
and

(e) ifnot, the main reason for such discrimination with Muzaffarnagar railway station?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) With a view to provide upgraded passenger amenities at stations, 594 stations have so
far been selected as model stations details of which zone-wise is given in the Statement
(Seebelow).

(c) Yes,Sir.

(d) Work of development of Muzaffarnagar Railway station as model station is planned
for completion by 31st March, 2010.

(e) Does not arise.
Statement

Stations selected as Model Stations

Railway Name of station
1 2
Central (35) Akola, Bhusaval, Chandrapur, Chatrapati Shahu Maharaj Terminus

(Kolhapur), Dadar, Gulbarga, Jalgaon, Kalyan, Kurla (Lokmanya Tilak
Terminus), Malkapur, Mumbai CST, Nagpur, Nasik Road, Pune,
Solapur, Thane, Wardha, Lonavala, Khandwa, Manmad, Amrawati,
Miraj, Ahmednagar, Matheran, Badnera, Burhanpur, Chalisgaon,
Devlali, Shegaon, Betul, Ballarshah, Karad, Sangli, Satara and Daund.

Eastern (51) Andal Jn., Asansol, Baidyanathdham, Bandel, Barasat, Barddhaman,
Baruipur Jn., Basirhat, Bhagalpur, Bidhannagar Road, Bolpur,
Bongaon, Budge Budge, Canning, Dankuni, Dhakuria, Dum Dum,
Durgapur, Garia, Ghutiari Sharif, Howrah, Jamalpur Jn., Jasidih,
Krishnagar Road, Kulti, Labpur, Madhupur, Madhyamgram, Malda

tOriginal notice of the question was received in Hindi.
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East Central (55)

East Coast (24)

Northern (80)

North Central (21)

Town, Murshidabad, Nabadwip Dham, New Farakka, Ranaghat Jn.,
Raniganj, Sainthia, Sealdah, Sonarpur, Sultanganj, Tarakeswar,
Tollyganj, Ultadanga, Barrackpur, Naihati, Rishra, Srirampur,
Rampurhat, Sheoraphulli, Chandannagar, Sahibganj, Barharwa and
Bariarpur.

Akshayawat Rai Nagar, Ara, Buxar, Barauni Jn., Begusarai, Bettiah,
Daltonganj, Danapur, Darbhanga, Dhanbad, Dehri-on-Sone, Gaya,
Hajipur Jn., Janakpur Road, Khagaria, Koderma, Mokama, Motihari,
Mughalsarai, Muzaffarpur, Nalanda, Nayagaon, Narkatiaganj jn,
Nawadah, Parasnath, Patna, Sagauli jn, Sasaram, Samastipur,
Sheikhpura, Sitamarhi, Sonepur Jn., Barkakana, Patna Sahib,
Bakhtiyarpur, Biharsharif, Jamui, Jhajha, Kiul, Lakheesarai, Rajendra
Nagar (T), Rajgir, Anugrah Narayan Road, Raxaul, Saharsa,
Madhubani, Renukot, Singrauli, Chopan, Garhwa Road, Barh,
Bhabua Road, Dalsinghsarai, Phulwarisarif and Mananpur.

Badakhandita, Bhadrak, Bhubaneswar, Brahmapur, Byree, Cuttack,
Dhenkanal, Golanthra, Jajpur-Keonjhar Road, Kapilas Road, Khurda
Road, Puri, Rahama, Sambalpur, Surla Road, Titlagarh,
Visakhapatnam, Vizianagaram, Srikakulam, Palasa, Rayagada,
Balugaon, Sambalpur Road and Kesinga.

Ambala Cantt, Amritsar, Anandpur Sahib, Ayodhya, Baghpat Road,
Baraut, Bareilly, Bhatinda, Beas, Chandigarh, Dehradun, Delhi, Delhi
Cantt, Delhi Sarai Rohilla, Dhuri Jn., Faizabad, Faridabad, Firozpur,
Garhmukteshwar, Ghaziabad, Haridwar, H. Nizamuddin, Jullundur
City, Jammu Tawi, Kalka, Kathua,Lucknow, Ludhiana, Merrut City,
Moradabad, Nangloi, New Delhi, Panipat Jn., Pathankot, Patiala,
Prayag, Rae-Bareli Jn., Saharanpur, Shimla, Varanasi, Rohtak, Delhi
Shahdra, Ballabhgarh, Karnal, Sonipat, Meerut Cantt., Jaunpur,
Pratapgarh, Sultanpur, Bhadohi, Akbarpur, Chakki Bank, Jallandhar
Cantt, Phagwara, Shahjahanpur, Jagadhari, Sirhand jn.,
Muzaffarnagar, Kurukshetra, Sabzi Mandi, Palwal, Shakurbasti,
Barabanki, Shahganj, Unnao, Janghai, Gurdaspur, Hoshiarpur,
Roorkee, Najibabad, Rampur, Hardoi, Hapur, Chandausi, Rishikesh,
Rajpura, Chandi Mandir, Abohar, Deoband and Bhodwal Majri.

Agra Cantt, Agra Fort, Aligarh, Allahabad Jn., Etawah, Gwalior,
Jhansi, Kanpur Central, Mathura Jn., Tundla, Mirzapur, Banda,
Morena, Raja Ki Mandi, Fatehpur, Firozabad, Naini, Babina, Chitrakut
Dham Karvi, Lalitpur and Orai.
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North Eastern (34)

Northeast Frontier

(35)

North Western (26)

Southern (48)

South Central (64)

Badshah Nagar, Ballia, Basti, Chhapra Jn., Deoria Sadar, Gonda Jn.,
Gorakhpur, Izzatnagar Jn., Kathgodam, Katra, Lucknow, Manduadih,
Mau Jn., Pilibhit, Rawatpur, Siwan Jn., Lucknow City, Allahabad City,
Azamgarh, Bahraich, Barhani, Belthra Road, Bhatni jn, Farrukhabad,
Ghazipur City, Kasganj, Kashipur, Khalilabad, Lakhimpur, Lalkuan,
Salempur, Sitapur, Varanasi City and Kaimganj.

Alipurduar Jn., Alubari Road, Araria Court, Coochbehar, Dalkolha,
Dharmanagar, Dibrugarh, Dimapur, Ghum, Gosaigaonhat, Guwahati,
Harishchandrapur, Jalpaiguri, Jorhat Town, Karnakhya, Katihar,
Kishanganj, Kokrajhar, Lumding, Maal Bazar, New Alipurduar, New
Bongaigaon, New Coochbehar, New Jalpaiguri, New Mal Jn., New
Tinsukia, Purnea jn, Raiganj, Rangia Jn., Silchar, Siliguri Town,
Srirampur, Tezpur, Bongaigaon and Tinsukia.

Abu Road, Ajmer, Bikaner, Hissar, Jaipur, Jodhpur, Rewari, Sri
Ganga Nagar, Udaipur, Alwar, Falna, Rani, Marwar Jn., Beawar,
Bhilwara, Pali Marwar, Jaisalmer, Nagaur, Makrana, Suratgarh,
Bhiwani, Hanumangarh, Sirsa, Rana Pratapnagar, Kishangarh and
Kosili.

Alwaye, Arakkonam Jn., Calicut, Cannanore, Chengannaur,
Chengalpattu, Chennai Beach, Chennai Central, Chennai Egmore,
Coimbatore, Ernakulam Jn., Erode Jn., Kanniyakumari, Katpadi,
Kayankulam, Kottayam, Madurai, Mambalam, Mangalore, Palghat,
Pondicherry, Quilon, Rameswaram, Salem, Tiruchchirappalli,
Tirunelveli, Tiruttani, Trichur, Trivandrum Central, Tuticorin, Varkala,
Jolarpettai, Dindigul, Shoranur, Tellicherry, Tiruppur, Thanjavur,
Nagercoil,  Tiruvalla, Ernakulam  Town, Ambur, Kovilpatti,
Virudhunagar, Badagara, Kankanadi, Tirur, Villupuram Jn. and
Alleppey.

Dharmavaram Jn., Guntakal, Guntur, Hyderabad, Kacheguda,
Kakinada Town, Nanded, Nellore, Raichur, Rajahmundry,
Secunderabad, Tirupati, Vijayawada, Warangal, Anakapalli,
Anantapur, Aurangabad, Bhimavaram Town, Cuddapah, Eluru,
Godavari, Jalna, Kazipet, Khammam, Ongole, Parbhani, Samalkot,
Tenali, Adoni, Chirala, Kurnool Town, Machilipatnam, Manchiryal,
Palakollu, Ramagundam, Tadepalligudem, Tandur, Tanuku, Tuni,
Yadgir, Bhimavaram, Dhone, Dornakal Gooty, Gudivada, Gudur,
Mudkhed, Nadikudi, Nidadavolu, Pakala, Purna, Renigunta,
Vikarabad, Annavaram, Basar, Bhadrachalam Road, Bidar,

185



1 2

Mantralayam Road, Nagarsol, Nalgonda, Parlivaijnath, Srikhalahasti,
Nandyal and Nizamabad.

South Eastern (22) Adra, Bagnan, Balasore, Bishnupur, Bokaro Steel City,
Chakradharpur, Contai Road, Garbeta, Hatia, Jhargram, Jharsuguda,
Kharagpur, Kolaghat, Mecheda, Midnapore, Ranchi, Rourkela,
Santragachi Jn., Tamluk, Tatanagar, Ulubaria and Purulia

S.E. Central (11) Bilaspur, Durg, Raipur, Raigarh, Gondia, Champa, Shahdol,
Bhatapara, Tilda, Rajnandgaon and Chhindwara.

South Western (22) Bangalore Cantt, Bijapur, Hospet, Hubli, Mysore, Shimoga Town,
Toranagallu, Vasco-de-gama, Belgaum, Bellary Jn., Yesvanthpur Jn.,
Alnavar, Bangalore City, Bangarpet Jn., Davangere, Dharwad,
Gadag, Hassan, Hasur, Krishnarajapuram, Londa Jn. and Tumkur.

Western (45) Ahmedabad, Anand Jn., Bamnia, Bandra Terminus, Bharuch,
Bhavnagar, Chittaurgarh, Dadar, Dharangaon, Dwarka, Gandhidham,
Gandhigram, Indore, Mumbai Central, Navsari, Nimbahera, Okha,
Rajkot, Ratlam, Surat, Ujjain, Vadodara, Valsad, Vapi, Ankleshwar,
Nadiad, New Bhuj, Palanpur, Mhow, Jamnagar, Bilimora, Udhana,
Nandurbar, Maninagar, Mahesana, Dahod, Dewas, Mandsaur,
Nagda, Nimach, Hapa, Surendranagar, Junagadh, Porbandar and
Verawal.

West Central (20) Bhopal, Damoh, Habibganj, Guna, Hoshangabad, Jabalpur, Katni
Jn., Kota, Pipariya, Satna, Sawai Madhopur, Madanmahal, Sagour,
Maihar, Rewa, ltarsi, Bina, Bharatpur, Gangapur City and Vidisha.

KRCL (1) Madgaon.

Captive power plants
11025. SHRI AMIR ALAM KHAN : Will the Minister of RAILWAYS be pleased to state:

(a) whether her Ministry is aware of quality, utility and low cost of captive power
plant;

(b) if so, whether Railways has conducted any survey for setting up of said plants in
different railway zones so that requirement of power could be reduced in future;

(c) the details of cities or places, where Railways plans to set up such plants;

(d) the efforts being made by Railways to draw and install the project in more efficient
and cost effective manner; and

tOriginal notice of the question was received in Hindi.

186



(e) whether Railways has fixed any gestation period for promotion of power production,
development and distribution projects ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Yes, Sir.

(c) and (d) Indian Railways has formed a joint venture company “Bhartiya Rail Bijlee
Company” with National Thermal Power Corporation (NTPC) to set up a captive power plant of
1000 MW capacity at Nabinagar in Aurangabad District (Bihar).

Indian Railways is also planning to set up another power plant of 1320 MW capacity at Adra
in Purulia District (West Bengal) to avail traction supply at economical tariff.

(e) Out of four units of 250 MW at Nabinagar Power Plant, the first unit is likely to be
commissioned by March, 2012 and balance three units have been planned to be commissioned
after every three months thereafter.

Monorail projects for Patna
11026. SHRI RAJIV PRATAP RUDY : Will the Minister of RAILWAYS be pleased to state:

(a) whether former Minister of Railways had announced Monorail project for Patna, the
capital of Bihar, last year;

(b) whether it is a fact that after having the initial survey report of this project,
Government is indifferent to it;

(c) ifso, the details thereof; and
(d) the details of measures taken by Government for the progress of this project ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) Yes, Sir. There is a proposal to examine the potential of development of monorail around
Patna railway station. Techno-Economic and Feasibility Study for monorail system in Patna is
being conducted by M/s RITES Ltd. The final Report is awaited.

Incidents of theft and drugging in trains
1027. SHRI TARIQ ANWAR: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that theft and drugging incidents in trains are occurring
regularly;

(b) if so, the number of cases registered during the last three years, zone-wise;
and

(c) the steps Government is taking to ensure better passenger security ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Details are given in the Statement (See below).

tOriginal notice of the question was received in Hindi.
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(c) Maintenance of law and order is a State subject and powers to investigate in IPC

crimes are vested with Police. Prevention and detection of crime is the constitutional

responsibility of the State Governments. Concerned Government Railway Police (GRP) registers

the cases for investigation.

However, to provide better security to passengers in trains and in passenger areas, Railway

is supplementing the efforts of the State Governments in controlling crime on the Railways by

deploying Railway Protection Force staff to escort important trains in addition to trains escorted

by Government Railway Police (GRP). Steps taken by the Railways:—

1.

The train escorting parties are being briefed to remain extra vigilant in trains at the
affected stations/sections.

Efforts are being made in coordination with GRP/civil police to collect and share
crime intelligence for apprehension of the offenders.

To improve railway security, a coordination meeting with the State Home Secretaries,
officials of Ministry of Home Affairs, Intelligence Bureau and Railways was held on
20.01.2010 at Rail Bhavan, New Delhi in which a 7 point joint resolution was
discussed and agreed to. The resolution includes holding of regular coordination
meetings, sharing of intelligence, tackling investigation of crimes on railways etc.,
which has been sent to State Governments for implementation.

Necessary announcements are frequently being made through public address
systems and use of loud hailers to desist passengers for purchasing/accepting
eatables from unauthorized hawkers and unknown persons while traveling by trains
or at the platforms.

Posters/pamphlets with cautionary indication against the menace of drugging are
being circulated and pasted at conspicuous places at the stations and in trains to

create awareness amongst the traveling passengers.

Regular co-ordination meetings with GRP at all levels are made to prevent such
incidents.

Statement

(a) and (b) The cases of theft of passengers’ belongings and drugging registered over

Zonal railways during the years 2007, 2008 and 2009 are as under:—

Railways Cases of theft of passengers’ Cases of drugging
belongings
2007 2008 2009 2007 2008 2009
1 2 3 4 5 6 7
CR 853 1370 1233 71 67 79
ER 488 408 373 77 159 91
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ECR 657 759 752 18 135 210
ECoR 159 140 347 31 20 58
NR 1052 871 997 36 21 34
NCR 407 356 527 60 9 64
NER 55 66 55 73 14 24
NFR 99 227 200 17 103 84
NWR 304 184 361 60 51 33
SR 294 147 521 33 25 29
SCR 553 6N 904 43 16 25
SER 116 129 204 86 56 69
SECR 163 268 353 7 6 12

SWR 145 149 257 21 16 8

WR 1621 873 1494 56 52 52
WCR 828 787 956 58 62 75
TOTAL: 7794 7345 9534 847 812 947

Deteriorating quality of food served in trains

1028. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RAILWAYS be pleased to
state:

(a) whether Government is aware that the quality of food supplied and the quantity
served thereof in trains like Rajdhani Express are deteriorating day by day after the private
contractors’ regime;

(b) if s0, the details thereof;

(c) the details of the private contractors serving food in the Rajdhani Express to
Guwahati;

(d) the details of food specification and prices fixed by Railways, while granting the
contracts, item-wise; and

(e) the details mechanism to monitor the process by Railways?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) The content of standard casserole meals, to be served in Rajdhani/Shatabdi and
Mail/Express trains are fixed by Railway Board. Railways takes various measures such as
inspection, monitoring, audits, passenger satisfaction surveys, etc. through officers, Quality
Control Professionals (QCPs) and independent professionals agencies to ensure quality of food
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items. Punitive action is also being taken against defaulting licensees by imposing fines in case
of deficiencies.

(c) M/sR.K. Associates and Hoteliers (P) Ltd., Deepak Nagar, Durg, Chhattisgarh are
providing food in the Rajdhani Express to Guwahati.

(d) The details of food specification fixed by the Railways for the Rajdhani/Shatabdi

Trains is given in the Statement (See below).

(e) Quality Control Professionals are deputed to monitor the catering services on
important trains. Railway and IRCTC officers inspect the catering services in Trains. A third Party
independent Food Audit agency is also nominated to conduct food safety and hygiene audits.
However, the present Catering Policy is under review.

Statement

Services and apportionment charges of existing catering services in
Rajdhani and Shatabdi Express trains:

1. Morning tea/Welcome drink/Light refreshment

2A/3A/AC Chair Car IAC/Executive class
1 2
Tea/Coffee Tea/Coffee
Eclairs 2 Nos. Eclairs 2 Nos.
Tea/Coffee(Service) Tea/Coffee(Service)
Sugar 2No (7.00 gms. ™) Sugar 2 No. (7.00 gms.*)
Coffee 1No (1.50 gms. ™) Coffee 1No. (1.50 gms. ™)
Tea Bag 2 No (2.00 gms. ™) Tea Bag 2 No. (2.00 gms. ™)
Creamer 2 No (2.50 gms. ™) Creamer 2 No. (2.50 gms.™)
OR OR

Cold drink in case of welcome drink Cold drink in case of welcome drink
(200ml) (200ml)
Biscuits 2Nos. (Glucose/Mearie Gold sealed) Biscuits 2 Nos. (Marie Gold sealed)
Napkin 1 No. Napkin 1 No.
Service in tray with mat cup and Thermos of | Service in tray with mat cup and Thermos of
standard Food grade material standard Food grade material

*weight per sachet *weight per sachet

Tariff included in the ticket fare Tariff included in the ticket fare
Rs. 15/- (inclusive of Service Tax) Rs. 23/- (inclusive of Service Tax)
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2. Breakfast (Veg/Non-Veg)

Croissant-1no. (50 gms)

Jam or marmalade (blister pack) (15 gms)
Butter Chiplet-1No. (8.1gm)

Tomato sauce Sachet-1No. (12gm)

Veg:- Veg cutlet/paneer cutlet-2 No. + Finger
chips and green peas/Vada+Bonda/Upma-
Vada/Idli-Vada
(125gms)

(disposable  casserole)

or

Non-Veg:- Omlette of 2 eggs or 2 boiled eggs
or Stuffed Paneer/Cheese (125 gms)
Tea/Coffee Kit

Tea bag/coffee sachet-1each

Sugar and creamer sachets-2 each

Tetra (200 ml)

Pepper and salt sachet

Napkin Tissue paper

Service in tray with mat
Crockery of standard food grade material

Tariff included in the ticket fare
Rs. 44/- (inclusive of Service Tax)

3. Lunch/Dinner (Veg/Non-Veg)

Soup/Rasam (150ml)
Soup Stick-2 (sealed) (20 gms)
Basmati rice Dish or Pulao (100 gms)
Dal Dish (150 gms)
Veg:- Paneer dish (70 gm paneer) with
seasonal veg (150 gms)

or

Cornflake or Porridge or wheet flakes with milk
with sugar (25 gms)

Croissant-1No. (50 gms)

Jam or marmalade (blister pack) (15 gms)
Butter Chiplet-1No. (8.1gms)

Tomato sauce Sachet-1No. (12 gms)

Veg:- Veg cutlet/Paneer cutlet-2 No. + Finger
+Bonda/
Upma-Vada/Idli-Vada (disposable casserole)
(125 gms)

chips and green peas/Vada

or

Non-Veg:-Egg preparation of 2 eggs
Cheese Omletts (125 gms)

Tea/Coffee Kit Tea bag-2 Nos.

or Coffee sachet-1No

Sugar Sachets-2 Nos. each

Creamer- 2 Nos. (each)

Pepper and salt sachet

Napkin Tissue paper

Fruit Juice/Seasonal Fruit
(200ml/100gms.)

Service in tray with mat
Crockery of standard food grade material

Tariff included in the ticket fare
Rs. 66/~ (inclusive of Service Tax)

Soup/Rasam (150ml)
Soup Stick-2and Bun-1 (sealed) (20 gms)
Basmati rice Dish or Pulao (100 gms)
Dal Dish (150 gms)
Veg:- Paneer dish (70 gm paneer) with
seasonal veg (150 gms)

or
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1

Non-veg:- chicken Dish

Curd in Kullarh (100 gms)
Parantha or Puri or (100 gms)
Roomali Roti-2

Salad (40 gms)
Butter Chiplet (8.1gms)
IceCream/Fruit jelly/ (100 ml)

Srikhand/Gulabjamun-2/

Rasagulla-2

Pickle (blister pack) (15 gms)

Salt and pepper Sachet (1each)
napkin soft tissue and Tooth pick

Service in tray with mat Crockery of standard
food grade material Stainless steel cutlery
wrapped in napkin

Tariff included in the ticket fare
Rs. 88/~ (inclusive of Service Tax)
4. Hi-tea/Evening tea

Eclairs 2 Nos.
Tetra Pack (200 ml)

Samosa/Paneer Pakoda/ (50 gms)

Kachori/Cheese patties

Veg. or Cheese Sandwich

2 Nos. (60 gms)

Tomato Sauce sachet 1 No. (12 gms)

Sonpapri/Mysore Pak/Patisha (30 gms)

Tea/Cofee Kit:

Tea Bags -2 Nos. (2.0gms)
Or Cofee sachets 1 No. (1.5gms)
Sugar sachets 2 Nos. (7.0gms)
Creamer 2 Nos. (2.5gms.)

Spoon Napkin 1 No. (soft tissue)

Service in tray with mat Thermos and cup of
standard food grade material
*weight per sachet

Tariff included in the ticket fare Rs. 44/~
(inclusive of Service Tax)

2

Non-veg:- chicken Dish

Curd in Kullarh (100 gms)
Parantha or Puri or (100 gms)
Roomali Roti-2

Salad (40 gms)
Butter Chiplet (8.1gms)
Ice Cream/Fruit jelly/ (100 ml)

Srikhand/Gulabjamun-2/

Rasagulla-2

Pickle (blister pack) (15 gms)

Salt and pepper Sachet (1each)
napkin soft tissue and Tooth pick

Service in tray with mat Crockery of standard
food grade material Stainless steel cutlery
wrapped in napkin

Tariff included in the ticket fare

Rs. 132/- (inclusive of Service Tax)

Chocolate bar (20 gms)
Coke/Pepsiin cane/Fresh Juice (200 gms) Dry Fruit

Cashew nut/ (20 gms)
Salted Pista

Paneer pakoda/Kachori/

Cheese Patties/Samosa (50 gms)
Veg/cheese Sandwich

2 Nos. Triangle (60gms)

Tomato Sauce sachet 1 No. (12 gms)
Sonpapari/Mysore  Pak/Patisha (30 gms)
Tea/Cofee Kit:

Tea Bags-2 Nos. (2.0gms)*
Or Cofee sachets 1No. (1.5gms)*
Sugar sachets 2 No. (7.0gms)*
Creamer 2 No. (2.5gms.)*

Spoon Napkin 1 No. (soft tissue)
Service in tray with mat Cutlery and crockery
of standard food grade material

*weight per sachet

Tariff included in the ticket fare

Rs. 66/~ (inclusive of Service Tax)
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Train tracking system
1029. SHRI M.V. MYSURA REDDY : Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that train tracking system called SIMRAN which has been
introduced on pilot basis in Shatabdi, Rajdhani and Duronto Express Trains is going to be
introduced in all trains; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
No, Sir.

(b) Does not arise.
Status of rail projects in Andhra Pradesh
1030. SHRI PENUMALLI MADHU : Will the Minister of RAILWAYS be pleased to state:

(a) the present status of gauge conversion, doubling, new rail lines, electrification, rail
overbridges, rail under bridges, manned and unmanned level crossings in the State of Andhra
Pradesh;

(b) the steps taken for early completion of the above projects, project-wise;

(c) whether it is a fact that the State Government has come forward to bear 50 per cent
of money to complete the above projects; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
The status of new lines, gauge conversion, doubling and electrification of ongoing rail line works
in Andhra Pradesh and total number of over/under bridges and manned/unmanned level
crossings built therewith are as under:—

Sl. Name of the Latest Expenditure Status
No. Project anticipated  expected
cost upto
31.3.2010

1 2 3 4 5

New Line

1. Cuddapah-Bangalore ~ 1040.23 13.41 Government of Andhra Pradesh is
(255.4 km.) sharing 50%6 cost.

2. Attipattu-Puttur 446.87 45.31 Project being executed through Rail
(88.3km.) Vikas Nigam Limited (RVNL). Final

location survey completed.

3. Rayadurg-Tumkur 1027.89 25.48 Final location survey completed.

(213 km.) Tender  being  planned.  Land

acquisition taken up.
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1 2 3 4 5

4. Jaggayyapet- 115.53 107.24 Earth, bridge works etc. taken up.
Mallacheruvu 58%0 work completed.

(19.17km)

5. Peddapalli- 617.62 347.47 Peddapalli-Karimnagar-Jagtiyal
Karimnagar - (83.53 km.) completed. Jagtiyal-
Nizamabad Nizamabad (95.62 km.) land acqui-
(177.49 km.) sition, earthwork, bridges etc. taken

up.

6. Gadwal-Raichur 219.00 130.68 Earthwork, bridge works etc. taken
(60 km.) up. Gadwal-Panduraga-swamy Road

(30 km.) targeted for completion in
2010-11.

7. Macherla-Nalgonda 243.17 0.28 Preliminary activities taken up.
(92km.)

8. Kakinada-Pithapuram 85.51 1.01 Preliminary activities taken up.

(21.50 km.)

9. Nandyal-Yerraguntla 429.48 314.11 Yerraguntla-Nossam (50 km.) com-

(126 km.) pleted. Land acquisition, earthwork,
bridges etc. taken up in balance
portion.

10. Munirabad- 537.47 62.01 Yeramaras-Yadalapur (14.5 km.)
Mahabubnagar doubling completed. Land acquisi-
(246 km.) tion, earth work, major/minor bridge

work taken up in balance portion.
Karnataka Government sharing 50%
of cost in their State.

11.  Obulavaripalle- 788.81 156.57 Earth work, bridge work etc. taken
Krishnapattnam up in Venkatachalam
(113 km.) Krishnapattnam. Land  acquisition

taken up in balance portion.

12. Kotipalli-Narsapur 695.00 10.41 Land acquisition, earth work, bridge
(57.21km.) work etc. taken up.

13. Vishnupuram- 60.72 34.85 Land acquisition, earth work, bridge
Janpahar (11km.) work etc. taken up.

14. Tindivanam-Nagari 582.83 34.04 Requests for Land requisition

(179.2 km.)

procedure with State Government,
earth work, bridge work etc. taken

up.
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15. Manoharabad- 670.03 2.43 Final location survey completed.
Kotapalli Preliminary works taken up.

(148.9 km.)
Gauge conversion

16. Dharmavaram- 610.07 529.13 Pakala-Madanapalle (82 km.) com-
Pakala (227 km.) pleted.  Madanapaile-Dharmavaram

(144.25 km.) completed in 2009-10.

17. Naupada-Gunupur 168.87 163.08 Naupada-Parlakimidi-section com-

90 km.) pleted. Balance is likely to be
completed in 2009-10.
Doubling

18. Gooty-Renigunta 455.00 361.91 Executed by Rail Vikas Nigam

(151.04 km.) Limited. Pullampet-Bhakrapeta (44
km.) completed. In Balance portion
land acquisition, earthwork, bridge
work etc. taken up. 62 km. targeted
for completion in 2010-11.

19. Raichur-Guntakal 221.93 131.54 Executed by Rail Vikas Nigam
(81.1km.) Limited. Land acquisition, earth-work,

bridge work etc. taken up. 20 (km.)
doubling targeted for 2010-11.

20. Raghavapuram- 136.23 17.46 Detailed estimate sanctioned. Land
Mandamari (Patoh acquisition taken up.
tripling) (24.47 km.)

21. Vizianagaram- 194.88 44.24 Final location survey completed.
Kottavalasa 3rd Land acquisition , earthwork, bridge
line (34.7 km.) work etc. taken up.

22. Kottavalasa- 94.73 51.51 Earthwork, minor/major bridges,
Simhachalam ROB/RUBSs and ballast supply work
North-4th 1line is taken up.

(16.69 km.)
Electrification

23. Renigunta-Guntakal 182.55 58.51 86 km. completed. Nandalur
(308 km.) Guntakal section is being executed

through RVNL.

24. Lingampalli-Wadi 116.23 104.48 Work in progress, expected for

(161 km.)

completion by 2010.
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As regard ROB’s/RUB’s and level crossings, it is mentioned that there are 184 ROB/RUB
works in progress (other than New Line, doubling, gauge conversion) in the State of Andhra
Pradesh. During last three years 15 ROB/RUBs have been completed. There are 1255 Manned
and 1097 Unmanned level crossings in the State of Andhra Pradesh. 17 unmanned level
crossings have been manned during year 2009-10. All unmanned level crossing qualifying for
manning have been sanctioned.

(b) To expedite completion of projects, a number of initiatives have been taken to
generate additional resources through non-budgetary measures like Public-Private Partnership,
funding by State Governments and other beneficiaries. Besides, to reduce delays on account of
land availability, security issues and forestry clearances, etc. meetings with State Officials are
held from time to time. Contract conditions have been modified to bring in efficiency in contract
management, and field units have been further empowered.

(c) and (d) The State Government of Andhra Pradesh is sharing 50% cost of new line
between Cuddapah-Bangalore (255 km.).

Quality of food served in trains
1031. SHRI SABIR ALI: Will the Minister of RAILWAYS be pleased to state:
(a) the new changes brought in to improve the quality of food served in the trains;

(b) whether any new policy to improve the efficiency of service providers in the Railways
is under consideration; and

(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) Ministry of Railways is reviewing the present Catering Policy. The new policy will inter-alia
address issues of quality, supervision, contract management, introduce passenger feed back
systems, increase sales of low-cost Janta food and introduce regional cuisines through Jan Ahar
outlets.

Vision document of Railways
1032. SHRI B.K. HARIPRASAD: Will the Minister of RAILWAYS be pleased to state:

(a) whether vision document of Railways for next decade envisages a cumulative
investment of Rs. 13.87 lakh crores by 2020 to achieve annual growth of 10 per cent over this
period;

(b) whether it would be difficult for Government to provide such support with a running
fiscal deficit of 6.8 per cent of the GDP;

(c) if so, whether Government would consider corporatisation of Railways into three
companies /.e. infrastructure operator, freight operator and passenger service operator;

(d) whether such arrangement would allow infrastructure arm to raise both equity and
debt funds as clarity over revenues would help attract private investors; and

(e) if so0, the details thereof and reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.
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(b) and (c) Government support is an essential component of the implementation of Vision
2020, within the constraints of overall financial position of Government. Corporatisation of
Railways into three companies /.e. infrastructure operator, freight operator and passenger
service operator does not offer a satisfactory solution to the issue of investment.

(d) and (e) Do not arise.
Upgradation and expansion of Railways
1033. SHRI B.K. HARIPRASAD: Will the Minister of RAILWAYS be pleased to state:

(a) whether earlier Governments ignored upgradation and expansion of Railways from
1950-51 to 2007-08 with its freight share plunging from 89 per cent in 1950-51 to 30 per cent in
2007-08;

(b) whether India added a mere 10,000 km. railway track to the 54,000 km railway track it
inherited at an abysmal rate of 161 kms. a year;

(c) whether during 2004-05 to 2008-09, India added just about 220 kms. a year against
China’s 1100 kms. a year; and

(d) the present status of on-going new railway line projects covering a sanctioned length
of 11,985 kms.?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Upgradation and expansion of Indian Railways is an ongoing process. As on
01.04.1950, Indian Railways had 53,596 Kilometers of route length consisting of 25,258
Kilometers Broad Gauge, 24,185 Kilometers Meter Gauge and 4153 Kilometers of Narrow Gauge
routes. The total Route Kilometer increased to 64015 Kilometers on 31.3.2009. The Broad Gauge
Network length increased to 52808 Kilometers by 31.3.2009, by laying of new lines and large
scale gauge conversion of existing meter and narrow gauge lines.

(c) During 2004-2005 to 2008-2009, 1093 Kilometer of New Lines were laid.

(d) Ason 01.04.2009, there are 109 new line ongoing projects which are in various stages
of progress and on completion would add 11,985 Kilometers of new Broad Gauge Line.
Train accidents in the country

1034. SHRI PRASANTA CHATTERJEE : Will the Minister of RAILWAYS be pleased to state:
(a) the number of train accidents that took place during the last one year, date-wise;
(b) the number of persons killed and injured in the accidents; and

(c) the reasons for such accidents, accident-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) During the last one year in 2008-09, there have been 3 collisions, 3 cases of fire in train and 7
manned level crossing accidents. Date-wise details of these accidents, number of persons killed
and injured therein and cause of the accidents are given in the Statement (See below). Further,
there were 85 derailments, 7 accidents on miscellaneous account and 62 cases of accidents at
unmanned level crossings.
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Statement

Train Accidents in the Country

Sl Date of Type of Railway Division Train No. Casualty Cause (Including

No. accident accident Prima-facie

1 2 3 4 5 6 7 8

1. 04.04.08  Collision South Eastern Kharagpur (i) Empty Coaching Rake of Injured-1 Failure of Railway Staff
2021 Exp
(i) Banking Engine

2. 14.04.08 Manned Level Central Solapur 2701 Express Killed-1 Failure of Railway Staff

Crossing

3. 01.05.08  Collision South Eastern Kharagpur (i) Up P-5/EMU Injured-1 Failure of Railway Staff
(i) Up N BOX(E) Spl

4. 02.05.08  Collision South Eastern Kharagpur (i) DN N/SL BURN Killed-1, Failure of Railway Staff
(i) DN Elec/BCN/RXL Injured-2

5. 07.07.08  Collision Central Pune (i) Coupled Engine(ED) Killed-3 Failure of Railway Staff
(i) Coupled Engine (PA) Injured-2

6. 01.08.08  Firein Train South Central Secunderabad 2738 (SC-COA) Dn Gautami Killed-31, Failure of other than
Express Injured-12 Railway Staff

7. 12.08.08  Collision Northern Delhi (i) 4723 Kalindi Exp. Killed-1, Failure of Railway Staff
(i) 4207 Padmavat Exp. Injured-5
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8.

9.

02.09.08

24.09.08

. 30.09.08

.28.11.08

. 056.12.08

. 08.12.08

. 16.12.08

. 28.12.08

. 04.01.09

. 16.01.09

. 25.01.09

Manned Level
Crossing
Fire in Train

Collision

Collision

Manned Level
Crossing

Collision
Manned Level
Crossing
Collision
Collision

Collision

Manned Level
Crossing

North Eastern

South Central

South Central

Northern

South Central

North Central

Northern

North Central

North Central

Southern

Northern

Varanasi

Vijayawada

Secunderabad

Moradabad

Secunderabad

Allahabad

Delhi

Agra

Allahabad

Tiruchchirappall

Lucknow

(i) 483 Passenger
(i) 1061 Pawan Exp.

2764 (SC-TPTY) Padmavati
Express

(i) 355 Up Passenger
(it) 165 Up MEMU

(i) 5209 Jansewa Exp.
(ii) BTRA Pol

7233 Bhagyanagar Express

(i) CC16737 Goods
(i) CC934 Goods

8478 Express

(i) 1 GDM Passenger
(i) Dn Panipat Goods

(i) Dn King 7761,
(ii) Dn BOXN BPU

(i) Light Engine
(i) 6128 Egmore Exp.

112 Dn CNB-ALD Passenger

Killed-1,
Injured-6
Nil

Injured-1

Nil

Killed-1

Injured-14

Killed-3

Killed -1

Nil

Nil

Injured-4

Killed-12,
Injured-

Failure of Railway Staff
Failure of other than
Railway Staff

Failure of Railway Staff

Failure of Railway Staff

Failure of Railway Staff

Failure of Railway Staff

Failure of Railway Staff

Failure of Railway Staff

Failure of Railway Staff

Failure of Railway Staff

Failure of Railway Staff
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1 2 3 4 5 6 7 8
19. 27.01.09  Collision Northern Lucknow (i) 4258 K.V. Express Nil Failure of Railway Staff
(i) Up E/BCN Chapra
20. 31.01.09 Manned Level Northeast Frontier  Katihar 636 Dn (Jogbani-Katihar) Killed-1 Failure of Railway Staff
Crossing Passenger
21.14.02.09 Collision East Central Samastipur (i) 530 Dn Passenger Injured-34 Failure of Railway Staff
(i) Shunting engine
22.01.03.09 Manned Level Northern Firozepur 2925 Express Killed-1, Failure of Railway Staff
Crossing Injured-1
23.21.03.09 Fire in Train East Central Mughalsarai 2310 (NDLS-PNBE) Rajdhani Nil Combination of Factors

Express
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Construction of Adarsh Railway Stations
1035. SHRI RAJEEV SHUKLA: Will the Minister of RAILWAYS be pleased to state:

(a) whether the work on construction of 375 Adarsh Railway Stations is going on as per
schedule;

(b) the progress made in this regard so far;
(c) by when the entire work is likely to be completed; and
(d) the total amount involved in the project ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(d) Yes, Sir. Identification of stations for undertaking improvement/upgradation of passenger
amenities under Adarsh station scheme is a continuous process. So far, 145 stations have been
developed as Adarsh station. Expenditure for improvement/upgradation of passenger amenities
under this scheme is done under Plan Head “Passenger Amenities” for which an allocation of
Rs. 1102 crores has been made for financial year 2009-10 for all Zonal Railways.

Change of name of railway stations
1036. SARDAR TARLOCHAN SINGH: Will the Minister of RAILWAYS be pleased to state:

(a) the status of change of names of railway stations from Nanded (Maharashtra) as
Hazoor Saheb Nanded, Attari (Punjab) as Sham Singh Attari and Baj Baj Ghat (Kolkata, West
Bengal) as Kama Gata Maru, which have historical significance; and

(b) the reasons for delay in taking a decision in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) The proposal regarding changing the name of “Nanded” railway station as “Hazoor
Saheb Nanded” station was approved by Ministry of Home Affairs and necessary notification
issued by Government of Maharashtra. Ministry of Railways have also issued instructions to the
Zonal Railways in this regard.

The proposal regarding change of name of “Attari” station as “Attari Sham Singh” station
has been closed by the Ministry of Home Affairs as no detailed justification was forthcoming from
the State Government concerned.

The proposal regarding change of name of “Budge Budge Ghat” station as “Komagata
Maru Budge Budge” station was approved by Ministry of Home Affairs and the State
Government concerned was requested by Ministry of Home Affairs to issue necessary
notification which is still awaited.

Sabotage of railway properties by Maoist

1037. SHRI SHYAMAL CHAKRABORTY: Will the Minister of RAILWAYS be pleased to
state:

(a) the total number of incidents of sabotage of railway properties perpetrated by the
outlawed maoist organization reported during the last two years;
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(b) whether any action has been taken against the Maoists by the Railways;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
The numbers of incidents of sabotage suspected to have been perpetrated by the Left Wing
Extremists during the years 2008 and 2009 were 21 and 41 respectively over Indian Railways.

(b) to (d) Policing on Railways is the duty of the State Governments concerned, which
they discharge through Government Railway Police (GRP). As such, maintenance of law and
order and control of crime on Railways is the responsibility of the State Governments concerned.
FIR has been lodged by the Railway authorities in the incidents against which, specific cases
have been registered by the concerned Government Railway Police.

Placement of doctors in Duronto Express
1038. SHRI A. ELAVARASAN: Will the Minister of RAILWAYS be pleased to state:
(a) whether Government proposes to place doctors on board in Duronto Express;
(b) if so, the details thereof;

(c) whether Government would also take initiative to place doctors in all long distance
trains;

(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) to (e) Placing of doctors, in Duronto Express trains only has been started as a pilot
project for a period of one year. The scheme envisages availability of one doctor and a
paramedic on board, to deal with medical emergencies.

Phasing out of IRCTC
1039. SHRI A. ELAVARASAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has decided to phase out services of Indian Railways Catering
and Tourism Corporation (IRCTC) and handle catering services itself;

(b) whether Government has also asked IRCTC to stop contract catering services of
IRCTC to private licensees and shift to department canteen;

(c) if so, the details thereof;

(d) whether it is also proposed to hire huge manpower to carry out the catering services;
and
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(e) if so0, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRl E. AHAMMED): (a) to
(e) The Catering Policy of Railways is under review.

More electric train services between

Chennai-Tirutani
1040. SHRI N. BALAGANGA: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware that there is persistent demand for increasing electric
train services from Chennai-Tirutani and Tirutani-Chennai; and

(b) if so, the proposal of Government on this long pending demand?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Introduction of new service between Chennai Beach-Tiruttani-Chennai Central has
been announced in the Railway Budget 2010-211.

Attachment of pantry cars in long distance trains
1041. SHRI N. BALAGANGA : Will the Minister of RAILWAYS be pleased to state:

(a) whether her Ministry has plans to attach pantry cars in all long distance trains from

Chennai Central; and
(b) the criteria adopted for attachment of pantry cars in the long distance trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
and (b) Attachment of Pantry Cars to trains Ex. Chennai Central and other locations is
considered on the basis of various factors such as the availability of rolling stock, the duration of
journey, priority of the train, the timings, commercial justification, operational feasibility etc.

Crimes in running trains
1042. SHRI RAMDAS AGARWAL : Will the Minister of RAILWAYS be pleased to state:

(a) the number of crimes including theft reported during the last three years and the

current year in the running trains till date;

(b) whether safety of passengers is compromised due to shortage of personnel in
Railway Protection Force;

(c) if so, the steps taken to recruit personnel in the Railway Protection Force;
and

(d) the other measures being taken by Railways to prevent such crimes?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
The number of crimes including theft of passengers’ belongings reported in running trains during
the years 2007, 2008, 2009 and 2010 (Upto January) are as under:—
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Years

Number of crimes including cases of
theft of passengers’ belongings

2007 7860
2008 7946
2009 8739
2010 (Upto January) 146

(b) and (c) No, Sir. Augmentation of strength and filling up of vacancies is a continuous
exercise. The total existing strength of RPF is 69303. Additional strength of 973 has been created

for which

vacancies.

C))

recruitment is completed. In addition, steps have been taken to fill up existing

Policing on Railways’ is a State subject and prevention of crime, registration of

cases, their investigation and maintenance of law and order in Railway premises as well as on
running trains are, therefore the statutory responsibility of the State Police, which they discharge

through the Government Railway Police (GRP) of the State concerned.

However, to provide better security to the traveling passengers, following measures have
been taken by the Railways for enhancing the security of passengers:—

1.

11043

@

1275 trains are escorted by Railway Protection Force daily on an average in addition
to escorting of about 2200 trains by Government Railway Police.

Integrated Security scheme consisting of CCTV Surveillance system, access control
system, personal and baggage screening system and Bomb detection and disposal
system has been finalized and the same is under implementation at 202 sensitive
stations.

Dog Squads in Divisions and Zones are being augmented.
Commando Training is being imparted to selected RPF staff.

Steps have been taken to enhance the quality and content of the training of
RPF.

Under modernization scheme security gadgets are being procured and the weaponry
is being upgraded for enhancing the striking capability of RPF.

Regular coordination meetings are held with GRP and State Police at all levels to
ensure proper registration and investigation of crime.

Funds to projects announced for Bihar

. SHRI RAJNITI PRASAD: Will the Minister of RAILWAYS be pleased to state:

whether it is a fact that funds to the projects announced for Bihar during the tenure of

former Railways Minister are not being provided;

tOriginal notice of the question was received in Hindi.
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(b) the details of the mega projects announced for Bihar by the former Railways Minister

but the funding to which has now been discontinued;

(c) whether it is also a fact that these projects are at present undergoing a financial

crunch and have been put into cold storage;
(d) if so, the reasons therefor; and

(e) the steps Government proposes to take to implement these projects so that they
become vehicle of development?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
to (d) No, Sir. The Funds are being provided to the ongoing projects as per the availability
of resources. There is huge throwforward of ongoing projects with limited availability of

resources.

(e) To expedite completion of projects, a number of initiatives have been taken to
generate additional resources through non-budgetary measures like Public-Private Partnership,
funding by State Governments and other beneficiaries. Besides, to reduce delays on account of
land availability, security issues and forestry clearances, etc. meetings with State Officials are
held from time to time. Contract conditions have been modified to bring in efficiency in contract

management, and field units have been further empowered.
Udhampur-Qazigund railway line
1044. PROF. SAIF-UD-DIN SOZ: Will the Minister of RAILWAYS be pleased to state:

(a) whether her Ministry considers it desirable to extend the railway line from Udhampur

to Qazigund as early as possible; and
(b) if so, the reasons for the construction work going on at a snail’s pace ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Yes, Sir.

(b) Udhampur-Katra-Qazigund section passes through one of the most difficult terrains
in the world. Himalayas being a young mountain range pose a number of geo-technical
problems like swelling and squeezing of soil, heavy inflow of water inside the tunnels etc. The
progress of the project had been affected and stopped for some time due to such problems. The
work on Udhampur-Katra and Katra-Qazigund sections have since recommenced.

Poor condition of railway stations in Orissa

1045. SHRI KISHORE KUMAR MOHANTY: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Government is aware that almost all railway stations in Orissa are lacking

vital infrastructural facilities;

205



(b) whether it is a fact that Jharsuguda railway station, which is one of the first railway
stations in Orissa has been neglected for a long time and no developmental work has been

carried out there causing difficulties to passengers;

(c) whether any developmental activities are undertaken by Railways in the southern
Orissa especially nearby Jharsuguda railway station; and

(d) the demands submitted by Orissa Government to Railways in connection with railway
improvement and new lines?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to
(c) Development of railway stations including stations located in the State of Orissa is a
continuous process. 36 stations in the State of Orissa have been taken up under various
developmental schemes including Adarsh station scheme.

Development of Jharsuguda station as Adarsh station has also been taken up and is
planned for completion by December, 2010.

(d) Demands have been received from Orissa State Government for increase in allocation
to the ongoing projects and also for taking up certain projects in the State.

Increase in price of forging quality steel
1046. SHRI RAMDAS AGARWAL : Will the Minister of STEEL be pleased to state:

(a) whether Government is aware that the prices of forging quality steel have risen much
more than increase in prices of inputs required for steel making;

(b) whether according to experts, direct impact of this hike of around Rs. 6600/~ per
metric tonnes on the price index will be about 1.55 per cent which would ultimately affect
common man apart from rendering Indian forging industry uncompetitive in global pricing and set
back to export; and

(c) if so, the remedial steps Government proposes to take to save Indian forging industry
from this big blow of price rise ?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI PRATHAP): (a) and
(b) Steel sector operates in a deregulated environment and in a liberalized market prices are
determined by a multitude of complex factors such as cost of raw materials, production cost,
international steel price movement and the demand supply gap in the domestic market. Further,
in case of value added steel items like forging grade steel the price would also depend on
additional factors such as intellectual value addition, process, and cost of technology. The
movement of “forging steel” in the Whole Sale Price Index (WPI), and the Rate of Inflation based
on WPI, maintained by Department of Industrial Policy and Promotion from January, 2009 to
January, 2010 is given in the Statement (See below). These indicate that price of forging steel in
the domestic market has been stable over the past one year.

(c) In a deregulated market the role of a Government is limited to that of facilitator.
Nonetheless, the Government keeps a close watch on the price movement of commodities such
as steel and takes appropriate fiscal measures whenever necessary.
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Statement

Wholesale Price Index (WPI) for Basic Metals and Alloys

Mar.’09 Apr.’09 May’09 Jun.’09 Jul.’09 Aug.’09 Sep.’09 Oct.’09 Nov.’09 Dec.’09 Jan.’10

Commodities Weight Jan.’09 Feb.’09

Forging 0.03 389.7 389.7 389.7 389.7 389.7 389.7 389.7 389.7 363.5 284.8 284.8 284.8 284.8
Rate of inflation based on WPI for Basic Metals and Alloys

Commodities Weight Jan.’09 Feb.’09 Mar.’09 Apr.’09 May’09 Jun.’09 Jul.’09 Aug.’09 Sep.’09 Oct.’09 Nov.'09 Dec.’09 Jan.™10

Forging 21.63 21.63 11.95 0.00 0.00 0.00 0.00 0.00 0.00 -6.72 -26.92 -26.92 -26.92 -26.92
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Growth in production of steel
1047. SHRIMATI T. RATNA BAI: Will the Minister of STEEL be pleased to state:

(a) whether Government is aware that there has been a secular growth in steel
production;

(b) if so, the details thereof, State-wise; and

(c) the future action plan of Government in this regard especially in the rural areas
compared to urban areas?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI PRATHAP): (a) The
production of steel in India has been progressively increasing over the years since
independence. However, the rate of growth in steel production entered into a high growth
trajectory in the Tenth Five Year Plan period. The average annual growth in steel production in
the last five years (between 2003-04 and 2008-09) was at 7.02%. There have been significant
variations in the yearly growth rates as given in the table below:—

Sl. Year Total Finished Steel Production % growth rate
No. (Alloy + Non-alloy)
(in <000 tonnes)

1. 2003-04 40709 9.53

2. 2004-05 43513 6.88

3. 2005-06 46566 7.01

4. 2006-07 52529 12.80

5. 2007-08 56075 6.75

6. 2008-09 56416 0.60

Source: Joint Plant Committee (JPC)

(b) The data regarding State-wise production of crude steel is given in the Statement
(Seebelow).

(c) Production of steel is directly related to steel consumption and India’s per capital
steel consumption, particularly in the rural areas, is abysmally low. In order to achieve the
desired level of consumption, Ministry of Steel is conducting a survey to assess the demand of
steel in rural areas.

Statement

State-wise production of Crude Steel (000 tonnes)

State Production
2007-08 2008-09 % change
1 2 3 4
Andhra Pradesh 3844 3,916 2
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1 2 3 4
Assam 88 81 -8
Bihar 160 190 19
Chandigarh 92 94 2
Chhattisgarh 8286 8,513 3
Daman 165 166 1
Goa 505 500 =16
Gujarat 5639 5,217 -7
Haryana 911 942 3
Himachal Pradesh 138 302 119
Jammu and Kashmir 200 134 -33
Jharkhand 3881 9,999 1
Karnataka 3981 3,817 -4
Kerala 533 435 -18
Madhya Pradesh 271 185 -32
Maharashtra 4,896 7,455 52
Meghalaya 174 175 1
New Delhi 58 59 2
Orissa 3177 4,483 41
Pondicherry 634 563 -1
Punjab 2,228 2,623 18
Rajasthan 490 452 -8
Silvasa 344 346 1
Tamil Nadu 1666 1,861 12
Uttar Pradesh 1364 1,431 5
Uttarakhand 387 373 -4
West Bengal 3655 4,124 13

Source: Joint Plant Committee (JPC)

Anti-dumping mechanism

1048. SHRI MAHENDRA MOHAN : Will the Minister of STEEL be pleased to state:
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(a) whether Government has received representations from Public Sector steel
companies to evolve a time bound anti-dumping mechanism to curb the rising cheap steel
imports;

(b) if so, the facts and details thereof;

(c) whether cheap imports of steel has adversely affected indigenous steel companies
either in public sector or in private sector; and

(d) if so, the plans formulated by Government to strengthen the anti-dumping duty
mechanism on steel imports and to check its impact on indigenous companies ?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI PRATHAP): (a) The
Directorate General of Anti Dumping and Allied Duties (DGAD and AD), under Department of
Commerce has informed that no representation from any public sector steel company has been
received for evolving a time bound anti-dumping mechanism.

(b) Does not arise in view of (a) above.

(c) There is no general case of imports causing injury to the domestic steel industry. In
specific cases where the domestic industry has filed application with the DGAD and AD with
prima facie evidence of dumping of a particular category of steel in the country, injury to the
domestic industry and causal link between the dumped goods and injury to the domestic
industry the petitions have been duly investigated by DGAD and AD in accordance with the
extant law and wherever appropriate, DGAD and AD has notified the final findings
recommending to the Central Government, the amount and form of anti-dumping that is
sufficient to remove injury to the domestic industry.

(d) The petitions submitted by domestic industry are processed by DGAD and AD as per
the procedures and within the time limits specified under the Customs Tariff Act, 1975 as
amended in 1995 and the rules made there under. These laws are in consonance with WTO’s
Agreement on Anti-Dumping. As such therefore, a time bound anti-dumping mechanism already
exists.

Fire at Bhilai Steel Plant
11049. MISS ANUSUIYA UIKEY : Will the Minister of STEEL be pleased to state:

(a) whether Government is aware that furnace of Bhilai Steel Plant running continuously
for last 51 years had to be closed due to fire therein in the 1st week of February;

(b) if so, the reasons behind such incident and whether it was a result of management’s
negligence;

(c) the details of the loss incurred by Bhilai Steel Plant in this fire;

(d) whether keeping in view the gravity of this incident, the management had apprised
the local administration; and

tOriginal notice of the question was received in Hindi.
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(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP): (a) to
(c) The losses on account of the fire incident at Bhilai Steel Plant on a provisional basis works
out to Rs. 10.49 crores. The fire occurred in the cable gallery which resulted in tripping of boilers
and turbo-blowers leading to temporary stoppage of blast furnaces. An enquiry has been
ordered to identify the cause of the incident and also to suggest measures to prevent such
incidents in future.

(d) Yes, Sir. The concerned District Administration was kept informed about the incident.
(e) Does not arise.

[MR. DEPUTY CHAIRMAN in the Chair]
12.00 NOoN

PAPERS LAID ON THE TABLE
Report (2009-10) and Accounts (2008-09) of ICAR, New Delhi and related papers

THE MINISTER OF AGRICULTURE AND THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following papers:—

(a) Annual Report of the Indian Council of Agricultural Research (ICAR), New Delhi, for
the year 2009-10.

(b) Annual Accounts of the Indian Council of Agricultural Research (ICAR), New Delni,
for the year 2008-09, together with Audit Report thereon.

(c) Statement giving reasons for the delay in laying the papers mentioned a (b) above.
[Placed in Library. See No. L.T. 1792/15/10]

I.  Notifications of the Ministry of Chemicals and Fertilizers.
Il.  Report and Accounts (2008-09) of CIPET, Chennai and related papers.
lll.  Accounts (2008-09) of the NIPER, Mohali and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): Sir, | lay on the Table:—

l (i) A copy (in English and Hindi) of the Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals) Notification No. 52/70/2008-NIPER, dated
the 1st February, 2010, publishing amendments to ordinance regulating the
courses of study offered by the National Institute of Pharmaceutical Education
and Research relating to Degree of Masters and Doctor of Philosophy, under
sub-section (2) of Section 36 of the National Institute of Pharmaceutical
Education and Research Act, 1998.

[Placed in Library. See No. L.T. 2056/15/10]
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)

A copy (in English and Hindi) of the Ministry of Chemicals and Fertilizers
(Department of Fertilizers) Notification No. S.0. 1546 (E), dated the 25th June,
2009 regarding the supplies of Urea to be made by domestic manufacturers of
Urea to States and Union Territories during Kharif 2009, under sub-section
(6) of Section 3 of the Essential Commodities Act, 1955.

[Placed in Library. See No. L.T. 1736/15/10]

A copy each (in English and Hindi) of the following papers:—

©)

®)
©

®)

Forty-first Annual Report and Accounts of the Central Institute of Plastics
Engineering and Technology (CIPET), Chennai, for the year 2008-09, together
with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at (i)
(a) above.

[Placed in Library. See No. L.T. 1734/15/10]

Annual Accounts of the National Institute of Pharmaceutical Education and
Research (NIPER), S.A.S. Nagar (Mohali), for the year 2008-09, together
with the Auditors Report on the accounts, under sub-section (4) of Section 23
of the National Institute of Pharmaceutical Education and Research Act, 1998.

Statement giving reasons for the delay in laying the papers mentioned at (ii)
(a) above.

[Placed in Library. See No. L.T. 1717/15/10]

. Report and Accounts (2008-09) of National Book Trust, New Delhi and related papers.

Il.  Report and Accounts (2008-09) of NCMEI, New Delhi and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): Sir, | lay on the Table, a copy each (in English and Hindi) of
the following papers:—

@

®)
©

©)

Annual Report and Accounts of the National Book Trust, New Delhi, for the
year 2008-09, together with Auditors Report on Annual Accounts.

Statement by Government accepting the above Report.

Statements giving reasons for the delay in laying the papers mentioned at (i)
(a) above.

[Placed in Library. See No. L.T. 1730/15/10]

Annual Report of the National Commission for Minority Educational Institutions
(NCMEI), New Delhi, for the year 2008-09.
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(b) Annual Accounts of the National Commission for Minority Educational
Institutions (NCMEI), New Delhi, for the year 2008-09, and the Audit Report
thereon.

(c) Memorandum of Action Taken on the Recommendation of the above
Commission in its Annual Report for the year 2008-09.

[Placed in Library. See No. L.T. 1729/15/10]
. Notifications of the Ministry of Agriculture.
Il.  Notifications of the Ministry of Consumer Affairs, Food and Public Distribution.
lll. Report and Accounts (2008-09) of LDCL, Kavaratti, Lakshadweep and related papers.

IV. Statement going reasons for not laying Reports (2007-08 and 2008-09) of various
Corporations.

V. Report and Accounts (2008-09) of NCCF, New Delhi and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND THE MINISTER OF
STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): Sir, | lay on the Table

[ (i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Agriculture (Department of Agriculture and Cooperation), under
sub-section (2) of Section 4-D of the Destructive Insects and Pests Act,
1914:—

(1) S.0. 3269 (E), dated the 23rd December, 2009, publishing the Plant
Quarantine (Regulation of Import into India) (Third Amendment),
Order, 2009.

(2) S.0. 3298 (E), dated the 24th December, 2009, publishing the Plant
Quarantine (Regulation of Import into India) (Fourth Amendment),
Order, 2009.

[Placed in Library. See No. L.T. 1803/15/10]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Agriculture (Department of Agriculture and Cooperation), under sub-
section (6) of Section 3 of the Essential Commodities Act, 1955:—

(1) S.0. 30 (E), dated the 7th January, 2010, notifying specification of
certain Customised fertilizers for a period of three years.

(2) S.0.47 (E), dated the 11th January, 2010, notifying the specifications of
certain provisional fertilizers for a period of three years by M/s Punjab

Chemicals and Crop Protection Ltd., Chandigarh.
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(i)

)

®

(i)

(i)

(3) S.0.48 (E), dated the 11th January, 2010, notifying the specifications of
certain provisional fertilizers for a period of three years by M/s Plant Gro

Industries, Jodhpur.

(4) S.0. 49 (E), dated the 11th January, 2010, publishing the Fertilizer
Control (Amendment) Order, 2010.

[Placed in Library. For (1) to (4) SeeNo. L.T. 1814/15/10]

A copy (in English and Hindi) of the Ministry of Agriculture (Department of
Agriculture and Cooperation) Notification No. G.S.R. 901 (E), dated the 17th
December, 2009, publishing the Protection of Plant Varieties and Farmers
Rights (Third Amendment) Rules, 2009, under Section 97 of the Protection of
Plant Varieties and Farmers Rights Act, 2001.

[Placed in Library. See No. L.T. 1812/15/10]

A copy (in English and Hindi) of the Ministry of Agriculture (Department of
Animal Husbandry Dairying and Fisheries) Notification No. G.S.R. 302 (E),
dated the 1st May, 2009, publishing the Coastal Aquaculture Authority
(Amendment) Rules, 2009, under Section 26 of the Coastal Aquaculture
Authority Act, 2005, together with delay statement.

[Placed in Library. See No. L.T. 1698/15/10]

A copy each (in English and Hindi) of the following Notifications of the Ministry
of Consumer Affairs, Food and Public Distribution (Department of Consumer
Affairs), under sub-section (6) of Section 3 of the Essential Commodities Act,
1955:—

(1) S.0. 3249 (E), dated the 18th December, 2009, publishing the Removal
of (Licensing Requirements, Stock Limits and Movement Restrictions)
on Specified Foodstuffs (Seventh Amendment) Order, 2009.

(2) S.0. 3267 (E), dated the 22nd December, 2009, publishing the
Essential Commodities Order, 2009.

[Placed in Library. See No. L.T. 1814/15/10]

A copy (in English and Hindi) of the Ministry of Consumer Affairs Food and
Public Distribution (Department of Consumer Affairs) Notification No. G.S.R.
869 (E), dated the 9th December, 2009, publishing the Bureau of Indian
Standards (Recruitment to Scientific Cadre) Amendment Regulations, 2002,
under Section 39 of the Bureau of Indian Standards Act, 1986.

[Placed in Library. See No. L.T. 1813/15/10]

A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Food and Public Distribution) Notification
No. S.0. 33 (E)/Ess.Com./Sugarcane, dated the 7th January, 2010,
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publishing the Sugarcane (Control) Amendment Order, 2010, under
sub-section (6) of Section 3 of the Essential Commodities Act, 1955.

[Placed in Library. See No. L.T. 1814/15/10]

. A copy each (in English and Hindi) of the following papers under subsection (1) of
Section 619A of the Companies Act, 1956:—

(i) (a) Twenty-second Annual Report and Accounts of the Lakshadweep
Development Corporation Limited (LDCL), Kavaratti, Lakshadweep, for
the year 2008-09, together with the Auditor’s Report on the Accounts
and the comments of the Comptroller and Auditor General of India
thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1804/15/10]
IV. A copy each (in English and Hindi) of the following papers:—

(i) Statement giving reasons for not laying the Annual Reports of the Food
Corporation of India for the years 2007-08 and 2008-09, within stipulated
period.

[Placed in Library. See No. L.T. 1696/15/10]

(i) Statement giving reasons for not laying the Annual Report and Audited
Accounts of the Gujarat State Seeds Corporation Limited (GSSC) for the year
2008-09 within the stipulated period.

[Placed in Library. See No. L.T. 1695/15/10]

V. (a) Forty-fourth Annual Report and Accounts of the National Cooperative
Consumers Federation of India Limited (NCCF), New Delhi, for the year 2008~
09, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Federation.

(c) Statement giving reasons for the delay in laying the papers mentioned at (i)
(a) above.

[Placed in Library. See No. L.T. 1699/15/10]

REPORTS OF THE COMMITTEE ON PUBLIC UNDERTAKINGS

MS. MABEL REBELLO (Jharkhand) : Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Reports of the Committee on Public Undertakings:—

(i)  Second Report on Sale of Surplus Land and Buildings by National Textile Corporation
Limited based on Chapter IX of C&AG Report No. PA 27 of 2009-10 (Performance
Audit); and
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(i)  Third Report on Action Taken by the Government on the recommendations contained
in the Twenty-fifth Report (Fourteenth Lok Sabha) on Performance of Engine
Division of Bharat Earth Movers Limited based on C&AG Report No. 9
(Commercial) of 2007.

SUPPLEMENTARY DEMANDS FOR GRANTS (GENERAL) 2009-10

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
Sir, | lay on the Table, a statement (in English and Hindi) showing the Second Batch of the
Supplementary Demands for Grants (General) for the year 2009-10.

[Placed in Library. See No. L.T. 1764/15/10]

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: | have to inform Members that the following letter has been
received from Shri Virendra Bhatia stating that he is unable to attend office due to his illness. He
has, therefore, requested for grant of leave from 22nd February, 2010 till the end of the first part
of the current (219th) Session of the Rajya Sabha.

Does he have the permission of the House to remain absent till the end of the first part of the
current Session?

(No hon. Member dissented.)
MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.
STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES, THE MINISTER OF STATE IN
THE PRIME MINISTER’S OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | rise to announce
that Government Business during the week commencing Monday, the 8th of March, 2010, will
consist ofi—

1. Consideration of any item of Government Business carried over from today’s Order
paper.

2. General Discussion on the Budget (Railways) for 2010-11.

3. Consideration and return of the Railway Appropriation Bills relating to the following
Demands for Grants, after they are passed by Lok Sabha:—

(a)  Demands for Grants on Account (Railways) for 2010-11;
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() Supplementary Demands for Grants (Railways) for 2009-10; and
(c)  Demands for Excess Grants (Railways) for 2007-08.
4.  General Discussion on the Budget (General) for 2010-11.

5. Consideration and return of the Appropriation Bills relating to the following Demands
for Grants, after they are passed by Lok Sabha:—

(a)  Demands for Grants on Account (General) for 2010-11; and
(b)  Second Supplementary Demands for Grants (General) for 2009-10.

6. Consideration and passing of the Constitution (One Hundred and Eighth
Amendment) Bill, 2008.

SUBMISSIONS BY MEMBERS

Kidnapping and murder of three year old Indian child in
Melbourne Australia

MR. DEPUTY CHAIRMAN: Now, we take up...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, before we move on to the next business, | have a humble
request to make. Some of the hon. Members have met the Chairman and have also given a
notice about the horrendous incident that has taken place in Australia. Sir, a three year old child
was abducted and murdered 30 kms away from her residence. The entire world was shocked by
this incident. The news has come now because of the time difference. | would only request you
to give us some time, whenever it is appropriate, to raise this issue. Fortunately, the Minister of
External Affairs is here. Let him take note of the same and then make a statement by evening.
Otherwise, it will be insensitive on our part if we do not condemn this incident...

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, | have given a notice
...(Interruptions)...

SHRI RAVI SHANKAR PRASAD (Bihar): Yesterday, the Australian Foreign Minister was
here in Delhi...

MR. DEPUTY CHAIRMAN: This matter was discussed... (Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, all the trade unions are going on a massive
demonstration...

MR. DEPUTY CHAIRMAN: Please sit down. As you all know, the Calling Attention Motion
has been listed today, and hence there is no Zero Hour. This is the rule that we have been
following. But a request was made to the Chairman about the issue of the trade unions. As an
exceptional case, this will be allowed. We have allotted one hour for the Calling Attention
Motion.

So, in about 15 minutes, this matter of trade unions will be raised. It is not under Zero Hour,
officially. But that was agreed. Then, the other issue was also raised and the Chairman said that
it would be taken up on Monday.
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DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, it will be too late. ...(Interruptions)...

7t FHeRTeT AT ([TR J<20): TR, TATHIS H 75 ART AR Y B ..(FIEH)...

it Sugumfa: e © ..(AYIF)... | agree. ...(Interruptions)... These are all important
issues which, definitely, have to be taken up in the House. But there are rules.
...(Interruptions). ..

SHRI M. VENKAIAH NAIDU: Let the External Affairs Minister, who is sitting here, take note
of it as an exceptional case and come back to us at any time of his choice. Monday is too far. He
is very much here. | do not know whether he has got this information or not; | am not aware of it.

MR. DEPUTY CHAIRMAN: Mr. Minister, would you like to respond?

SHRI M. VENKAIAH NAIDU: This is about the kidnapping and murder of a 3-year old Indian
child, Gurshan, in Melbourne.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. M. KRISHNA): Sir, we are yet to get the
details of this most unfortunate incident which took place yesterday, that is, the 4th of March,
2010.

A 3-year old child, Gurshan Singh Channa, was reported missing around 1:00 p.m.
yesterday afternoon from his house in Lalor which his parents were sharing with two other
couples. We were informed shortly thereafter by the Department of Premier and Cabinet
who have been keeping us updated on the developments. Due to privacy laws, we were not
given the family details. But we did ask our Counsulate contact numbers to be given to the family
and they be told that the Counsulate was ready to offer them any assistance that they might
need.

Gurshan’s mother, Harpreet Kaur, had left him with her landlady, Simranijit Singh, while she
took bath. The landlady left him alone for a few minutes and when she came back, the boy was
missing. This was around 12:15 p.m. Gurshan had been in the front room and the main door of
the house was open, with the screen door pull-shut, but not latched. They ran for the boy in and
about the house for around twenty minutes in which time the father, Harjit Singh, who had gone
to the library and had been informed of the boy having gone missing, also returned to the house.
When it was clear that the boy was not to be found, they called the police which responded
immediately.

A large-scale search was mounted in Lalor. Around 7:00 p.m., the police got a call from a
Counsulate worker who reported having seen the body of a small child in the glasslands at a
place called Oaklands Junction, about 25 kms. from Lalor and about 12 kms. from the
Melbourne Airport. The parents have not yet been allowed to see the body. They have been told
that it will happen the next morning, that is, today morning. But the police and coroner are now
satisfied that the body is that of Gurshan. While they still have not ruled out any possibility, the

police have confirmed there were no external injuries and no immediate apparent reason for the
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death. It is believed that toxicology exams and other more detailed forensic exams will be carried
out today.

Sir, this is sketchy information that | have been able to gather and that | am sharing with the
House.

| extend my deep-felt condolences to the family and we are all very sorry for this incident.

I am sure the police will go into the depth of whether there has been a wanton attack on this
innocent boy.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Any action on this, Sir?
DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Has any action been taken?
MR. DEPUTY CHAIRMAN: Just a minute. Let full report come.

Now, on trade unions issue, there are four speakers. Shri Rudra Narayan Pany,
please.

Mass demonstration by all National Trade Unions all over India

37 SEARTIOT TIfOT (SSIAT) : SUFHTUNT HBI, HETS Yeb QAT HET © MR 3d 59 YR Bl
PR AIS HE TS © - Al Sif &b AT IR g1 Y14 8, Iic 81, ol goic &1, qu)
IS P 31X I8 Id1 81 8! 31 WX, S W H I AN Dl e 7 U forn 81 39 9 & IR
Central Trade Unions, ST, BMS, HMS, INTUC, CITU, AITUC 3R 151 & Y $13d dre=ii =1
PREH T A F e DI IR G BT 79 a1 21 WA HIIHA <9 W H 9 72 81§ s
AT A TRBR F T8 AN BT {6 HH-H-5H QAT DI SU fhan Sy frast 78 ) gia
RAF TS Y| ISR, FoTgRI @t Bt R & fory S w1 gt 38T 8, 98 d< 81 a1fey|
afectes Haex ST JATHT < arelt B, g8t = Yont fafraer 7 fovan Sig) aRaR 59% folg SRR
PHeH SoTU|

HABISY, IS ST 11 9T 6 BOIR 749 BRIS BT golc AT 8, STH A HEST 1 BOIR PRIS BUA
JAIST &5 & BRI & FHedTT F oIQ 7@ 77 2 ...(F9T Bl €Y. TR, I8 a1 “Hhe & Y& 3
SR P IRIER 21 I8 [T g B

o} Sgumfa: e 2, 3o 2

i TETRICT gIfdT: THH Trade Unions & RNTA AR RIS B, ...(QdHH)... 89 IRAR A
AT R & b TES Y b1 P 77 BIs PRI U fohar Sy

SHRI T. K. RANGARAJAN (Tamil Nadu): Mr. Deputy Chairman, Sir, | rise to draw, through
you, the attention of this august House as well as the Government to the great event of coming

together of all national trade union centres affiliated to Right, Left and Centre, to unitedly hold
mass satyagraha and court-arrest in several lakhs throughout the country from Kanyakumari to
Kashmir.

There are five issues. Firstly, prices of essential commodities are going up. Secondly, there
is rampant violation of basic labour laws. The third issue is of the sale of profitable public sector
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units. The fourth is of social security and the fifth is that of minimum wages for the unorganized
sector. The united platform of trade unions had already highlighted their grievances by holding
dharna before Parliament on 16th December, 2009 and submitting a memorandum on all those

issues to the hon. Prime Minister.

But, unfortunately the Government responded in retrogression by increasing the prices of
fertilizers, petrol and diesel and pushing through disinvestment programme besides remaining
indulgent to the blatant violation of labour laws by the employers’ class. Sir, the working class
has decided for a befitting reply to the arrogant insensitivity of the Government of the day and in
the first phase all the trade unions in the country, millions of workers will be courting arrest and
staging Satyagraha throughout the country to put the Government on notice demanding 1.
universalisation of PDS and ban on futures trade of essential commodities, 2. putting a stop to
disinvestment in public sector units, 3. strict implementation of all labour laws, 4. universal social
security coverage to all unorganized sector workers without any restriction based on the so
called povertyline and 5. linking of the so called stimulus and concessional package with the
condition of employment protection and “no-retrenchment” commitment. After all, public
exchequer should be devoted more for those who contribute to the exchequer than those
big-corporate big business houses, both domestic and foreign, who suck much more by
evading taxes and pay little. | urge upon the Government to take note of the notice and better

mend their policies.

SHRI D. RAJA (Tamil Nadu): Sir, the primary productive force in any mechanism is the
working people, both organised and unorganised. The plight of the working people in India today
is miserable. They are passing through the worst phase of their life. In the wake of recession
thousands of workers have lost jobs and thousands of workers are facing job insecurity. In such
a situation, Government of India has failed to control prices. Rather it has increased the price of
diesel and petrol. This has hit the workers in a very big way. In such a situation, the trade
unions, irrespective of political affiliations, are agitating. Thousands of workers are on the
streets. They are doing Satyagraha. They are courting arrest. Many leaders of the trade unions
are courting arrest today. Government of India is giving stimulus to corporate sectors, big
business houses but Government of India is not insisting upon big business houses, corporate
houses not to go for any retrenchment of workers. That is why the trade unions are raising very
serious issues. They are opposing disinvestment of PSUs. They are demanding universalisation
of public distribution system. They are asking the Government to control prices, to roll back the
prices of diesel and petrol which has just now increased. Government cannot afford to keep
silent. Government will have to respond to the calls given by the trade unions and the whole
House should express its solidarity with the fighting workers outside the Parliament for a just

cause. That is my request.
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SOME HON. MEMBERS: We all associate with the concern expressed by Shri D. Raja.

SHRI RAMA CHANDRA KHUNTIA (Orissa): We all know that today central trade unions,
INTUC, CITU, AITUC are jointly demonstrating and are courting arrest in Delhi and all over the
country also. The main demand is, as we know, 400 million workers are working in unorganised
sector but only Rs. 1000 crores have been given. It is not enough. Arjun Sen Gupta Committee
recommended Rs. 22,000 crore for agricultural workers. That has not been done. So, the main
demand is for a social security scheme for all unorganised sector workers, strict implementation
of minimum wages all over the country and action against violation of labour laws and also
disinvestment of the public sector. That should not be done because public sector also has

saved our country at the time of the slow down.

That should not be disinvested. So, these are the main points which are always raised by
the other hon. Members also. | support that. | also expect that the Government will consider it
positively and give adequate funds for the unorganized sector security workers so that all the
workers working all over the country get the benefit and all workers are covered under the social

security scheme. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Sitaram Yechury to call attention to a matter of urgent

public importance.

CALLING ATTENTION TO MATTER OF URGENT
PUBLIC IMPORTANCE

Situation arising out of role of print and electronic media indulging in

paid news in disguise of news

SHRI SITARAM YECHURY (West Bengal): Sir, | rise to call the attention of the Minister of
Information and Broadcasting to the situation arising out of role of print and electronic media

indulging in paid news in disguise of news.

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): The
Government is committed to ensuring the right to the freedom of speech and expression
guaranteed under the Constitution of India. In pursuance of this objective of preserving the
freedom of press and maintaining and improving the standard of newspapers in India and to
inculcate the principles of self regulation among the press, the Press Council of India (PCI), an
autonomous body was set up under the Press Council Act, 1978. The PCI has developed Norms

of Journalistic Conduct that cover the principles and ethics regarding journalism.

PCI has also laid down guidelines on reporting of specific issues of public and national
importance. In 1996, it drew up a set of guidelines that are particularly applicable to financial

journalism. PCI has also issued guidelines on reporting of elections.
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In recent months, however, there have been a number of media reports that sections of the
electronic and print media have received monetary considerations for publishing or broadcasting
in favour of particular individuals or organizations or corporate entities, what is essentially
*advertisement” disguised as “news”. This has been commonly referred to as the “paid news
syndrome”. While this is not a new phenomenon, it has attracted greater public attention of late,

and is being widely discussed and debated across the country.

It has been reported that the owners of some media organizations have financial

relationships, including share-holdings, with advertisers.

Further, cases have been reported wherein identical articles with photographs and
headlines have appeared in competing publications carrying bylines of different authors or
sometimes even without bylines, around the same time. On the same page of specific
newspapers, articles have been printed during elections, projecting rival candidates, both as
winning candidates! While it is widely agreed that it is not easy to find proof for such

malpractices, there exists strong circumstantial evidence.

It is, however, very commendable that this issue of “paid news” has been vigorously raised
by some sections of the media themselves. The Editors Guild of India has in its press note on
this issue dated 23.12.2009 condemned this unethical practice and called upon all editors of the
country to desist from publishing any form of advertisements which masquerade as news. They
went on to say that it is imperative that news organizations clearly distinguish between news and
advertisements with full and proper disclosure norms, so that no reader and viewer is tricked by
any subterfuge of advertisements published and broadcast in the same format, language and
style of news. The Indian Women Press Corp, a body of working women journalists from print,
TV and online media are also highlighting this issue in a seminar being held in a few days from
now in order to build an opinion against this malpractice. The Andhra Pradesh Union of Working
Journalists (A.P.U.W.J.) conducted a detailed sample survey to highlight the manner in which
newspapers had published “paid news” items. A number of senior journalists have formally
complained about the phenomenon of “paid news” to the Press Council of India and the Election

Commission of India.

In view of all this, the PCI has constituted a Sub-Committee to consider this issue and
collect evidence from stakeholders, including the Election Commission of India. The
representatives of Election Commission of India in their interaction with the Sub-Committee on
16.12.2009 desired the Council to define what constituted “paid news” so that expenditure
incurred by the political parties and the candidates become accountable. The Committee also
met representatives of Indian Newspapers Society (INS) and Indian Language Newspapers
Association (ILNA). The Committee also held its meeting at Mumbai on 27th and 28th January,
2010 to interact with the stake holders.
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As part of evidence gathering exercise, the Committee also visited Hyderabad on 9th and
10th February, 2010 and met stake-holders. The representatives of A.P.U.W.J, named six

newspapers, carrying numerous paid news stories.

The report of this Committee is likely to be placed before the Council by the end of March

for further action.

This phenomenon of “paid news” is therefore, a serious matter as it influences the
functioning of a free press. The media, acts as a repository of public trust for conveying correct
and true information to the people. However, when paid information is presented as news
content, it could mislead the public and thereby hamper their judgment to form a correct
opinion. Thus, there is no denying the fact that there is an urgent need to protect public’s right to

correct and unbiased information.

It is important that all sections of society should introspect on this issue as it has wide

ranging implications for our democratic structure.
MR. DEPUTY CHAIRMAN: Mr. Yechury. Mr. Yechury, you have seven minutes.

SHRI SITARAM YECHURY: Sir, | am raising this issue and call the attention of the
Government. As the Minister has said, it is not merely a serious matter influencing the
functioning of a free Press, but it is an issue with deep anguish and anxiety | am raising this
because it concerns not only the functioning of the free Press but also the future of parliamentary
democracy in India. The health of our system that we gave ourselves in our Constitution rests on
the inviolable principle of sovereignty being vested with the people. People’s representatives, the
legislature exercises vigilance on the Government or the Executive making it accountable to them
and thereby to the people. The sovereignty of the people, therefore, is established through this
system and this inviolability is crucially dependent upon unbiased information and the proper
news that the people receive. So, the role of the Fourth Estate or the media has always been
very crucial in taking the information to the people properly so that people can make a proper
judicious decision on what are the policies that are involved in governance and who are the ones
who are capable of effective governance in the country. So, this is an issue that does not affect
only the future of media or the Fourth Estate, this affects the future of parliamentary democracy
in our country. ...(/nterrupt/ons)... | will suggest to you to put him in the Chair, Sir. That is the
only way to stop him. Therefore, Sir, what | am saying is that access to unbiased, unfiltered and
objective news or information that is the role that the media is supposed to play. This comes
under very severe clout with the emergence of this paid news syndrome. The hon. Minister has
said that this is not a new phenomenon. But what is happening today is completely a new
phenomenon because what media is conveying has reached a staggering proportion and the
corporatization of your media houses has actually led to a situation whereby this sort of paid

news is no longer confined to one print media or one electronic media, but you have the same
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houses that own print media, electronic media, radio waves and packages are being offered for
the projection of certain people in all the media, all forms of media. Now this distorts, in my
opinion, the parliamentary democracy in multiple ways: (a) the media ceases to be objective
and, therefore, distorts public perception, (b) it distorts the electoral political choices of the
people through the undue advantage of those people who can afford such news, (c) it
manipulates democracy, negating it completely by denying, not providing equal access provided
in the Constitution of India to those who cannot afford to indulge in such malpractices, and, (d)
it demeans journalism itself. | know, Sir, journalists who are very well meaning good journalists,
who have actually played a stellar role in shaping public policy in our country and in guiding
political parties into directions which is for the betterment of the country and its people. Now

such journalists have been somehow completely weeded out of this sort of system.

In order to, actually, protect journalism, it is necessary today to rescue journalism from
being muzzled by the corporate muzzle. | know the way you make them to sit in this House, my
journalist friends speak only behind my back, most of the time. All the good work that they do
does not find expression in the print or electronic media many times, because the choice of what
goes in or what needs to be reported is directed or dictated by the money power from behind the
scene. So, therefore, this issue has come into focus, because, | think, a large number of people
are concerned about it. The hon. Minister is right. The Press Council of India, the Editors GUILD
and the hon. Vice-President, at least, on three occasions in the recent past, have referred to
this. In fact, if | can quote from one of the speeches of the hon. Vice-President where he says,
“In a changed and changing world, it would be useful to remember that a vibrant journalism in a
democracy is a watchdog journalism. It monitors the exercise of power by the State and
stands for the rights and freedoms of citizens. It informs and empowers citizens rather than
entertains and titillates them. Vibrant journalism is based on professional ethics. | should be the
rule, rather than the exception it has come to be.” Now, this vibrant journalism has to be
restored. If this has to be restored, then this undue influence of money power in journalism has

to be eliminated.

The Election Commission of India has put in various restrictions in the name of free and fair
elections. Poor parties like ours cannot do wall-writing. We cannot put posters, because the
Election Commission says it defaces. We cannot speak after 10 o’ clock. But, the point is, 24-
hour channels can broadcast all through the night my opponent’s election campaign, because
they have paid for it. This is nothing but distortion of democracy. So, the paid news is, actually,
negating India’s Parliamentary democracy and undermining journalism itself which needs to be
rescued from the corporate muzzle. The corporatisation of the media houses is leading to such a
situation and if it is not checked immediately, it will completely negate Parliamentary democracy
in our country. Therefore, Sir, | draw the attention of the hon. Minister and the Government,

through you, that it is not enough to give moral sanctimonious lectures. Something has to be
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done. What needs to be done is, you require a serious effort on probity and accountability of

what is happening.

Now, the journalist friends have said and the hon. Minister has reported to us that
according to a bare estimation in A.P. in the last election alone, this paid news phenomenon has
reached over Rs. 1,000 crores and this is a very gross underestimation. In Maharashtra, which is
a cradle for this paid news, it has gone into some thousands of crores. That is why — | said it on
some other occasion — elections in India are the single largest stimulus for our economy. It is
precisely because of this, huge amounts of money are being expended and this is completely
distorting the news and | don’t want to repeat the examples that the hon. Minister has given. So,
what |, therefore, want to suggest is that there needs to be accountability. | don’t know how that
will be ensured. But, one way in which you can ensure is that the Government institute enquiry
wherever such complaints come and whichever paper or channel found indulging in that the
Government must stop its advertisements in that paper or in that channel. So, unless there is
some kind of deterrent action of this sort is thought out, it will not be possible, at least, to control
this phenomenon which is a very serious phenomenon affecting the our Parliamentary
democracy. That is why | want the Government not to take the position by saying, “cISdI-
TSHI TwH, AT RIT BT BII.” You have corrupt politicians and corrupt media houses and if
SIHI TSN B, AT T BRI BTSH | BTl Bl HRAT TS, BTSN DI BT TS This deterrent action

will have to be put in place and, at least, that consciousness has to be generated in society.
Please help our genuine journalists and our well-meaning journalists who are a plenty in our
country who are actually discharging their job rather than being muscled by these corporate
dodging that has now come up. Therefore, | want the Government to take some deterrent action

on this issue. Thank you.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, | completely share the
spirit and substance of what my friend, Shri Yechury, has just now said. | only disagree with him
partly when he suggested a possible solution. The menace has become so large that a solution
can’t be that just deny them Government advertisements. | read the Statement of the Minister.
The statement of the Minister is really based on two premises — first, that this is all free speech;
second, that the Press Council of India, which | will state is a toothless wonder, is already
looking into the matter. And, therefore, both these premises that the Press Council of India is
capable of finding a solution to this, and that this is an expression of free speech, the
fundamental premise itself is erroneous. Sir, if you look at the menace of the money power in
elections, over the last few years, it has grown disproportionately. It is directly linked to
collection of funds for that election by candidates and parties and State Governments, those in
power and those in parties. This leads to cases of political corruption being on the increase. It

pollutes the very stream of administration and public life in this country. The volumes have
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grown. Therefore, if we suggest a solution, as Mr. Yechury has suggested that stop
advertisements from Government in those newspapers, when the magnitude of the problem is
so large, the solution suggested has to be proportionate to the problem and evil that is sought to
be curbed. And, what is the problem? The problem is that about a decade ago we noticed that
during elections some strange media organizations were asking for money over and above the
advertisements. In the last two years, it has grown disproportionately. It has grown
disproportionately in the sense that you are, now, told that there are paid packages; there are

news packages. What the hon. Minister has highlighted in the statement is all evidence of that.

Not only this, the parties are being compelled to pay, candidates are being compelled to
pay, blackout of campaigns, disproportionate coverage to another candidate, all this pollutes
the very process. This problem also exists, besides elections, in the sphere, called, business
journalism. In fact, one of the outgoing chairpersons of the SEBI, on his farewell speech,
referred to the existence of anchor investor. Therefore, this problem, in a different sense, though
it cannot be called paid news, also existed in business journalism. But, here, we are
predominantly concerned with the manner in which it is polluting the whole electoral process.
Some respectable media organizations, | saw in the last General Elections, legitimised this. It
was legitimised by the former organization of broadcasters, coming up and saying, all of you
must, now, form a carton and increase your rates over and above commercial advertising for
political advertisement. This was called ‘election premium’. And, when candidates and parties
protested as to why they were being charged more, they were told that they would be

compensated by way of live coverage of rallies and press conferences.

Therefore, coverage of rallies and press conferences got linked to those who paid this extra
election premium. This is where the problem stands. So, the first question, | think, the hon. |&B
Minister will have to address: Is this an expression of free speech? Unquestionably, it is not.
Free speech is what is intended to be a right guaranteed to people to express their views. What
seems to pollute the very political system and the electoral system is that we all came up with a
conservative notion that news must be fair and views are free. There is freedom to express your
views, but as far as news coverage is concerned, it is sacred. The newspapers write and the
television channels say that even free speech is secondary. The primary rights belong to a viewer
or areader. It is the right to knowledge; it is a right to information. He is entitled to unadulterated

information, as far as news is concerned.

Today, “paid news’ is passed on to him without even telling him that this is all another name
for ‘advertisement’ and it is propaganda; and if the gullible viewer or reader is asked to absolve
that, that affects human mind. Sir, when we grow in terms of economy, let us not forget that
industry can shape the economy but media will shape the human mind. Therefore those who are
in a position to pay more for having through this adulterated information, the human minds in this

country are going to be shaped accordingly and, therefore, this ‘paid news’ finds place.
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Sir, no student of constitutional law will ever tell you that ‘paid news’ can ever be free
speech. At best, it could be trade, it could be business, and, therefore, the Government, once it
takes this out of the area of free speech and takes it into the area of business or trade, in public
interest, can find solutions other than the toothless wonder called ‘Press Council’ dealing with it.
Therefore, if the Government has a will to stand up and find a solution, solutions are possible;
because once it goes into that area, it is clear that it is going to be trade and a trade with an
unlawful object. It is an unlawful object because the first thing you do is to violate the Income Tax
Act. You are taking money in a colour which is not permitted. You are inciting people and
involving people by wholesale violation of electoral laws. You are subverting one of the basic
features of India’s Constitution which is the free and fair election, and, therefore, the entire
exercise that is being done is a complete pollution of the electoral process and it is a trade or a
business with an unlawful purpose. Therefore, does the Government of the day have the ability
to stand up and say that this business or trade which threatens Indian democracy — that is the

unlawful purpose — is going to be prohibited or not prohibited ?

When market malpractices come up in terms of business, you have anti-trust law, you have
market regulators which try and stop this. The kind of evidence that the Minister has given in the
statement itself speaking that a simple solution, a remedy is possible, and | am requesting the
Minister; and that is going to be my query. Once it gets into the area of unlawful trade or trade
with an unlawful purpose, you prohibit it through a legislation, you create a Regulator. A
Regulator must be a judicial authority and therefore the easiest thing to do is : the Election
Commissioner on receipt of a report from the Returning Officer or even otherwise from any of the
person, once gets satisfied that there is some case made out refers it to the Tribunal headed by
a Judge, then the candidate concerned, the political party concerned, the media organization

concerned, must face that.

The world-over, Regulators have now started a new system. Prosecutions take years and
years and nobody is scared of them and so the Regulators hear these matters and deterrent
penalties are imposed. Look at the Competition law. If somebody is accused of cartelization, the
penalty will be ten times of volume of business. So, it may be Rs. 50 crores or 100 crores. In the
case of media organisations, you need not be so harsh; it could be lesser. But certainly, it has to
be a deterrent penalty. In the case of candidate, it has to be an offence under election laws of
the world. Corrupt practice must be amended in the Representation of the People’s Act and this
should be a ground for setting aside the election and disqualifying the candidate and if parties
indulge in this whole institution, there must be action against this. My question therefore to the
hon. Minister is, is the Government willing to accept this position that this is a trade and business
with an unlawful purpose which has started? It threatens Indian democracy? Are you merely
going to ask the Press Council to look into this matter or are you going to take some precipitative

action as far as this is concerned?
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MR. DEPUTY CHAIRMAN: Now, Members from both the Parties who had given Notice
have spoken. Actually, the Notice is signed by four hon. Members. On behalf of the BJP,
Shri Kalraj Mishra and the Leader of Opposition, Mr. Arun Jaitley, have spoken. Also,
Mr. Sitaram Yechury has spoken. As for Shri Rajeeve and Shri Moinul Hassan, they both belong
to the same Party. As the Calling Attention Motion has to be concluded at one o’clock, we would

request the Minister. ... (Interruptions)...
SHRI P. RAJEEVE (Kerala): Sir, | had given Notice.

MR. DEPUTY CHAIRMAN: Now, today it was originally meant for one hour. Then, at the
request of the political parties, we allowed Zero Hour. And then some other subject came up.
You must also appreciate these things. After the Minister replies, if there is
time... (Interruption)...

SHRI SITARAM YECHURY: Sir, we are willing to cooperate. In case the two parties have
any additional points, let them make it.

MR. DEPUTY CHAIRMAN: That is what | am saying. After the Minister’s reply, if they wish
to seek further clarifications, | shall allow them. ... (Interruptions)...

A HevTe st (STR Y<wn): AR, H 41 U<l [a1el Yol T8l g .. (e )...
S} STFHTIRT: SATIDT HIHT M| ...(FGLTH). .
SHRI P. RAJEEVE: Sir, | had given a Notice even earlier.

MR. DEPUTY CHAIRMAN: You have given a Notice. You may make any additional points
that you may have. Please put only queries and not make a speech. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, in the Statement, the hon. Minister has said that this is an old
phenomenon. In my view, this is institutionalising paid news. As hon. Member, Shri Sitaram
Yechury has mentioned, this is a more than Rs. 1000 crore—business in Andhra Pradesh.
Secondly, what is the impact of this paid news on democracy? It is clearly evident from the data
submitted by Election Watch that two-third of the MLAs in Maharashtra and four-third of MLAs
in Haryana are crorerpatis. The average wealth of Lok Sabha MP.. .(/m‘errupt/ons )

MR. DEPUTY CHAIRMAN: You may seek clarifications arising out of the Statement of the
Minister.

SHRI P. RAJEEVE: Sir, | mean to say that this is the impact of paid news on the democratic
system. Thirdly, the Statement does not mention the basic route taken by the paid news system.
I would like to say that this is the only pillar of our democratic system that is commercialised.
With a commercialised Press, we cannot protect the sacred principles of democracy. That was
clearly stated by the hon. Vice- President in his speech. | quote, “The winds of economic
liberlisation in the country have brought with them elements of the market economy which have
changed the DNA of the Indian media organisation.” This was stated by the hon. Vice-
President. ...(Interruptions)...
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Sir, one more point.

MR. DEPUTY CHAIRMAN: You have made your points. The Minister needs sufficient time
to answer all the queries.

SHRI P. RAJEEVE: Sir, | have just two more queries. Will the media be brought under the
purview of the RTI Act? And lastly, for ensuring free and fair Press, we should protect the job
security of the journalists and ensure better salary for them. Is the Minister willing to make
amendments ?

SHRI MOINUL HASSAN (West Bengal): In her Statement, the hon. Minister has said that
this is not a new phenomenon. | would like to ask her how calling it a new or old phenomenon
dilutes the gravity of the matter. Secondly, the Minister, in her statement, has talked about the
activities of the PCI, the Press Council of India. It is not for the PCI to tackle it; the Government
must come out with a full roadmap to tackle the menace.

MR. DEPUTY CHAIRMAN: Mr. Mysura Reddy; please seek just clarifications from the
Statement itself.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, | associate myself with all the points
raised by my colleagues here. My point is that in the electronic media there is no self-regulation
or statutory regulation. In view of this, has the Press Council of India come up with any proposal
for changing the Act or framing a Media Council of India? Do amendments need to be made to
give them more powers? Right now, they are only admonishing or censuring and nothing more.
But powers should be given to punish...(/nterrupz‘/ons)... Will any powers be given to this
organisation to punish? Also, would any powers be given to the Election Commission of India in
this regard?

IR I Rig @ERamm): R, R 399 3 9ise Bl ...(FauH ). .

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, this is a very important issue. My
suggestion is that we should have a full-fledged discussion on this issue.

MR. DEPUTY CHAIRMAN?: If you give notice for full-fledged discussion, we will take it
up.

it T vip? gwTe (AER): R, o1y fRIVIfIaR &1 Suar syl I8 Igfed &1 vy 2
I8 9gd g1 fava 2.

ft STRpHTafar: #9 R1 HET Y wEl § {6 oy uge Aifed SR

) IfA BT GG W, AT TP T 91 31T &4 qlefl BT HidT SIRTYI ATIDBT HUT
B

MR. DEPUTY CHAIRMAN:: Tarlochanii, just ask clarifications from the statement.

WAER TR g 97, 399 |1 @ISe clear ® Ria ST gE RIS e 8 @ &, a8 o
{4 O 81 8T 81 AT UIThe ATTD] P ST 8T 8, TABRI DI 61| dWd clear 81 S b I8 I
PO G & U & AIAD] BT W &1 AT T TS <l 5, Al Sl W1 TaeT 8l, I8 I RS
BT A1EY | TR a1
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R, BH I8 a1 3 Yol Y 3R I8 a7 H FAfees wred | guH1 @redr g {6 Sodlo I
P I M 9Tt €, I SIS R< &, a9 Sg1eT J47 1010 NI gref R ovrer 81 §4
BRATUN F SR $I gd <@ 2|

it Sgqumafa: e 2l Please, only seek clarifications. oY BTl A8
ARER aRaAraH g: 981 IR SR 980 B gan ©...|

37 ool st IuwTafy weiey, § A /3l Helear I ST g b g 3T =
S AR BT, 1951 B 9RT 127 H MG B & {7 U 95 TRBR Bl Holl AT AR
D] U HISAA DI T ST &1 IqH I8 Pel T & b Ueh WM PR U SULR] I8 TS
WY b St fgmaeeal 81, fgmaeddl &1 7, udr w9 SEd fARad 8 =iy ik 99
3MER R frafad s & feqa=adn a1 9 a8 &1 97 g1d AN WRBR Bl 2004
o 81 99 Ay 3§ TRBR & TR® F BIs 919 a1 1 7, T8 14 AN BT HEl 3

A AT XIS BT 81 AT &b BRT T IS YR YT 81 Sl 2
7t STRHTAfT: 3T FAR e gfsu

ofY oSt e : S e 2, 9% I8 BATE 81 A1 ATHR § 8T, 3R A1 &) e o e
BT ST TAIUe &= 7, TRAT B, I9H! W) I &A1 91y, 99 — f9gN 2, 9IRES 8, 99b
I 2] AT B ...(AHY ] Ee))... 3T 39 TR 41 faam &, 1 ST 3187 8

MR. DEPUTY CHAIRMAN: Now, Shrimati Stanley, only one question.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): All the leaders, who have spoken on the
subject, have raised the issue of paid news regarding political parties. | would like to draw the
attention of the hon. Minister towards paid news by doctors and hospitals.

MR. DEPUTY CHAIRMAN: You are speaking from Shrimati Kanimozhi's seat
...(Interruptions). ..

SHRIMATI VASANTHI STANLEY: Will the hon. Minister take into consideration the issue
relating to paid news given by doctors and hospitals which is highly misleading ?

MR. DEPUTY CHAIRMAN': It has nothing to do with the subject.

SHRIMATI VASANTHI STANLEY : Sir, it is regarding paid news. In the same advertisements,
this is also coming. Sir, hospitals and doctors are making big claims. So, they are also
misleading.

MR. DEPUTY CHAIRMAN: That comes under malpractices. Now, Shri Rajniti Prasad.

it Trerifer g (A8 R): R, S SN i S91 @l <1 9911 2, $9d R H Sold’
PHITH - Pel & (6 I8 7T 2, I8 T8l 841 1oy iR 918 H GoH PIS - Pal & & 3y dx
FHd 8, VA1 $© T8I 51 IR, H AU uidl & aR H =71 a8 g 6 Sl are B1ive &I
3T &7 B, 1 89 @I DI QAT BIYA IR, DTS WYl FATRET ST BIg BT TR
foras fop forddt @ urdt &t A 8, a1 &1 -1 &, fodt @ arct & 891 7, 1 a1 ”eT
2, IT SfSGSTell Tl AT SR TBT SHISHH! Felill ? ..(AHd DI °eb)...
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it Susrvmafar: 921, =21, var 181 g

SHRI RAVI SHANKAR PRASAD: Sir, my question is very simple. One of the biggest
incentives to this paid news is the biggest fraud of management of TRP in the country. In the
most undemocratic manner, this fraud is being done, whereby a body not accountable to the
Government, to the people, to the civil society, has arrogated to itself the right to determine
which programme is more popular. And, this is becoming the incentive to have paid news on
particular channels. What steps are you taking to control this biggest fraud on TRP management
in the country ?

SHRI M.P. ACHUTHAN (Kerala): Sir, it is rightly pointed out by the opposition Member that
the Press Council is proved to be ineffective. ...(Interruptions)... Why can’t we appoint a
parliamentary Committee to enquire about the paid news channel? Wil the hon. Minister
consider the proposal to appoint a National Media Commission instead of Press Council
covering both print and electronic media?

2 IRFS FAAH (FRES) : TR, § FA1 S A 1 A1 ($ 781+ ReHe d U PIRTe
B I B! &, IF BIRT 7 TS deb fohdT BasT BT s Fiprelt 2, i ST o UG BRIl
H S &, ST BIs AIeg2H el 37rar 82 § #3i1 Sff I JgRIg B4 b I Sl quloled &,
SHH IR HINTA BT IO SRNGE TATHE DI UaRTH H 71 1Y AT U &l a1 A1yl 44
DIRT & IR ST B Sl 41 &, T8 AT e 8

SHRI NARESH GUJRAL (Punjab): Sir, basically this is a criminal activity. My question is:
Will the Government constitute a body which will initiate criminal action against newspaper

owners, publishers and editors who indulged in this kind of practice ?

SHRIMATI AMBIKA SONI: Mr. Deputy Chairman, Sir, | would like to make, through you, the
intention categorically clear to this august House and to all the hon. Members that the
Government does not view paid news syndrome as the freedom of Press. | don’t think my
statement, which | prepared quite late in the night, conveys it anywhere. | only indicated
Government’s commitment to the freedom of speech as is enshrined in the Constitution. After
having asserted that commitment, which | would repeat ad nauseam, | would like to tell you that
the Press Council of India was established by an Act of Parliament in 1978 to perpetuate that
commitment. | have all the aims and objectives with which the Press Council was set up. | would
like to just go over the concluding part of my written statement which very categorically
emphasises the concern of not only the Government but of all the Members who have spoken
and of those Members who have not spoken. The media people themselves raised this issue at
great cost to what could be a danger to their own assignments and their jobs. It is media who
have raised it and brought it to this extent that today we are feeling that the Press Council of

India is not the apt body to conduct negotiation because ...(/nz‘errupz‘/ons)...

SHRI RAVI SHANKAR PRASAD: We salute those journalists. ... (Interruptions)...

231



1.00 p.Mm.

SHRIMATI AMBIKA SONI: It is unfortunate to call the Press Council a ‘toothless wonder’. It
was established by an Act of Parliament. It has from 2001 continuously asked the Governments
in office to increase its scope and its teeth but for one reason or the other different Governments
have not thought it appropriate to increase the power, jurisdiction and the terms of reference of
the Press Council of India. As late as in late 2009 and in early 2010 we have received fresh
proposals from the Press Council of India and those proposals are under the consideration of the
UPA Government.

My statement was longer than it should have been, but | did explain that the Press Council
along with the Election Commission of India has set in process a road map where they have
interacted, taken opinions of stakeholder of different kinds, whether financial paid news, political
paid news or any other kind of editorials page, which is sometimes rumoured to be sold. They
are paying adequate attention to see that the primacy of the editor’s chair is re-established.
There is a very strong public debate and all of us are participating in that, which is going on. |
would request the hon. House and the hon. Members that we do give the Press Council of India
time till the end of March. They have said that till that time this exercise, which they have set in
motion since December last year, will be complete, and, the report will be before the Parliament,
and, then, we can have a lengthier and a more structured debate, and, the Members of
Parliament, this hon. House, which legislates, can deem it fit to legislate on any issue, which
they would think appropriate.

My colleague, Shri Sitaram Yechury, said that the Government should use the DAVP. The
moment | would have even hinted at this — | thank God that it was not me who suggested that
— | would have been accused of blackmailing what is supposed to be the Free Press. | would
like to tell the hon. Leader of Opposition to please clear his mind of any such suspicion that my
statement might have caused that | am treating paid news as Freedom of the Press, or,
Freedom of Expression. It is far from that. | am as concerned and as liberal as you are, Sir. You
have been our predecessor, and, so has been Mr. Ravi Shankar Prasad. | am as liberal as you
are, and, second to none. When it comes to what affects the democratic structure of our
country, or, what inhibits the flow of free, unbiased, and, unadulterated news to the citizens, |
would be in the front row to check that through any commitment to be made by the Government
in consensus with the hon. Members of this House. Sir, everybody has said that we are almost
agreeing to this paid-news syndrome to be ended. But, Sir, | would, in all humility,
...(Interruptions). ..

SHRI RAVI SHANKAR PRASAD: Madam, there is also the issue of TRP.
...(Interruptions)...

SHRIMATI AMBIKA SONI: Sir, | think, this is an issue which does not come under today’s

programme but | can assure the hon. Members....(/nterrupz‘/'ons)...Iwilltake it up with you
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personally. | am going to sit with the hon. Member, my predecessor, and, take his point of view.
My Ministry has already been informed that | am going to interact with some hon. Members of
this House, who have volunteered to give us suggestions on rectifying the TRP rating system in

this country, and, | will not go back on my words.

SHRI SITARAM YECHURY: Sir, on a lighter note, the influence of the TRP is such that the
hon. Minister is referring to this discussion as a ‘programme’. You just mentioned it as a
‘programme’.

SHRIMATI AMBIKA SONI: It is not part of this. Sir, in all humility, | will take as my guidelines
the two recent speeches of the hon. Chairperson of this House, the Vice-President of India. He
made a speech on 29th November to the Parliament’s Media Advisory Committee, and, then he
spoke in the Varghese Memorial Lecture on 28th January. Extracts from his speech have
already been quoted by the hon. Members. The hon. Vice-president, the hon. Chairman of
this House, spoke of the growth, the mind-boggling growth of different platforms of media, and,
in that context, he also drew up what media meant during the freedom struggle, what media
meant post- Independence, and, what media has come to mean after the 1990 — Era of
liberalisation.

Sir, | would like to end by quoting again another extract from the Vice-President’s speech.
He said, “The recent practices of leveraging political and economic content in our media for
overt and covert revenue generation have the malevolent potential to tarnish our polity and even
destabilise the economy.” This is how seriously the Government also feels about this whole
issue. Let the report come in end of March. | will place it in the House and the hon. Members
can then have a structured debate and we can take whatever suggestions that come out.

MR. DEPUTY CHAIRMAN: The House is adjourned for one hour.

The House then adjourned for lunch at five minutes past one of the clock.
The House re-assembled after lunch at seven minutes past two of the clock,
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair.
MOTION OF THANKS ON THE PRESIDENT’S ADDRESS

3t T AR (BATad UQen): AIgaR SUKWIeds Sff, Ui Heledr & SIfyHryor §
3ifem g 31 i1 Ufth &, Rt 7=l 3R $8 IR i3l 1 9 31 2, 98 931 999 110® et o i
I URRAT 7 STST A TTHIT 63 T¥ 4, 14 3R 1947 Bl UfET STATeR At 8% Sit §RT $8 17
T D1 Igd AT AT &1 98 Teb Aehed & ¥ U TR §R BRI, AT GX DR Bl 3R
RIS AT BT FE Hhed Bl h F A1 fhar 1111 H§ T4 dgdl IHS oy ITH1 g=a1e el

gl

JAfHHToT H ggd-<f 91t &7 K7 7, SuAfErdl o1 7 81 $B 9 IRIEAT &1 ST Bl
DT A4 GaAT 2, B I8T 21 H I ARIB1 STed Bl a1l &b ol ST ARTe1 BT g, FHT
BRAT G| i1, I3 a1 a1 82 1 o TN < Bl & 3R 63 99 Ugal f5 qai & oy
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Heped febT T 41, S A1l b e H R 37§72 FE Ueb Hed YUl U 81 R NIl R g8 &7
T FIwAaT R g8 82 R FES B AR | IRIG 99 T8T ¥7 7 AMAHaATE iR A1Riarg & fored
THR DI Gfh <2 BT fiell 27 3 S A<t GARI €, 39 IR 991 N2 I8 & HHIC] Aheldl B
3R fawerd @l arat aga-Hl a1di B! T4l 51 ATRIR FFE 7 TRBR DI 10 AR BRI$ 9 3
| 5T Ut o o a1 T 1 191 81 271 Routine & &I &1 @] & aR § U B U1 o TdT &
o S 98 IR BT fI9T97 811 50 FRIs I8l W b1, a1 $RIs 981 @ (63T T8 routine
P Bl B TGl 8, DIs 9gd IS! Scoid g ITA el 81 Plg 3R WHR BKil, I8 4 I8
BRI, Cifeh Hehed DT AT g2 AT FHRITAT T T 3T ? U g B

IUAATEIE Heled, S99 £ 9 A faR fohar S a1 oirst TR @1 fen 4 o 781 gar,
Bl &I T, dfch <% BT IRIT d¢ BT g1 31T 28 HRIS AN RGN B X@T H 714 & 3R 0
HRHR & A= fUET 7 14 2Ug <fiep ot @ ffeed @1 &, srfd us fa 4 14 3¢ 4 28
BTG AN Sfl T8 X8 &, AR I8 &1 B8l & MMYDT Hebed ? Bl & el il B 31 ? 28 BRIS
ST A T @1 @1 ¥ A 2 $iR Global Hunger Index H ST 9@ & difed 91 &, S0 WRA &1
U 684 I WR &1 United Nations Food Programmeﬁww%mﬁmwﬂi’@
SART TS AR H & &, PUIYT F T ST 2 R H A 2

# 7 71 o f6 T g1 R B} e § R Sudfy 27 Fears @ ¥ © 6 W adl @
3R s I # ol T H WRBR 7 W THR fhar a1 fh et of W& 4 RIS 40
G I B STFHTETE WEIGH, e I8 & & sl U Arat # U W <afth TR @t a1 o R
PP HUR el 7T, 91 T BaT & BT Hhed? 10 TG BRIS BudT THS 7 ATqh] {7, )
R B BT Hhed AYHT AT, Afh TRl B HT 9¢1, U W Afeh RIS BT 3@ J ISHY
FHUR T AT 1 81 781, 3R 96 751 1R o AR {3l 1 i 5156 fopan © b oret g &
HRIGURTI BT FEIT H YR & BRISURTAT B} AT ¢ Y21 21 HRA & 100 R ARN db1 gy
B U ATt H 6 ARG BRIS A TGhY 13 G BRIS BUY 81 TS| 36 IHR TR & U 10 ARG
IS BUY &1 AT & T 3R 1 AT H 3PIeT & Ui & O WRA & < 1 39 3R &
BT & 3R I TRIG 81 81 51 $V AN Sa SUIGT HR 81 3% & [ 9gd I T 984 Sa1&T IR
B 72 §1 U8 Uy B I &1l I8 U IR  f& GDP §¢ =T &, 3R ¢ W& 8, oifdh 28
RIS AN ARSI H w32 81 I FRIRT 39 T2 1 81 SR AT 827 FHTIINTD =TI 78] gal
< DI FHERT 9¢, I BT VT 91, GDP F¢1, fh a8 FB 81eii # &1 RiAcH 38 T &R
T A AN IR B Y| IYFHTEIE S, § FHe g ($ Al I8 A IR Bl W&, Al 5@
JHR I pro-rich policy, anti-poor policies @Tq?ﬁ?ﬁ, WWW@WWE@,
T BT AT fem, A1 9IRa  RIET 3R Y- B 61 95 ge il G |rel H 100 AT b
THRT 6 TG RIS H TEHR 13 ARG BRIS B T3 31X 3T ARSI B 91 Y I8 §, 3T
AP IR I8 & 63 ATel YR, 3 100 MR ART &1 FHITRT 3R 6 oG HRIS H DN 13 ATE
PRIS B Al PATS A T8, T I g3 3R T BT ATS4™ b fa1? o fe=ml

1 T & o 3R iferat 3fiR gTera I8! 32 1 $© 3T 918 WRd 9 980 981 THhR 811
AT & 3R I8 THHR I8 BT b G113 e SATRT BRISU dRT femg & 4 81 oiR g+
H AI SATET - A g | 8i 9 wae Rt geb 3% dos Rebrsw § 3reT 79
3T ST, TG HIF A1 [REBR 59 TRBR B <A1 77| H H-1 I8 areal g o dfdgm & siex
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afEamet 39 § BaT AT — Article 39 (c) provides that the operation of economic system does not

result in the concentration of wealth and means of production to the common detriment. T

BT B I 8] B AT ST, oifh 63 T Tgel | B 31T T AHIRT BT THIRIDR &1 &
g, S I 8IET Bl

JuRrHTEger Sff, S TR & SiR SRR 21 T & 19 @t S @TS &, I 37 319 H U 98
TST ADhT 81 < B AURT ¢ B &, T8 Y2 B! a1 &, <lfb 98 HURI $© 81 BT H Hfed 8
21 3771 39 < H WY 93 8T 2, facell § a8-Yag JWAR UG I S o€l 8| WRER DI
ATH & A fhd= TRty gfafes 81 €1 TS 9¢ Y81 &, Hialg 9¢ I&T & 9 31URTe &
FRTR1 €, BT €, SRISTIR €, |1 a<h B Gl /ISt ITa] el et &1 2 fohdl e &1 afivai &
AT R I =l I Bl Y& WM &, 1 98 A9gR, BATR B8l SMY? T8 JURTY P KT W
ST |l &, g8 TRITdIE b Il IR Sl Fehell 81 § F8T Igal DbR1 AT — “Development
Challenges in Extremist Affected Areas” §9 H&el fo_cﬁ Report of an Expert Group to Planning
Commission 2, $9 RUIE & 3f&x 1-<19 S8, I I8 @l 7 il Fspy fFeprer 8, 39 4
S P AR G AT Yo S8 I81+ Hel 8 [

“India is, today proudly proclaiming an above nine per cent growth rate and striving to
achieve a double digit growth. But it is a matter of common observation that the inequalities
between classes, between town and country, and between the upper caste and the under-
privileged communities are increasing. That this has potential for tremendous unrest is

recognised by all.”

SUTedE Sfl, fA®Td 8l I8 8, offdh Wewa 9¢ 81 2, fawar ¥t 9ga 31is 9¢ <&
21330 RUIE 9 A # Uab 3R 91 quote =T ATE, U Teq 9gd Ae<d Ul & AR &R H=+ A
gl

“The Administration should not have waited for the Naxalite movement to remind it of its
obligation towards the people in this matter. But at least now that the reminder has been
given, it should begin rectifying its own deficiencies. It should be recognised that such a
responsibility would lie upon the Indian State even if the Naxalites were not there, and even

in regions where the Naxalite movement does not exit.”

9 RUIE & qarfde TaRicars], FiRiidrel Jadc b1 999 g1 SR TR 8, qad a9
PR favHd g1 I8 e e ? S IR §R B BT Hbed (BT AT AR Ao fawra
R B BT Ahed [HAT AT, 63 AT & T1E AT DR Bl RUIC I8 F8 & ¢ & Taierdrs,
TSI BT FI TSI BRI & 37T el g9 R & 3fd 3 Tap iR Aedqol a1 $el Ts
3

“There is no denying that what goes in the name of ‘Naxalism’ is, to a large extent, a
product of collective failure to assure to different segments of society their basic

entitlements under the Constitution and other protective legislation.”
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IYFATEIE STY, § I Bl aredl § [ I Hdhed Bl 97 gaTl, Ale I Hhed DI I YRT
R BIaT, 1 ST TRIdTE 39 &7 9 7 8Id1 I8 STHIF fha TR B, I8 TR &I STHH
fPa TR 1, TAH Y& &1 WTS fHA STell? 37791 TaIctaral IHH diel o T & forg o
MU, IS I T AT, A Pls IR 3T STBT I g1 BRI MM [AYHar 7, 39 919 Bl &9 °
G F1RYI ¥R $© 731 7 U 3iR a1 1 57 fobarr 2, § W Sqd1 7 HAT1 ared g & 59
?aﬁwﬁmﬁmﬁaﬂw%aﬁﬁmﬁaﬁéﬁﬂﬁ%aﬂvrglobm warmingEF?r
1A DY ST LB | SR g7, Al 'R G, A1 s a-, a1 afeat R, dF WS -vIs et
BT, |G T BT, e ST B AP Bl et F BIS 1 TR T2 3 381 8, ufay a9
STTHIT 2 RIS AT §HIRT STTETET H 9 I8 &

I &b HPTacl BART gl &% AP 81 AT 812025 AP AR DI JATATT 140 BRIS BT ST
T W PR ASP AP IR B S8 ST WIS -HSTHT [acel H Bl I8T 8, ol IRPR el
fRfera =S 81 § e oo 6 va w30 S 39 Gard W) ggel Hy| Gt ISTife gl B
JaATHR U National Population Policy ITSYI &&1 T dl &, SiY et ®l SEdR Hax 3TRd
§T PR o1 &, I BT 89 0 TN A 37U 371 d B Bl PIRAL PR L &

IURHTETe FRISY, H U iR Aewayu a1d &1 1 S a8l g, e a9t $9H ol )
TET B 3T TR H¥R B O¥E, AR B a¥8 39 9 Bl A I WiEell B I8 8l 999
IS IR YR P19 V8] 818X hed R YRR &, oIfh Dls T4l 48] 8, bl o1 781 2
R IRGR - TETAR F AT B o701 § A1 IRGR B YR S8 Tl <1 872 T AT
P BRI H Had ITBT {57 AT BTSN doe 96 df RUIE # HaT 1 § b fFae TR w21
TR BRIS BYU BT oiF-a9 T8 ) BIdT &, 3R af BIfey, Suqwreger Sft, fasrel, i =
R0 MRBR BT Electricity Board BT &, S I IR¥c I SITeT faoiell TRY Bl &1 S
STTHIT 27 BOIR BRIS BUY B 81 399 I8 ¥ 59 S H 27 TR BRIS BUYY B faoiell &t ARl gl
21 Transparency International aﬁﬁ“ﬁ%w@—cﬁméﬁ 180 =M1 PI Y AT AT 8, ITH
AR BT 7GR 84 TR g1 HETY ST BT Gl H AR 311 1T 8, 1 B4 fdId T HT St o1, A
AN @1 FafSar w1 Sar o, 3msT IHD! AEIIE HET 71 IS ol AP serious &l B
TR §R BR & [T ARPR IR 81 &1 ST Transaction Prohibition Act 1988 H &1, @i
DI BRATS -T8] 81 X&! =1 BTel & BT STANT T 31ered 341 81 BT 8, oifhT BIs BRdrs Tl
BIE Bl

Hidletrg =amarerdl 9,310 A U &, &1 R AHd &4 ATd YR &, 154 374 & fog
ATl | T 81 IFART TE1 < &1 1 AT T2 <l 8, ITb RIATh HRaTs 8141 A118Y, aifdh
RTE DI U W U AR 2| YEEAR FATK B & oY R fdepa 14R 721 2
Corrupt Public Servant Forfeiture of Property Bill 1999 I 9 B B REIRe Law
Commission = 1 2ff| ST U PRISY| TR B8 &b & b 3AD] U BRISY| TRBR
TR 2T 2, 31T I §9 aR H PIs BRATs T8 §s ol 81 &l 914 & b Arbarel 1 &l [
Administrative Reform Commission @1 RIBTRET U= 1968 H Ha™T U8l i AHT H AT TATI
T |1 1 Y, Wifdh 98 dAchl U] 2l TRBR TCAR T G & fog fTegrer 14k &
B AT et aTeliT ATel A oI gl 2

# U 91 Yo AR §, [STAT STard A8, 98 I8 © b G BIc 3 9Rd IR 7 Tdh
affidavit & &, e fos &1 faan, @ e 8, H = argam? 3 SIaR) & qarided SaH
BB1 & b ST ARPR 1 a1 a1 & b fTacweTg o H WRT &b AN &b [ W 2 Affidavit 3§
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R TRBR 7 GHH BIC H Fal, Afe aRex & w71 2 {6 3= ol ams off i ama g g
B AGATE T BRI 3R TT affidavit AT &, T MY 2t a1 A2 SSATET BT 19 f5ur ot
97 T HF1? 3R MY SHFSR ©, AT S9HM1 & =19 U B 21d il 9101 3R 919 7 g Bl
I BEl T, BRATS B B 1 A Tal St H ST1 A b IaH raferad w1 82 vah fafers
a1, H S HET [P Ierar 9gd T9R AR & HY 4§ <20 H el 81 & 3R 39d fog gt g
fafcra 81 991 9 a1a @1 @il 8 % 9Ra &1 [&fa 781 2, afcd United Nations 1 fafra &1
United Nations Convention Against Corruption 2003 g gﬁm EARIERS EI@T qrferamie = ferar
WzﬁSﬁ’\’Woonvention El—fﬂ’sil

# 39 foTT United Nations &1 981TS m IR TSB! qfAeT Bl IR dfRhdl, ST UN Secretary-
General, Mr. Kofi A. Annan = forel €, S9! UeT argm—

“Corruption is an insidious plague that has a wide range of corrosive effects on societies. It
undermines democracy and the rule of law, leads to violations of human rights, distorts
markets, erodes the quality of life and allows organised crime, terrorism and other threats to
human society to flourish”.

3R SqH 3 H BT © fb T8 S convention B,

“It makes a major breakthrough by requiring Member States to return assets obtained
through corruption to the country from which they were stolen”.

D] £ IE © [ 3R U 2 A PR & §RT FHIRT GO S H SH Sl T8 &, 1 39 <9
I T8 FRIRT AT 8RN SfB &XT711 BT I & R H TRBR BT ARG I SR A b 2003 H
S99 convention 1 I foam TATI 140 T2 71 EX1ER Y 3fR 120 T2 7 IHDI ratify B 3T,
QAR AR = 31T T SADI ratify &1 [HATI STAT FI ratify &1 fhAT? 3R FIFRAT F 120 I
FXRIER B &b 91§ 39 convention BT ratify B Adhd &, ol 3T SHD ratify R el fhar?
ifer & 311 1 & MR 9 a1 S a5l I YHIV 3T b & b ST 60-65 TRI BRIS SUAT Had
fEIToRels & Sl 3 51 81 I8 U491 39 <9 &1 &, TRI61 &1 7, Sl 28 RIS AN SHUrSl H HR1E
I 8, ST U1 1 S 7 I8 U ST 9 foran ofR faqwii # S wran ofR gt oot waw
IS1 JAQTAT T Tdh convention, T IRIGT AT 3R ARG, I§ SW@HL o3 g8 [P
fEIToReE 71 39 W sign W & 3 ofR RagoRele 7 ratify W &3 f3am | 9 711 o<1 @1y
AT IHS! Al /IS 81 & 8, AT WR & 891 Al b IR IR g8 <3 HIS PR & 8, oAl
fIToRers A signature W1 &% T, ratify W A7 AT IR WRA TRHR 7 2005 H g1 fhy 2,
ﬁﬁﬁ%ﬂﬁfa’@sﬂconventionﬁratifyﬁmglﬁﬁwmé%ﬁﬁm?w
T BT STTd BH 9T & | TR AT b 120 T2 IS BR Al 8, ol HIR AT T8 PR Fhl?

Heled, § ¥g fae -1 9rEarl g 6 @M & SRl RIS 98 §, IRIEl b BR
forowaT sedl § oIR TR 9 AadT 3T 39 <9 H S1URTY, 9919 3R TRIcTdIg Bl I9d g1
PR 1 SAfTY # 3fd H 3o+ & 91d Ha1 IR H g e § @ S| § 31 81 Hgm
o ARPR 71 AR 141 b IR 3 TR T2 81 AT YR Hhed BT {35786 [T, 39 <2 4 A1 I8
HHed Ugel | B 31 3 I8 T W fIddbTs 1 9ad U I8 del o {6 Rgwae & |rm, g9
<% P g DT TG AT AT &1 el ST, T <41 <gd13if DIl 579 Teb WA BT TP Afh
WRUT HIST T8I BRI, G A&l 78] ATSY| SB[ BT b <0 P IR ATH] BT a1 PRI 3R I

237



I “GREIRIIU BTl R AT Mg 7 3iANST Bt 91 HE! 31X 63 AT T8l NI IS
Aol QIBRIT, olfh 31151 S8 B Bleld 91 87 YR ¥ <¥ ¢ 8l 2l IWIe! 96 & 2,
RS B AR ¥ T B ETeld ERIE B 3779 59 G H IS & 91d Hal TS| sl Was ATeH &
3 fore 1 | Yl F T 7R 2 21 A1 3RaR 3 H J€T 1 Ig [ S B AR gqIn d
TR A foaR B TR 3R 3FfRT 270, Wirar | SHdT aR16R 8] BY Adhdl, oifdh 31f
TR R BT AT ..( B €Y. H S e § I a1 g1 gaTel FHR iR &1 95
B g1 1T &R ARK BT e a1yl e gl 91 B S@DHR HeT T SN 7 ey 3
ISR

ST 3fd ® 7, S e TR &, SHT [IaR a9 RTET HRY, oAfh 1S ARBR BI Aiferat
=AY b MR TR =81 Tl X&1 &1 A pro rich Fferat &, Ry T @ik 9¢ & 2 3k T
G & BRI <9 H TG 9¢ I8 B, AHAG 9¢ Y&l 7, Taeiaig 9¢ I8l gl Ig Sl el
96 Y8 8| THRIAdTS H &1 YR b AN & - T 1 ©, Sl 3 YA PI Ia dTdl 8, d [IaReRT
J URT 8, Alebaial H ST HRIGT 81 8, d <% Bl IS aTed &, dgd P FBN PH PRI AT
g1 TS BT e BR dTel ART AT 2, I A1 fhdl bt 1 Big a1 721 81 A1feyl
H TRBR B q4TS <1 A8d] § (b Tadedla Bl e & oy TSR 9gd g1 Yl PR IE! o,
S B JHR B feaTs Te1 311 AMfEYI GRT <2 ISP oY TR & A1 21 oAfh vab a1
BT &I IRGY, 96 IS S Mg & TG AN I 72 &, 9 T [TaRIRT & HRT A1 21 2
] FRIATIT ST &1 &, S7D] HHAAIT T 8T & - TR 3R SRISHRT &b RO - il 3 R
H PET 81 3N STd Tb TRBR S IRV DI GR BRA DI IR &l B, 79 TP I8 A1,
I TRI 3N 3D DY TARITAT BT FHILTT &1 81T

§ STet IRER Pl 9u1E M [P ToRIAaE B T I & g M9 S TIS R @ 8,
I DS St TET AT TR, AR i 59 RS 7 e B % Taverars ool yfy S g9 U &
3G TR g8, I TRHT 3R 31fcT T D1 §R B & ol &R IR BT SI41 AT 377 I8
Tl 81 381 7, fdege 721 81 3871 81 37K &1 8T 8Id1 A1 Ud Wil & 914 319 Had foh 89 Ui IS
QART BT RIS BT G H HUR o 31T, AP ATIH] T8 HEA1 ISl {h 4 PIIS 40 AR AN AR
SITGT TRIG 81 Y| THRITdTS P G- R Bl RTRERI $9 AR B 81 T B IR R faeswa
U 984 991 e © SAlIY H J&I a1 argi (6 IRBR & VR IR 31T TR I R HA &
o o T it 9917 &R JSA AT ICER B WA B & folg [l g aras o &1
T BN §9 B IR ReR $e| RaeoRers 9 I41 91991 oM &1 S argeT {6 o - v
I 31| ST I Had Feldl §Y IHBT (975 B

Heled, § I8 el arsdl g P 3R AXPR AT I§ B a11Y 6 IR S a<id 4
focrell ST 3 U=AT STHT HRIAT STURTY & - 3171 Al BT & - SHH I8 PN [ R 8 3R I
JTURTY & T 20 AT B TR Tl TF PR | IR IS fodTs o1 8 A1 S 6 A1 BT 9T ¢
3R B8 < P 6 AEIMT F 3iTR S AT W@ 37U & BT NN PR 31, ITb! RIIT & S,
BT T P& I ST FRBR b U1 S 74 o, Fo77e @ el # 21 376 Raate A<
Al PRIATE! Y PR &1 Y 3R 20 AIel DI AT & DI DIV BT S Al TRPR &b S0l R
I A9 TSHM AN DI ATST o ST TR <27 BT 60 ARG PRI SUAT PR (a2l H ST
HRIATI 81 SITBTRT UeT 8 b g & ey a1y 3R &4 el 99 aR a1 84 31U 1 e 3R 3
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AT B HET MY &M Tl &l B T, Bl A Sdh! 997 A1 el 8?2 39 WX A dF R
RraR 71 fhu? STHE IRBR =1 S 39l 4 U € - Ufthsfae # e w81 § - S9¢ Raars
319 HRIATE! I T8 Bx 2 ? A 9gd i aTal FHRITY 21 fohae BRI {69 S iR &g - v
P DB BIg W AIBR B! - ol H Hel aredl g ol FaTel [arel o, Sl ddbeq o1, fo9
HDH S DI AT IIEIAT AT, I [ H DIs BT T81 goTl 51 TRIF T &, TRI9 FR7er 2, fawHar
g V81 B, YR HR &l ORE <9 $I @RI IR &l B

yeTER fOdt &1 fawa 8, a9 f&ar &1 vy 98 § f vemr § WReR F aweiian & forar
T UCTIR &I IH R & I TR TR 71 &, I8 IR ff f[Iar w1 fawa g1 3fa #, § 3o &
I FRIST AN DI &I H IEHR T 91 Sl 918dl g, I & 8, PR €, W e g1 39 99
& TG AN 7 95 IS frar 7 3R iUt § T8 aren TG SeHt ST U Sl & A
37T Y gedi Pl <@l & 3R R <% € b o @ CI-1 SRR 81 IR &, SHb fadl )
T il B2 B9 S0 RIT SHIG B B B, 98 B dP SR HRI? SUGHTEe] FEIqy, §
ATIPT T=IATE ST § b AU 3 I1T I 19 4 Goil 1R S & I IRMA| Dl & H @R, §
3at A1 fewal & U Bfd B IR URKIT F FHTE DR 8T E1 $721 Al bl 59 FaRAT BT T
H gU fal & Hfd kST 71 e 8 —

“TT B FIF 7 DI YRR 1 <l 8,
I % I1 BT FHR 1 A 8,
RI § Bl TER 1 <l 21"

MY 3P AR A HRATSY | T=IATG |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rajniti Prasad, you take five
minutes.

SHRI RAJINITI PRASAD (Bihar): Sir, | have seven minutes’ time.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let me make it clear...(Interruptions)... |
want to make it clear. Otherwise, | will have problem. Among the ‘Others’ category, there are 13
names, and | have to divide the time equally. So, you finish in five minutes.

ft oI TN R, WRT 91 T 9l & 999 ', fed # 919 fiee § ugd I
B |

TR, H AMUD! TRIATE T &1 EI 9 ANATEOr # IR 74 T R W1 74 9} Fbe e A A
Y BRAT G I8 STAT8R dlel 18 Sl Bl Bl 8 [b HRA DI AT Bl 37 &, I HIIS Al bl
HaT, S QST €1 SHBT 3RY & TRIE, AT, I, SAAR DI AT Pl FHE HRAT| IR, §
BT A YH PR BT g 10 IF FARR AN, 7Y fod, FY S1PR TIRE 59 <9 4 11 BT
AT HRA o, Al 89 AT IRT a9 b 39 <91 § erer-favel &1 IReR T8 geiift| ifdp
3 TERI-fIREl & IWHR &1 DIy Aded el 8, 314 TEl-aRel & WHR g1 AT 8F
ST...(IGET). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You kindly address the Chair. They are
trying to distract your attention...(Interruptions)... They are not supporting you. You kindly
address the Chair.
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S} ISR SRS : 377 3 die ST SO Y BT ST o, # 1 81 Sls RET gl
TSI SATIDT AT TG BT o AT| IR, Ul {1 el AT fb ST H gau= § FHISTara] sfiaierd A
T o1, A1 49 gAETSTare] TRT oA of {6 9 < 4 yoiiufi &1 9 T8l ol IR,
eI T & |1 el TSl § b STaTex odffd T8 1 14 3T, 1947 PI i1 9Ny f&m, I
e H, H BT d18dl g [ 1T T TN {1 &1 319 eTeT-faRer o @l a1d 78] 2, 319 I8l
TR HRUNT IS] AT s 51 BIRURE 1] iR A& IR gAY 11 b Al &1 $o 1sd
e, Sl USTaR &R dTel &, 3! 18 el ST 3eH] dedl ATel Ut HRel 2, IHH] 14
e =, # SMuds A1e™ ¥ e aredi § &b S 8d Tl fiell, fhami o e 781 fie,
qfch TIIGT FTOTR 3R HRURE 1] DI B TR BRIS S BT JATH] G B

IE T IIIST IIOTR 3R HRURET ISt A I &l &, 3ol 39 <97 § 78718 81 W, H U&h
A 91 3R B aed g b 89 I8 el o1 &b AT G 7977 1 H AT Fels & iR
IFH HETHT et BT I Sire &A1 B1 g9 FET fh 7R sraered 8 T, 79, o g9 el
VIR, 9 A < ®8l {6 W, 9gd SIiSie &_d &, AXI7 8] 5l 9%, 3R AT el ST &l
1 ST & iR 1Y 911 ®TH § TR 68 T2 8, A1 81 SHd] FRI77 Rl 18] dhal g9 I8 hal
ofT fF 31T HETHT el BT 7 9591 Ad HRY, Rifh 79977 9fa= A1 1 MU T8 3BT HTH
far &, Aife R, ford 50 3 91 2, B9 59 IR | 78] del died ol § I8 el aredi g &
I ST IR, I SITGT B 3R Hel ©, a1 3MAT S FY77H 40 TR dRIS AT 8,
ITH 21 399 fheft bl 1g ISR 21 firerdr B, afed ISR $rs fierdn g1 59+ 39 fagiferan
IR AT AT 2N B1 HF S TR ToIU #7731 21, I8 el 81 39 7997 H Wi Ie[aR
2, 3fIY 39d IR # SN AR AT FIiRY1 ¥R, Tl g9 off a8 w R & Hime
e 9 3Rk a3 &1 fagT™ ene 9, anft 121 €1 9 ufeas) §rdl & A=k Y X8 81 SeF $hal &
& uig a9 % 50 H1 ST e, resT UiV 9T 18T WHT el a1 I $H&! gl | Sl
IFH FHH! MG, I8 915 & &A1 H SIp T8 81 Fabell g1 AR, AT [ RIE I I B
3T TidT F S} RIT, B AhdT © fb Th-3) ISy § 59 IR 30T B Bl I8 81, § 3isq
reER T o, a1 #9 g8t R <@ Jaiier Afa e ad T8t B S1iidax St I 8, 31
I SR < b 98] IR e <l &, fafest 8 3R wal-hel U= a1 fafest ¥ 781 § 3k 9=ai &
T 987 ®) S8 &l 81 981 IR gl & fire-S-#ie f&ar Srar 81 #9 Ud 9T UR 981 & AR
A Fel 5 I8 fre-3S-+ie U] @1 U< 89 T Udh ST Afdh T 1R 714 & iR AReR] 3wl
5 3y o1 g firs-3-ia Wigul S=i &el {6 89 g T8 |@rdd, |ifs frs-s-/ia 3 9=
R TS X &1 AT 2 PR St 5 1 BT & b 59 PTH! YR 8 3R TRa! 31 et arel
TS H W IR 21 89 59 UTAR B AH1 TS H U a1 AR a1 aredn g & fFs-s-
S ...(TT B TY)... 3y

uig e 1 gu el 8l

Syquree (3. §.3. FRI): 39 6 free g1 Ll

7} ISTIT 1S IR, § b 914 3R HE1 a1edl § [ 59 [SWhd AT 51 H IHB! Tghy
GAT T ATEAT G ..(FALTH).... 3T AT A HRYI AR, H T a1l a1 aredl § b H 39 gRari
P TRT BIfaed HIGT Tdhe BT § [Ts1+ 8T & U1 H JATddbaral s¥el H U s @i fg)

AR, T 3Tl JUI Bl TSI 81 51 399 TSl s H MAPpdTal gl g3l 8 311R TS 58D a1
ol U1 AT B AT 81 ...(FGHT)...
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IurTegel (1. 9191 RIA): a1 7d i)

N IS STE: R, ST IR SR ok WY B aTe €, U H el arell §- I8 Are Wil
ATE Bl ...(qHd Y H)... § 319 3 I8 He1 ATecll gl ..(FFEH)...

7t ITofta wama w1 ([98R): ¥R, A BaRdd foree d 2, g7a] alef <Ifirgl

IurTegel (. 991 HRIA): T2, T2 I8 3TUd1 <189 T2l 8 31R T8 NS UIe] B eIsH
ft 72 B1....(agm™)...

i} TSI TRATG: R, H Ueh a1 I8 el AT § b McIReb JGR&T b Al b aR H ST
R w1 ARl I8 TR FaTe § 7R 1Y 39 W fIaR 781 &A1, a1 3 "edm iR gedt
S| S BRI GihAT 95 2, SUb aR H A TR HRAT g9l g QA1 o © {6
g W H ST B g, A 94 | 4w €1 9s S §1 g9 ual el § 6 i 4w gsd g,
JHT H TET AT AR, S &, H 3761 eTeal &b A1 YU I1d FHIE Bl gl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shantaram Laxman Naik. Please note
that you have 20 minutes. You just adjust your speech accordingly.

SHRI SHANTARAM LAXMAN NAIK (Goa): Mr. Vice-Chairman, Sir, | stand here to support
the Motion moved by you and seconded by Shri Santosh Bagrodiaji. On that account, | should
get five minutes more. Sir, the Presidential Address is not a ritual, it is an event. | say it is an
event because even during my college days, | used to see the next day’s newspapers front
pages were full of the Address of the President. Today, Sir, | see that the President of India’s
Address is put by several newspapers in inside pages. Only if there is some rape item or murder
cases or film star marriages, film stars divorces are not there then only the Presidential Address
gets front page. This is the scenario. | speak with all seriousness. Kindly use your good offices
with media that our President of India’s Address must be treated as an event and it should get its
due respect in media too. Sir, 34T AT FHAR Si 1 VAT BT % 39 J=T9-HIS ATl H $© Tl
% ORE B! UFaR &1 B

First of all, | would like to know as an Opposition Party what was your role and as a ruling
party in various States that you are ruling what you are doing. In some States, there is practically
State terrorism, it has been proved. WFﬁ‘ﬁ@E{%‘Q, Ues YT @ﬁ, qdIp I TR < 39
B‘ff?ﬁ"ﬁﬂﬁencourage ﬁ?‘lﬂ, WWW?WW%I

We must have, perhaps, failed in giving food to some people, shelter to some people.

...(Interruptions)... What did you do in those States where you are ruling? Please consider
this.

7t SEARTIT 9IfdT (ISHT): faeedl 3 84 & 91 U8t §U....(AGM)....
Sgqured (3. 9.9 HREE) : fex Wit omg AfS... (=Ea)....

SHRI SHANTARAM LAXMAN NAIK: It appears that you have no appreciation; the
Opposition has no appreciation for the way we withstood our recession. ...(/nterrupi/ons)...
They have no appreciation for the way we withstood recession. You do not give any cooperation
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for running of the House. You appear to be jealous of the progress that the country has
made under the leadership of the Congress Party. You are very, very jealous that is why you
are playing a role of destructive opposition rather than playing the role of a constructive
opposition.

SHRI BIRENDRA BAISHYA (Assam): This is not true. ...(Interruptions)... You cannot
blame everybody.

SHRI RUDRA NARAYAN PANY: You are in minority in Lok Sabha. ... (Interruptions)... Your
allies are not supporting you on the issue of price rise in the Lok Sabha.

THE VICE-CHAIRMAN  (PROF. P.J. KURIEN)! Please address the Chair.
...(Interruptions)... Mr. Pany, please. Do not get provoked by what he says.
...(Interruptions)...

SHRI SHANTARAM LAXMAN NAIK: Sir, the President of their party...(Interruptions)... | am
submitting that the President of their party does not even know the Constitution of the country.
He has come on deputation from RSS to their party. He is telling that for price rise the Congress
President has to reply. This is what your President is saying. Please show him the Constitution of
India, please tell him how we govern. Your President who has been recently appointed against
your wishes ... (Interruptions)... Okay, elected. He is telling that

SHRI RUDRA NARAYAN PANY: Our president is not born, he is elected.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shantaram, you focus on the
Motion.

SHRI SHANTARAM LAXMAN NAIK: | am focusing on the Presidential Address. We don’t
have to learn lessons from such people.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You speak on the Presidential Address.

SHRI SHANTARAM LAXMAN NAIK: Sir, we are a coalition Government and in this respect |
think, we have to think of having some sort of constitutional amendment for running a coalition
Government. | am saying in a broad aspect because coalition Governments are going to be there
for some time at least. Therefore, there must be a provision in the Constitution, there must be an
independent chapter because certain eventualities come and therefore, there is a need that the
provisions in the Constitution should be there to regulate the functioning of a coalition
Government.

Now, Sir, as a Parliament we are giving relief to everybody. But, there is a need today to
restore our own powers. We say that Parliament is supreme. But, unfortunately, it is not
supreme in my submission. Today, most of our powers have been taken away by the Supreme
Court. Partly they have been taken away by the Election Commission and hardly have they got
any power left for our functioning. The other day there was a decision of the Supreme Court.
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There is a Central Act under Section 6 of Delhi Police Establishment Act which says that instead
of CBI, State permission is required. It is very clearly written. There is no ambiguity. There is no
scope for a different interpretation and Supreme Court says, ‘we are a constitutional court and if
we require we can order anybody to investigate. We can ask CBI to investigate in any case’. This
is the sort of interpretation that they are doing. Tomorrow, as a Member of Parliament anyone of
us can make a submission and as Supreme Court will say, it violates article 21 of the Constitution
and therefore, we can haul you up and when an occasion arises you say ‘okay, we have got
privileges. Nobody can question us.” No, they will say, ‘your privileges are not even codified. At
least Section 6 is codified and they have interpreted differently. Privileges are not codified and
therefore, each one of us can be hauled up under article 21 if this interpretation which Supreme

Court is now coming forward is taken into consideration. Let us consider this aspect.

Secondly, Sir, we are doing a lot of development in various fields. Various State
Governments are also doing, but, one problem arises in the course of development. The
problem is, there is regional imbalance irrespective of political parties. Supposing there is a
Minister with a particular portfolio. He will concentrate and give finances only to his constituency,
whether he is in the ruling party or otherwise. Therefore, constitution should provide for balanced
development compulsorily. Supposing X° amount is available, that amount is distributed
properly in all regions. At present, there are no provisions in the Constitution and if a Minister
wants, then, he can practically give 90 per cent in one constituency. There is no scope for
others. So, therefore, this is a serous problem faced by many State Governments and perhaps
in Central Government also. | won’t name the Ministry but a question arises that we should look

into this aspect so as to have a balanced growth.

Then, Sir, President of India has also spoken about natural calamities. Now, Sir,
earthquakes takes place in various parts of the world. We are also not immune from that. In the
first year, droughts are there and therefore, a machinery of disaster management is required to
be tightened and we should have disaster management institution throughout the country. We
have hardly got three or four institutions and they are also not functioning. If these institutions are
there, the personnel will be trained properly to assess the damage, to assist people technically
and in a professional manner. Therefore, this is required. Today, we are in an era of e-
governance. If e-governance has to be successful then, websites of Governments — whether it
is Central Government or State Governments — have to be perfect. In many States, websites
are not updated. The gadgets of the Government are not put on-line. | doubt whether the

Government of India’s Gazette is available on-line immediately.

| think, it is not available most of the time. | am very proud to say that my State put on
website immediately. Recently, a Gazette was published on Thursday and we have put it on

website on the very same day evening. All notifications, orders and everything that the
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Government passes will put on website immediately. So, every State Government should have

these on-line.

Sir, the Right to Information has given the responsibility to departments to put all
information on website. There is a clear-cut provision. Nobody respects the provision.
Therefore, the RTI should be amended to haul up or to make the departmental head responsible
if information pertaining to a particular department is not put on website. The RTl is a very good
legislation. Somehow, the right to information is coming in our way. | am not saying our way. Sir,
if | ask a question through the RTI, | get a better reply than | get, through you, from Parliament.
Sir, three or four questions are clubbed and replies are not practically given, whereas under the
RTI you get full answer. Whom you haul up here? You cannot question the Ministers. There is no
punishment provided. But, punishment is provided under the RTI. Therefore, kindly look into this

aspect also.

Sir, tourism is important not only for Goa but also for the country. We require a healthy
tourism. The recent developments in Goa are worth mentioning here. Foreigners come to Goa
and are mostly Russians. Sir, about 40,000-45,000 Russians come to Goa every year. They
come on Tourist Visa and do business by violating the FEMA. They come, give money to some
brokers, buy a food joint, sit on cash-counter and run business. If he is questioned, he will say,
‘I am the Manager of this hotel.” The entire business is done by these people by violating the
FEMA. Not only that, | am giving another example. There is a system of motorcycle taxi in Goa.
Many hon. Members must have gone to Goa and found that poor people operating these
motorcycle taxis or doing this business. One passenger sits as pillion rider and pays money for
taking him to his desired destination to the motorcycle taxi driver. Now, Sir, Russians are driving
motorcycle taxis in Goa! And, our poor local people are just watching helplessly. The local
motorcycle owners prefer to give motorcycles to Russians as they, obviously, pay more. So,
locals do not get motorcycles. And, in villages, they move in a scanty dress. And, on beaches,
in remote areas, they move without any clothes. This is the scenario. In villages, they move with
scanty dress. All school children pass by and see them. So, this is the situation there. They
incite locals and pick up quarrels. Drugs is a regular business. There are certain mafia elements.
| don’t say that all of them are like that; there are some genuine cases also. Mafia and other
elements do this drug business. Therefore, what | suggest is that the FEMA regulations have to
be tightened. Those who do business unauthorisedly and violate the FEMA should be hauled up.

The State Government has also the responsibility to perform in this.

Sir, in the President’s Address, she said that we have zero tolerance as far as terrorism is
concerned. But, at the same time, the machinery which will counter with terrorism has to be
tightened. Our prosecution machinery in States is not updated. They don’t have modern
gadgets and modern amenities. In Goa, | had gone to the Prosecution Directorate and found

that none of the Public Prosecutor has any computer. | offered laptops under the MPLADS to all
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3.00 P.M.

the Assistant Prosecutors. But, this has to be done on a bigger scale so that they do not suffer

in the matter of prosecution.

Then, Sir, as far as the Mahatma Gandhi National Rural Employment Guarantee Act is
concerned, it is going on well. Possibly, there may be corruption, as you have stated. But the
State Governments will take action. | would like to suggest one amendment in that. Today, it
caters to the job-related needs of the lower strata of the society, that is, the labour class. But in
many parts of the country, there are middle class people who cannot go to fields, who cannot do
a labourer’s job. They are also very poor people. In many such families there is nobody to earn. |
would suggest if a boy or a girl from such families could get some sort of employment, under
this scheme, which is clerical in nature, it would go a long way to help them. A very poor man to
go to the fields and work as a labourer, but for these poor lower-middle-class people their
prestige in the society comes in their way. So, an amendment should be brought forward in this

respect.

Now, | come to micro financing. | very much appreciate that a lot of money has been given
to finance the Self-Help Groups. The evolution of Self-Help Groups is a revolution in the country.
But since more and more money would be coming in their hands, | have been saying, time and
again, that Self-Help Groups have to be registered under the Societies Registration Act so that
when finances go to them, they could be held responsible. If the Societies Registration Act is

strict, then, a simple law can be enacted, but they must be registered.

So far as the National Highways are concerned, numbering of National Highways is going to
be done. Their numbers have also been given on the department’s website. In this regard, |
would like to make a humble submission to the hon. Minister that two National Highways, out of
these, should not be numbered — one, which is going from Srinagar to Kanyakumari, and the
other one which is going from Porbandar to Silcher. These two National Highways should be
named as the Mahatma Gandhi National Highway-1 and the Mahatma Gandhi National
Highway-2 in order to unite the entire country from North to South and East to West. To
symbolise this spirit, | would suggest that these two National Highways should be named after

the name of Mahatma Gandhi and rest of them can be numbered.

Of late, another phenomenon has been noticed. We see on television that there are sadhus
and dhongi babas throughout the country, who are indulged in rapes, murders and extortion.
They extort money from the people befooling them that if they give them money in such and such
muhurat, it will multiply four times, but if they would give money the next day, that would multiply
only into double. In this manner, they loot people. (Time-Bell) Therefore, | would like to suggest
that a country-wide survey should be conducted by the Government of India and should find out
the sadhus who are involved in such acts. Such sadhus should be prosecuted in the strictest

manner.
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IurTegel (1. 991 HRIA): 39 < e H @ He?
it ix Rig (ITR u<wn): st w”l
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, try if you can.

Y R Rg: JTaR, MU g3t HeHeH U ST & AHHIY0T IR die BT GrdeR U
e, sad fofg & SMue! g=yare QT HRAT ¢l AR, AMiRA gafd St &1 ¥y
feemmEIa 2, 3T 3MeH! BT U B aTell & TAT Aihel Bl Yol §l FeFeH Ul St =
3T SFFHHTYOT ¥ 37T 3MSHI BT IM&d o B 91 Bl 21 faxig a9 2010-11 & SR fIHI &3 8
TfcreTd fory ST a1 a1 Y T saTsh & Ryarg $o T8 8

FeaTs I8 © b UPA ARPR 8% A1 R A% d 81 & 3iR sfids] B SgeR] & a¢] U 98 ¥
1 ST B [HRTE BRI BT BIH B I8 2

HIaR, HeTHied IISUfe Sit 7 379+ JAHHIor § Q97 | TR R - & oy forami qen
319 MTeHT & AT BT a1 Hel 81 AR, < Bl ATSMMS §U 62 TN &1 b &, ol 9 o2 4
RIS, TRIG EIAT Il AT, SRR, MR EIAT gell M7l fhamt &1 910 $al 718 7, 39 < H 70
TS 813 33 H fHaAm Fa ST 3% & — T9d R IAD! @IS 78] (Herdl, SqPB! Sqd!
B BT AIfoTd ST el Al 81 519 Wd I TSl hedl & d SHD! Bad BT a1 9gd Il
BT 2, At 519 98 1St fHa & 8- & Fafl SITal ® O SHHT 19 &9 T[T ¢ ST § 3R
fpaT BT HeTdT I8 ST &1 ST 3D A BT 3R S Y= Wl § ST ATHT oIS It
¥, 78 ora ot 71 firetcht 81 39frT, s IRER A W7 a5 & 6 S el & IR # dieen
Tl HH ART foan T o - S SaM S R, 9 R 99, Wd #§ e feaE
STIGTAT BICT &, W] TS UGT HXeh <l © MR IS fhaT GRIeTd & Ol I_1 <% YRreTd e,
R I B IRFD fHa F ST 71 A frar & ar sreedt Boret g1, YeTar s g,
IADT SIS 7S] BN Al SA AOIGR T G BN MR ATIRT AT GRT8Ter 8111 9T 8112
RN, ST9 fHFA™ & U UAT MY AT I8 HBT AT, HB I o ARAT WRIGHT,
AT WGHR 3R FHTH H T aTell §F aRqU TRIGHR AT HBl H WIGH AT ? AR
A WEHR AT ST BRI, 3T AT DR, STaR 31T AT BT | ATY? ATARY
ST 3R 3T fHam IS GRIeTd 8T A1 <1 GBI 81, fobegf fhATl DI aRW &1 <
SIS

3ITST fhAT SATHEAT HR &1 &1 I PR 81 87 AR BIPR B &1 & Fiifb, [HAMI P,
ST g9 fHa 8§, TRBR 7 STh] 0T 9 B BIs Aol JARAT el HI T 19T fhaH, 7euy
fF T ASAEHRI | STST TS IR TAT Il 21 59 U1 &1 g9 8, Boe G Sl 2, @I
g AT & 1 fIa9T BIx SIS BT &1 59 Add & (BT ST HERTE H AT BY
81 2 3R §@ &I 91 I8 © b 81 I 8AR <9 & PV #1, o IR yaR S &1 d W I &H
foraml & IR § R AE, I 107 HERTS & fhd™l & IR § 8 A of | FERTE H Ja9 SITG]
P ST BR X 1 T8T BT fhATT STHERT B IR fIa9T 81 31T HERTSE H PlemuRfeg
DI T IERAT ITs TS © b g1 R (Gl 1 711 W H & g 1l 2| H AERTE H g9 &l
o1, 44 3o IR A BT b I8 711 W § R @18 A1 &, el § i 781 731 8, <l 98] &
SR 1 37 g1 o T TR PIATIRIESH BT Peotl 8 MR PIBMIRIC IRE YaR Sl &b 81 4 Bl
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Il IR AT $ A H 7 e -A1fed & Hel W [RYF Bl g &b o] dle T8 e, 59
foret-w1feres =1 S fohaT 1 7111 781 WRIaT, SAfeIY T11 G &1 &1 Wil H fh=r &1 T o
RET 8, SR < ol, GA&T B al, 37T WY 711 Wil H Y& &1 81T U] Faeel] & HERTE b
3IER 3IIR 31T HERTS o 7-8 FTel 3§ T+l BT ot B

SiI fag & a1 wR1GarST 7, foTeR urit 1€ 2, Ul TS § B, 98 W U & Bl gawl
TE DI T3 T SHD AII-H1Y S IR I 4 Jaolds o, 81 IR Al SHIF & 3iaR Il 98 dF
21 TR U< Bl 3G HA1, T& ARG SNl 7 o5 WRBR Bl P R fg) fordl & fhami &
o % forw, a8i & TRI9 A & fore, a8f & @l & forg O & Tt &1 crawen g a1y 3ik
AP foTT ITR TS BT 80 EOR BRI SUY BT Yool (et A1fvl S B IR fug) ford,
fpg P75 ARPR 7 TS TP ITD! A1 & Grill bt DI ARBR, UPA B IRBR, I HIUF P
A | T VI B, I8 U AR IRIGT B I Bl © AR 59 IRIG1 D q1d Bl Sl §, df ST
IS P T 7, TE AIdell IR RAT? SR YS9, T BT gigdi 21 8, Fa 981 IS 8,
AT SITET AT T8 Y& 8, 100 BRIS B AETGT H I 20 BRI AT 3ot SR U9 H ¥&d &1
AT & FR19 A B ARBR Bl IR F SR TS Bl YpoT a1 i ST ST 8T 82 I Al
YIER 81 7, dl T 82 SAIY YIB! fHari & dRb a9 <7 91V, S+dh] STox] A1eH
a1 B AR A FraT TRIeTel 81, A <1 GereTel 8N 3iR TR R E1it ofg T °
BIfY, 1 SIraTe i g BN, Taerars i §R BN 3117 31R o bt era gl

S, (3T 9T Q. UGt TR A IUATE BT RIT Ao 8 7

2 IR e W 31 TTegde RISTIRT A 81 5Td SRISHRT g 81, 1 TRIE! 41 R 8rl afik
TR g7 B, A1 MEHT Terd B B & oy faaer €T g1, safry s9® deg® 81 Sid a1
H 3T AT GIAT AT, I BIUF o Tep AR [T AT — “BIU| BT 81, 3 ATH b A1, g
BT I BTl S AIRT AT &7 - “HIUA BT 81, 31 ATGH P A1,” 39 g8 TR & T -
“PHTUF BT &1 YUl & A1 | BH? ...(FEHM)... HYAT 37T ART H I G o, H Y
FED! I G, H G TS GIeT, 39 AR H GAT DT BT A, AT AN DI Fears
Pl R BT 872

SYGTEIE ST, I8 TRT R ST AT, I8 H YD I1 K& §| 59 781+ ART &1 o1, 5
WA [T & AT FTd §U o, I FHY I8 ART &7 T T, T8 TRT SR g8 dIe forg, I F<ll
H 3MMT| 919 UPA &1 IR oY, A1 SIoTdl & &1 dIF IR ATST-201ST BRb $HH fhul 99 & fhe
IRGR g1, AT A7 g9Te BT TR U, 36 UPA ORBR A Uge IT § 319 TR Sl Sivid 3R
USIl BT M dF-9R IR § BF fHa1 o7, 9 UH 8 3ed | dH-9R 9R | SA1eT 9¢ {3 2,
w1 g1 fa, yoiuferl &1 wrier ugar & fofg a1 fr, Fife 59 Sivfd & SiHd 961, al
HTST 91, HIST 961, Al A2 91 3R g9d! AR WY TNg W TSI Udh TR% UPA B TREBR
Pl & f2d &1 a1d Sl 8, WISl & BT B 91 Bl AR TE dRB W&l F f3d W)
PORTEIT Hcl 21 J81 eI, Ueell IR STd YR BT $ IRATY HIR DI ddY 498 3
SAfreaT= A 77T 2T, Tl AR g e el Sft =1 derad! T A foram o1 f § werTsg 3 17 o,
IS T AT, JGTHTA § H DeATac! b 8- AT AT 3R S84 HET [ “Kalawati is very poor.”

I, dTell i 78] 991 J81 8, dlell qo1d18G| HelTdcl HT 8- gel-Bel 8, ballad] & gedi &
G & fg AT T8 &, FUST T8 2, FeAEd & B H BIC el 2l F 3H U P IR Th

*Expunged as ordered by the Chair.
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HATI] el B, BRIST BT ST AR 7, NP U wU<T 781 © ...(aaem )... § Riie &=
BT E, S ST AT R ..(HGHT).... H 70 7R | T dlel TETE ...(HaH ). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, listen to me, Mr. Veer Singh. You
cannot take the name of an hon. Member of the other House. That name may be removed from
the proceedings.

1P I 'R 921 7, Fo®! uga+ & v syt 981 fiel X1 8, RN1Fd 8 § e 781 81 39 991
P IR BRIST AN B BeATdal] ST ST BTeTd fha Pl 82 I8 I 7 a1 81 H Rigia &
3R IR HE I8T g S B SIS GY 62 AT 81 Y S 62 AT S YOS BIet H 50 el AR
P BT T 8, A T8 S [had! 87 39 T8 AICHATSI BN B 78] Ioliil | R TRIG &b &R §
ST A QR S P IR DI G e SIQN? RITIRIG B B8R H S 3 YR <2 b RIS BT ER TGhT
B SO, (T aHTH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, conclude. You have taken twelve
minutes.

ot IR RiE: 7R, s96 A1 (). .
SN ST Ao (AMETS): 31d MY 812 & aR § HI3Y ...(FGeM). .

M AR e 7l @R <9 A, T ARl W SR THH SR WSl g © .(FaEH)...
UTferITE & 3ieR TSI 3Nl © ...(HaE)... B1eft [d S8 © ...(aem ). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, conclude. U 310 HHTG IToTq|
S1. JREeTeT T AT (IR U< 2N) : 3MMID] BT H RIT IR 57 ...(FGLTH)...

IurTegel (1. 9191 RIA): srRaeret S, a1y o 4oy

i IR Rie: 7% uTaR &1 2l ¥ ...(caaem™)... 319 g1eft | il gaRT XE €2 ... (aH)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

Sl STt FevTer: Bl & IR H W . (FqHT)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. (Interruptions) No, no.
Do not disturb. ... (Interruptions)...

sht 9k Rre: weIey, <19 H au I &, -1 Ui -91d e g™ # fed T 8|
IurTegel (1. 9191 HRIA): $UAT 3 FHA BT
$1. 31RgereT ST M1 TR, FAUH A1 &, Uid-5d Fee a1 I 9 1. (Ja8T)....

it IR g wraR, wEmfes Ul S = orae STfHToT 7 “refa il Trior farciiavor
AT BT W 76 51 51 H dgel adt ol § ([ IR U<el S¥ HT a4 981 U9 2 3R 9ad
AT SATaTET ATl J<eT 81 SR U2l H AT 93 HA1 Sif 7 ultra mega powerhouse @I &1
91 ®al, Id oy v IReR @1 g o) (a9 ot w58 6 e & o) § ff A9 STt
=R, fepw 3141 T 81 febart T ...(FaeM)...

Sgqured (3. 919 FRAA): i &, 81 TT; 319 AT FATK BIfTg|
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S1. JREeTel T M1 IR, A UIST T FHY 1D © ..(FFLH)...

At AR Re: #eley, st 17 e ff R <1€T g € ..(aum)... il 89RT WY 91 ©
..(HTE)...

S1. 3Raerel T M1 IR, AU AR UICT BT FHY 1D © ...(FFHH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is right. Since you have raised that
point, let me explain. There is an understanding reached to reduce the time of every Party as the
hon. Prime Minister would be replying at 4.30 P.M. Every Party’s time, including the Congress
Party’s, has been reduced. | am only requesting you to keep that in mind and cooperate.

#t ik Rrg: weiy, § 91 e 3§ 99T -l 1 9aR, IR TR9 & fog givard gfaemg
Td AT g1 BRI & (oI A FaRgT 8] Bl 1 2...(FFEH)... 54 [d IR <2 H 154
HARBR 7 AT FAEA AR HIARM Y TRG Dot FAT “HISTA A W RN
BT T TRAT ATABT & AT Y B 6

SN PR I 9P U WY oTelT W AT B A1Vl Y& 91d 94 et o1t iR
-3 et &1, 1 R & qR 3 § 37ud! Far1 Ag b <2 & 3ieR 7o aresl Rief yoned gl
TRIG BT I2dT UTHR] H U] TR 98X UG &l 8, Sidfh IR BT g2al convent H ¢ I&T &,
IR BB B2 TR, T 76T B+ 91fe 0| SRR &1 I8 +1ad 8191 A1V b TRIeT & 9= 3res!
TR7eTT YT R Ah | AT SMURT TR TIE! B TR 8, o1 TRIaT & godi DI 26T et 81 1R T,
Fifp T, BUST 3R FHM & d1e RIer ggd S]l 8, $AfTY e B1 aR% Al Il Hax
IT AR MM Sl technical colleges &, STH SIl TR & 2 UG &, S9! BIEHGRT A
=MRT SATST R < o 3fax il Rreror #1fhar YT €1 ¢ 8, I Rieror Arftharsii o Rrebor war
ST R 31TST TRIe1 &1 fod 21 81 X7 21 ...(99d Bl €))... RIS $ e Ug 8] U1 B &,
ST AT AU BT ¥&T 8, 311 81 Y&l 7, R SAb! e &l Brar 1 Y87 81 319 T
fre-< il &1 AT ..(aHa Bt =6e)... TR, H g1 e 3R

Syawed (M. fL9. $RIF): T8, 2. ©IS...(@agH)... Your time is going to

exhaust, only one minute is left. ... (Interruptions)...
#t R Rre: =, A.91.90. IRM TS S IR H H AT TH1eI STef1 agl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. ...(Interruptions)... There
is only one minute more. | will not allow more than that. ...(Interruptions)...

3t AR e Ar=aR, d1.91.9e. IRM $1S 959 Ugel 9 o, Si Ul $ AR UR T8 &+
T b5 PR 7 Y: FAETU] PRIBR YT b AR UR &1.41.Te. BT a7a1G| Y PTS PIF F1
27 9 & R forel # ofq d.d.ud. I B 94 €, T SRR HHARY Bl ST 87 98 WRuE
T YYT & BR ST 8 3R 8% a3 &1-<f14 aifiéi kil €1 8% a4 ..(A7d Bl ... TRY9 Al
T fT=Teh 9 91 <1 &, ST 1 41917 foRe 3 o 9 &1 ...(aem)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat. ...(Interruptions)...
Please take your seat. ...(Interruptions)...

it Iiv Rie: S99 uig cfh foree 3 3 9 € ...(a9d @) =))... sfore g | & f $e
ARBR FIETOT BRIDN ...(AHA B E©S))... ...(FaLTH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Prof. Anil Kumar Sahani...(Interruptions)...
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ot 9 Rire: 39 afeal & .00, Frs 9991Y, R {6 S9! BraeT e 9d | 9=,
AT ST ORT Y ...(FFETH)...

IuTege (1. 9.9 $RIA): @i ... a9 9. 36T ..(amaem)... 3y dfsy
At T Rre: TR, g9 ardt &1 S 5o ot L (eaym)... g=gare|

ST. (ST TSI T, 2Uge (RTSTRRAT): ¥R, IR 8 Sff 98 et didl, SR 3 diel, IRaT
I 9Tel, but he has used a word “3Tddarg” fb Tdharg WA 81 TV, <if ATdHATE B 3T
2 IoT8 21 3R I SHPT SIS I replace PR < AT 3BT I

IqqTEdE (1. 9151 FREA): S 81 Now Prof. Sahani. Your time is 9 minutes. Please
stick to that.

[MR. DEPUTY CHAIRMAN in the Chair]

1. 3 PR A ([NER): STFHTIRT FEISY, AGRUNY T FERA0T, HHSI Sia
DI I A A Ul WIF 2| HBIS, IIEURT Heled §RT 22 BRa™] bl AYwh e # g
T SFAHTIOT YR IIATE IR b Aeel § qier &b (o H 71T T8t W1 gafl g A, AT <9
H S ST IR Y a1 I JET ©, 98 IR Fel 81 § Bl a8l g (&b [8R & A1 HSHd
T ST 1 g IR & gRT I8l 396! WRGKR el 8, 981 8% F9g HeHg har <11 &1 &,
I8 98 SR U ¥ 81, [9ER 8, ARG &1 AT yfTa) §91et 81, B S8 $9D1 39 UBR BT BMH
el YT 7, T R &1 <1 &) ST%ed B

eIy, § $B U g SoMI ATgdl, o Ul Aelqal R 31U+ ANl § $is
=g 81 B g 21 § Pel aredl g (b 39 < H Sl &rdla, Sfadie, SerREe, TRadre g
BT B, S9h] IS YT ARISAT §RT $ls 57 T fhaT T 31 78RS H 89R f[98R & i1 @l
S 8, d ASIGY] R I &, dif AR 8T e 8] &1 AR ASIGR g81 BH B Sl &l
ST HERTE, ¥ fhd TR & 8HR AN UR IR {har <17 J8T §1 981 SR ufgad & - SR
T<T1, FRES 31 [T8R & A1 & |1 YSHIET Bl SIH € 3R I7eb] g8i A IR S 1 a8 al
3IYP! TR 2, .U1.T. BT TRBR

39 I ISR & 3icid 59 aRE F 89R AN &1 S g8f B &3 & fofg a8f o €,
Ie WA fhar Srem 81 97 R1 I8 &9d1e 3R 9TNTaTe BT 93141 T8l 87 3 R ghR o
I I o6 ST FRIST ST arel AR &, I Bl HERT § IR TA B GRIETL F SIga|
I HR FAM dTel Y, S TE UL T 2, S FRIS! S a1l 2, S 15 a9 4 g8t 8l &, S
P & BR FAT DI REAE & SN Aeley, WNas 8R4, SR U9 9, IRES 9, 3™H
I AN T8 HHH $ IV St & i 37 Irodl H AR 81 81 8H AN & 8T SR B
T 21 &1 37 99 forall #, SR ufeew # f5fl yeR & e 7181 €1 98 U= S SeT 8 9
3B T, 91 SN Bl Tt b forw oY Ireeufey S &b ifyureor § 3oy fohed) ThR &1 Bis wraem=
eI T 21 377ot fohef) 15 H BoIRI-Yebs| S8 el §U © AR fohdl 157 # gap-al e
81 81 39 S AT H W 37us! GHFEGT I W) R BT ARy dif o arel et #
JATAT 21 AN B 31U+ BRT H, 3197 4<% # ISR e | 3R 9 98f IR & &Y b
HEIGY, APIRT & A4 H, AT & \de § S a7 o T B, 7 Hae # § wen argdn §
fo s & T IR S AYIAR V& &, I AYIARI Bl Al BT el ST 8, i R f[A8R H 5
GRATS 31T &, STel G ST & A1 Sl anT 7welt R iR &, S o1 #1fdas 2, S ofet 5 & ey
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aTel AN &, I7ab! RRIRY g &1 WRTE 81 SRl 81 3151 d Al @™l & RIHR 81 3% 81 5
JITIT AT B, TR IR # SMuaT 31Tl 8, YETS 371 I © A1 a1 HT STet od Il © 3R STl
P Y ST P DRI ST AN T UR B &, ST A 3 B BRA dTel STl HOIGR &, d SRISHIR
B1 ST € 3R ST fhil bR T ISR 181 el uTar 81 S99 UR WY &1 <1 91| ATueThld
H I GRE & S =AM(EY| g8 GREM UM &b WU H Al <l S Fepall 21 59 TRl Bl 3R HPITRI
CHNESKCRICIEN

HEISY, I8l 39 Wa UR AP dIa IR g 991 g TSl TaRIcidTa UR, e gRacd W,
e IR 3R T faeReRT uR Hl 98 W a1 831 I8 [haad! o 87 TS 9 & BRI
Y |9 dIoi g9 RET 811971 7 SIRRT e 7 ART &7 o7 — “TRIT geTAT... AR 7Tl BT ure
& ST, 3R BT A S AN A1 A &, S ANl 1 g9 IR (R =1 A1fey o 6 g 3 it
AR TR 8™ B 91 BRd o, ST “TRIST SI31 BT ST T BT TRT AT, 3197 SHB! ST I8
1 Y8 8 [ TRI9 B ARE13, Y@ AREm3| TS AR [I8R, IR U9 iR SIRES & Al -
ST WHT Bls e &, dIH @1 Bls & 51 i 8rs a1 87 3musd! #Ems &1 Hifd & oy
Bl foAT Bl MY ST HETE 9318 ©, S9 HES & BRI TN AR IBT 81 TS 8HR I <1l 918
BIT &, Sl SHBT YU BI1 8, SN SHBT U BIT &, SHD! &1l H THP IR el (AT S &
3R R g8 1T 3iR =1l & A1 W 71 RE] 81 39 %8 4 I81 UR 3ol 78S o

3ATST BN AT AR S 91 78 9 {3 6 g BRI 9 13 o RIS FHH dTet U &1 AR
S S H TS Y 8, I YSURTIT T S BT B NI A1 T8 [Tl T YOIafT il 6 g
13 STRG BRIS TP MY GRGN § Fol Y, oot Ui A1l W I &1 47 32 81 o7 3a ik 8k
IR BI ST & & 3IR 719 3iR IRI Bk S X2 &1 H ST ared § fob JATIa] 39 a1 UR @R
AT AT & 3 arel fo=T # <97 MYd! /1% 2] HRA 1ell 1 ST $9 <% H 81 &l ¥, 379
HES 93ThR Sl TRIT BT IRAT I18d &, TR Bl S I I8 &, 98 IRT <9 <9 I8l 2l
3P S 1T BT FHSH BT HIRET BT ARV $HH 5 bR | gRad+ g, $9 IR Mh!
foraR &A1 TRV 31T aTel T | ST S 39 UR fame /i, 39 O o 3iraeh! e 3R
THSH ATl HBIed, e | Al 3MReT fasge U 819 dTell ©, Yeuf H8iedT & gR1 59
Hdg 3 §re T 21 I AR SReTVT fAgId b Wy H § $O dedl dredl gl 3l-al sAR
AT+ BET o 53 <2 7 e o ) Ny 7, 39 <97 7 ey B g1 A 7

S I H WEIE B SES RT T, 3 < H ET-9ed @l qred) A 2SI H o
QART BI BT & AR 4R, ST & R UR Fic &1 7771 81 ITh] ST & R R Ff gieT
T &7 ST o MR TR bIs RN I a1l B, DIS Wd H HTH HRA dTell 8, PIs Tooll AR
U AN el ST b SR U, B S AR GR GicT 77 &1 § He1 Ag b g dab i
AT 3TN, TG TP AP SRETT H REVT HRAT TS| AT Al fI8es o ared &, 3897
A1 2ferd iR arid fUwer, #ereferd &, 39 U= 4l U] faaR BT 81 BARI TTSIY &l
WREGR [TBR ¥ I TE &, IAP] TP B 8, 2T BrHe| 3T 33 TR IATRETT BT 1 B
21, H Padl g & Afgaraii & fog 50 URe IReT0 BN | f[8R H Sl UTSIY &l ¥ReR Id I8!
g, T AR St 7 S MReET &1 B o foham 8, 98f W) 50 URiC 37Reru & 1 g,
I AR T DI, SfAdl B, TUes] 3, 31 o] &I, AeTeferd P AReT0 a1 21 ST 31ReTu
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BT I BRET 2, ! e WR 9= SR 91l F R < H T 1 $1 61 8 iR
Il A ferar 81 i 1T Sft &1 B @l A4S 301 R <0 H a1 &, S G &
staia 19 e 3y Afe IRevr faet 81 R, A Ud wifd B 39 < & Hifd § 9T |
PIS T8I b Thdl &1 T8 Sl A Pl AR B, AMIHAIE Pl AR 8, TRIeTdlg &l IR 7, TRET Bl
T BT BT 7, TR DI ARG BT BT 7, HEIE BT T H IS 3T 1T H €Y ST BT B
PN, AT BT 2] BT 3MY BT AT MRETUT H gferd iR ol & forw iRern o eaxan
B! IR | A1, & BT Aredl § [ SR SHH BIS U o7, 1 SHS oIy ol I8! deil:-

ST Te¥ § T fore ST W 3aRTe”

S Texer TR, SEhT W 3raNry forar S 6 3= arer fa=l & S seror 8 e 7, S99
fora, weTefad, Mg iR Suferal & s1a e <t 18, 1 59 R ) g fham o & ey
AR A HET AT §:-

“T B HFH, ST DI HAH,
EEKISICIBICCISHIN
BISINESEISIECERITE

S few=, S WRA| H IUFHTIRT Heled Bl Blfad g=gare o1 aredl g (&b 3Ia 9 4
e e SITeT <18 3 aler & forg fam & a1 st ara it fire # €1 e &< grgan o,
HIR AT ST SAT&T 99 a1, S fory aga-agd a=are|

Y ST g=Iare |

7t I viwR g (f9ER): ¥R, oY R 98K &1 o71arst Swd &, 8% 371aTSl &9 8! &l

it Suumafe: <% <8 21 o0 el 3, o erevde dse AoiwErel, ot safy 3, it
RToa Fs2ReR, A1 RIS JeTdT AgufRerd | & #irel fdha |

37t HTet fhee (ST : SUFHTITT He e, H AT g=d1e ool gl
7} STAHTIR: AT U7 ATl &b frq A7 e &1 993 2|
it HTet fheA: S1 21 W), AR UICT BICT B 311X 3119 3R H dei $T /1T od 2

ot STUAR: 3mud! Tt Bt T8 ®, aud! W SuTeT A e 3y ored H o B,
TSI et B

it 71t fhe: R, Ul wEIGAT 3 31U SIYHTY § WRBR BT Wil BRIGH &, 749
R § AR B 1 AT 8, TRBR BT ol BRIGH 7, SAB! Faq H I@T 3| sHP
T[T 9T b R SN THRAT B, S FART DI 4 Ireufy Aeiedn 1 9 § X491 81 I8 FaT
T %\r — internal security problem in the country; crossborder terrorism and naxalism in the

country; the drought situation in the country; price-rise of essential commodities in the country,
law and order problem in the country, and, increase in incursion of terrorists across the border in
Jammu and Kashmir.

The steps to unearth the unaccounted money outside the country, the Government is
having talks with the Switzerland Government to bring that back black money to the country.
AR, fARIYHR U8 ST TaAell THRAT 8, T &g Bl 1/3 URAT TRIfeTsH o SITaRH TR H
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31 g 2 3R FE! &1 P81 Y, 1 U fereTs TRATH BRI 160 | 170 Frell § Taraferss iR
TRIFTAT BT AT Il VBT 8l YR ARBR BT Sl TSAMRS I & 3R W Ta-He & Thacs
TR # 2, Police is completely inactive 3R G-I a1 I 7 o I8 TamifersH iR <R 15 |1e
I SIS FHYT 3 I X8T 2| TRAfToH bl el DR+ & o T e Ta-He & U I+ drhd T8l
g, SII 3BT Y= AT o, 3T 2RH H, AT UTaR 3 helal B b | TRITSH Bl dholdd B
F Y IRT ARPR I goga T I TET 8, SHBI Gk PRAT AMBYI Whether the
Naxalism is being controlled by the Government of India with the help of the State Governments,
that should have complete thinking and decision of the Government. g STTHR $B BT AT B
B g P fIT, 391 b ReH BT 99 & AU, < & THS DI g9 $ 77 TRBR BT IS
BT IS 3R 5P RISATH T U o1 US| 89 G T STeid & fob TR STl &f &
B P U 9 & I, TRGR & U & 8] &1 §9b gl 30 BRIS I SATST Sl TH ST
TG XTI G B, SHP A F AV SISl F 63 AT 918 | TRBR b U Dl VT
SieRra W 781 7, S 9T aTell $I SR aTell % FHI &R Fd| Due to lack of funds RER
AR 8, IR <9 & 3R Rra ¥ <id 791 8, R Y 3 -yarecs A+ 7, SHd! (dbre &
foTT 63 AT & 3SR ST HEH SSTHR TH SI-IdT & BTH H M & foIT, T2 6 B H oM & oy,
) I% ARGR &l Ard T2 Bl ST Aderd I8 ® {6 S 3F-TdhSee A+ 8, I8 oigl WX T,
HARBHR DI ATGTH &, AR D! BTADT I & T H o & foIy IRBR &1 ifT 3R 77 S
&l B iﬂﬂ%ﬂﬁﬁwﬁtﬁém%, Bank Association of Switzerland. aﬁlﬁéﬁé?{?%ﬁﬁ
R SITET 91 g Bl fIesiels ¥ 1 I8 99 RIGRI 4 371 el &1 9 U Bl, I 8 Bl
P BE Y oI P fTT PR BT T[T BT TSI

39 HF 1, YU AT Pl STeh BRAT TS Wil AT STl Pl G2l B b forg, Rk I
oI ST dei? fob we will bring back the unaccounted money from abroad. Wﬁﬁﬂﬁ 3 DY DMH
T Tell 81 81 WRBR Bl FEl H2AM I MRV AR, fARITHR Sl FATS Bl AR ofre 4 &,
A PR U4 USYcS <19, I8 Sl WUST 8, d AN TS | 78], dfcep AT &b ggel 4
2NYOT T RIBR BT M I8 81 34T T AT P 63 AT qT8 H STBT §Dh AP, TIbeITa,
HIMAl DTS ATTD S 8] a7l &1 ..(AHY B ©)...

S} STFHTIRT: FHTS 81 AT 21 A1 A 81 71Q 8, Wi dags|

2 T fha: TR, WRBR B 37 T DI, Sl VB &, ITh! WY TGS 3 & g~
faeT & forT, 9% SUR &1 <1 91| g=ars|

it Wi Rig TRt (STRER): ety Iuwwmaft Sft, § 59 el IR wrgufy St &
JFHHTIOT OR FTel & folq T gal - SR Sif J8i T2l &, d il U= i, ITh] ATST TR o,
ST RV G &1 AT fh #1 Fa1 fob # i Sean g {3 rgufy 7 fHror IReR &1 Swardst
BIAT 7, ifdh S Bl o a1y o1 VT BT a1 T, Tt I8 ol foh I8 s ufiy ot &R | <9n
P PIs AT ST IBT &l 98 o< Bt o7 qwerehl &1, 9 81 99 uTs, offdh #4 91 § 39!
TR faram 2l 1St 1 21T A il 81kl & 6 B9 | 7 MMRaR & UST H, BN SH1 ahral «f
DT YGT &, FHRT TorHT St AR AT FHAR S 7 747 URT % IR # B&l, THRT 3 Teh YRIeTiis
HIS R @Sl &, H M YRT1 &1 UGN, cifh Hel 1 Pel AT Al oIl & b 2mae dra H et
TR 3 YREI 3T 8, Bt H $© URac AT 81 H Ugel I A B Uikl | BEI, SHBI
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37 | ST, YR b U, T8 Sl P 14 IR, 1947 P BAT H Sg B §Y DI AT &, “WRd Bl
HaT BT 1 8, I BRIST AN BT Adl, S YIRS 81" 5T 372 & “TRIET, T 3iR AR B
ST Dl FHTR HRAT" BAR YN Fad H G4 AR 1 39 R dldll &, H 984 Afe T8]
qIe[, T Ha H Hel 81 Ueb RUIC UK B TS b 9IRS H $9 G4 30,17,00,000 AT TR
P GT I 1 B H g GRAIT P |, A Ue 7, SIb odd I o4 Hferas I v
FRIS AN TR B Va1 A 19 §1 89 98 IR Bl o P &9 9gd 9 i B TR B @1 4
FHUR IoT TN SR 3177 YW & IRIET BT @1 B IR 1 2, A1 § 21 Arara b 3179 Far
qTa 1 H 941 YT, offhT § U i &) TIE & gIRT, SHB! il GRYTYT 94Ts 7S 8, 98 39
S H AT AT | 3ATST | 1~ ATel Ugel Y31 U AU & TRI9 HolgR el g8 HEd ol
BHIEARY S, 3T FH AT TR @ 3@ SR IS B G B &1, T AT RIS B X B
ARSI < Hehdl 817 H Pel, § Te1 < FehaTl TRI H 91 AT, UR 3fq H 3720 HUS Ug++ o7 T g
3R 319 el 7 A1 S g1 o 8, wmare # €1 < Webdll, WX NI &, | a1 I8 Py o b
REY, T ISR dTel 7 HH T & Y TRBR A SH-IRE BOR BYY BT Bl (7T A1 I8
FRI TS IR AT T8 ol g8 URAR aTel & a1 Tl Uab a1 T a7 o Hieaa wu 3 39!
P Bl TS, ST IAP Siel ST B! d1d 3ATg, dl 98 81 bl F 7 17 3R I8 TRI! B 3@l 4
FHUR, TEA &1 HUR TAT TATI I8 I TRIG TS B W1 b IR 4 B8l 21 TS 89 77 W] b
T B 970 BY VR &, 98 TN B GT aRAGd H T 272 hdo sqfr fob gy 7 v firer
g €, 311 91 %8 ¥ b RUST S STeT frerar el €, aReId | 31Tl <% & 3R Sl RIS B
B &, H Arad § [, 89 941 & fofg, # I8 781 dadl & bad TR F oy ey &l

TSI Sfl el g 7B a1 dlel Re1 i o SMRIR ARPR H S 89K AT 93 &, o fauer &l
KT AT 1 2, AR AN DI JeIKI FI 781 8?2 TIDBR FATT BT B9 Phae] ARBR Bl ST dl
Te 21 59 99 e o 99 TR & forg, R 921 T @t o € 2, 399 <9 & 9 et
T S UPR B URAT &1 8, FITEH I GR BR Gl & 2 9T IR<Id H 89 TRId1 G- PR Aohdl 57
ﬁ%ﬁm%&nﬂ'@%aﬁéﬂ%ﬁwprosperityﬂﬁ@%lﬁﬂ?“ﬁﬁmﬁﬁéﬂai
<R 4 & ®1 8l gUI § I8 |l T8I Pedl 6 AR ARPR 8 4l T8I BR T&! 81 oAl
3T \aTel U8 ¥ o T 8 39 e & aaqd # U YR & 17 Srehe Aa 78 €, R g J
I THTH BIHx A9 W8 £72 31l 8RR Uh WIS 68 2 ¥ fh §AR PIg ST HeArda) & Jaf
T & Fof TYI S Ferach & F&T el MY, ITd! I G 81, A St Ferraet & v § Uar
g 4R g oI et o &, ual €, 9¢ &, e S@n €, ST ¥ o A1 1! S9a! iR a1 31
€T 81 781 ol 811 BIRTET I8 HRAT A1y fh ar<ad § 9 9 & <R S8 I Toiald 4§
AR 2, 1 8, I0] 1 GA1 1Y 6 59 <21 1 i Al = <= 9 &1

9 B9 TR R fIaR $-d 2, 787Ts IR @R o= 8, a1 (Fieea w0 3 59 99 & <R Sl
3MID] DTS SAFBRI el &, Tfa MU [IRId TF F eI 21 [T 7, MY TR IP STl &
9 Y AET &, A1 FiRad w0 3 59 TRIE! 1 IRATY $adl 98 BRAT 8, Sl 597 gl &l a9
TS IRET URT B MM B, Sl 399 fRvgoai™ &l Felrall ©1 41 & © o Rora w73 1977 # 2
PHR ST fEHTae gael & 9o HA1 SR 3RT 98 eRared Sff I5RM & 93 w41 2, Ugell aR
SR AT DI Sl AT FeTs, H 3171 Al STl § o T o SRIARI =1 Sab! e a1 off
fep a1 BR UR 9 STl ®1 ST & fofg B4 {2 721 51 #9 g9a! B T 8, R 39
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Fe 1 § S o T g IRd | TART BIs A6 efeHIv oI 811 89 Sil Sftas 71 €, 1 &4
SARESINICIEN R

W AT A faeer /3 Sft 99 €1 e A1 §9 S9! Tute & IR # $% 91d dal,
b § ISP ToIaId &l g1 H a1 g (5 d 34 984 g 2, 370 &, oifh & arean a1 fo
Ia! 39 TR Bk {6 I8 BHR TSI &1 <31 2, g4 b Toiald W& 8l ITd! AR A
3R §H @I B invitation 37T, W1 STAT IHDHT HIs 37 BNl TS GAT FT T2l 81 W81 287 §
BIS RN & &M IET §, b # I8 SAfTY B8 81 § b g9 37<R U& die1 el &, Ud a4
BICT &, 98 &< $H 81 1 81 98 &< 9 BT &, SId B4 SHD! S &, ISP A1 V&< o H 3™y
fFrdes =1 918dl § {6 a4 g9 Ufed 78w Sfl Bl I8 PP S il Hel 8 AR Sl
ITseUfT Sft & SIFYHTTOT F ST B, U M & ol U YR & 8AR foTT ssarse & St
=IRTI M HUR ST 37Tear o 2, § S/ q18 H a1 ifd 3R 89 9d 39! 8] e, dl
BT 4§ I foreg fordn, del I Yol 1, 1 H 781 Aradl fb 39 < A W gl A1 89 5D
FARITST BT FHIE B |

AIER, 374} Ga§ T8 HIY A1 Sff 93 1 H HEE W STRT 81 AIe, Fifdh A AT $9
W I b &l H Hadl g1 IS HRT g, AN 984 3iids < W8 I, § oifbel $ Adsard d
&1 g1 ATEdT, ¥ U &) ST dedl § {6 99 9 F 3R 50 BT H 9 A1 =, Seat A
et wapchl 2, i U a1 BRI © {6 I 25 Uy H 81 el 51 991 & € o o9 1977
ST UTET T 2RI AT 24T, 99 9 BUY AT 10 BUY fhell <= &ff, 98 < &x 2 BUT fhall 81 T8
off| U W T8 TR [R T, AP 519 TP 98 WRBR <&, el 2 BUY fpal =il faad o
frwel TTSIY o & o U1 €1 ATl HEl--H8] g4 Aral Ay 6 =l §, S9 99 TRE Sff
®8 8 I & 3 P YUSR 2, 94 $© 8, T4 A~ $I HUSK 2, Il W, JH H4 HUSKI 8l fb oy
Pl IR T H I8 UG RET S U A1g AN 1 HUSIY H 20 BT < & T, I 20 YV
foTT 65 ST &Y ST Tl TS 3R 3T HUSR 9T B

ifepT oot R I8 2 o AT I8l Y "R 8 € 3fR 20 30 & UTe 3fuel 9119 < % o
IRex TrE T FRARY B2 T IR AT SMUBT IT #RT 78] &, FdTet dIordl T B3 BT 8] 81 I8
TS1 1 g Fdvad &l H Aradl § {4 89 9d AN bl Bl 7 $el 59 W [FaR HA1 a12g fh
HIH 20 B9, U Al 3R Teb R o o ferq 70-80 ARTH @bl ST Fedl ST 8 iR gas] aRW
AR AT S wEd € 5 HeR WX gU B 919 f TR St & 1wl WeR WY €1 gU E, gafog a ar
Tl & dleiil B9R U8 IR Bed & fb el g1 3 71 8I<il 8, SHa! a1a- § |9 8-1-8%1
2 fagar 8, Safore oran ® foh S9! 9 S8 877 21 877 faxg T8 811 8k HeR & ¥WeR fow
3T B X 39 Ay o= A= Ayl 3y 39 fAw & |6y H S9¢ WX UR Sdh) Ard, oy
31T TR G BR b, 9 HEITS Bl X DR Geb, ol SHD (1Y ATIDT Tgel IH WR TR ST
BT

ATIAR, 374 AR YT $HR ST CTIR TR BI%! dicl €, § 397 & B {6 a8 e
U & & U His I ddx &1 BiS Ud PIeT His S 7 S fhas &1 Bis 8l gb 8 iR
ST fre B Iromarst 9 S gU B € Sie g S gF S g eRI guia R fh s ew %
3SR 3T YTIR B SR a1 g3 IvE el T&) 7 6 39 < &6 ERPIC & A e d W
YCTAR BT 3RIY & V&1 & 3R I & dfteric Skel IR IR BT AR o 8T 21 3771 2
IRGIR H UG BT T foh fAferdt & vap A1 MfdRI BT ff UeaR & ATl | oIl 81 718, 3R a1
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3R 4T AIRER SR 1 W YETAR & ATH 3 SicT 81 X&! 81 599 A8 379 I8 U JIFR] a7
A1 &1 THD IR H 84 3G 1 $B A B, o b1 I8 HTH Phac 0T A T&| 81| IS B
T IR ATHOT F BT AR 7 & MG HINUT F B e 7 Fel $B Jolqd Aol MR SRat €,
ST <91 Pl gXI ARE T HR e B

AR IR 98 S & 81 3R 812l HH 81 SIUH dl S99 BIs B ] TSI, oifh B 394
TSI 6 HET 7 Bl &H 39 TRAT BT T B 37R 3Rell FARY Bl ST By g9 dHR) Bl
AT SRS B 78] UT X8 B, d1 BT FelTol Bl F B UTei? SHHT FalTol 89 99 HUR &1 SR
A HRA I B AT & FAT AR et sara) Y T&1 oft, Ia=1 df 31T 89R U8t 1= TR
PY GT I I Y& aTed, ST HIRY arel o &1 3NReR I8 fRAfy /=11 87 39 R w4l 59 9}
BT 43 HP LT A AT 3T AT &, PO (&7 TSl I8T W STIRM Sff A, I8 1 34 P
% JH 81 & fawar 3§ ST 81, SAfay § A a1 BT ATedT g1 3 3761 o | 3fRaR 89 UsTs
P g, USI & AoIaId T&d 8, Al & Auiald I&d &, sy Bl HhdT & fb 9B o B fh
S g1 BT AIMSYI BF AN DI Uh-GOR I a1 1 761 bRl al8g? i 7 89 59 &7 4
BT B, TR 89 39 YR &1 IS IR TRE 9 9ol 8 FH 7 B Fdb, SIRI W 7 o T,
AP BH A HH SITH PV BHI Al A1 Aeb | SATTY 3TTST H MUY IS B 8T, 31T SR 59
1A D1 & % S q9 AN DI BEl 1 Dol 59 Aol IR €@l | [9eg B 8l

T § 7 9 UR e SIS H S Ve S 37awy HRaT g, M9 bel © b g9 e
TGN | I RS TTI07 Tqey T i, I amer Ref e 9+, It dnT #-a S
R B 3f1R AT aTey GRETT e 991 1 91 - 32 &1 3T M1 1t fyers q=man, Sotf ur al
33 -3TS e §1Y MY, AR S5l & fofg 9 ST a1-ara1 gt g+ A a1 €1 98 1<) ard
g, 3T e 99118 U, 31enT wey IRIY, oifdh fopa= W frer aimg 97 ST1el, o e a9+
B B ATl el & fHer & a-are you must have got missionaries.

FeM? TAR T8l W BT arn & fog wed € & frerd o w11 feaeht dar wia & oW
PP IBI Tgt TR o (BT g1 TE B Sai AdT ¥ {631 B, STavawl dodR 3 721 fhar
g1 RaR |ar 919 arel HI & e BEd g, Afh g9 a8 fems) 91 $El 82 98 9aT 9
HEl 82 SId A IS Sit HeT #2A1 3, 79 Ugell IR I=i $Hal o7 {5 &9 & 7 &l 986 |
SIS 3R BN A S8 TS Y& H311 A0 A9 h o1 317oT W1 81 7 3BT ARBR Bl q4TS
<1 § b 31T I IS bl SIRT @1 81 d @18 2 fb 2012 T &R g Pl dbed] A$h A 7al,
YDl TSH A s HY 1971-72-73 B ASb @I 7, d ST Hal 84, Al ST d9 Y g1
HSh g1 918 | € 3R TC UBel TS &1 S el o1 [ &H F$d I1G, Uah! TS I114| I8
JATREATHT B & Fhdl 57 TE MG 8! < APl & o8 HRA P &% 19 Pl <1 &1l g
ST ST el Y, T ST T8l T FhdT & o WRA & Md & BIC F BIC TR F ADY
g TSl S ARN ddb, I K F odx $UR a6 99 $B ol 8l vET Afh g al
ITTHT-ITTBT ATSTATY AT

A A PR HUR Th, d8T AT 3T TS oI TG ART S fIer= 7 875 87 8, g8t 349 949
YIS P 3ieR BH I HH 50 fhell HIex Asd UH Bl ATl § 7911 2, Rifeh Ib forg = o,
I oy raven ot I Iio1 i1 781 ¥ 8181 87 98 IS e off $I a1 TA.8LY. &l
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IS Tl &, I8 M9 | Fell I 8l B9 2012 TH &% O Pl fqorell <7, 8¥ o) H U dod
ST, 98 I RT TE1 81 X8T1 22 1 U1 o1l © 6 &9 6 dlf el 7 Hel 99 31K g TR
&1 §1 BHAB] VAT oV & fh SRR 619 Il I8 & dl &1 BT 8, B ol Idf &l S B
AT P BH TY-TI MK ¢ o & BF Alad © (b 3R 89 “TRI! I3 BT ART M 41 I8
B ST 3R & “3TTH 3MEH! & A1, HIINT BT 817 9Tl <31 AT B del S| I8 oTs fe=
TP Tl AT, Afbe T fobea= fo=1 aa e ?

YT ST, J8T URAT HRIT AT BT AT 81 8T AT| {UH H&T H 98 PR {1 R TP
HTT IHT ATV GFAT| S8 11 AU WV H U g A<S! d1d Hel &b I8 Sl o5 &, S9! d
Fa religion el A, dfch THDI | T culture AFAT gl A I 2w v1g G BIE &
JHIA &, S8 39 way of life BaT T 3R IBIM SHBI culture HET 1 31 Bls YaxTol el o,
AfhT IBIM Sl 91 FEl, g8 | AIdH! 971 ¥&T ¢ PRIT A18d - 98 &l Grax 91 dall S
Hal 3 3T F Apel ATl Ugel, STd AR H 4TS A A1 SH FHI I M9 & I H $O 5915
ol 31971 & a1 2@ BT <R S TPHR & Y Fel R B of 91 I o, HRifd a8l
B B S8 e o1 IH T8I & TSI 7 @71 I 1 7 48T & §9 F8l o 31 38 81 a1 S
HeT o5 89 39 I81 ¥ 20 Wl X 1 S 32 &, IS F=T g9 THAM & forg & Sire 721 firedt 2
ST e § HRIT A18d 1 I8 99T {371 2139 97 7 B8l & 3R, $9 Hal of S 817 I8 Sl
Mg &, 3 & T A H re S| < Sl g I8 AR & 9371 § I S & T G861 3T WY
I8 | I Y81 &1 I78I I b 1 THR T4 Jews MY Al &g TSI 1 I8 18 a1 3iR 5
T 31T, STl 31T A1 IS¢ 4 fag 1511 <1 981 5118 <11 I8 HRIAT WIEd & 9919 81 I8 37
AT TE1 51 I8 S G ¥ 1371 71 51 78I I8 A1 Pel S Christianity IR A T8l fEgi™
H 3T Sp! WY fawg, /TST A S8 <) - Raell Sfl, 3! G 8141 A1MRY| S 1+ Pel fb I
IERSUSIE RG]

AT UL S, # S99 3R 39 qR 9 9 frde S argdl § 6 g+ aea
T8 361 AT Pell § ST a1 37U+ g HS AN eh BT g, b RIT I8 one-way traffic
TEI 82 U U & A d1el 1 1 §a AR D1 37 DI SOToTd &1 3R FAR 42T &b AT dTed hael
U AfRR & foy SrE 981 <31, O 39 99 & 3iex HI9-91 | Ul g, I8 319 AN |
T .. (E)... 3 At TS Ie €, W S iR ITgwRh 1 H st faeH
HRAT ATEA1 § % TP o it & forg 5178 < @71 & 8iR 31y 1 o Af=x & forg o srrg =g &
Adhd, Uh Al & foIg 1w &l STR T8 991 Aha ? Al A SERAT, A one-way traffic may go
wrong. 31T ST JE 91 19 | IRITT| g9fely #R7 1y a6+ © o 39 R 319 3raey |
3R $9 IR 3MTYHT €T S|

R, WRT 3T I8 N (195 & 5 91 4 o9 oRa drea M wia F i e 9, § agm
b TR Afaem= & S T 9, BT S 718 o7 3R S781 Wil 39| IATa=T H foIaT, 3R 84
I BC B 39 99T & (G TH & AT IR STRET0T < & geT H & o a7 4 9 9 781 B
F fpeht ot 1 S18) T2 €, 3 efee 3 W9 § WRATHT 21 3R DI W1 TS 7, 3FR g Al ifrfera
g, a8 a8 forxd) oft a7 &1 81 a1 a8 fpeft Y 4y &1 B, SHdT S BT A1y, SHG! Aerdl
e =1feTl a7 3119 Hadl iR Had dic TR ToR W PR, hac 3R bacl P IR ToR 79
PR - 3MU &I A8H ofl BT ISRV T, 89 IR-IR S0 HHRIT 3FSHR Sif BT 19 ofd & -
3R 3T &% AR S0 HARTT SIS HR BT A of, i (o AT & 7ed, T &0 & A1
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4.00 P.M.

SR AT BT 97T 3R Sl 91 Se 1 AfAe G491 § el off, 396 faog 3R 3+ Aoty
foram ar ey wg ffPad wu & A1 3 ST oIt 5igt 81, a8 amud! B A1 12 Hafl, |
T RS F A1 BT FHaT gl 3 31T M99 198 & % 37 99 Al 3§ o9 SRT e |
R IS B SRIVI 39 T DI SIFSY| 9 < BT Y 913V 3T Had dIc bl 7d SRaY| 379
IEA B AT ..(IH)...

HARIER, )1 39 U 3R a9 & 6 g8 g9RT foba1 g1 guivd &, 3141 B < 39
TR et Ht 8 fh 299 9 998 & 8iex U Ufrsit & oft, e foram o fh &9 39 <91 & Udh-
T §9 A DI fa<elt smepHvIaiall A, a1 SR B 3R A A1 81 A1 ufedd &l AR I g
1, T7h BT, lfh et & a8 URTS? 31T Fi S Hhed Bl AT 81 B 817 T Hel, IR
HIRSTT 3 311 T, [ SR8 377 AT TAR U RUIS qrerd! 8, T8 & ABRI 1 sraiiftheet
I &, Bi-81 SR AT MY 3R AIRT IR TR I IR ATl [FR1 S Y, <Afh &9 T
PE ©7 B PEd © [P A8I-T8], UAT $© oI gafl, s faaeht #3ll, vem w3 ok 7 o
-1 & ST AT ©1 AT FragT 3T, VA I B9 1950 W 1960 P 919 4, 59 fegir™
UR {THHOT 3T T, T4 G A1 9 §HR < &S WM eI H3l B8l & b There does not
grow a blade of grass. T&T IR TR &1 U f-TehT Wi T2 SIaT & 3R 3777 319 VT €1 937 & X8
g1 3779 TR BT ST 1962 BT RART oY, WE Y g8 7 MY, W=y Ig JARad g b s
A1 ST AT IR ATl B AT SA(AY ST el PR I8 b I = I M0y A$-918 b AR
I 8, 3T 81 3791 81 e 2, afed a8 $wfery 3R R8T 8 & S9] oed 39 g &
3TER 3YHT 7T AT HRAT 7, IRIA AT BRAT & iR T8 WRA DI UH stepping stone & Y
H g1 I8 7, 39 IR 89 9] 30 avE W &1 X a1fev| 339feTe BT fde § b amer
39 9e & H1egH 3 FHfTad w9 I A1 W |21 S, Je HAY off 3R faer 3 off &l 39 uR
T T <1 9T o SRR A1 a1 311 93 77 MR AR I81 91 81 XET 6

SUFHIIL ST, H STHT a1 A8 g b 3R1 R7eT fGiRETe A1 gsar 2, ST Jurer 9 &
21 39 AToo]d BN o SAN 8T TS IS S A1 o 3R &, {1 I o a7 =1 Sff 1 qarar it
o1, I AT BT AMT BT ARG A S b 3 T3, T80 I 1 Sb 1 ¥2 6| AT HHAR Sl Bl
T g 2 A1 T IR 5T 2feiprex 9 L. ALd. SR AR SR I A B 3R F$H §H1S ol
B! & 1 50 fheiHex Tsh g9+ B, TR T &} AT I =1 B 3R Fsh 9T o a1 & 1+
I Ti¥ el AT ATSAT aTeil STd JHDI SR 81 ATE AT ST, AT SHRT 81 91 aofe 4
TN B H M & oY IR 81 S a1 9 a8l SuR 4 <i1d 99 I8 572 #+ arefl fb U
AT 2 {6 TFBREM # A BT AT | U AR ATh UTTIRC dd 8T 8, <fdh &1 81 781
fem < <eT 7, S qd e w0 <@ 2, oif SHat 1 W BIs BRars & T8 gl ¥ g9t
Aler 31f ¢ o &9 fPad wu A 1R 781 €1 saforg # a1 arg fb I8 IRl ard § B
Y1 AR B T W R FIR = a1 7 foursint a1 fhe g€t 81at 81 it 1962 # gal
JTIHT ST BT ST B, <IfhT AR Q9T BT AT BT SAFAY BT MUY e © fob <71 wvelma
g 71 U foraT ® 5 &9 Uah-va g9 yff anfi o, # A € 6 &9 &) e 9 gty Sft
BT AT UGl &, § ol ol ¢ [P 8% ATl TS YO 81 81 U8l 3 M9 I9 Ahed Bl ey,
ST Heheq 59 e  fpan 1, A1fe 89! 1S X2 6 SART e 1 81 31l H SRgaR H UG RET
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o1 o 177 1 <&l aoTC §H- g1 81 AT &1 I8 B Y1 V&l goic I V€T 8, YS! 81 a8 gal 0
3T 9 TRT B, oifhT 89 9T Y 32 & O IR H, BARI S0 IR 3 7 Ulferd) 87 &I 91 e
uiferdl &, R i e uiferil 87

# 31T T 1 SR e HRAT A18d1 § 6 89K <97 & GRI AR &l (R, 9re a8
T BT, ST <20 81 AT GOX <2 81 AR I8T A b urfeheat, H fUseil aR UNO ¥ 7117 2T, T8i
FAR e} #,aﬁ% permanent representativeﬁmﬁqﬁﬂﬂmlﬁwwq@@%@
a ?T‘Eﬁ ﬁ q? QW T %, Hiua Gﬁ, | also know a little bit of English. When you speak in
English | can also understand it. ﬁﬁwﬁswmaﬁﬁ?ﬁwgﬁl Ww%ﬁﬁ,
MY A1 IS AT B, 3113, Tt At

oY < s waTE: SUFUTART S, BITIRY S S F e I €, 9 91 T8 38 g1 I8
JFBT humility Bl

ﬁw%ﬁmﬁﬁ:aﬁ?ﬂﬁﬁﬂwﬁ?ﬁ?wathroughout%@ﬁaﬁﬁ,G_*FCI%G@
A3 fE=<) AT Sl Ax oY fob g9t o7 6 9 AR 81 <91 & &1 |9aTdl I8 & o SMRaR 89 9 Uop
| 37T B9 39 AT & & f 7 89T @R 39 B 8, offhd g9 feadd I ® b 39 3ru=it &1
forar 1 % 3@ 2, B9 31 Y B |Tel el T %2 €, Y STl 1 Aot ? § wraen g o g9
TR JebTdl g THRAT I fIar g1 3l

IUFHIRT ST, H AT T 3R e ITRIEE & TR H BT AT, Fifh H ITRIRES |
AT § IR SIRIES & IR H Al H T&T I, 1 3787 el R ¥ SR A goIe el
T T, 99T W e § 7 9l Sfo I8l W 91 81 g R WRBR B Gl 6 8, 99
Pfee § o9 v WY fads |drad 81, g del T fo Rifdsd, SRiEs 8k ™, 9
Gigll ﬁ, “they graduated ....”, ST | T Usq %\r - graduated, | don’t know what does this
mean. I USJue 1 Riem 3 47 814 €1 WR, Y- ¥ea AW I8 &1 S8 Bl b g7 A1
TST 7 Ig 37967 UG R 7, SHfoIY STRIEE I 37Tel 3 ATel & fofy T B9IR HRIs Y S
1, MM 3R Rifasd o1 i 300-300 HRIS $UT < 3T Y, A o1y Ao & fb wa
FOIR BRI BT AT 310 UEeH & folv fIam iR S8 U8l ST 5,000 RIS BUAT 84 IS €1
H fyera o, S 9 @1 Y, WSH HR Y, Ul el el of TY? Tel 8T f2Araet Ueel & Bl

H I GHR S A Y 8T AT, I90] Al ISR "1 BT S U1 e @ney o, 98 T8l
foyem, amRax ==t =11 firem, 39 W) ff sMue) faaR &1 =1fewl SRS, fqmd a8 9ea
fewTera & i 121§ A1 YaieR T 3R S -$HTHR $I A 4§ 919 {61 S &, a1 T8
3 751 BT YT b FHE eI <F St 82 9 STRIES H BJP & GRBR Tai off, B bf
IRHR Y, e [TERY arsusdt S 8y, FRTI0T &< forart St =1t we1, 89 A 3 WY det fh
STRIGS B WIS 3 Uebot ST, I=M WIS 3ieiie U T, ifh gor I8 &
o AR 9™ WRBR 7 U8 Al S W e Yot Bl 2007 T6 WA Hx T, 519 fb
g Ul 8 2013 I & forv e o1l 89 &S, i & @t ofs o 519 89 g Yoot 2013 9
& forg ferm Tram o, 1 31T f&T 31 a9 i of X2 87 79 1Y Ul fad1 g3 argq o R2 &, af
fOhR 31T BHRT AT HAT B2 gAY § =1ear § 1P fZarae yewr ik SRS a1 R 4
et Ut feam ST A1favl St UhsT Ugel WTSTAT & 8T H fom T o1, S9 e 9 fean
ST ATfRy|

YT Sff, § ofd # TP a1d SR MU e A1 ArEar g1 U weear &
JFTYoT & 3iferH R H forar © fb — “sARI <91 v VfoeIfye Al R Wl 81 89R VIS
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ATt ¥ g B AHTERA BT GRT B BT ST FUAT AT AT, SH AHR G & 7 g
BN TEel Bl TET A H 37TqP 39 SATEIT BT TR BRAT g1 HR ATHT bl SNt 93 Y &, GaY
g AT Al 2, § YR ST UIe] & 98 BIC BRidd! b wU 3 30 fFda BT ar8dl g 3R
1 qR1 faear & o A% urdl 3) a1 & el W orAsHa A8l Bl § SRy e eran g o
BAR T 31 954 370, TAMGR ATCH! €, 9§ (g1 SMEH! &, b Y=l Sid JrsdToi Sif
qreT R2 I, A1 H FAFTERT LY. W < Y81 o, 99 984 §:9 gl [ HuT H3l i SRy SRiaTT
3R 2T aes, T 89 TERl S8 WRR &_d © o d o wid €, fovam R €, <fes
WWW%?Mserenity and gravity,ﬂggv_@@é%?:ﬁ?mﬁ?rﬁﬁmwa
3T Igferd 81 IS1 o1 VAT & S HEl Iab! U1t & 3SR B Teqs dl 81 81 W8l 8, Pl
T A1 T8 © 6 ITh! 8 WaRT & 38T 8 ...(FauT)... 3R V1 781 2, 1 98 sl ara 7, §
ot =rea g o5 U 1 81, ifes ga wer w31 Si dl 5o 1R ©, R 99 & U i 8l I ?
ST # STORT e $HRA1 arEan § b H o1l WReHY ST U1et & BITerd ¥ o 8T AT 918
&) R 31eger off ¥ forar ], 39 I8 ART 89 9P 8§, BIaTerg & 3iex G & A -HIS 3R
g forn 8 f — “<91 ugdt, Urdt S9d 97e, § 99d 91 d1” 99 dd 89 59 [TaRYRT IR 81
Tl b Wqd UB < &, D d1g Ul 8, Iqb a1 H g, § g1 fAvard & Ay duar g
ffee w9 A 59 <2 P T SIS qUT <1 2, A9 SIA|TTO7 4 il el © b <21 59 Al
TR GST T, Sl ATY FIeAl 2, T8 B XT84 dTell el &l SHD] oI fordT 8, SI91 dieil 8, a9 &
PR o T R I &1 T HRAT TS|

S 1947 ¥ UE BHR =T HRd &, S AT B MID] {1 R And Charity begins at
home. 31T 31T ISTERVN YRI BRAT &, Tl IE8RYT MUD! 3R H AT MY ...(FHT Bt
He)... |  arae! qR1 faarsy faeta g o afe s Semevvr wga foan, 1 fifead wu @ 59
<% P WM T & oY, 9 < BT S TS I & (oY &H 9 ATYD A1 S| AT I
fear, g9 foy amve! 9gd-agd a=yare|

it ITHT : 21 TR g1+ 31U g8 fHe Bl

# T JeIAT (JTSRYM): AT IUAHIINT HBIGH, 1A 31 dier H1 F9 T,
9% oI # MU gd-9gd &7IaTe ST 1 9 § Ig A-T ISl HI90T B HETeH Isgufer i
& IFaTIoT IR O, Y. S PRI A1Ed 7 S A R €, SUET § g9y | W SR § iR
FHT PRAT G| AR, AEHIEH AU ST 89 HIH SHIE SIdTs © b 89 A9 DR BT B
99 291 % FaNT fIh1g & T 99 U Gy S5 G| 89 R 59 37 & T1Rd bl 9810 3R fgg
HHETI § HRA DI S WM fEeld) g8 qR7 feq S & &6 o o af e &, a8 ta
Igd &1 e Bl gy ATI R fwg F o1fde #e) $1 SR A1 3R R fawa H sTe1drR w41 A7) 371
BT IRART T | UAT ¥ RET 1 f$ IR & 3fex R1 8MN? g9-9$ <, I&f ddb (&
rfherel <% H 59 el & SR 4 99 T8l UTY) SRS S Trikherel 1% # i a8 & § et 8
Y, IEi &1 9LI-9S) Bufi et 81 718 AR T&T I 6 95 A FIorar, 9 I8 € 370 B W
T EY Y, BT B A GSI B & T51 59 Hal & AR A 9RA B 91, §9b forg 4l 89 99 98d
fafird &1 Aftee # gaR AT 3R i & TR shweht Aiferar mieh S o1 9ga € ot & ggare
1 ATEd g, T AMeR AieeE # SR 9N vgT H#31 ST ®1 HR fad @3 S 31 g=are
&1 =mEd g, et MRl F R 98 Jd $ SR ¥ R §R 8T IR & fex U s
aRfRfer YaT =18l gs, Rt gdR dab d &l Ui g aRfRufer Yet 721 g8 o @1g bul 4< 2l
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Tt ars aRfRfT et 781 g2 5 et St o we 811 9% w9 98 &) ey & SR g B
3ITST AR <3 D1 37T et 39 THR A g1 {6 89 371 99 ISl A 99 Fb| H81ed, gfdb 89N
S P 3SR Y 95 WRIE JET, FAR Q¥ & AR YT A1 § RN Te) 8 ..

STIE-SITE fhTel UST gl AT, P 16 3ATs gs ANl U Brard H Y, 59 9« gl &1
YHTIAT B U BHN Q9T D! [IHRI &R 2008-09 H 6.7 TN &1, b fUwel ATl 2009-10 H
g 7.5 YR 81| Heled, I8 9P &% 399 91d &1 gad o (& AR TRBR 7 984 & GoIgs
A BT o1 3iR 319 HRIGH! 1, U Il B Fel &1 F o fpar

ABIGY, TR AT 81Ty SR U 98d g1 [99Y 8 iR 89 99 39 oy 9ga f&afaa g
Y qaP AT G 21 {9 AT HETs ¥ AR 7, g9 A [&fd €, offd 7ES 9IS st
T2 91, TETS 91 & Bs HRU & AR S HRON W g8 RKId7 =1 7nfevl Rk I we- fb
HEITS 9 Y&l § 3R P fY ARBR DI GIY <7 3R IRBR TR 39 YBR b Seol™ i, T8
3t TE B HEMS b VAT &1 7, e forg 99 a1ai 31 Bledy TRAR & T qiadid ddh
B I e BN 7RIy, I8 e § (% SR Wre a¥g3il b & 919G 93 ©, 314 BTl 8 7
UGS g SISTel & eI d T $1 89K fauer & AR o 9ga SIRGR ORIy fhan #eiea, § |99
1985 ¥ TR < Y&l § AR H7 F41 gole I 8, olfb Bl 41 o) faef) uret 71 aoie wv
Jidpase T8 fharl o8 gfie # ugell IR & & 519 goie # aismase far a1 78iey, Iuic
T U AT &, ORI SRR gRT AT WR H < H S B BRAT &, SHl JIo18 g1 &, STPT
5 9HR & fHaraa9 $1 ®, 89 W discussion BT &, fIaR 81T 8 3R 98 &4 & Bl
AU I8 A1PhaITSe 1 Bh goie & S UEId 8, 3 IR fI=R &1 grfaul

HeIey, BN fquer § 93 g Sl |iefl €, S9! W) WRBR & 8, T1.S1.U. Bl AXPR & 2l
STP! WRBR S BRIBIA 4, Ud-: ATl § HYI oI Te] 9¢ IT 919 T8 g, VAT T8 2| b
S H 9 W19 9¢ o - UGTel 9 SIoTdl & 19 ¢ 3R U IR 81, dfcd 33 IR 919 931 Halgd, 33
IR USIcT T Sivfcl & Ud §¢ 3R IR U s ¥ T AT, 1996 H USTe & 9T 48 Ufyerd 93,
SIoTel P 9T 112 T2 g¢, BRI 5 9T 258 URIed 9¢ 3R Tl 0).Sf. & 919 78 ufrerd o
HeIed, g.1.Q. & T H 2004 379 TP Ugiel H 41 TRTerd, Sistal H 63 uficrerd aik d1.S1.74.
FRIRE 3 Rt 2 gferera W19 91 3 IR a1 g2 § {6 SRR {5 &1 ) 81, S9a! gAlfaa
BT GHTEAT BRAT TS & AR 54 AT BT FHTEAT BRAT IS 2, AT §9 FHR S Hio iR
HR ol oF vsd 81

HeIed, H JuT #31 Sl B 9gd-9gd g=IdTe <1 II8dl g b S/ ...(&agH)... I8 H
TSN HIYOT &, SIRT Gl QIO1g| 374} AT H U1 a1 U= 3771 &1 <18 gl fSwT TRoRdd R, 59
ST P 37ER AT fahT IR faeiy SR foam 72 & iR arfivr faam & folg SRaR ¥ e
RIEEINERIER]

Y JISTTY SR A & | TETHT T TSI ATI07 ISR TRET Tae, TTHIOT 3{1ars JToiT,
YR A AT, RToig et JrHI01 faefa IS, STareveld 98 TSR e8] T4I1bRol
forer, Irofia i SITaRy YIS - A AISHS 89X GHA ©1 Heled, § SITST Aad] Wyl Y &
oI TR & HUR 91 I Yal Y| TR & 3SR S BT 8, AR 7, STH! 91 B Sff et |
Heley, § el Aredl § [ I8 N 78l &, I8 ISR B pifd 81 § 39 Wil d He
=TT § o 3T 1T AR A1 FeABR Mid & 3faR <Ryl f7 TWHal & e Tl ofet W8 &, 39
T & HRUN I TRIE] & TR H Fog ST ol TR+ TR B fis egewrs g1 399 gt 8
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Tl E 99 DTS AT AR B ¥, T IS @ o Bt & a1 S s Bl g,
AP I BIAT BT AA-TSHR 8H IRT AT A118Q| HBIGd, H FeT H3il S Bl 3R AR gal
AT 1 M ST B g=ydTE <1 AT §, TR YR <20 & 3R 5 R DI Y fhar g1 7R
SIfY AT 6 7T 39 B9IR HRIS BUT F 9@TdhR 40 BOR 500 HRI$ $UU fhy 81 #A-Igy, 39
ST 4.5 BRIS TRART Bl 19 AT 37R 203 BRIS person-days T&T §UI §H ISR Hifd &
SR IRy &I 39 BT Mavhdr 21 g9 9T Arefl iR 39 AT Bl A% S99, I8 &9
QD1 ST g1 21 Weled, H $9H Ush-3l a1 3iR SIS A18dl g1 TS I8 ASTI (5T &
YT § ugHdl 81 3771 fHAM U] &=idTe < ¥&1 ¢ & I8 Yo S T ugat| g9 IS Bl
JTST Ih BT H gaol bl JITIHT &1 Udh HTHI H e & [0 3 AT H 40 Hferd
AfeRuet FHMe & Yrau™ 21 Uah B § daoq & foy 70 WRe AfeRIe dHe B
ATITIHAT BT 21 SHH SI 30-32 TRRIC BT 19 BT XA 7, T8 g fbdt 3= I & <
qIRETI HEISY, H ATIH] g=yaTe <1 AT g 1 AT J3T dIei BT 99 ol

H g 9 I1d1 IR Fref1 Arsdr 27| e & A H, TRl & AR W 3191 §AR A1 d9gd
31fere ATl WST 21 3ATST 84§94 THR Bl a1l Bl ATEPR B awh gdla T8I0 HRAT ATl
S <%0 b ISR TS 98 1 U ISl & Sl 89RI BiAi €, I IR 89 JGD! [ddR BT a1
Ut ol P HUR BH fAaR BRb <2 Bl AN GG MY §781 9161 DI Hedl Y H U1 a1
FHTE PHRAT g 3IIR NI g=ydTa <l § fob AT+ g1 993 feam

o} STFUTIfY: TRER IR RIg1 3ad 9 6 e 21

WYER axairad Rig (ERa): gware Survmafa weiea, Irsgafy St & 9 W) g9 9d
gIATE <l 8 6 IR B IS AR d T8 3M7AT| b STh |90 3 B a1l Sl 98 STov]
g, 98 § 5 99 Y81 WR bl drsdl g ol Arel 59 Irgufcr Sit 7 91T &1 a1 a9 ¥ a7
Yo ST & foTq VAT foharm ol 931 < ST &b A1l HE1 Tsdl & b 8% ST 89 AWaR
Ted & I B9k 3 98 B 7R T, I BIo 7R Y AT T8 TR 31T T, I i g2y
BIS & 96, SAP [oIg Sl IS fHa1, I9 9 B qRT 78] B IRl iR Sl AT AT+
BIfTal & forg fopa, S=iv 59 Rotae & e

R STt AT el clearll 71 ST ST ReRR BIa) 8- # 9971 7, S9! UM Sl 39
RerR 811 2, S 98 S 21 3119 Sa+! BIS-H a1d IS & fog 781 a% 11y iR &%
FEd T fF T TR B, T R & AT B3 F o TR 8, 3FR EART Bist g1 781 2,
IS &R M § H I8 e [BR I8T 8 b 84 $© 7Te| e, A1 SHRI 9% § 81 377l & fp i
serving defence services ¥ &, STdT HIT BTc1 BRT TRGR 7 STd! HaT AT fh ST &1 HHIZH a1
T €, 399 1996 & UEA S RERR §Y &, I7h! it I&1 &b i, <ifehs ot Tas oo =1t
21 U8 95d 991 5 &1 31U U] AT A SR ISHR SHPI &1 [dbTel Filfh UoTq iR Ramon
S ¥CT UH &, STel Afea i gadt Aieord 49 €1 89N B8R g H Qe A #9 81 3eg Sd!
T § RGDR 59 B Bl b1 STy

aft R 81 e Rex U1ed 3R 7T 9 &R S=iF Ue Ul fhar © b o firg wsfee
JJ HIHR A B Fel Y, B D! At iy Refdele &3 & foay IR g1 # sdar
IAHH PR | I8 I BT YHTd 1 IR HYHIR PT AT 39 914 3 & 8141 &I, 1 89 |qa
P deTHH DHRAT ATl
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ST TIRAT |1Ed, $HG A1 Bl T a1 9gd ST &1 ST UTfhiT a1 T, AT U <t
PR BT YIBITT H TAT AT, S & ARG AN I gl I HIHR H ATV 8, 37T 61 T 81 7Y,
AT D] fR=gAT BT BT el A

37 AIEHIE WAHT (STH IR HIR): TR, ART WIST 3T 3fTeX &
G‘:—_"‘)ﬁ"‘q“;&“’e“’#‘ﬁ :W"m‘-’ﬁ—j’r
it SUUTfay: SHH 3MYHT WIST 3 TSR FATE ?

2 AEFIE AW W), U I GO TE| $E 2 ol SAP] g8l SNl §hd BN §, Sl
qTfpRAT NP HIHR A AT ART PI AR T8T b AR Bl BTRIA 2. (ALT)..

B s S OV R 0 S U S Dl A e 1aghd daaa u@‘r
=S Ul sl S 0S5l G Sant LSl s o Jeala (B g
f (S o deala S S5
it STl 3MgHT W ST B, MY S a<h I .. (ATETH)...
37 SEARTI 9IfOL: TR, S BIs WISC M 3T} T8l a1 ol ...(FILM)...

AYER avalrad fe: ¥R, 3ot ff Sty 59 # SR, 9 & B AR-AR R 78 € iR @
AR 87 ...(ag). .

sft Su=pwTafa: ?TF#H‘IISGI, ST ATYRT THR ATYIT, S HY GIII(?’N‘III -(TIYT)...

WYER axaraH Re: ¥ 981 o 1§ % 3 $iR €, 3 g €1 S T aifeears &
ST 4 MY, SH! €1 8 f¥ed, Sl SAR 2SN DI 81 lfh Sil fovg g pedR & pedR 4
31T, JTp] 8 T8I (el X815, S TS AT I H&l 8172

AR, AN 91 IE © [ 579 9 HeHIRAT DI < & 81, A1 Rl DI <<l o< AT 81 S 872
ST BHR AT 25 99 Ugl 199 MSfSS 81 1Y, Si del 7Y, SH! Jel1 A TS &1 T8l Xadl|
w1 & famgRa) 7€ €2 1 SN 9 & forg gt 7€ 12 7 wong 9 ® 6 ey g
T TiiHE BRI, T SHG! Folgd & T IR A BRI, GId] gd15¢ BRI, ol 7 oS g,
feg =T 9 fefla o= 8, S Aaap! el

R, 25 AT Ugel SYGR HIfed FITER TR FHAT gaT o1, faeett # Rl &1 deetar gai o,
1 9gd 9 R S 9187 & €, SR oa] SA e Y SfeT TRl & R 3T 25
AT 81 7Y, 9 ARN & 14 <idh foRe 9 U< & fSa1 I Aol e <ol 21 37791 25 |idd &1 7Y,
IS5 HYR b I8 8 b SR SH M AT 3R 319 $AfAY Ia! divT 781 < 38 81 84
S99 forg diom AF g1 & R 9 98 $El YEdl §, 98 I RS ol § 6
ST SRR SITHR &30 1¥Hel, 9T 379 I8 BIST Al a1 W1 B & oY IR 21 8, 394 do
feafpfamer amud! AR A1 3R w1 8?7 § A1gATRET BHIE & IIRA a7l 819 fAfex
B B TTE, B I, IR B gHOH0 t forgax < € 6 <iw fore @ a1, &9 ft dedl
# 1 5 Al peal g [ 39 U AT 91811, AT HIUF b THOUTST Bl 8] §1 &, 3R AR HUR
forear 21 &, 9% 39 i foRe I RG BRI PR ITH dls VAT &I, R dead b @l

T[ ]Transliteration in Urdu Script.
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STPT STAT &1, ST 7 1RM, Afh STd! BRI AN & A0 =i foe | BIC IV 3R ST
rom e Sel &9 A1 S AT €, rehabilitation T ST R 918X 991 8, 98 319w TG ST
TSN 2, I8 SRAR JAGAAR H F>AT THT ATl 5, Iqd [0 MY IS 3felTS PR 31l 3R
JATIP] 2T &, AT I AT YT B, 59 g8 MY, Al a1 ST bl U1 BRT A ISP
R off X230 3R 3T BIs VaRTST Y TE1 BT VAT BRI 39! A BrIaT 81, Rifd
TEl R, ST 918% ST @ ©, d 3MTDT 3ieT ofdhx S &1 3R IS R IerdT 8, a1 ol !
R B E 3T S Y g v

Th BISI-1 91d 3R 81 897 B At ey argd o are e {3, SaaT 3 Sid1e
AT H S1 E1 gOT o ST UHaTRaTTS dTex &, 3R I UHSTR3NS S H ARy USTd! &, A1 o4
I B ST T § TP YT Punjabi knowing officer 81 &1 &1, <ifdh a8 ft Retae 81 Tl

3G HATST H BT TI-HE 7 Tl ol 7ot Bl Yeie fhar & | gAY Ta-HE HafSa
Tt F GoT) SR &M Bl SR 81 21 ...(FaE).... 39 99 sl § 6 ovg g Y& &
IR g81 R TR fegril 918 9 #¥ R uIferaric &, i i &9 J81 IR e Yoid! N1fthar o
PI IR &1 81 IR, 98 A BIC-BIT I 8,...(FGHH). .

it SgquTafer: 3mad 6 fide g1 U Bl

ARER dxarad g W, § R4t a1 e S w1, 89 &R AT ofis & ol wewy SRy
B 21 HY TP Faret fopar o, s s 7 fh 31t dab 56 e Ao A vesd ok 6w
fHfrees § 9t forg €, <iferT S99 AReR vt {78 S &1 4 7181 21 9 I8i U= 25 ATel adb #it
T2 2, e ft 776 M &1 W e 71 9YER gaH i off, ugel et wiiew ok fhw qr #
WHR q9, I T BT 4l T 21 71 TR ReATd 8 &l & 19 &1 e 781 § a2
IRER goA<d I8 =1 G0 STaTeveTe T8 & AT dia SN SiSTT B AT & A8 fhv I 3R
7 T & 6 A o oy e @ @ €, 3976 9™ &1 ff T8 31 39 990
fSfepfrem ok w7 EFftl 9 BIE-BIE! 91dl IR SREER < ...(98T & '9))... & gIR |
e fhdT SY| AR, U 91 311R © o I7ofig el Sff, i U fetha=r < 1 &, 394 qJueied 6l
9 ygel WY wET o7 fh SHT RIT BT 87 ERATON # U ure] fethae o Il &, offe T e
ATET I8 B 6 ST e df § ueled €, SHP! 48 &1, AT a1 39! faagr &1 a1
P! G TRE A AN BRI TR, U FSFERRFR &1 3R a1 ad g...(aem)...

off STl 99 B T3

IER TReraH Rig: R, N B9 & olie} 8, 918 B9 | € I1 181 8, S addT
I Bl HY By IR forar 7, et qdiare g8t et urgwfifres 99 iR 9 o
ST H JMSTTET & fofT 6 ¥Tel A it § X8| 89 dal fb 7 R S1dt 7 2 &R 51 +idt #
I S TS TP G F 9 TR D] R AT S| 1! A &6 T 1R o= QU 8, offp= =i,
AT & AT TR BIs B Bl GIR Tal gl I8 Fefepfime= 781 ar ik o1 87 ..(99g &)
HE)... TR, AU TS $H Q1 B, fehd 3 U &1 Ich & T I8 Aoiga IR 3R 596
a1l R B 39 I8 a7 -9- a7 AoIgel! B 3R 9¢ 91 dic 4 g BIS BIST 91l I el
I 3BT U AT faam 81 = 1t I b Aaah faeary T 81 a2 U ha=asd &1 e 9t
P fpy <Y

SHRI RAMA CHANDRA KHUNTIA (Orissa): Mr. Deputy Chairman, Sir, | rise here to
support the Motion moved by Prof. Kurien and supported by hon. Santosh Bagrodia. The
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President’s speech promises lower price and higher growth. Never before we have been so
close as we are today to realize our national aspiration as dreamt by our founding father
Mahatma Gandhi. Of course, in view of this globalization and the economic slowdown, the
finance sector has collapsed in most of the developed countries like the US, Japan, Europe, etc.
The GDP of a fast growing nation like China came to 13 from 8 point. So, India also came down
to 6.7. The stimulus package provided by our Government has improved the condition to 7.5
and we are expecting growth in this year, that is, 2010-11 to be 8 per cent and we are also
expecting to achieve growth of 9 per cent in 2011-12. | think this is a commendable job done by
our Government, the Prime Minister and Finance Minister. The opposition should also appreciate
the management done by the Government. The Government also promises to curb the price and
everybody admits that there are many causes for food price rise. The shortfall of domestic
production, impact of various schemes, salary rise, etc. are responsible for the upward
movement of the price rise. But hoarding and middlemen are the main causes. We all also have
to agree that although the Central Government should have the systematic plan and strategy to
increase domestic production by strong action but the State Governments are really required to
take action against the hoarders and the persons who are responsible for creating artificial
scarcity and responsible for price rise. Sir, | want to mention here that this has been reflected
here in the Budget also which has been placed here. If you look at the Budget, it has reflected

the intention of the Presidential Address that 1,73,552 has been provided for infrastructure.

That is 46 per cent of the total Plan allocation and, also likewise if you look at NREGA
programme, around Rs. 40 crores has been given and in social sector also 25 per cent of the
total plan outlay has been given and Rs. 1,37674 crores has also been given for the social
sector. That is 37 per cent of the Plan outlay. Sir, | want to mention this because the intention of
the Government is to develop the infrastructure which will be helpful for building of our nation and
also increase our GDP growth and on the other hand the Government has not overlooked the
social sector also. Sir, | want to say, there were many discussions on NREGA programme also
which has been named after our Father of the Nation, Mahatma Gandhi. This is a unique
programme which is also being discussed and research work is being done in Harvard
University, in Cambridge University and many other universities. What is this scheme and how
can it be implemented in other countries? This is a very important scheme but the question is:
we are talking about corruption in NREGA programme but who is implementing the NREGA
programme? The Central Government is not implementing the NREGA programme. NREGA
programme’s management is with the State Government. It depends upon the State
Government how they will implement in their respective States. If there is corruption, if there are
any misgivings, then State Governments should be responsible. | think, if all State Governments
will take initiative for the implementation of this programme this can change the face of our

country in future also. | want to say and somebody has said in this House that some States
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which have been supporting the minority community have been criticised in this House. Sir, |
want to mention here that our Constitution itself says that our country is a secular, democratic
country. We have to give protection, equal facilities to all the persons living here. We are also
giving reservation to Scheduled Castes, Scheduled Tribes. They also belong to a particular
religion. If the poor man of a minority community is also given reservation | think, there should
not be any concern because everybody has got equal rights. | want to make it clear, Congress
has given a principle. Neither build any temple nor break any temple; neither build any girja or
masijid, nor break any girja or Masjid. ®TIRT BT BTH HfSR I 7, HixX Ars+ el 81 I BT
B S A8, ! AR a9 7181 &, o] 7 dre1 7, SH61 & 98 $R Adhdl 2

That is not the principle of the Congress to do that. Sir, | want to make it clear. Something was

said about corruption.

An Anti-Corruption Convention was passed in 2002. Why has it not been ratified in this
country? Sir, | want to make it clear that Government has never refused to ratify it. But we must
also be thankful to the UPA Government who has brought the Right to Information Act. This
Right to Information Act, | think, is the strongest arm to fight against corruption. Any Indian
citizen can use in their respective work, in their respective district, in their respective State. What
about the ratification of the Anti-Corruption Bill? That can also be discussed and there is enough
time. Government can think and Government can also consider to ratify it. Sometimes we say
that development is not up to the standard. Those who are saying that development is not up to
the standard must not forget. This is a country where before 1947, where we had to depend on
the gift of some countries for milk powder to feed our country’s people, in our own country. But,
after 62 years, here is a country where we have foodgrains to feed our people continuously for
three years even if there is no production in our country. This is also the achievement of the
Government whoever it is. It may be the Congress, it may be the BJP, it may be anybody else. It
is very easy to say that there is no development. We may say that development is not up to our
expectation. We may say that whatever money has been given has not reached the people. But
saying that nothing has reached them is a negative approach. | think, it is not correct and it has

been said by some of the people.

Sir, it has been stated in this House that during the Congress Government the difference
between rich and poor has been increased. It is not a fact. Should we also analyze the six-year
period when NDA Government was in power ? What was the difference between rich and poor at
that time? So, telling something and doing something is not good and does not make any
sense. We must also realize and | fully agree with you that the difference between rich and poor
should not be more. The Government should also make its policy framework to reduce the gap
between rich and poor. But, in view of the situation that is prevailing worldwide/internationally
and in an open market economy, it is very difficult to keep tab on that which we all understand

very clearly.
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Sir, if you look at the achievements of this Government, be it the Rajiv Gandhi Vidyutikaran
Yojana or the Rural Water Supply Scheme or the Indira Awas Yojana or the Pradhan Mantri
Sadak Yojana or the Golden Quadrilateral or the North-South-East-West Corridor, everywhere

this Government has done a very good work and the same has been appreciated by one and all.
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

Sir, some hon. Members have mentioned about the schemes for SC/ST here. They have
said that SC/ST people are living in this country. But, the Government has done nothing for
them. | will be very happy if anybody or any political party come forward and give information that
any Government — other than the Congress Government — has done more than what the
Congress Government has done for SC/ST. Sir, whether it is reservation for SC/ST in
Legislatures, Panchayats or scholarships or other benefits in education or reservation in
employment, all this is done by the Congress Government. The Congress Government is equally
concerned about the upliftment of Dalits and Advasis. | believe, our hon. Prime Minister and the
UPA Government take appropriate steps to further redress the problems and grievances of the
SC/ST.

Sir, | now come to women empowerment. Sir, now, this Government has decided to give
50 per cent reservation for women in Gram Panchayats and Zilla Parishads. The Bill is coming.
Sir, the Government and our leader, Smt. Sonia Gandhi, are equally interested and have an
agenda that the Women Reservation Bill will come before Parliament during the current Session.
| believe, this will also get support from all the parties. | want to mention a point here. Sir, some
people are making halla-gulla that OBC women should also get reservation. | wish to pose a
simple question to them. If they are so sincere, they should be aware of the fact that there is no
reservation for male OBCs. When the leaders were Chief Ministers in their respective States,
they never tried to bring legislation for reservation of OBCs in Parliament or Assemblies. If there
is no reservation in Parliament for male OBCs, how can you expect reservation for women OBCs
in Parliament? So, it is nothing but preventing women to get their legitimate right which the UPA
Government wants to give.

(MR. DEPUTY CHAIRMAN in the Chair)

This is only a political approach not to pass the Women Reservation Bill. And, Sir, | think, 50
per cent women in this country are taken care of by this Government through
reservation...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, sit down...(Interruptions)...You are not speaking from
your chair...(Interruptions)...Please sit down...(Interruptions)...

SHRI RAMA CHANDRA KHUNTIA: Sir, this Government is determined to bring the Bill and
women in this country would be given their due share. Sir, our President is a woman, our hon.
Speaker is a woman and 33 per cent members in Assemblies and Parliament would also become
women... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please sit down...(Interruptions). ..

SHRI  RAMA CHANDRA KHUNTIA: Sir, this credit goes to the UPA
Government...(Interruptions)...  This credit goes to the hon. Prime Minister,
Dr. Manmohan Singh...(Interruptions)... Sir, this credit goes to our leader Smt. Sonia Gandhi
who is the supreme leader in our country. | think, anybody can protest or anybody can say
anything. But, truth and just will always prevail and nobody can prevent it. Sir, long-time has
already been passed. The time has come and nobody should oppose it if they are really

interested for empowering women.

Sir, | would like to dwell on one more point. This is regarding the agricultural workers
because | myself come from this working class. In the Budget, rupees one thousand crores have
been allocated for the social security of unorganised workers. | congratulate the Government
that, at least, Rs. 1,000 crores have been allocated for this purpose. These workers are 400
millions in number. And, the Arjunkumar Sengupta Committee has recommended to allocate Rs.
22,000 crores for the agricultural workers alone. But this could not be implemented because of
the shortage of money. | would like to request the hon. Prime Minister that when this is the issue
of four hundred million workers, instead of one thousand crores of rupees, at least, twenty-
thousand crores of rupees should be allocated for the social security of the unorganised sector

workers.

The Government has taken a very good decision by extending the Rashtriya Swasthya
Beema Yojana to all the 4.5 crores workers, who are working in the NREGA; and also by
extending the Aam Aadmi Bima Yojana and the Rajiv Gandhi Swasthya Chikitsa Yojana to the
ESI Corporation. | also congratulate the Government that the ESI Corporation is planning to have
27 medical colleges in the country. The Railways are also planning to have their own medical
colleges. All these are very laudable schemes. The Railway Budget is also a very good Budget. |
do believe that the UPA Government, under the leadership of Dr. Manmohan Singh, is going to
do many more good works in this country. | also appeal all Opposition parties to support the

UPA Programmes. Thank you very much.
MR. DEPUTY CHAIRMAN: Now, Dr. Barun Mukherji. You have six minutes.

DR. BARUN MUKHERJI (West Bengal): Sir, while supporting the Motion of Thanks on the

President’s Address, | would like to highlight a few points of my disagreement on the issue.

| am happy to note that the hon. President has expressed her heartfelt condolences for the
victims of the terrorist acts in Pune. She has also expressed her concern on the Left Wing
Extremists’ violence in West Bengal; but, unfortunately, refrained from naming recent Maoist
attack at Silda in the West Midnapore District of West Bengal, killing 24 EFR Jawans. It was
reported in the media, immediately before the President’'s Address, that omission of
‘condemnation of Maoists attack at Silda’ was due to pressure on the Government from one of

its allies. If that is the fact, the matter is really very unfortunate. Moreover, it is noted that the
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hon. President has herself admitted that the Left Wing Extremism continues to be a significant
cause of concern. The UPA Government has failed to contain the Ultra Left activities in the

country. Also, it has failed to protect the poor tribal people.

Of late, the common people of our country are plagued with two most burning issues viz.,

price rise and unemployment.

But these issues have not been adequately dealt with in her Address. And, also, no new
hope is given to her countrymen. When she mentions about “unhappy pressure on the prices of
foodgrains and food products”, it appears that the gravity of unprecedented price-rise situation
is underestimated and the solutions suggested are also neither convincing nor very effective.
People were, therefore, disappointed when she expressed the Government’s view that “higher
prices were inevitable”. In such a case, her assertion “that the Government continues to accord
the highest importance to ensuring relief to the aam aadmi on food prices” is far from reality.

Prices are steadily rising, with food articles” inflation almost touching 20.

The hon. President was perfectly right when she said, “our food security can be ensured
only through sustained efforts at increasing agricultural productivity combined with a
comprehensive reform of the Public Distribution System.” Unfortunately, both the propositions
made by her could not be fulfilled by the Government. Then the question comes: Is our food

security at stake? The Government should answer it categorically.

As regards price rise, it should be noted further that prices of petrol and diesel have been
hiked through Budged announcement, which, of course, came after President’s speech. We
wonder whether hon. President could have anticipated it, and, in that case, what could have
been her reaction? But the fact remains. This hike in prices of petro products would further

aggravate the already critical price-rise situation.

As far as the second burning issue of unemployment is concerned, the President’s Address
fails to convey to us any message regarding any new positive measures taken by the
Government for increasing employment opportunities. The Government continues to harp only
on its earlier NREGA measures, which has its own limitations, particularly, when in the new
Budget for 2010-11, only a little increase in monetary provision has been made for it. Moreover,
the Government continues to maintain its silence in case of urban employment guarantee for
millions of growing unemployed youths in the urban sector. ...(Time-bell rings)... We may now
refer to a few other aspects of her speech. We do not find in hon. President’s Address any
positive assurance of early passage of Women Reservation Bill in the current Session of

Parliament. It is regrettable that the Bill has been pending since May, 2008.
MR. DEPUTY CHAIRMAN: Mr. Mukherjee, please conclude.

DR. BARUN MUKHERJI: It must be passed immediately. ...(Time-bell rings)... The hon.
President in her Address had tried to impress on us that there has been an increase in credit
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5.00 P.M.

flows and recruitment of minorities. But there was no mention of UPA Government’s views about
Rangnath Mishra Commission’s report which has clearly recommended 15 per cent reservation
for the minorities, and, particularly, 10 per cent for the Muslims. This omission is a great
disappointment for the minorities. The UPA Government is boasting of the enactment of the right

of children to free and compulsory education. ...(Time-bell rings)...
MR. DEPUTY CHAIRMAN': Please conclude.

DR. BARUN MUKHERJI: Just one minute, Sir. But no budgetary provision has been made
for necessary infrastructure, for proper implementation of the Act, particularly, for ensuring
quality education. There may be free and compulsory education but how to ensure quality
education. The hon. President’s Address has failed to highlight it.

With these words of my reservation, Sir, | conclude my speech.

it AgF g T S O TR |89, 1 faF 9§ 39 YA W 9eR & Gad W 989-3il-
AT 1 R8T 21 54 githaR # aof-dl 9ex & Gad H 94 Sl T5 SHATl Bl qhdd &
1 75 8 3R 9 githert # a1+l Rarad &1 $1I¥ @< gU GETeithd aR1¢ JETAh Bl
U1 IS TG QT 89 41 Jaah] G o, I8 Jodb (917 BTerd F IoNRT, ATH] T8 TR b
AT GTERT AT 3R I dI8% b AAR AR AT IR TS| 89 I8 dada] @4 o b fawe
SRACG $9 a1 B Hgal B 6 ST FHIET 8 STt B Haed § HRIH IRBR 1 54
ST FERT & SRIRTA A Hob Pl Y T AR AHIR-311-TRaD! b 3] Bl [l I A 41
9 3] JIERT &b RIS | A8l WT| I8 Pls BIC! d1d el ol ARI gfam I8 a8 fh
SO IS JATH] ATERTT & FTao[E 39 Jodb DI AR B IS & daegR P A1 SKISHT (a7 1R
31T T8GRI & el 2, 39 Gad 9aRd 4, & MMEa1 31 91df H R aRaa! B IRR
T B dh gt IR o RIgd € S ¥, IRENER d9Dl 81, SHhl B <IY AT
sefigafere ®8 <IRMY, d1fe 9 U el 918 & F9H! AR I Aol e, S9!
AT~ ST AT feram Q|

H 3UeT ST ST HTHR A Bihd Bl a-th § JoUI0T0 BT TIRURET AT ST Bl
3TIR GSTIN 31T 47 #eIe (8 Sfl ®l gaReare U2l SRl gl

Sl 89 I8 J9ed 9 o gId FaRd H S1-19 JSITREI T fS7sh 8141 @13 Q AT, I7h R 3
# 1-fI4 TSR X1 A8l §1 ISiR-3AToMH o 998 A1l Ugel RARId S -$HeiR # Rt
HHAT DI & BRI & (ol Yo Mol Hh4 [I3T5 1 I Aol BIEhd H Jradfodh eal &
foTQ HEAfel® working groups & 3R S8 1+ STUII-31011 RUIE A1 §HAd & AH U i
I RTel @l AR H s AR IR FHA G, ciich 8Tl 81 § Sl g1 3789 R Justice
Saghir 7 72T &1, Rt §HHT & TSI -3ATl BT U B 3R S=M 98 RIS RFoH §Had bl
&1, I aSIR-ATS F el & JaTdd I8 BHST a1 o1 59 AT H P8 3feH BRI
DI TS off| B3 AT B AMEOIC T8T TR FAl ST 61 b autonomy & FTH B BIg Aol dT! A
IRIY| UBell IR §7 99 9141 BT STa19 Justice Saghir BT RUIE F {1 11 3R S8 I8 I
fopan & fob 537 RATAT 1 ST 370 & T Sl YRR 3Gl AR IR BRI 8, 99 7 Rt
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XD X[ STH] tlll%k:, gfep ?ﬁﬁ\_rﬁerosion §31T%,Werosion Eﬁ?ﬂﬂﬁ%mw
TOT Bl SRR 21 g3l Ao € b AR BIP & SRl <1 39 WR fewof} &1, ifh § I8 yo1
TS g 1 STa arorudl ST, TotR-31sTH &, I ST § Al 519 Sicel! SfY, aoiR-$1d 9, S
|1/t S AT IR IaEd g5l ST 9 B g 91 ded ® b g9 R @ AeE 7 B
T 81 F TAT 81 ...(QLTH)...

oY SR qIidT: T 7 ATl BI-h3d NDA | 2T ...(SEL™)... 3T T 15T b SIal
BB Bl Tl ...(FIUH)...

it Higw g AW B9 R Y, FAT T8l 9, T8 IR Sicel! d8d qeRb BA &, A I HHST Bl
ARERTE] AT GHAT DI IR | PR I U, I Ih AR HIFRR TSR B TRARTET H T HHC
gt oft, SO I8 g gs oY, HEIYE I -2TE B &l GRax(e! §| 84 a9 Wl I8 91 5799 Bel
oft 3IIR 317oT A1 $77%1 99 AT | U a1l el =AM & (b A9 aa1gq fb 39 HAST A o Rarad
TH- PR DI YEHEIR] Bl I8Tell D a1 g, 594 I Al U1 a1 8, ORI Joob 1 At
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MR. DEPUTY CHAIRMAN: Please conclude. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Shri Arjun Kumar Sengupta ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please conclude ...{Interruptions)...
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MR. DEPUTY CHAIRMAN: Please conclude ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Shri Arjun Kumar Sengupta ... (Interruptions)...

SHRI ARJUN KUMAR SENGUPTA (West Bengal): Thank you, Mr. Deputy Chairman, Sir.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: You have to complete in six minutes. Reply is already delayed by
ten minutes. ...(Interruptions). ..

SHRI ARJUN KUMAR SENGUPTA: You have earlier told me ten minutes.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: We have to adhere to time.
[MR. CHAIRMAN in the Chair.]

SHRI ARJUN KUMAR SENGUPTA: | will try to complete within time. The point | want to
put forward on the Motion of Thanks on President’s Address is something which should be
non-controversial and should be adopted unanimously. So, there is not much to talk about, to

t[ ]Transliteration in Urdu Script.
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support and all that. But this gives us an opportunity to raise issues which are essential to the
character and the nature of the Government and its programmes. Sir, as the President’s
Address points out, this Government has been elected to govern the country, for helping and
redressing the grievances, welfare and improvement of Aam Aadmi, the common people. Sir,
two years back a Commission, of which | happened to be the Chairman, identified what is this
Aam Aadmi, who are these people we can call Aarm Aadmi. There is a lot of misunderstanding on
that Report and | am very happy yesterday Mr. Raja presented the main conclusions very
correctly. In that Report, we did not talk about what is the poverty line, what should be the
poverty line and anything of that kind. We accepted the poverty line given by the Planning
Commission which is Rs. 12 per day per capita. But we divided the whole country in terms of per
capita consumption. We did find that people below the poverty line have definitely come down
between 1993 and 2004-05. But 77 per cent of the people are stuck at the level of consumption
of Rs. 20. We did not say Rs. 20 should be the poverty line. We just got representation. But this
is the distribution of population. What is very significant is that these Rs. 20 below people also
contain most of our deprived people — the Scheduled Castes, the Scheduled Tribes, the OBCs

and the Muslim population.

Most of them are very poor. Most of them are also suffering from illiteracy, bad health, bad
nutrition — all the things that are actually creating problems for everybody. That is the nature of
our aam admi. There are 224 million people who are above them, who are doing very well. But, if
you are concerned about rest of the 77 per cent, who are aarm admi, we have to provide them
some of the minimal things, like not only the right to food, but also health, education and
livelihood. Most important point is that we have also found that the main problem of these people
is that they do not have employment. Either they are unemployed or they are employed in the
informal sector which does not have any job security, any income security and any kind of social
security. So, this is the nature of our aam admi. That is all that we have pointed out in our report.
And, | am very happy to point out that this report gave us the numbers only up to 2003-04
because that was the maximum period we could go to. Between that period and the current
one, under the leadership of Dr. Manmohan Singh, this Government has done enormous
amount of things, particularly because it has been able to raise the expenditure on social
services programme much faster than any other Government could do. If you take a graph, you
will find from 2003-04, the graph shoots up on the social expenditure. The result of that must be

that the poverty has come down even further. | have no doubt about that.

Still, poverty is a big question. Even if the number of people, who are now consuming Rs.
20 per day, comes down from 77 per cent to 70 per cent, there will still be a large number of our
aam admi who are deprived, who do not have proper livelihood. So, they have to be looked at.

Sir, in this connection, | would submit to the Prime Minister — | am glad that he is here today —
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that it is not just increasing the expenditure, he has to ensure that the expenditure is properly
utilized, properly delivered. In the last year’s Address of the President, there was a mention of an
arm’s length relation programme which will monitor, which will look into the way the things are
done and ensure proper monitoring, proper social auditing and all that. This year’s Budget
document mentions that something of this nature will be created, but not outside the
Government; it will be inside the Government. That is a little bit of a comedown because this
particular thing should be outside the Government by independent people. Sir, this is the first

point that | wanted to raise.

Secondly, the President’s Address mentions about the prices. There is a statement there
that if the oil prices are rising, it is inevitable that prices will also rise here. Sir, this is correct. |
believe, in a modern world, where it is an open economy, we can’t change the law of supply and
demand. If the law of supply and demand creates a situation where the prices are going up, and
if you try to interfere with it, it will only disturb the system. What we have to do, again from the
point of view of aam admi, is to see whether we can contain the effects of price rise on aam
admi. That is the point about which we should all be concerned. | am afraid my friends from the
CPM do not appreciate this point because when | see that they are shouting, they are saying that
petrol price increase is going to create a huge problem. It is going to create problem for whom?
Of course, it will create problem for me, for Shri Sitaram Yechuryji, for Brindaji and others
because we travel in cars and our expenditure will go up. But, this will not affect the aarm admi.
The only thing that will affect the aam admi...(/nterrupﬁons)... | have given you the definition of
aam admi, which is below Rs. 20... (interruptions)... We are not a part of that. We must accept
that.

MR. CHAIRMAN: Mr. Sengupta, you are running out of time. Please hurry up.
SHRI ARJUN KUMAR SENGUPTA: We are not the poorest of the poor.

SHRI SITARAM YECHURY (West Bengal): Will you yield for a minute? ... (interruptions)...

Even the tomatoes and potatoes are not consumed by them...(interrupt/ons)...

SHRI ARJUN KUMAR SENGUPTA: No, let me complete. What | am saying here is if there is

a price rise of diesel, it will affect many people.
SHRI SITARAM YECHURY : At least, roll that back.

SHRI ARJUN KUMAR SENGUPTA: Rolling back will not help...(/m‘errupﬁons)... Would you

listen to me please?
MR. CHAIRMAN: Please, you are running out of time.

SHRI ARJUN KUMAR SENGUPTA: What | am saying is a hundred per cent increase in the
diesel prices will affect the price of vegetables, price of onions, price of other things which are

carried by trucks only by a very small .01 per cent.
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That is what is going to affect the poor people. The point which | am trying to put forward to
you is that you cannot protect everybody. You have to protect the aam aadmi, and, therefore,

do not fritter away the energy on that kind of a situation.

Sir, let me come to my third point, which is very important point. Mr. Prime Minister has
been able to explain the price increase in petroleum, and, the Budget will accept this. But the
Kirit Parikh Committee Report asked for a more substantial increase. The Prime Minister must
take the country into confidence, and, get its report implemented. It may be implemented by
Shri Murli Deora in the Ministry of Petroleum. But the point which | am trying to say is that if you
are talking about reforms, if you are trying about the economic fundamentals, the price of
petroleum must be allowed to increase according to the report of the Kirit Parikh Committee. Sir,
| come to my final point.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, it means, one more round is assured.
...(Interruptions)...

MR. CHAIRMAN: Please make your final point.

SHRI ARJUN KUMAR SENGUPTA: Sir, the final point is that the only way to
protect...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, is it a pointer, a trial balloon?
MR. CHAIRMAN: Please. ... (Interruptions)...

SHRI ARJUN KUMAR SENGUPTA: Sir, the final point is about the only way we can control
the effects of the food prices increase on the common people. | spoke to Sharad Pawar ji and
said that we can think of all kinds of long-term solutions but today’s problem is today’s problem.
There is a huge increase in prices of foodgrains which is affecting the aam aadmi, and, what is
the Government trying to do for that? It is very difficult to do much, but, at least, the
Government should be able to convince the people that they are trying to do it, and, the only
way to do that is to have a massive scale Public Distribution System for the poorest of the poor.
This would mean increase in subsidies and that subsidy will have to be absorbed in the system.
But there is something more important than that. | also heard Shri N.K. Singh pointing out, at
the micro level, there is so much problem going on in the Public Distribution System; there are
no shops, and, there are no proper methods of distribution, and, these things are creating
problem on the ground, and, that has to be looked into.

Sir, | would submit that you might consider having a separate authority for Public
Distribution System because here you have to bring in not only the Food Corporation but also
NAFED and others who import pulses over a period of time, and, they should be considered
together. ...(T/'me-be// r/ngs)... One minute, Sir. | would like to speak on one more subject,
which is very close to my heart, and, that is foreign relations, the Indo-Pak talks. | have been
dealing with foreign policy...

MR. CHAIRMAN: Mr. Sengupta, | am afraid, you are running out of time.
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SHRI ARJUN KUMAR SENGUPTA: Just one minute, Sir. | am quite appalled by this
statement that talking to Pakistan is a great, you know, something, which is very much upsetting
us. Why? We can talk to Pakistan on anything so long as we do not give in, and, only by talking,
we can engage them. We cannot have the option of war; we cannot have the option of fighting
Israeli kind of war in Pakistan. We do not have that. Sir, it is surprising to note that some of our
very good friends, when they were in power, they did these things but now they think that any
kind of talk is something under pressure of the United States. | don’t see any change in our
Government’s policy because of any pressure of the United States. So, | wanted to make this
particular point clear, which has something which is connected with the President’s Speech,

connected with our general future, and, it should be noticed, Sir. Thank you very much.
MR. CHAIRMAN: Thank you. Now, hon. Prime Minister.

THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman, Sir, | rise to join all
Members of this august House in conveying our sincere thanks to the hon. President of India for
her enlightened Address. For the past two days, we have had a very constructive debate on the
issues covered in Rashtrapati ji’s Address. While several Members have expressed satisfaction
at the working of the Governments, others have criticized it. This is as it should. Mr. Chairman,
Sir, | have listened with great respect yesterday to Mr. Venkaiah Naidu and also to Mr. Yechury. |
was not present here all the time but | have taken note of various points which have
been expressed in this august House and | will try to respond to the main points which
emerged from this debate. Let me say that | listened with great regard and respect to my old
friend and colleague, Arjun Kumar Sengupta, and his is a voice of sanity which, | think, | greatly

endorse.

Mr. Chairman, Sir, yesterday, while initiating the debate, Shri Venkaiah Naidu asked what
are the challenges and how are we going to face those challenges. | think, that question was
answered by Shri Yechury very well when he quoted from the last paragraph of the
Rashtrapatiji’'s Address in which she quoted Jawaharlal Nehru’s famous statement on the
midnight of 14th August 1947 and if we identify the challenge, the challenge is, the service of
India. What is the meaning of the service of India? It means the service of the millions who suffer;
it means ending poverty, ignorance and disease and inequality of opportunity. That challenge
has remained with us. Poverty, ignorance and disease and their eradication is the most
important challenge before our country and before our polity. A lot has been done to soften the
harsh edges of extreme poverty. But much remains to be done. Therefore, it is our collective
responsibility to reflect as to how best we can get rid of this massive burden of crying poverty,
ignorance and disease which still afflict millions and millions of people in our country. There are
differences about measuring poverty, and | am not going into that. It is the general consensus

that during the first three decades of our independence, despite major achievements, the
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proportion of people below the poverty line declined very little. Since then, there has been a
decline though people differ as to the precise number of people who are below the poverty line. |
accept that the people below the poverty line are our primary concerns and, therefore, the

identification problem is important but it is only the beginning of finding a solution.

Therefore, the effort must be how we can ensure that the poor are brought into the
mainstream of the national scheme of things. The more | reflect on this, the more | am convinced
that the only way in which we can find meaningful solutions to the problems of mass poverty is
through a rapidlyexpanding economy. If our economy is not expanding, the problems of re-
distribution, even if you can manage them, become formidable obstacles to national cohesion,
because if the economy is not growing and you want to re-distribute the income or wealth, then,
the process becomes a zero-sum game and if the process of re-distribution becomes a zero-
sum game, it will arouse resistance, some time successful, some time unsuccessful. But in a
parliamentary democracy, wedded to peaceful means of resolving social conflicts, | think, this

will be a bit tragic.

However, if the economy is growing at a rapid rate, you can redistribute also without too
much social tensions, because in the process of redistribution what people lose, in an expanding
economy, is not an absolute loss, but a relative loss. Therefore, | do submit that for the
management of a polity as diverse, as complex, as India’s is, unless and until our economy is
growing fast enough, we will not be able to deal with the problems of poverty. This is not to say
that growth is an end in itself; growth is only a means to an end. We can help some people, who
are poor, through social security measures. But there are limitations, and these limitations are all
the more severe if the economy is not growing. But if the economy is growing and we marry it
with an employment intensive pattern of development, you lift people above the poverty line
much more effectively than through other means of public services important though that means
may also be. Therefore, if you want more growth, we have to work for it. Antigrowth rhetoric has
no substance; it has no meaning. All that we can say is that growth must be accompanied by a
social commitment, to see that this is inclusive. This is a process which will lift the millions and
millions who are at the lowest rung of the ladder. Therefore, along with growth, we need
strategies for employment generation; we need strategy for social empowerment through
education, through health. We need to go for social security measures, for the truly deprived and
backward, of the type which we have been trying to attempt in recent years. They need to be
implemented much more vigorously, much more effectively. | will be the last one | think to deny
that.

| would say that India faces enormous challenges. But we are also on the cusp of great
opportunities. Ten years ago, if you had asked me whether India would be able to have a savings

rate of 35 per cent or an investment rate of 37 per cent, everybody would have laughed it away.
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But structural changes have come about in this economy. Today, we have savings at 35 per cent
of our GDP, and our investment rates are 37 per cent of our GDP. These are the miracle rates of
savings and investments which one used to associate hitherto only with the East Asian or South
East Asian countries, including China. We are, | think, therefore, on the verge of that opportunity
where, with this rate of investment of 35 or 36 or 37 per cent, with a capital output ratio of 4:1, a

growth rate of 9-10 per cent is eminently obtainable.

| submit to this august House that on the challenge of mass poverty, let us work together,
convert it into an opportunity for building an India free from the fear of war, want, and

exploitation.

It is in this context that | look at the achievements of the last four or five years. Not that we
have solved all the problems, but the fact is that until the beginning of the global economic crisis
of September 2008, in the previous three years, the economy had grown at the rate of over nine

per cent per annum.

It’s a remarkable development. In the face of an acute global crisis which led to negative
rate of growth in countries as advanced as the United States, as advanced as countries of the
European Union, India still was able to sustain in 2008-09, a growth rate of 6.7 per cent, rising to
a growth rate of, at least, 7.2 per cent and hopefully, 7.5 per cent this year, which is an
achievement. And, | am confident, if we manage our affairs well and if we deal with the social
tensions that bedevil our polity well, we are in the realm of a double-digit growth era. If that
comes about, if by the year 2011-12 we return to the growth path of nine per cent per annum and
if in addition, we take note of the demographic changes which are taking place, | think, you must
recognise that our working labour force as a proportion of the total work force is going to rise
sharply in the next two decades. Everywhere that process of demographic change has been
associated with a sharp increase in the savings rate. So, | am confident, if we manage this
process well, the savings rate in India would rise to 40 per cent or more. And with that, we can
look forward to an era of double-digit growth, perhaps the fastest growing economy of the
world. That is something which is within reach. If we manage our affairs well, if we ensure that
along with the raising of savings and investment rates, we manage our social and economic
infrastructure well and if our processes of governance are reformed so as to minimise the scope
for corruption, so as to minimise the transaction cost of doing business in our country, | think,
great opportunities are now on the horizon. And, whatever be our differences, | think, Jawahar
Lal Nehru’s dictum that the service of India means the service of the poor and the millions who
suffer, should unite this House so that the Government and the Opposition of all shades of
opinion working together can push the growth process in a manner that it will become the
servant of social change. That is the approach our Government has adopted for the

management of the economic and social policies. It will be far too presumptuous on my part to
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say that there are no pitfalls, that there are no leakages. | do recognise that. It is in that spirit,
that | take the criticism that emanates from the Opposition Benches or from the Treasury
Benches. | think, that’s a healthy part of the functioning of Parliamentary democracy. | welcome
this opportunity given to me to respond to some of the specific issues which have been raised in

the course of the debate.

The first and the foremost issue that concerns the Members on this side as well as on that
side is the issue of food inflation. | do recognise, food inflation is a major problem and that every
effort should be made to bring it down to lower, normal levels. But, | would like the House to
appreciate that until 2007, things were moving broadly in the right direction. Then, in the first half
of 2008, there was a sharp upsurge in international commodity prices and whether we like it or
not, we are today integrated in the world economy, in a manner, which was not the case some

10 or 20 years ago.

We are dependent on petroleum products to the extent of 70 per cent of our imports, we
are dependent on fertilizer supplies to a very substantial part of our requirement, we are
dependent on vegetable oils and oil seeds for a substantial part, we are dependent on pulses the
production of which is stagnant at 14, 15 million tons for a decade, and we are dependent in
times of shortage of sugar on imports. And when we talk of sugar, | think, any text book on
Indian Economics will tell you that there is a 2 to 3 years cycle in the operations of the sugarcane
economy of our country. There are two or three years when prices go up. That induces farmers
then to switch more the area under sugarcane cultivation that leads to a glut that lost another 2
or 3 years. So, this cycle has prevailed, and if there is a failure of the economic policy, it is with
regard to the management of the sugar economy. It is this that when a cycle does exit, we have
not been able to find practical, pragmatic means of dealing with this cyclical behaviour without
too much pressure on prices. That | do admit is a weakness. But | think that is a weakness
which is basically the result of the nature of the cyclical pattern of sugarcane production, |
exhibited for the last 50 or 60 years that | know of even before Independence times. Therefore, in
the background of steep rise in imported prices, some pressure on domestic prices was
inevitable. And then comes the drought, associated with the failure of the south-west monsoons
that compounded the problem on the price front. There was a steep fall in the production of
kharif rice; there was a steep fall in the production of pulses in the kharif season; there was a
steep fall in the production of sugarcane. These are the 3 or 4 commodities which dominate the
food recession, and if you did not have this phenomenon of drought, followed by floods in
Andhra Pradesh, floods in Karnataka, | think the situation might have been different. But these
were circumstances beyond the Government’s control. That food price rise did cause worries,
that it brought hardships to the poorer sections of the community, it is undeniable. But | think

this was the situation where there was very little option for the Government except to cushion the
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poor to the extent it could against the rise in prices, and | take some credit for this Government
that since 2002, there has been no increase in the prices of Public Distribution supplies to below
the poverty line people as well as to that category which is technically characterised as above the
poverty line. So, the Public Distribution System in this country may be mismatched, but we
distribute annually through the Public Distribution System about 40 million tons of foodgrains,
mostly rice and wheat, meant for the poorer sections of our population. The total production of
foodgrains in the best of times has been about up to 33 million tons. So, 14 million tons available
for Public Distribution to the poorer sections of the society... if the system is well managed, is a
powerful source of intervention and the challenge is not, | think, to say that the Public
Distribution System should be dismantled, but that the Public Distribution System should be so
strengthened that it can really reach out to the poor is the challenge. A large number of bogus
cards that exist in all States of the Union, | think, become a thing of the past. That traders who
supply foodgrains do not mismanage, this is the challenge before the Centre, before the States.
Ultimately, it is the responsibility of the State Government to mange the Public Distribution
System. But | do submit to you, Sir, that the responsibility of the Central Government to provide
about 40 million tonnes of foodgrains at fixed prices, which have not been changed since 2002,
is an act which, | think, needs some appreciation even if you are in the Opposition. This is the
background of the inflationary rise. But | do agree that inflation is a concern which cannot be

wished away.

The question is: how do you deal with the inflation? If inflation was the only concern, | think,
I could have instructed the Reserve Bank to control the money supply expansion in a manner
that inflationary expectations would have been do used. That was an option. But if we had done
that, and the way the world was facing a global recession, the problem of unemployment, a
large scale unemployment, in India, would have become a mass problem. In fact, as | said, the
whole world was experiencing a recession, but our country still managed to stay afloat though
with reduced growth rates. The figures that have been given of employment in our country, the
behaviour of employment, there are no compilation of statistics of employment generation of all
sectors. The Economic Survey of this year has used its data, a sample survey data, to take a
look at the employment situation and it emerges that whatever may have happened in the world
outside, the unemployment situation in India was not allowed to be aggravated as a result of the
measures that we had adopted as fiscal stimuli. If we had used the harsher monetary policy, that
would have hurt more people than it has done today. It would have caused more worry to the
poor, to the people, to those who would have become unemployed. So, if you have a choice to
make inflation or unemployment, | submit that if you can curb the effects of inflation through the
Public Distribution System, the employment aspect can best be dealt with in the manner in
which our Government dealt with it through a fiscal stimulus. Any other course, tightening of our

fiscal and monetary policies would have hurt the poor a ot more. And this is the explanation that
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| have to offer to this House when you review the inflation, the factors behind it, and the
consequences of it. But having said that, | do agree that in the months to come, we should, |
think, look at more effective means to curb the inflation. Fortunately, the rabi crop prospects are
quite good; prices of some commodities have also started declining. My own feeling is that the
worst is over. That is what | said to the Conference of Chief Ministers. | stand, | think, by that

statement.

Mr. Chairman, there has been some discussion on the export of sugar. | think, Shri
Venkaiah Naidu has talked of a scam. Now, | think, the Opposition smells a scam everywhere. |

can’t help it. But the plain facts are as | will describe in a moment.

The first thing | do wish to point out is that when you are in an international trading
environment, you have to honour the international commitments. If you don’t honour your
commitments, | think, next time you may not be able to retain that market. This was the case.
The amount of sugar that India has exported has to be viewed in relation to imports, and in
relation to imports the exports that we made to honour the contractual commitments are so
small that it is surprising that so much is being made of these exports. In November, 2009, India
exported sugar worth Rs. 7.94 crores, whereas it imported sugar worth Rs. 611.40 crores. In
December, 2009, the exports of sugar were worth Rs. 12.34 crores, whereas the imports were
worth Rs. 216.90 crores. Therefore, | think, the conclusion to which | am led is that even if you
were able to prevent these small exports, they would have made very little difference to the price
situation. In any case, the imports far exceeded the exports.

Mr. Chairman, Sir, an economy, with all its potential, does not grow in isolation. | would say

that the economy does not grow in a vacuum.

Rightly, several Members have made a reference to the internal security situation in our
country. There is no doubt that terrorism and naxalism are causes of serious concern. Our
country has to grapple with these menaces and can grapple with it with all its force and with all
its might. That is the assurance that | wish to give to this House and this is an area where there
will be zero tolerance for terrorism or for naxalism or for such other things. | would also say that
in dealing with naxalism we are dealing with our own people. These are some of the misguided
people. If they abjure the path of violence, if they give up this approach to solving the problems,
we are willing to talk to anyone who has any concrete, constructive solution to deal with the
problems of the Tribal belt, which, | do agree, has not received the attention thus far of
development planners to the extent that it should have.

| was saying that we are taking firm action to curb naxalite violence. It is unfortunate that
the naxalites are targeting the innocent people and destroying roads, power-lines and
other essential infrastructure. In some places we have received reports of the use of children. A
high-level meeting was recently held with all the Chief Ministers where we reviewed the
entire situation. We have drawn up an integrated action plan to tackle the naxalite problem in
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consultation with the States. The security forces have achieved several notable successes of

late.

While, as | said, we are determined to take firm action, we are ready to talk to any
group that abjures violence unconditionally and agrees to abide by the due constitutional

process.

Sir, as regards terrorism, the National Investigation Agency has commenced its work. Four
Regional Hubs of National Security Guards have been set up. We are in the process of setting up
a National Counter Terrorism Centre. A National Committee on Coastal Security has been set up
which has adopted an integrated approach to coastal security and has taken major initiatives
and decisions for registration of vessels, issue of identity cards to fishermen, installation of
transponders on boats and setting up of four Joint Operation Centres. Coastal Police Stations
and interceptor boats have become operational under the coastal security scheme. To
supplement the efforts of the State Governments in modernising their police forces, we have
provided Rs. 1,250 crores during the current year, of which Rs. 9565.53 crores have been
released to States up to 28th January this year. This has helped States in augmenting the
resources available to police forces in terms of vehicles, weaponry, communication, training,
forensic facilities, intelligence capabilities, security equipment and buildings. The Bureau of
Police Research and Development is engaged in an in-depth assessment study of the scheme

so that the scheme could be improved upon.

Yesterday, Shri Naidu and also some other Members referred to the agricultural situation in
our country and the neglect of agriculture. It is certainly true that agricultural output in the current
year, according to the latest estimates of the CSO, will show a decline of 0.2 per cent. But
looking at the background of the developments in the current year, the effect of a bad monsoon
followed by drought, | think, this is a measure of the success of Indian agriculture that even a
severe drought, the worst since 1972, has brought about a decline of only 0.2 per cent in

agricultural output during the current fiscal year.

A drought, after all, is beyond anybody’s control. A severe drought does result in negative
growth in agriculture and it is no surprise that agriculture is expected to grow at -0.2 per cent in
2009-10. We should not, however, forget that in 2002-03, following the drought of 2002,
agricultural growth went down by a good 7 per cent; food production went down from 202
million tonnes in 1998-99 to 174 million tonnes in 2002-03. | would also like to humbly remind the
Members that the agricultural sector has been growing at an average rate of 4 per cent during
the period 2005 to 2008, compared to the growth rate of around 2 per cent from 1997 to 2002.
Our pro-farmer policies have borne fruits. For the first time in the recent past — the figures are
there in the Economic Survey — we have reversed the longterm trend of decline in investment in

agriculture and stepped up investment in agriculture through the Accelerated Irrigation Benefit
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Programme, the Rashtriya Krishi Vikas Yojana, the National Food Security Mission, the National
Horticultural Mission and other such schemes. We should also not forget the investment in water
conservation structures that is being made through millions of works under the Mahatma Gandhi

National Rural Employment Guarantee Scheme.

Food production had increased from 174 million tonnes in 2002-03 to 233 million tonnes in
2008-09, which represents a growth rate of around six per cent per year. But | am conscious
that a lot more needs to be done to improve agricultural productivity, and we are committed to
continuing our efforts to increase both public and private investment in agriculture and to
diversify agriculture so that higher farm incomes provide stability to the lives of millions of our
farmers. The decision to pay remunerative prices by way of increased Minimum Support Prices is
a part of our effort to incentives growth of agricultural production and productivity. | should also
say that one of the weaknesses of the agricultural system in our country is the decline in the
effectiveness of agricultural extension services in a large number of States. | think that is
weakness which has to be plugged. The State Governments have to be mobilised to go back to
the old system of extension under which India began the Green Revolution. In ushering in of the
Green Revolution, the extension services in our States played a very important role. But, in many
States, | think, the extension machinery has become very lethargic. Unless it is activated | think,
we will be talking in the air when we are talking of increasing agricultural productivity or

agricultural production.

| think it was Shri Naidu who raised the issue of rights of tribals over forests. We are making
all possible efforts together with the State Governments to ensure early disposal of claims and
distribution of titles under the Scheduled Tribes and Other Traditional Forest Dwellers
Recognition of Forest Rights Act. | have also requested the Chief Ministers of concerned States,
on three occasions, to take all possible measures necessary to accelerate the process of
implementation of the Act and ensure expeditious distribution of title deeds to all eligible
claimants. It was reiterated through the Conference of Chief Ministers and State Ministers, held
in November, 2009, to review implementation of the Act. The Ministry of Tribal Affairs is closely

monitoring the progress in this regard.

| think it was Shri Ram Gopal Yadav who expressed concern over the implementation of the
Mahatma Gandhi National Rural Employment Guarantee Scheme. Let me say that this is a
scheme which has the potential to change the phase of rural India. To increase its impact, we
have initiated measures to bring in greater transparency and accountability. An ombudsman
scheme for setting up an independent Grievance Redressal Mechanism at the district level has
been formulated, and States are in the process of setting up District Ombudsman. Social
audits by Gram Sabhas have also been taken up. Details of job cards, master roll and

works undertaken have also been placed in the public domain. The scheme for an independent
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monitoring by eminent citizens has been formulated. Efforts will continue to be made to improve

the implementation of this scheme.

Mr. Chairman, Sir, Shri Naidu brought out the issue of the State of Telangana and | would,
therefore, like to state the position as | see it. The issue of statehood to Telangana has been
raised by some hon. Members. Please allow me to say that it was only after considering the
minutes of the meeting of the floor leaders of political parties in the State Legislature called by
the Chief Minister of Andhra Pradesh that the Central Government announced its decision to
initiate the process of forming the State of Telangana. It was also announced that an appropriate
resolution would be moved in the State Assembly. However, in view of the subsequent
developments in Andhra Pradesh, we are of the view that the matter requires wide-ranging
consultation with the aim of forging a consensus amongst all concerned. A committee has been
set up under the chairmanship of Justice B.M. Srikrishna to take things forward. The committee
is expected to consult all sections of the people, especially the political parties, on the aforesaid
matter and elicit their views to seek from the political parties and other organisations a range of
solutions that would resolve the present difficult situation and promote the welfare of all sections
of the people to identify optimal solution for this purpose and to recommend a plan of action and
a roadmap. It is also expected to consult other organisations such as industry, trade unions,
farmers organisations, women’s organisations and students organisations on the aforesaid
matter and elicit their views with specific reference to the all round development of the different
regions of the State and give a report by December 31, 2010.

Mr. Chairman, Sir, | think it was Mr. Naidu who referred to the creation of the three States
when his Party was in power at the Centre. That is correct. But those were the cases where
there was no difference of opinion between all the stakeholders. It was easy to take that
decision. But, in the present situation, | think things have worked out differently and I, therefore,

appeal to the Members to bear this in mind.

Shri Naidu referred to the issue of black money. | would like to inform the House of the
steps we have taken on this matter. Twenty countries and jurisdictions have been prioritised for
entering into agreements regarding exchange of information and assistance in the collection of
taxes. Negotiations have been completed with the Bahamas and Bermuda and steps are being
taken for signing of agreements. We have also approached Switzerland for renegotiation of our
tax treaty, so that we can have access to bank information. Negotiations were held in
November, 2009 and the matter is being pursued for finalising a new protocol through which we
will be able to obtain information in specific cases. India is an active participant in global fora for

improving transparency and exchange of information on tax matters.

Mr. Chairman Sir, Shri Yechury raised the issue of one rank-one pension to the

ex-servicemen. The factual position in this regard is that we had constituted a committee under
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the Cabinet Secretary to look into the issue of one rank-one pension and other related matters.
The Committee did not recommend one rank-one pension but whatever recommendations the
Committee made to substantially enhance the pensionary benefits of personnel below officer
rank and of commissioned officers were accepted by the Government, and this is what | had
stated in my Independence Day speech. The recommendations which have been accepted
cover what the Finance Minister had promised in his Budget Speech of 2009. Of the seven
recommendations that the Committee made, five have been implemented. The two

recommendations which have not been implemented will be implemented very soon.

Mr. Chairman, Sir, with regard to the Women’s Reservation Bill, we introduced the
Women’s Reservation Bill in the Rajya Sabha in May, 2008. We have already considered the
Report of the Standing Committee of Parliament on this Bill. It will be our endeavour to bring the
Bill before Parliament in this very Session. | sincerely hope that hon. Members will support the
Bill as it would be the strongest affirmation of our commitment to the empowerment of our

women.

Mr. Chairman, Sir, | should say a few words about Foreign Policy. The Government’s
Foreign Policy has been based on national consensus and full adherence to the principles and
objectives laid down by the founding fathers of our Republic. The Foreign Policy that we pursued
in the first term of our Government, around which we have built upon in the second term, has
yielded solid results. India’s standing in the comity of nations has never been higher! In the
troubled world that we live in, there is respect for India’s role as a force of moderation, reason
and stability. The resilience of our democracy, our commitment to pluralism and secularism and

the strength of our economy have greatly enhanced our standing in the world.

Sir, several Members have voiced their concerns over the situation in Pakistan and the
terrorism that is emanating from there against India. The Government fully shares these
concerns. We are taking all necessary steps to strengthen our internal security and defence
capability. The Government has kept Parliament fully informed at every stage of our policy
towards Pakistan. | had made a detailed statement on our approach towards Pakistan in this
august House on 29th July, 2009. The External Affairs Minister briefed the House on the last
round of Foreign Secretary level talks in February. Our policy towards Pakistan is consistent,
cautious and realistic. | have never believed that the channels of communication with Pakistan
should break down. Even at the height of the Cold War, the Americans and the Soviets used to
speak to each other. The chances of mis-calculation can only increase in an environment of ‘no
contact.’ |, therefore, personally conveyed our concerns to President Zardari when | met him in
Russia and later to Prime Minister Gilani at the NAM Summit last year. | had made an offer of
talks on humanitarian and other issues in October last year during my visit to Anantnag. The

decision to resume talks at the Foreign Secretary level is not a sudden decision but a calculated
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one, based on weighing all the costs and benefits. The fact of the matter is that the rest of the
international community, despite Pakistan’s role in terrorism, is talking to Pakistan. So, our not
talking to them is not going to isolate them. We have made our points strongly, but we cannot
wish away the problem by not talking to them. Dialogue is the only way forward for civilised
countries to resolve their problem. But, it is equally true that for any meaningful dialogue to
proceed the terror machine has to be controlled by Pakistan even if non-State actors are at
work. | have had many discussions in this regard. Pakistan must fulfil its assurances that it will
not permit any territory under its control to be used to support terrorism in any manner directed
against India. | have said so in Parliament a number of times and that remains our consistent

position.

Some hon. Members — | think, it was Mr. Yadav — have referred to my discussions in
Saudi Arabia on Pakistan. Saudi Arabia is also affected by terrorism and this was one of the
subjects that came up in our discussions.

| discussed India-Pakistan ties in this context. | mentioned to the Saudi leadership as | had
to other world leaders as well that all problems between India and Pakistan can be resolved
through meaningful, bilateral dialogue if only Pakistan were to take a reasonable attitude in
dealing with those terrorist elements who target our country. | wish to reaffirm that no offer was
made seeking mediation. We do not need any mediation. We are talking directly to Pakistan.

Some Members have said, | think, Mr. Naidu hinted, that we acted under U.S. pressure. |
think, we do a disservice to any Government and Prime Minister of this proud country if we say
that such fundamental matters of national security and foreign policy were decided based on
anything but our supreme national interest.

| have had by now many discussions with President Obama since he took office. |
categorically state that not once has he sought to pressurize India into taking one position or the
other. On the contrary, he has always expressed understanding of the positions we have taken
from time to time. | would urge the Opposition not to spread disinformation on sensitive aspect
of our foreign policy.

Mr. Chairman, Sir, let me say that we do not wish to see the involvement of foreign powers
in the affairs of South Asia. Whatever our problems, we must learn to talk to each other and
resolve our problems in a peaceful manner using our own creative genius. In Afghanistan, our
assistance has received widespread support among the people of Afghanistan. The entire nation
was outraged by the most recent brutal attack in Kabul on February 26, which led to the loss of
seven innocent Indian lives. These Indian nationals were in Afghanistan on a mission of peace, of
goodwill and friendship helping to construct the peaceful and democratic Afghanistan that our
Afghan friends desire. We condemn this dastardly act. | wish to assure this House that such
attacks will not bend the will of the people of India.

Sir, Mr. Naidu also brought in the issue of India China relationship and | should like to
state that China is our neighbour with whom we have a comprehensive and multi-sectoral
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relationship. We wish to build upon the achievements so far to create a partnership that is
mutually beneficial. We are convinced that good relations with China are in the interest of both
countries and will contribute to peace, security and stability not only of the Asia Pacific region,
but also of the world. We are both committed at the highest level to maintain peace and
tranquility on the border, pending the resolution of the border question. This is a complex matter
which will take time to resolve. | had an excellent interaction with Prime Minister Wen Jiabao in
Copenhagen, and our cooperation in the area of climate change is a shining example of how our
two countries can work together on issues of global importance and those which impinge on the
future of our two peoples.

Some Members raised the Tamil issue in Sri Lanka. The conclusion of military operations
against the LTTE has opened opportunities for finding a lasting political settlement acceptable to
all communities, particularly the Tamil community, with a united Sri Lanka. We have and we will
continue to contribute to the humanitarian and rehabilitation efforts of the Sri Lankan
Government and to the long-term reconstruction of areas that have been affected by the military
conflict.

Our assistance package of Rs. 500 crores for immediate relief, resettlement and
reconstruction is under implementation. Mr. Chairman, Sir, our country is passing through a
difficult phase. Security and stability are the need of the hour. Political parties can differ on
various issues but | do believe it is important for us to face challenges in a united manner. | seek
the cooperation and support of all sections of this august House. Let us not allow narrow
partisan considerations to come in the way of effective governance of this great country. The
people of India expect both the Treasury and Opposition Benches to engage constructively and
work together for the safety, security and prosperity of our citizens. | thank you, Sir.

MR. CHAIRMAN: | thank you, Mr. Prime Minister. | shall now put the amendments to vote.
(MR. DEPUTY CHAIRMAN in the Chair)

MR. DEPUTY CHAIRMAN: Amendment Nos. 1 to 36 and 334 to 348 are by Shri Moinul
Hassan. He is not present.

Amendment Nos. 1to 36 and 334 to 348 were negatived.

MR. DEPUTY CHAIRMAN: Amendment Nos. 37 to 81 by Shrimati Maya Singh. Are you
withdrawing your amendments or do you want them to be put to vote ?

siyrcht W g (A8 Ueen): W), WX gRT S g IW Y §, 9 379 MY H Teid el g,
CIfeh ARBR & AT H Sl IIK] Pel Ts &, STD] ¥ g b PR Il 8 PR b oY
TR & e &, # o1ue spieHew a1 ol €

Amendments (Nos. 37 to 81), were, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Amendment Nos. 82 to 103 and Amendment No. 612 by
Shrimati Brinda Karat. She is not present.

Amendment Nos. 82 to 103 and Amendment No. 612 were negatived.
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MR. DEPUTY CHAIRMAN: Amendment Nos. 253 to 297 and 306 to 333 are by Shri Matilal
Sarkar. Are you pressing your amendments ?

SHRI MATILAL SARKAR (Mnipura): Yes, Sir.
Amendment Nos. 253 to 297 and 306 to 333 were negatived.

MR. DEPUTY CHAIRMAN: Amendment Nos. 349 to 435 by Shri Prabhat Jha. He is not
present.

Amendment Nos. 349 to 435 were negatived.

MR. DEPUTY CHAIRMAN: Amendment Nos. 436 to 454 by Shri Shreegopal Vyas. He is not
present.

Amendment Nos. 436 to 454 were negatived.

MR. DEPUTY CHAIRMAN: Amendment Nos. 490 to 501 by Shri A. Vijayaraghavan. He is
not present.

Amendment Nos. 490 to 501 were negatived.

MR. DEPUTY CHAIRMAN: Amendment Nos. 502 to 512 are by Shri N.K. Singh. Are you
pressing your amendments ?

SHRI N.K. SINGH (Bihar): Sir, having heard the persuasive speech of the Prime Minister, |
beg the leave of this House to withdraw the amendments.

Amendments Nos. 502 to 512, were, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: | shall now put amendments 513 to 521 by
Shri Raghunandan Sharma. Are you withdrawing the amendment or should | put them to vote?

7t TYAS AT (R UQY): SUGHIIRT HB IS, 513 | 521 0 Sl 7Y WeMeH &, § S99 4
T HNG 516 BT BISHR I1dh! T aTIH o1 ATedT gl 7 516 NG H 7R foram # AR
B & 1Y Y 71 2 gATER & IN H Icotd (a1 o7 A1 98T 241 S 7 396 SR Dls
femqofy TET @1 81 H armen = g 6 wiasy # 9 59 Hae | NI SHR LT <31, 3 3120 b
GIPEEIRCNICE IR NI

Amendments (Nos. 513 to 521), were, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Amendment Nos. 522 to 541 by Shri D. Raja. Are you pressing
your amendments ?

SHRI D. RAJA (Tamil Nadu): Yes, Sir.

MR. DEPUTY CHAIRMAN: | shall now put Amendments (Nos. 522 to 541) to vote.
Amendments (Nos. 522 to 541) were negatived.

MR. DEPUTY CHAIRMAN: Amendments Nos. 542 to 611 by Dr. Akhlilesh Das Gupta. Are
you pressing?

S1. 31RgereT S 1. SUFHTIRT FRIGA, BF AN 1 AT T H3AT Sl b HI907 Bl GT &
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Amendments (Nos. 542 to 611) were, by leave, withdrawn.
MR. DEPUTY CHAIRMAN: Now, | put to vote the Motion of Thanks to vote.
The question is:

“That an Address be presented to the President in the following terms- That the Members
of the Rajya Sabha assembled in this Session are deeply grateful to the President for the
Address which she has been pleased to deliver to both Houses of Parliament assembled
together on February 22, 2010.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we will take up Special Mentions.

SPECIAL MENTIONS

Demand to give approval to Indira Sagar Project across the
Godavari River in Andhra Pradesh

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, the Polavaram project
creates irrigation facility to an extent of 7.2 lakhs acres (about 2,91,262 ha) under
its left and right canals in the upland areas of West Godavari, Krishna, East Godavari and
Visakhapatnam district by diversion of 80 TMC of Godavari water to Krishna river.

The project will provide 23.44 TMC of water supply to industries in and around Vizag city
and steel plant and drinking water supply to 28 lakhs people in 540 villages en route of the left

and right main canal.

There will be generation of 960 MW of Hydro electricity and development of pisciculture and
tourism apart from stabilisation of 10.5 lakhs acres (about 4,24,757 ha)) under Godavari Delta.

There will be 171 lakhs of beneficiaries from this project. Therefore, | urge upon the

Government to give final approval to the project.

Demand to take effective steps to get rid of the horrendous scenario of anaemia
among children and women in rural India

DR. GYAN PRAKASH PILANIA (Rajasthan): The latest report of the Food Insecurity
Situation in Rural India released on 20.02.2009, has revealed that calorie intake has remained
stagnant in the last decade with about 13 per cent of the rural population consuming less than
1,890 Kcal/day. According to the composite index, prepared using indicators from the Census
and National Family Health Survey, 2005- 06, Jharkhand has the highest level of food insecurity,
followed by Chhattisgarh, Madhya Pradesh, Bihar and Gujarat.
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The Report also pointed out that the prevalence of anaemia has worsened in rural India. The
proportion of anaemic children went up by about six per cent to 81.20. According to the Report,
the situation has worsened in Madhya Pradesh, Uttar Pradesh, Chhattisgarh, Gujarat, Karnataka
and Andhra Pradesh, all of which slipped from ‘high’ to ‘very high’ levels.

The proportion of anaemic women aged between 15 and 49 has also gone up by about four
per cent from the 53.90 per cent as the situation worsened in Rajasthan, Haryana, Gujarat and
Andhra Pradesh, all of which slipped from ‘moderate’ (43.4-53.5 per cent) to ‘high” (5636.-63.8
per cent) levels.

From the above horrendous scenario, it is obvious that situation of calorie intake and
anaemia amongst children and women in rural India is a matter of grave concern. Hence, | would
urge upon the hon. Minister for Women and Child Development to take urgent steps to save the
‘childhood’ and ‘motherhood’ of India.

Demand to impress upon the State Government to provide remunerative
prices to sugarcane farmers in the country

SHRI A. ELAVARASAN (Tamil Nadu): Sir, through this august House, | would like to bring
to the notice of the Government the problems of the sugarcane farmers. The plight of sugarcane
farmers have already been brought to the notice of the Government through our dynamic party
leader demanding Rs. 2,500 per tonne of sugarcane. In many Districts, the standing crops of
sugarcane were burnt down specifically because of the reason that farmers could not get
remunerative prices. Because of poor remunerative prices, the sugarcane production in Tamil
Nadu came down from 21.38 lakh tonnes in 2005-06 to 16.16 lakh tonnes during the current year.
It is not advisable to import large amount of sugar instead of taking steps to increase the
sugarcane cultivation. Sir, importing sugar in large quantities will also force the farmers to quit
sugarcane cultivation in future, and, this move will pave way for black marketers to enter into
malpractices as well as cause price rise of consumable sugar in the open market.

Presently, the market price for sugar is Rs. 4,000 per quintal whereas the sugarcane
farmers get only Rs. 1,437 per tonne which is very much meagre if you compare their investment
for cultivation and is quite contradictory with the market price of sugar.

Therefore, | urge upon the Government to impress upon the State Government to provide
remunerative price of Rs. 2,500 per tonne to sugarcane farmers lest the cultivation of sugarcane
in the State of Tamil Nadu would diminish in future, and, continuous increase in the retail price of
consumable sugar would not be averted.

Demand to give benefits of ‘NREGA’ to the marginal
farmers in the country

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, today, the small dry land farmers are in
great distress because they cannot make even a minimal investment in their land. The holding of
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81 per cent farmers in the country is not more than two-and-a-half acres. These days, it is very

difficult for the farmers to get labour. Nor can they afford to pay wages of the labourers.

The debt waver has given some relief and respite to them. But that is not a permanent
solution. To cultivate or not to cultivate the land is the problem before them. They are
themselves the labourers, toiling in their own farms, without wages and without any guarantee of
livelihood. We have guaranteed employment, at least, for hundred days in a year to the labourers
in the rural areas by enacting the National Rural Employment Guarantee Act. But, what about
the marginal dry land farmers whose plight is more awful than the labourers? They cannot pay
wages of the labourers. They knock on the doors of the private moneylenders who ultimately
oppress them. Perpetual indebtedness leads them to suicides. Instead of periodically waiving
the debt of the farmers, why not implement the NREGA in their farms? This is how we can kill
two birds with one stone: employment guarantee to the rural labourers and livelihood guarantee
to the marginal farmers. Implementing the NREGA will not only give relief to the marginal

farmers, but it will also ensure the productivity of agriculture.
I, therefore, urge upon the Government to take a positive step in this direction immediately.

Request to declare the Madurai Airport as Customs Airport

with international connectivity

SHRI B. S. GNANADESIKAN (Tamil Nadu): Sir, | would like to request the Government to
consider the long-pending demand of the people of Madurai and its adjacent districts for
declaring Madurai Airport as Customs Airport to facilitate international connectivity. Many people
from southern districts are working abroad, especially in Gulf countries. The number of
passengers from Madurai and neighbouring districts like Sivagangai, Theni and Dindigal are
enormous and are as equal as to Chennai Airport. As there is no international connectivity, many
passengers from southern districts have to use Chennai, Tiruchi or Thiruvananthapuram airports
to take their international flights after a long road journey which causes wastage of additional
time and money. With establishment of many IT Parks and SEZs in southern districts, the air
traffic round the year is expected to increase manifold in future. Also, with Sri Meenakshi
Sundereswarar Temple and having Kodaikanal and Rameswaram as its nearest tourist places,
Madurai is visited by several foreign and domestic tourists throughout the year. Even though
these southern districts are on leeway with establishment of new industries, technological park,
the absence of international connectivity at Madurai has become a reason for minimizing the

gradual economic growth.

Therefore, | request the Government to take initiatives immediately to declare Madurai
Airport as customs airport with international connectivity. Declaration of this airport as custom-

connected with international destinations will also increase employment opportunities in the field
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of tourism and the tourism industry in the southern district would be greatly benefited. Thank

you.

Demand to take effective steps for beautification and
preservation of an Ashoka Pillar in Bihar
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Demand to take steps to leave regulation of price of

Bt. cotton seeds to States

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, there is no fixed policy for regulation of
cotton seed production and marketing with the Government of India, which is leading to a total
confusion and disturbance for the State Governments to regulate quality and sale price of the

cotton seed sold in the market for agricultural purpose.

Sale of cotton seed as an essential commodity under the provisions of the Essential
Commodities Act, 1955 was regulated through Seeds (Control) Order 1983 till 2006. Subsequent
to deletion of cotton seeds from the list of essential commodities in 2006, the State Governments

lost the authority under Seeds (Control) Order, 1983 to regulate the sale of cotton seeds.

Under such a situation, State Governments of Andhra Pradesh, Maharashtra and Gujarat
have come up with their legislations to regulate supply, distribution and sale and also for fixation
of sale price. This novel move of the State Governments has greatly helped the Indian farmers in

getting the Bt. Hybrid cotton seeds at a lower price.

Hence, | demand that the Government of India leave the matter to the State Governments
to regulate Bt. cotton seed prices. This appears to be a more plausible option as agriculture
happens to be State subject and more so, the State Governments had already taken a lead and
were effectively regulating the Bt. cotton seed prices in the last four years and furthermore, the
State Governments are always seized of the local problems of the farmers.
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Demand to take steps to check the unauthorized trade

practices in the domestic LPG

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, | rise to commend the attention of this House
to an alarming situation of unauthorized trade in LPG that has been proliferating in different parts
of the country. The theft of subsidized cooking gas is flourishing in almost every city in
connivance with local LPG distributor or their employees. Smaller size of cylinders with
questionable quality, are filled up from cylinders supplied by oil marketing companies. Such
cylinders are being sold openly in the market at a premium by unscrupulous profiteers. This
thriving unauthorized business on the one hand, deprives the oil companies of their revenue, on
the other hand, it adds to the subsidy bill of the Government. But most importantly it causes
grave hazard to the public safety as the transfer of gas is done in most unscientific and
hazardous manner with primitive tools and techniques in the backyards of small shops in any
locality of a mofussil town and has often caused fatal accidents. There are necessary laws and
rules available to take action against such practices. But the field officers of the marketing
companies, particularly, those in the public sector, and who avail Government’s subsidy, have
acted indifferently against such practices. | demand that the Government should trace the
unauthorized gas cylinder manufacturers and take stern action against them. | also call upon the
Government to direct the public sector oil marketing companies to take resolute steps through
their field marketing networks. The Government should ask the State Governments to assist the

oil companies in this regard.

Demand for finding a remedy to the situation arising out of a recent

ruling by Supreme Court regarding directions to CBI

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, the Supreme Court has ruled that a
direction by the High Court in exercise of its jurisdiction under Article 226 of the Constitution or
by the Supreme Court under Article 32, to the CBI without the consent of the State to investigate

a cognizable offence, committed within the territory of a State, is valid.

Section 6 of the Delhi Special Police Establishment Act, 1946 clearly provides that the
consent of the State Government is required for investigating any case in the jurisdiction of the
State Government, then how the Supreme Court or High Courts can overlook this provision of

law and direct CBI to investigate any case without the consent of the concerned State?

General powers of the High Courts and the Supreme Court to protect the fundamental
rights of the citizens cannot be the basis of ignoring statutory provisions which are clear and

unambiguous and duly passed by the competent legislature.

| fear that if statutory provisions are overlooked by the higher judiciary, what will be the fate
of parliamentary privileges which provide us an opportunity to discharge our functions in

Parliament without fear and favour but have not been codified so far.

I, therefore, appeal to the Central Government to get the situation remedied.
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Demand to take effective measures to check the adulteration and

production of synthetic milk in the country
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Demand to take steps to rehabilitate the fishermen migrated to
Rameswaram Island in Tamil Nadu

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, in the State of Tamil Nadu, the
Mookkaiyur seashore village in Ramanathapuram District was used as a Fishing Harbour within
seven nautical miles from the beginning of Independence and deep-sea fishing was available in
plenty within Indian territorial waters. Due to the cyclones in 1957 and 1978 the basic naturally
formed structures harbouring fishing boats from rough waves during seasons in “Malattaru” were
destroyed by waves and cyclone. The State Government at that time could not do rehabilitation
of the fishermen. Hence they migrated to Rameswaram Island and went to fishing where deep
sea starts from more than 25 nautical miles. Since India and Sri Lank could not be definite about
the territorial waters in the narrow Palk Strait boundary, every day fishermen from both countries
and Coast Guards are facing problems of clash and damages resulting in loss to the fishing
industry. To settle this problem the Government of India should take “Mookkaiyur Fishing
Harbour” as a special project with initial cost of Rs. 38 crores. Ten thousand families are ready to
go back to their own village from Rameswaram Island. | request the Government to take the
project on a war-footing to solve the perennial problem with the neighbouring country.

Demand to bring in a legislation to give reservation to
people of OBC category in Tripura

SHRI MATILAL SARKAR (Tripura) : Sir, there is no reservation for OBCs in the State of
Tripura in State level services. The reason is that the total reservation of SC and ST in the State
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has gone up to 48 per cent, which is very close to 50 per cent. As the upper limit of reservation is
50 per cent in States, there is little scope to provide further reservation to any other section of the
people. The OBC people comprise more than 24 per cent of the population in Tripura. Besides
this, the Muslims comprise 7.9 per cent. Over and above, there are other religious minorities
also. The Ranganath Mishra Commission has extended the provision of reservation to other
religious minorities in unison with OBC. But all these deserving sections of the people including
OBCs in Tripura and few other States are unable to enjoy the reservation benefits owing to the
upper limit bar of 50 per cent of reservation in a State. It is a situation now when the Government
must have to incorporate some provision in the Constitution to overcome this legal barrier. The
OBC people are getting reservation benefits in other States, but those in the State of Tripura are
remaining out of the purview of reservation. Along with them, the religious minorities have now
emerged another genuine section as the excluded ones. Therefore, | urge upon the Government

to bring an amendment as early as possible.

Demand to abolish the facility of reservation given to people belonging to

Scheduled Tribe category after their conversion to other religion
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Demand to institute a CBI inquiry into illegal mining in Orissa
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Demand to ban sale of tobacco products near educational institutions

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, | want to raise an important
matter relating to the health of youth of our country. India is among the youngest nations of the
world with youth constituting 41 per cent (oensus 2001) of the population. Our young generation
has a vital role in giving shape and direction to the future socio-political and economic
development of the country. However, it is unfortunate that our children and youth are most
vulnerable to tobacco addiction. A survey undertaken by the Ministry of Health and Family
Welfare in 2006 revealed that nearly 37 per cent children in India initiate smoking before the age
of 10, and each day, around 5500 children begin tobacco use; 72.5 per cent underage children,

who bought cigarettes in a store, were not refused by the vendor.

Parliament passed the COTPA in 2003. Section 6 of this Act bans sale of tobacco to and by
minors and prohibits sale of tobacco products within 100 yards of educational institutions. Still
we see numerous vendors selling tobacco products well within 100 yards of educational

institutions.

According to an estimate, 10 lakh people die due to tobacco use every year, and over Rs.
30,000 crores are spent to treat major tobacco-related diseases in India, which is four times the

revenue generated from the tobacco industry as tax.

| appeal to the Government to make conscious efforts to implement the law strictly,
especially, Section 6 of the COTPA to stifle the sophisticated proxy marketing methods of
tobacco industry which is enticing young consumers every day to use tobacco. It will not only
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save millions of young lives, but also a huge Government revenue being spent on tobacco

related ailments and, most importantly, future of India.

Demand to institute a Judicial enquiry to probe the death of

labourers in Mine accident in Andhra Pradesh

SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, the mining accident on 26th March,
2010, at Chimakurthy Granite Quarry in Andhra Pradesh buried alive more than 20 people when a
400 feet-high landslip, weighing more than 2000 tonnes, slipped and fell and crushed the
workers. It is just another example of how blatantly safety regulations are being violated by
mining contractors. It is very unfortunate that even after one week, only 13 bodies could be
recovered from the debris. Alarmingly, such flouting of rules appears to be rampant in quarries
across the region. Even experts, on preliminary enquiry, say that the accident took place due to
blatant violation of safety regulations by the management, and failure of officials to implement
safety norms in mines has added fuel to fire. It is shocking to learn that labourers are not
provided with helmets, shoes and other basic safety equipment. Mandatory requirements such
as presence of a Mining Engineer at site, adoption of bench-cut in opencast mining, since there
is every possibility of a landslip, construction of safety walls to avoid fall of sand, stones, etc.,
logbook for security in mines, mandatory training once in a year to the labourers, are all not
being maintained. It is precisely because of this that nearly 150 workers have died in the various

quarries of this region in the last ten years.

Hence, | urge upon the Government to immediately institute a judicial enquiry to find out the
culprits and punish them. | would also request that Rs. 15 lakhs be paid as compensation to the
next of kin of the victims and a Government job be given to every family which lost its

breadwinner.

Need to take initiative for setting up Kendriya Vidyalaya at

Erode in Tamil Nadu

SHRI N.R. GOVINDARAJAR (Tamil Nadu): Sir, | wish to bring to the notice of the
Government about the long-pending demand of people of Erode in Tamil Nadu to set up
Kendriya Vidyalaya. Erode is the district headquarters being thronged with a number of
industries, especially medium and small-scale enterprises. Also, Erode has some State and
Central Government offices comprised with a large number of staff. Officers and staff who may
be transferred to any other place in the country some times suffer in getting admission in schools
in other States for their children to enable them to continue their study. More or less, all district
headquarters in Tamil Nadu as well as in other States have a Kendriya Vidyalaya. But, Erode
being a district headquarters and well known for its industrial activities in the country could not
get such a school. The Central Government has announced in its recent Railway Budget that the

Government has proposed to set up 50 Kendriya Vidyalayas in the land belonging to Railway
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Department. As far as Erode is concerned, it is the central place in the Salem Division. Also,
considerable land areas belonging to Railways are lying in Erode. Nearly 5000 employees from
various States are working in Railways and its allied workshops in Erode. Therefore, | urge upon
the Government to take initiative for setting up a Kendriya Vidyalaya in Erode so that children of
Central Government as well as Railway staff can have access to such kind of effective education

and may not suffer during transfer across the country.

Demand to take steps to give relief to the handicapped telephone booth
operators, operating from Indian Railway platforms

PROF. P.J. KURIEN (Kerala): Sir, there are thousands of persons with disability
(handicapped persons) running telephone booths (STD/ISD/PCO booths) in the platforms of
Indian Railways. These telephone booths are making heavy losses due to the decreased use of
telephone booths by the general public as a result of the mobile revolution taking place in the
country. Several booths have been closed down as the operators are not able to do enough
business even to cover their operating expenditure. Operators of these booths have also
invested large sums of money, often obtained on loan from banks to continue with the business.
On the other hand, the licence fee and ground rent being collected by the Railways have also
been increased periodically.

Chapter-VIl, Section 43 of the Persons with Disability (Equal Opportunities, Protection of
Rights and Full Participation) Act, 1995 provides that ‘appropriate Government and local
authorities shall by notification frame scheme in favour of persons with disabilities for the
preferential allotment of land at concessional rates for setting up business’. Thus, the Central
Government, that is, the Indian Railways have a responsibility to ensure proper rehabilitation of
such handicapped telephone booth operators, to save them and their families from acute
penury.

Since the licence for these telephone booths is to expire in October, 2010, the Indian
Railways can provide immediate relief to the handicapped telephone booth operators by the
following steps—

(3) To convert the existing licence to run telephone booths, which is expiring in October,
2010, into licence for running multi-purpose stalls in respective railway stations.

(4) To give concession in the licence fee and ground rent, being levied by the Railways,
for the booths/stalls, in view of their physical disability.

(5) To consider giving them permanent jobs in the Railways, according to their eligibility,
similar to the scheme floated for Railway Porters.

(6) To authorize them to issue current tickets/platform tickets at major stations.

Demand to provide basic amenities to the tea plantation workers

3t T UTedh (UFRTH! 9Tl : HEIS Y, 3MMUD A1 ¥ H b AXPR $I & A1 IR &b
SRBT BT FHRITAT D1 AR ATHE HIAT AT 3T < WR H AR IR H BIH HR dTed 27D
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Demand for central intervention and to give compensation to the opium
growers of Rajasthan and Madhya Pradesh whose licences were
cancelled due to departmental mistakes
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MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 11.00 a.m. on Monday, the
8th March, 2010.

The House then adjourned at twenty-seven minutes past six of the clock till
eleven of the clock on Monday, the 8th March, 2010.
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